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t-OK SABHA DEBATES

LOK SABHA

Tuesday, November 19, 1974/Kartika 
28, 1896 (SAKA)

The Lok Sabha met at Eleven of the 
Clock

[Mr  Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Upgradation of Posts of Officers and 

Class III Staff

+
*101 SHRI HUKAM CHAND 

KACHWAI 

SHRI CHANDRIKA PRASAD
w

Will the Minister of RAILWAYS 

be pleased to state

(a)  whether any  upgradation  of 

posts of Officers and Class III  staff 

has been effected during 1974, and

(b)  if so, the total numbei thereof 

ahd the number of posts upgraded in 

Signal and Telecommunication, Opera

ting,  Engineering  and  Mechanical 

Department, Zone-wise’

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS  (SHRI 

MOHD SHAFI QURESHI)  (a) and

(b)  Some posts of officers have been 

upgraded m the curient year as part 

of reclassification scheme approved by 

the Cabinet The total number of posts 

upgraded and the  break-up  thereof, 

department-wise  and  zone-wise  is 

shown in the statement laid on  the 

Table of the Sabha

The grade-wise distribution of posts 

in Class III cadres iS currently under 

review  However, the number of posts 

of Train Examiners upgraded m Jan

uary 1974 on the various Railways is 

shown in the aforesaid statement

Statement

fotcd No of post* of Officer* m all departments upgraded durm? 1974

From IA JA Grade to SA Grade.................................................52 po*>ts

From Semoi Scale to  Grade . . . . . .   HT posts

From JS Class II to Senior Scale.................................................95 po'-f*

278 posts

2501 L.S.-8



No. of posts of Officers upgraded zone-wise and department-wise
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Railway Sign. & Tel Operating &  Engineerirg Âcchanical
Jecom.  Ccrr-mi.

SA JA SS SAJA FS SA JA SJ- FA JA SS

Central 1 2 1 2 2 2 ..  4 3  ..  ..  t

Eastern 2 2 2 2 .. 2 3 ................

Northern . . . I 1 2 2 3 • •  5 3 .... 3

North Eastern . . . I 5 1 1 j  .. 1

Northeast Frontier . . . I i 4 .

Southern . . . X 2 .. 2 ..  3 2 .... 1

South Central . . . I 1 1 2 1  3 2 .... 1

South Eastern . . 1 I 1 2 2 ..  4

Western • • .  .. •• 2 •• 2 .. 2 2  ..  .. 2

Total : • • 2 10 4 13 16 15 2 24 20 .... 9

Number of posts of Train Ewmtran vfpadcd zcnc-unc 

{Mechanical Department)

Railway From scale Rs. 20V—  Horn scale Rs 250—
280 CAS) to scale Rs. 380 (AS) to scale Rs. 
250—380 (AS)  335—425 (AS)

Central ............................................. 146 26

Eastern ............................................. 175 5°

Northern...................................................... 122 28

North Eastern.............................................. 37 3

Northeast Frontier.................................... 57 14

Southern...................................................... 87 17

South Central............................................. 62 7

South Eastern............................................. 109 28

Western...................................................... 105 27

200
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SHRI M  KALYANASUNDARAM: 
When more than thiee lakhs of casual 
labourers are denied the privilege of 
regularization on the plan that there 
are no funds and when the finances 
are subjected to strain m the railways, 
what is the justification for upgrading 
these large number of officers and in
curring such a huge amount of addi
tional expenditure?

SHRI MOHD  SHAFI  QURESHI: 
The Study Team of the Administrative 
Reforms Commission the Railway Ac
cidents Inquiry Committee of 1968 and 
the Railway Conventions  Committee 
have made recommendations on these 
matters and they have stated that they 
have taken note of the inadequacy of 
the promotion prospects ior officers on 
the railways Because of the vastness
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of the railway operations, we  have 

seen that the decision-making points 
on the railways have increased. There
fore, the uPfiradation chances of the 
officers have to be improved. Out  of 
the total strength of 8000 officers only
10 per cent Upgradation has been done. 
About 800 officers have been promoted 
and the total expenditure involved is 
not more than Rs. 52 lakhs.

SHRr  B.  K.  DASCHOWDHURY: 
The hon. Minister has not yet clarified 
the position that out of the 10 per cent 
officers who are going to be upgraded 
or rather promoted, to what extent 
the posts will  be reserved for the 
Scheduled Castes and Scheduled Trib
es. Here certain figures are given  in 
the statement that the total number 
of posts of officers upgraded from IA/ 
JA grade to SA grade and from senior 
scale to JA grade and from JS/Class
11 to Senior Scale is 278. And from the 
scale of Hs. 205—280 to Rs. 250—880, 
the number of posts is 900. And from 
pay scale of  Rs.  250  to 380  lo Rs. 
335—425 the number of posts upgraded 
is 200. So, all these posts have  been 
mentioned. I would like to know from 
him that while  upgrading meaning 
thereby promoting, as it is the declared 
policy of the Government thal there 
must he reservation in promotions also, 
to what extent these posts ar̂ reserved 
for Scheduled  Castes and Scheduled 
Tribes in the railways in all zones.

SHRI MOHD. SHAFI  QURESHI: 
While considering the upgradation  of 
posts I have already stated that  the 
reservation for Scheduled Castes and 
Scheduled Tribes to the tune of  15 
and 7J per cent respectively will  be 

kept in view as far as possible, it de
pends upon the availability of officers 
In that particular cadre.
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2Dismissal/Removal of various Cate

gories of Employees on Southern 

Railway 

*102. SHRIMATI PARVATHI 
KRISHNAN: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of employees perma
nent, temporary, casual on monthly 
rate of pay and casual on daily rates 
of wages who were dismissed, removed 
or whose services were terminated on 
account of the May, 1974 strike on 
Southern Railways; 

(b) the number of employee,3 of 
each category since taken back on 
duty; and 

( c) the reasons for the delay in 
re-instatement of the rest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (·a) and 
(b). A statement is laid on the Table 
of the Sabha. 

(c) Individual appeals submitted by 
the staff are being reviewed on case to 
case basis. The process is continuing, 
and the Administration are doing their 
utmost to review c-ases as expeditiously 
as is possible. Re-engagement of casual 
labour depends also on the work needs 
and resources position. 

Statement 

I. Permanent employees 
Dism1ssec'/Removed: 
Taken back: 

2, Tempory Employees: 
Service terminatec": 

Re-appointed: 

5- C1sual labour or Substi
tutes en momUy rates 
of pay 

476 
238 

54 

Discharged: . . about 3000 
Re engaged: . . about 1740 

4. C1sual labour on daily rates: 
Discharge d: about rooo 
Re engaged: 

SHRIMATI PARVATHI KRISHNAN: 
In the statement laid on foe Table of 
the Sabha as regards dismissal and re
moval of permanent employees the 
figure given is 476 and those who are 
taken back are stated to be 238. I 
would like to know firstly how many 
out of 476 have been rejected during 
this period because that is not gjven 
in the sta�ment. This is my first 
Question. And my second question is 
this This is in respect of those who 
hnve been suspended and condonation 
of break in service. How many of 
those suspended wo rkers have been 
taken back In regard to those who 
have appealed agai'lst break in service 
how many have been condoned? How 
many cases ;re being pursued still 
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»n the courts in soite of the assurance 
given by the Minister that all  cases 
would be withdrawn?

SHRI MOHD. SHAFI QURESHI: Sir 
is it with regard to Southern Railway 
only?

SHRI INDR A JIT GUPTA:  Sir, If
you permit Q. No. 115 which is almost 
similar may be taken up along with 
this question.

SHRI MOHD. SHAFI QURESHI; Sir. 
is it desired that I should answer Q. 
No. 115.

MR. SPEAKER; The Member  in 
whose name Q. No. 115 stands is not 
present but I leave it to you. I have 
no objection if you are in a position 
to give the answer.

SHRI  MOHD.  SHAFI QURESHI: 
About  11240,  permanent  employees 
were dismissed and removed from ser
vice. About 950 employees were trans
ferred.  Out of 11,240 on consideration 
of individual  apoeals  7,850  ex-em
ployees have so far been taken back 
on duty.  The process of reviewing 
the cases on appeal js going on. In the 
case of those dismissed and removed 
from service before participation in the 
strike blit put back in srrvice there 
will be no break in service but for 
those who participated  ir* the strike 
and taken back there will be break in 
service as per rule.

Out of a total strength  of 1,30,816 
Class III and IV employees on the Sou
thern railway only  476  employees 
were dismissed and removed from ser
vice. Out of these 476 ?ome people have 
not so far filed their appeals but those 
who have filed out of these 238 have 
been taken back. An employee has  a 
right of appeal before the authority 
superior to the authority which  has 
dismissed him.  If he is dis-satisfied 
with the decision he can go for second 
and third appeal and then to the Mem
ber (Staff), Railway Board. If the em

ployee is still not satisfied with  the 
decision of the Member (Staff), Rail
way Board he can appeal to the Rail
way Minister, so, out of the appeals 
which are not pending it will not be 
possible for me to say how many ap
peals have been rejected outright.

SHRIMATI PARVATHI KRISHNAN; 
What about the question of withdra
wal?

SHRI MOHD. SHAFI  QURESHI: 
Those employees who have been charg
ed with sabotage, intimidation or cri
minal offences there is no question of 
withdrawing the cases from the courts. 
The number of temporary staff whose 
services have been terminated is 5502. 
Out of this the temporary staff taken 
back is 3842.

The total number oi appeals pending 
is 1706. On the Southern Railway the 
number of appeals rejected is 105 and 
the number of appeals pending is 120. 
These 120 appeals which are pending 
will be decided within six weeks.

SHRIMATI  PARVATHI  KRISH
NAN; Sir, as far back as 9th Septem
ber the hon. Railway Minister gave 
us an assurance that all the cases will 
be settled within six weeks and that 
the victimised workers would be taken 
back and only some cases would  be 
loft. Now, ten weeks  are over and 
from the figures given by the Minister 
of State a large number still continue 
to be out.  Therefore, I would like to 
know from the Miniŝi is it not  a 
lact that m'my of his officials arc going 
against the spirit of his assurance as 
they are saying to the workers as  to 
why did they  ask the  Minister  for 
time limit0 That means they are going 
to reject their appeals. So, I want the 
Minister to tell the House whether 
Government is prepared to give a po
licy decision that all workers will be 
taken back without exception and all 
cases will be  w  ithdrawn  without 
delay

SHRI MOHD.  SHAFI  QURESHI: 
The Government policy is very clear.
I have already stated we will he fair- 
and friendly to our employees.

(Interruptions)
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I think, Sir, most of the troubles of 
the employees would not have been 
there but for the people who are plead
ing their case  We have no say in the 
cases which are pending  before the 
courts.  The law wll take its course 
But so far as appeal.? pending before 
the authorities are concerned, a direc
tive has been issued that appeals when 
filed should be decided  within  six 
weeks
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SHRI NARSJNGH NARAIN PAN- 
DEY I want the Minister to reply to 
my question I have already uutten 
to the Minister and the General Mana
ger also But, no reply was given to 
it so, I want a specific reply to that
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SHRI PRABODH CHANDRA  Sir, 
may I know from Government whe
ther all employees charged with sabo
tage and violence will be treated  at 
par with the others?

MR SPEAKER Let him answer hn 
question

SHRI MOHD SHAFI QURESHI:  I
have said that there will be difference 
between the persons who are indulg
ing in sabotage and violence and tnose 
who were on strike  But,  so far as 
the employees who indulged in sabo
tage,  violence  or  intimidation  are 
concerned there would be no mercy 

shown to them.
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f, *fh:
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My straight question is:  How many
of these people are involved in violence 
and sabotage and why all the rest of 
them have not been released?
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SHRI S. M. BANERJEE: All  the 
charges  are  false  and  fabricated 
(Interruptions).

MR. SPEAKER: Shri Lakkappa.

PROF. MADHU DANDAVATE: The 
hon Minister says that even after six 
months he has no information as  to 
who has indulged tn violence and sabo
tage. Are you satisfied with the ans
wer?

«rt t7?> % r> ~

ffTf® f̂rP/r i

MR SPEAKER- There is no question 
of my observation.

PROF MADHU DANDAVATE; You 
must protect the rnembers

MR. SPEAKER: Please sit down. 
I have called Shri Lakkappa.  These

questions come up very often. Normal
ly we should proceed further.

STrT  <̂ T | fa? m: VTT

$—  ̂ f?rr %— m  

%—

Other members can ask a supplemen
tary.

f̂a?r  cRf % ̂rr«Tf  ffto ft

.̂Tr srtf w  m  11

PROF. MADHU DANDAVATE.. You 
must gjve protection to the members 
who ask questions,

*v?ftoT  sfft fa* t ?$t

g—far  cfbr tfsr.-pr ft w,-*;

îr 11

SHRI S. M. BANERJEE. AIJ  these 
charges are false -and fabricated There 
is no question of violence and sabo
tage. It is all a cooked-up story of the 
Railway Board.

PROF. MAPHU DANDAVATE:  Six 
months after the strike, the Minister 
has the temerity to say ‘I do not know 
how many are guilty of violence and 
sabotage’. You must protect the mem
ber and get the answer from the Minis
ter.

SHRI S. M BANERJEE; I am rising 
on a point of order.

MR. SPEAKER  Theie is no point 
of order during the question hour 
I gave a chance, do not go on like this.

SHRI PILOO MODY Ho i<? seeking 
your protection and j-ou will gne it

MR SPEAKER- I do not know how 
to give protertion  if the question is 
answered and the Member is not satis
fied He can ask another question.

SHRI K. LAKKAPPA; With regard 
to the dismissal or removal of various
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categories of employees of the Sou
thern Railway, the question is rele
vant. Those employees of the Southern 
Railway should be treated on a diffe
rent footing'. About the grievances of 
the employees Qt various levels repre
sentations were made to the hon. Mi
nister and I want to congratulate Mr. 
Qureshi. I would like to pul the ques
tion. There are employees who had 
not been involved in intimidation and 
violence. Such employees have not been 
treated properly and they have  not 
been taken back, such employees had 
. been representing to the hon. Minister. 
Why has there been delay in taking 
them back? The  assurance given by 
the hon. Minister has not been imple
mented.

SHRI L- N. MISHRA; So far as the 
Southern  Railway  is  concerned,  I 
should like to pay  a compliment to 
that railway; they behaved excellently 
well during the strike period; that was 
the railway which was the least affec
ted; the workers showed their mettle.
If the cases of some workers had been 
let out and had not been decided upon,
I shall look into individual cases.

MR. SPEAKER: The whole dispute 
is whether any assurance was given or 
not.

SHRI L. N. MISHRA: 1 had given 
an assurance not only to the Southern 
Railway but to all the Railways.

SHRI INDRAJIT GUPTA: When we 
on this side seek your protection, Mr. 
Speaker, you should give us protection 
and kindly allow us to say what we 
have been trying to point out.  Six 
months after the strike they are tak
ing refuge behind the same argument.
He said five thousand or something;; 
my information is that 7018 workers 
are still involved in court cases. They 
take refuge behind that  argument; 
they imply that these are all cases of 
sabotage and violence. When the Mi
nister comes here to reply to a ques
tion, he is expected to bring the in
formation with him. Otherwise what is 
the use of the Question  Hour?  Mr.

Limaye asked him speci6cally.  They 
must know how many persons  are 
actually on trial involving charges of 
sabotage or violence or  destruction. 
They reply: we have not got the in
formation.  Is this a joke or what? 
Sittng here, smiling? They should be 
ashamed. The smile will be removed 
from the face of Mr. Mishra if he goes 
on behaving like this... (Interrup
tions). I am saying this with a full 
sense of responsibility. If you come 
here to answer a question you have to 
respect this House and give informa
tion. Six months after the strike he 
does not know how many persons are 
involved in cases of violence and sa
botage. I should like to know whether 
this  ̂not contempt of the House.

SHRI L. N. MISHRA: I have the 
highest respect for the House.

MR. SPEAKER: Let me know what 
the Speaker should do in such circums
tances.

SHRI  INDRAJIT  GUPTA:  The
Speaker should ask them to give the 
answer.

MR. SPEAKER:  The Speaker could 
have  allowed a question.  He  has 
allowed a supplementary question.  If 
there is any breach of assurance, it 
can  be  sent  to  the  Assurances 
Committee.  Let me know what are 
my powers. I want to be enlightened 
about my powers when a Minister 
does not give information.

PROF. MADHU DANDAVATE. You 
can pass strictures against him. ’

SHRI PILOO MODY:  You should
have done precisely what Mr. Indrajit 
Gupta did now.

SHRI L. N. MISHRA: Mr. Indrajit 
Gupta was not fair when he said that 
I have no respect for the House  I 
have the highest respect for the House.
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I have never tried to ignore the House. 
My colleague has given all the infor
mation that is available. But this figure 
as t© how many have been charged 
with sabotage and violence is not with 
us at the moment. We shall come be
fore the House next week <?r even this 
afternoon, if you so desire, and give 
this figure. If the figures are not there,
I can certainly ask for time.

SHRI INDRAJIT GUPTA: I only
made some comments. Let me put my 
question. May I know whether it is 
a fact or not that several State Gov
ernments have expressed their willing
ness to withdraw the pending cases, but 
whenever our people went to them to 
make a representation, they said, “We 
are willing to withdraw the cases but 
the railway officers here are obstruc
ting and saying that we should not 
do it” ? If so, what are the instructions 
given by the railway ministry to the 
railway officers in this regard?

SHRI MOHD. SHAFI QURESHI: I
have already said that we are not going 
to withdraw the cases pending in the 
courts; the law would have its own 
course.

SHJU INDRAJIT GUPTA; There are 
hundreds of cases which have nothing 
to do with sabotage and violence. What 
about them?

SHRI MOHD SHAFI QURESHI: Out 
of 1R700 appeals. 12,000 cases have 
alrqady been decided and they have 
been taken back to work

MR. SPEAKER* W e can have some 
discussion on this some time. For the 
last half an hour, we are on one 
question.

SHRI MOHD. SHAFI QURESHI: 
Only 4,700 appeiK remain 2.500 people 
have not appealed at all. Unless they 
file their appeals, no decision can be 
taken. There have been cases where 
persons were charged with sabotage 
and violence, but in appeal it was 
found that they did not indulge in 
violence and sabotage and that charge 
was completely wiped off. So, it does

not mean that we are not looking into 
these cases. You should appreciate that 
out of 16,700 appeals, we have already 
decided 12,000. Only 4,700 remain and 
they will be decided soon.

SHRI NOORUL HUDA; May I know
(a) what is the total number of court 
eases pending against railway em
ployees for participation in the May 
strike; (b) whethei the Government 
is agreeable to withdraw cases against 
those for whom there are no 
charges of violence, intimidation and 
things like that and (c) whether the 
All India Railwaymen's Federation and 
the NCCRS have expressed their desire 
to negotiate with the Government re
garding: dismissal, retrenchment and 
other punishments noted out to the 
employees and if so, what is the 
reaction of the Government thereto?

SHRI L. N. MISHRA; So far as the 
N .C .C .R .S . is concerned, we are not 
going to negotiate with them. We are 
not going to talk to them. As regards 
other organisations, that is two recog
nised federations, we iare prepared 
to sit with them. So far as the striking; 
workers are concerned, we do not 
think it necessary to start any meet
ing. In a few weeks’ time or a month’s 
time, most of the cases will be dispos
ed of The hon. Members must realise 
that out of about 5 lakh cases of break- 
in-service, more than 3J lakh oases 
have been disposed of. Individual 
appeals are looked into. It, naturally, 
takes time. That js why it has taken 
about 6 months’ time. It is physically 
impossible to dispose of all the cases 
within a short time.

SHRI H K. L. BHAGAT: I would 
like to know from the hon. Minister 
as to when at his level, at the Minis
ter’s level, was the progress in imple
mentation of the assurance that he has 
given in this House today and before 
in regard to those employees who are 
not involved in sabotage, reviewed and 
when he proposes to review it again.

SHRI MOHD. SHAFI QURESHI: 
The review of action taken by the
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Railway Board is undertaken every 
week at the Board level or at 
the Minister's level.

SHR] SAMAR MUKHERJEE: Will 
the hon,. Minister tell us whether after 
the calling off the railway strike, new 
victimiiation has started in the form 
of compulsory retirements, premature 
retirements, transfers, demotions, 
evictions from quarters, etc.?

SHRI MOHD. SHAFI QURESHI: 
There has been no victimisation at all. 
The normal administrative action is 
taken against the employees.

PROF. NARAIN CHAND PARA- 
SHAR: The hon. Minister has stated 
that after the Board reviews the cases, 
they come to the Minister for disposal. 
May I know if there is any time-limit 
which lias been set to dispose of cases 
so that the employees heave a sigh of 
relief a.nd know that they are going 
to be reinstated?

SHRI MOHD. SHAFI QURESHI: 
First, the appeal is to be filed within 
the prescribed time and then there is 
*the review at the Board level. When it 
comes to the Minister, the time is fix
ed and we have stated that the deci
sion will be taken within six weeks.

'SOME HON. MEMBERS rose—

MR. SPEAKER: Some hon. Mem
bers, Mr. Bibhuti Mishra and others 
sometime past said that we do less 
number of Questions than we used to 
do in the past. I examined it. I saw 
the practice in the past. We used to 
have 40 Questions. When we did not 
make any progress, we reduced it to 
20. We are still not making much pro
gress. I have tried to know the causcs. 
In the oJden days the member asking 
the question only used to ask a ques
tion ami very rarely, one more mem
ber. Now, here you do not leave the 
question once it comes into your hands. 
Now, it is more than 40 minutes that 
I am trying to go to next question. 
I am not going to proceed further whe
ther yo* take one question for the

whole hour or more. I cannot go on 
arguing with every member and listen 
to his arguments every time. You 
do it, as you like—one question or 
more question. Why should I get 
agitated whether you do one question 
only or more questions? But> later on, 
do not complain that we do not do 
many questions.

SHRI S. M. BANERJEE; There are 
exceptions.

SHRI ATAL BIHARI VAJPAYEE: 
Kindly allow a short duration dis
cussion on this.

MR. SPEAKER: Now, you have
had more than that. The whole hour 
is spent on this.

SHRI S. M- BANERJEE; I would 
like to know from the hon. Minister 
whether he is aware that tomorrow, 
that is, on the 20th November, 1974, 
the All India Trade Union Congress is 
holding a dharna under the leadership 
of Shri S. A. Dange and Members of 
Parliament will also be there, ias a 
protest against the abnormal delay in 
the implementation of the assurances 
of the Railway Minister. I would like 
to know from him whether he will see 
that all the assurances which he had 
given either to Shri Madhu Limaye 
or to this House are respected in letter 
and spirit and that the Railway Board 
officials will not be allowed to sabotage 
them. I want this six week’s assurance 
to be implemented in letter and spirit. 
We would like to have an answer from 
the senior Minister.

SHRI L. N. MISHRA: First of all 
I would appeal to Shri Dange and 
other leaders that it is not necessary 
at all to hold a dharna. I am very 
easily accessible and I am always pre
pared for a meeting with Shri Dange 
and other leaders or with the National 
Federation leaders. Let us have a 
meeting and if there iare any cases as 
you have mentioned, we are prepared 
to consider, Most probably, there are 
no cases like that. But, tomorrow I
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will not be here as  I  have to be in 
Hyderabad in connection with the in
auguration of the  Godavari bridge.

SHRI S. M.  BANERJEE;  What 
about your assurances?
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Decision to increase Ex-reflnery Price 
of Petrol, Kerosene and Diesel

*104. SHRI D. K. PANDA; Will the 
Minister  of  PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether  Government  have 
increased the  ex-refinery price  of 
petrol,  kerosene, high-speed  diesel, 
light-diesei and  furnace oil by  five 
paise a litre;

(b) if so, the reasons and facts 
thereof; and

(c) whether this would affect  the 
fares of  scooters,  buses  and  taxis 
again?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.  D. 
MALAVIYA):  (a) The basic ceiling 
selling; prices of these products were 
increased by five paise a litre w.e.f 
18-9-74.

(b) In the general price increases 
of petroleum products w e.f. 2-3-1974 
due to steep increase in the prices of 
imported crude oil, the selling prices 
of Superior Kerosene, High Speed Die
sel Oil and L. P. Gas (domestic cook
ing Gas) were kept at a low level, 
which resulted in an under-recovery 
of about Rs. 12.3 crores per month to 
the oil companies.  The aforesaid in
creases w.e.f.  18-9-1974 were  in
tended to partly compensate the  oil 
companies for this under-recovery.

(c) The impact of the price increases 
w e.f. 18-9-1974 would be very mar
ginal. However, State Governments ?re 
competent to fix and revise the taxi/ 
scooter [bus fares, taking into account 
all the relevant factors. Enquiries made 
with State Governments and oil com
panies indicate that there has been no 
increase in the fares of taxis, scooters 
and buses on account of the recent 
increase in the prices of petroleum pro
ducts.
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SHRI D. K. PANDA:  It is admit
ted that there is now price rise of 
kerosene and cooking gas etc.  The 
reasons given are humbugs.  It  is 
stated simply that this is because of 
rise in crude price.  There is abso
lutely no need to increase the price 
of kerosene and cooking gas and other 
things which are consumed by  the 
.poor  people.  Kerosene is a major 
part of the commodity which is im
ported from the Soviet Union.

MR. SPEAKER:  Please put a ques
tion, don’t give the  history  of  it; 
please ask a question.

SHRI D. K PANDA;  At the same 
time only a little quantity is import
ed from Iran.  Absolutely there is no 
need to increase the price of kerosene 
and cooking gas in view of the major 
import from USSR.

MR.  SPEAKER:  Please  put  a
question.  Otherwise I am going to 
declare that the Question  Hour  is 
over.  If you don’t put a question, I 
will declare that the Question Hour 
is over.

SHRI D. K. PANDA:  Because it
li- a h>-pi '’ii't I want to know whe
ther the actual cost of production of 
this by-product has increased and to 
what extent that has been worked 
out so as to find out by what per
centage this price of cooking gas etc. 
has increased.

SHRI K. D. MALAVIYA:  As  I
have said in my main answer there 
have been also very sharp  rise  in 
price of crude also,  from  October 
1973. Now, to offset the high price of 
■crude oil there was only one alter
native.  That is, to realise  a  little 
more money from petroleum products 
■so that it could make up for the loss. 
Otherwise it was difficult for us to 
meet the ways and means position be
cause of the steep price rise in crude 
oil. We therefore marginally increas
ed the price of Kerosene and Motor 
Spirit, I-DO, FO, HSD and  cooking 
gas.  The price increase was of the 
•order of 5 paise or 6 paise only . This

is not a  very  substantial  increase. 
This has given the oil companies about 
Rs. 84 crores in a full  year,  which 
partly  compensates  the  marketing 
companies for their under-recoveries 
arising out of the crude cost.  And 
therefore there is no special increase 
as he has mentioned.  I do not know 
why he should think like that.  We 
have seen to it that the prices  are 
not very high.

SHRI D. K. PANDA:  In the case
of our own Indian Oil Company price 
of crude oil does not increase.  There 
is absolutely no reason why the price 
of by-product like kerosene and cook
ing gas should increase.

SHRI K. D. MALAVIYA:  The in
crease in the price of LPG is not very 
high.  Subsequently it will be reduc
ed.

WRITTEN  ANSWERS  TO  QUES
TIONS

Memorandum from Ticket  Checking 
Staff of Bi spur Division

*103. SHRI BIREN DUTTA:  Will
the  Minister  of  RAILWAYS  be 
pleased to state:

(a) whether his Ministry  received 
any memorandum from  the Ticket 
Checking Staff at Bilaspur Division;

(b) if so, salient points thereof; and

(c) reaction o? Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) Yes, Sir.

(b) The salient points are:

(i) harassment of ticket check
ing staff by Railway Police;

(ii) inadequacy and  unsatisfac
tory conditions of TT£s’ Rest 
Rooms; and
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(iii) inadequate rest of TTEs at 
headquarters.

(c)  The points raised in the Memo
randum are under examination.

Recommendation of the Fuel Policy 
Committee on Oil

*105. SHRI RAMSHEKHAR  PRA
SAD SINGH;

SHRI P. M. MEHTA:

Will the Minister of  PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a) whether the Fuel Policy Com
mittee has suggested that the  buffer 
stocks of oil should be kept for  the 
emergency;

(b) if so, what are the other main 
recommendations made by the  Com
mittee with regard to the oil policy;

(c) which of t̂em have been accept
ed by Government; and

(d) steps being taken to implement 
them?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.  D. 
MALAVIYA):  (a) Yes, Sir.

(b) The Fuel  PoJicy  Committee 
have recommended that India’s  oil 
policy should be based on an under
standing  of  the  international  oil 
situation.  It should be designed with 
the specific objectives of (i) reduc
ing the quantity of oil products to be 
imported;  (ii)  reducing  the  total 
foreign  exchange  expenditure;  and
(iii)  improving the security of sup
plies of crude and oil products re
quired from sources outside the coun
try.

(c) /and (d).  The Report of the 
Fuel  Policy  Committee  is  under 
examination.

Production of Low priced Janta Soap

*106. SHRI BIREN ENGTI:

SHRI VEKARIA:

Will the Minister of PETROLEUM 
AND CHEMICALS be  pleased  to 
state:

(a) whether  Government  have 
lifted price control  over all varieties 
of soap;

(b) whether  manufacturers  have 
agreed to market a standardised soap 
to be called ‘Janta soap’ for the lower 
income group at Re. l/_ a cake; and

(c) if so, when the undertaking was 
given and when the soap would appear 
in the market?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF PETROLEUM 
AND  CHEMICAIS  (SHRI  K.  R. 
GANESH):  (a) Yes, Sir.

(b) Yes, Sir.  The agreed price was 
Re. 1.00 to Re 1.05 per cake of 100 
grams.

(c) The undertaking was given on 
19th September, 1974; one manufac
turer introduced the Janta variety of 
toilet soap in Delhi,  Lucknow  and 
Chandigarh areas during the last week 
of October and another in the Bom
bay area during the first week  of 
November.

Shortage of Drugs

*107. SHRI D. D. DESAI:

SHRI ANADI CHARAN DAS:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a) whether a large number of drugs 
continue to be in short supplv *Virough- 
out the country even after steps were 
promised to remedy the situation;

(b) if so, reasons therefor; and

(c) whether the shortage ic due to 
large scale cornering of drugs?
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There is no genera] or acute shortage 
of drugs.  As there are about 2,300 
drugs and pharmaceutical  units  in 
this  country  and the number at 
formulations manufactured  by these 
units run into  thousands, occasional 
shortage of certain proprietory brand
ed preparations for which similar pre- 
tions of other manufacturers are us
ually available, do occur from time to 
time.  The international availability 
of bulk drugs, drug intermediates and 
chemicals became difficult during the 
later half of 1973 and early months 
of 1974 due (0 petroleum crisis.  This 
had an adverse effect on the delivery 
schedule of certain items which are 
in the canalised list.  Since then the 
situation in rcspect of the imported 
bulk drugs, drug intermediates  and 
chemit als has also improved.  Neces
sary steps are taken by the Govern
ment to relieve the shortages.

Balance Sheet  Submitted by Maruti 
Ltd.

*108. SHRI  MADHU  LIMAYE: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether Maruti Ltd. have sub- 
mitted their balance sheet to fhe Com
pany Registrar, Delhi, for thr  year 
1973-74;

(b) the total deposits collected from 
distributors and dealers as mentioned 
in the balance sheet;

(c) the loans and advances received 
from nationalised banks and  public 
financial institutions as revealed in the 
latest balance sheet; and

(d) the turmes and remuneration and 
allowances ol managing Directors and 
other Directors during the year?

(b) An amount of Rs.  2,18,91,04a 
has been shown under the head “deal
ership deposits" in the balance sheet 
of the company for the year 1973-74.

(c) The amount of loans and ad
vances outstanding against the com
pany as shown in. the  balance sheet 
of the company for  1973*74 was 
Rs. 1,06,07,960.  Th« details of this 
amount  as  given therein are as 

follows:—*

Secured  loans  (from.
Banks) Rs 59,53.733

Unsecured loans (from 
sources  other  than 
Banks) Rs. 46,54,215

A further breakdowri of the sources 
of loans and advances is not available 
in the balance sheet.

(d)  The Managing Director of the 
company. Shn Sanjav Gandhi, receiv
ed the following remuneration  and 
allowances during the year  1973-74 
as per the annual accounts  of  the 
company for 1973-74.

Salary: Rs. 48,000

Perquisites:

Car running and maintenance 

expenses (approx. value as 
per income Tjx Rules, 1962)

TXM‘.  R%- St,000

The company  has  four  other Dir- 

tors namely:
Shri M. A. Chidambaram, Chairman

Shri Raunaq Singh 

Suri Vidya Bhushan 

Shri Kapil Mohan.

They have been paid an amount of 
Hs. 8,326 as travelling and  convey
ance expenses in 1978-74 as shown to 
the Profit and Loss Account ol the 
company lor the year.
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Foreign Exchange  requirements  of 
Coal-based Fertiliser Plants

•109. KUMARI KAMLA KUMARI: 
Will the Minister  of  PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a) whether the coal-based fertilizer 
plants being established in the country 
will need any foreign exchange; and

(b) if so, the total foreign exchange 
needed by these plants?

THE MINISTER  OF  STATE  IN 
THE  MINISTRY OF PETROLEUM 
AlTD  CHEMICALS  (SHRI  K.  R. 
GANESH):  (a) and (b).  Yes, Sir;
the total foreign exchange  require
ments of the three coal based ferti
lizer plants, being  implemented  by 
the FCI have been estimated at about 
Rs. 110 crores.

Agreement with japan to set up Ferti
lizer Plant at Bhatinda

*110 SHRI ARVIND M. PATEL. 

SHRI D  P  JADEJA-

Will the Minister of PETROLEUM 
AND CHEMICALS be  pleased  to 
to state:

(a) whether India and Japan  have 
signed an agreement for setting up a 
fertilizer plant at Bhatinda m Punjab;

(b) if so, the cost of tlhe project and 
the quantum of foreign exchances com
ponent; and

(c) when the plant is expected to be 
completed?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K  R. 
GANESH):  (a) A credit assistance
of 32.9 billion Yen has been extend
ed by Japan towards  meeting  the 
foreign exchange cost of 3 (three) 
fertilizer projects to be set up in the 
North-Western region.  Out of this,

501 L. S.—3

credit to the tune of 11 billion Yen 
has been m&de  available  for  the 
Bhatinda project, which has  been 
taken up for implementation.

(b) The sanctioned cost of the pro
ject is Rs. 138.40 crores with a foreign 
exchange component of Rs. 53 crores.

(c) By October, 1977.

Work done on Apta-Dasgaon section of 
Konkan Railway

•111. SHRI SHANKERRAO SAV
ANT:  Will the Minister of  RAIL
WAYS be pleased to state:

(a) how much work has been done 
so far on the Apta-Dasgaon section of 
the Konkan Railway during the current 
financial year;

(b) how much work is proposed to 
be done on this  very section before 
31st March, 1975; and

(c) the reasons for neglecting  this 
section of the rail link?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) to (c). Reports
of the Final Location Survey between 
Apta to Dasgaon have just been re
ceived and are under  examination. 
The project has been included m the 
list of works to be taken up for the 
development of backward areas dur
ing the 5th Five Year Plan subject to 
availability of funds.  According to 
the Final  Location Survey reports, 
the project is likely to cost Rs. 13.92 
crores excluding the cost of the rol
ling stock.

The Planning Commission had been 
approached for  making  additional 
funds to the tune of Rs. 255 crores 
available to the Railways for taking 
up projects for the development of 
backward areas m addition to Rs. 100 
crores allotted during the 5th Five 
Year Plan foi the construction of 
new Railway lines.
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Inquiry' Into Floating of Government 
regulation* by Foreign Dqng Firms

*112. SHRI  C.  JANARDHANAN: 
Will the Minister  of  PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a) whether the foreign owned drug 
firms in the country have flouted Gov
ernment  regulations  and  increased 
their manufacturing capacities beyond 
the licenced magnitudes;

(b) if so, whether Government have 
conducted an enquiry into such cases; 
and

(c) if so, the broad outlines thereof 
and the action being taken thereon?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH):  (a) Instances of excess
production over and above licensed 
permissible capacity by various drug 
units in the organised sector includ
ing those by foreign companies have 
come to the notice of Government.

(b)  and (c) The question of excess 
production by various drug units is 
b*ing examined m consultation with 
the concerned Ministries.

Estimates of amounts for Construction 
of Kangra Valley Railway

*113 SHRI  VIKRAM MAH A JAN: 
Will  the  Minister  of RAILWAYS 
be pleased to state:

(a) the progress made so far, upto 
the 31st October, 1974 in the construc
tion of Kangra Valley Railway;

(b) the original  estimates  of  the 
amount to be incurred on the project 
and the number of times the estimates 
were revised;

(c) the steps taken to see that the 
project is completed at an early date 
so that the estimates are not revised 
further; and

(d)  the revived target for the com
pletion of the project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a)  The  overall
progress made so far on the project 
is 61.5 per cent.

(b) The original estimated cost of 
this project was Rs. 3.62 crores sanc
tioned in April, 1969.  The estimate 
has been revised only once and the 
revised cost is Rs. 6.94 crores, ac
ceptance of which is awaited from 
the Beas Dam Authorities.

(c) and --(d). Despite various diffi
culties, Railways are making all out 
efforts to complete the project at the 
earliest possible.  The line is expect
ed to be opened to goods traffic by 
31st December, 1975  and  Passenger 
Traffic by 31st March, 1976.

Drilling of Oil Wells by Sagac 
Samrat in Bombay High

*114. SHRI N. K. SANGHI:  Will
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether Government have since 
taken a decision that  Sagar  Samrat 
will henceforth concentrate on drilling 
wells around  the  first well  m the 
Bombay High instead of pursuing the 
exploratory work in the area as sche
duled earlier; and

(b) by what time the fixed platform, 
which is an essential equipment for 
production of oil, is likely to be ready 
and by what time commercial produc
tion is likely to be taken in hand?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.  D. 
MALAVIYA):  (a) No, Sir;  Sagar
Samrat will be deployed to drill wells 
over the various parts of  Bombay 
High and the adjoining structures in 
the Arabian Sea.  The sequence of
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drilling locations will depend, among 
other things, on the results obtained 
and operational conditions, from time 

*0 time. ____: .juf!

fb) Production testing of the second 
well now being drilled on Bombay 
High is expected to commence in  a 
lew days.  It is only after conducting 
these tests and evaluating the results 
and if necessary by drilling another 
well at a distance that ONGC  can 
stake up the question of first  stage 
production and the necessary facili- 
ties to achieve this production,  in
cluding the erection and fabrication 
at fixed platforms.

IMsmissal/Removal/Transfer  of  Em
ployees tn connection with May, 1974 

Railway Strike

•115. SHRI SOMNATH CHATTER- 
-JEE;  Will the Minister of  RAIL
WAYS be pleased to state:

(a) how many Railway  employees 
were  dismissed  or  removed  from 
service or transferred  in connection 
with the last Railway strike; and

(b) how many of the employees dis
missed or removed from service, have 
been reinstated with or without break 
in service?

THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI MOHD. SHAFI  QURESHI):
(a)  (i) About 11240 permanent em
ployees were dismissed/removed from 
service; and

(ii)  About  950  employees  were 
transferred

(b)  Out of about 11240, on consi
deration of individual appeals, about 
7850 ex-employees have so far been 
taken back to duty.  The process of 
reviewing the cases, on appeals,  is 
.in progress.  In the case of those who

were dismissed]removed before parti?' 
cipation in strike, but have been put' 
back on appeal there will be no break 
in service, but for those who parti-/ 
cipated in the strike, there will be a* 
break in service as per rule.

Reports of Study Groups on Working 
of Foireign Drug Firms

•116. SHRI MUKHTIAR SINGH
MALIK: v

SHRI BIRENDER SINGH 
RAO:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a)  whether Government have ap
pointed a number of study groups to 
study the working  of foreign drug 
firms during the  Fourth Five Year

(b)  whether these  study  groups 
have submitted their reports to Gov
ernment; and

(c) if so, what action Government 
propose to take to ensure that all the 
reports  are  implemented  without 
delay?

THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OF PETROLEUM 
AND  CHEMICALS  (SHRI  K  R. 
GANESH). (a)  and  (b).  Only  one 
study group was appointed in June, 
1970 to consider, inter-alta, progres
sive indianisation, remittances made 
by way of dividends, royalties etc. by 
foreign companies  This group held 
one meeting and decided about the 
collection of relevant  data.  No spe
cific recommendations were made by 
this group  Government have since 
issued in February, 1972, the guide
lines for reduction of foreign hold
ings in foreign majority  companies 
and these are being followed-.  In 
addition Reserve Bank of India have
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imposed certain restrictions on remit
tances by foreign companies.  Their 
activities are also  governed  under 
the  Foreign  Exchange  Regulation 
Act, 1973.

(c) Does not arise

Rise In Prices ol Soap

*117. SHRI B. S. BHAURA;

SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether soap prices have risen 
three*fold during the last two years; 
and

(b) what are the prices of popular 
varieties of soaps at present?

THE MINISTER  OF  STATE  IN 
THE  MINISTRY OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH):  (a) and (b). There is no
statutory control over the prices of 
soaps.  Prior to 19th September, 1974 
there was,  however,  an  informal 
price control on soaps produced by 
the organised sector (except the pre

Varietyof soap

Loundry (Sunlight) 150 grams 

Carb >lic (life Buoy) 150 grams

Toilet 100 grams (Rexona)

Lux  .

Janata

mium grade toilet soap) whereby the 
Indian Soaps and Toiletries Makers’ 
Association  consulted  Government 
before making any upward revision 
in the prices.  Increases in the prices 
of soaps manufactured by the orga
nised sector were  last  allowed  in 
July, 1973.  In the 1st half of the 
year 1974 there was some fall in the 
production of soaps by the organised 
sector.  Indian Soaps and Toiletries 
Makers’ Association stated that  in 
view of the  unremunerative  prices 
of soaps, they were unable to pur
chase adequate quantities of oils at 
the prevailing high prices.  In thie 
scarcity conditions,  thus created, the 
soaps were selling at  prices much 
higher than  the list  prices.  The 
informal price control on all varieties 
of soaps  has been removed  from 
September 19, 1974  Due to improve
ment in availability of soaps in the 
market the consumer is now getting 
them at lower prices.

Before July 1973, the price increases 
were last allowed in June 1971.  The 
Ministry used  to  indicate  only the 
extent of the increases and did not 
fix prices of individual brands.  The 
prices in the last two years and as 
at present are indicated by the illus
trative list below: —

(Rst/Cake)

Revised prices as  Present
from  price

June,71  July,73

061 0-75 105

* o-72 0*90 1-25

0-74 0-93 1*35

• 0-74 0*93 1-33
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Amendment of MBTJP. Aet according
to Recommendations of MJB.TJP.

Commission

*118 SHRI S M BANERJEE  Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state

(a) whether Government propose to 
amend  Monopolies  and  Restrictive 
Trade Practices Act so as to impart 
mandatory character to the recommen
dations of the Monopolies and Restric
tive Trade Practices Commission and

(b) if so, whether all the restrictive 
trade practices laid down undei  the 
Act will carry penal provisions’

THE MINISTER OB LAW JUSTICE 
AND COMPANY AFFAIRS  (SHRI 
H R GOKHALE)  (a) The scheme 
of the MR 1 P Ad I9t>9 is that the 
Commission has h<cn gi'<-n manda
tory poweis in icspect ol restrictive 
trade practices on]>  m  all  other 
mailers paiticulaiJy 1 elating to con
centration ot economic powci  and 
monopoli tic practices it has  been 
entiubted with powers of inquiry and 
report in certain Cdtegoues of cases 
which the Govei nment  m iy  from 
time to time refer to it  The scheme 
ol the Act was dearly explained by 
the then Minister foi industrial Deve
lopment and Company Affairs \*hile 
moving foi leave for considt ration of 
the Bill in both Houses of Parliament 
There is no proposal to deviate from 
the scheme of the Act

(b)  A detailed statement indicat
ing the penalties m respect of offen
ces for non-compliance of the orders 
of the Commission was laid on the 
Table of the House on the 12th Nov
ember 1974  Under  Section  50  of 
the M R T P Act any contravention 
of the order of the MRTP Commis
sion under section 37 thereof relat
ing to restrictive trade practices  is 
liable  to  the  penalties  prescribed 
therein

Inquiry into th« working of 

Insecticides Limited

*119 SHRI S N MISRA  Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state

(a) whether  Government  have 
inquired into the working  of  the 
Hindustan Insecticides Limited,  New 
Delhi during the last three years,

(b) if so the nature of irregularities 
found by Government, and

(c) steps taken by Government  to 
improve the draw-backs?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI  K  R 
GANESH)  (a) No Sir

(b) and  (c)  D) not arise 

Programme to Intensify search forOi!

*120 SHRI BAN AM ALI PATNAIK 

SHRI C K CHANDRAPPAN

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state

(a) whether  any programme has 
been  chalked out to  intensify  and 
extend search for oil m the country,

(b) if  so  the  salient  features 
thereof, and

(c) the  steps being taken in  this 
direction?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  K  D 
MALAVIYA)  (a) Yes Sir

(b)  and (c)  The measures taken 
and proposed to be taken by ONGC 
for intensifying  exploration  efforts 
and for maximising indigenous pro
duction of crude oil have been in
cluded m the Fifth Five Year Plan,



43 Written Answers  NOVEMBER 19, 1974  Written Answers

The objectives enumerated  in  the 
Plan include:

,(j) Establishing  additional  re- 
 ̂coverable reserves  of  any
thing between 70 to 100 mil
lion tonnes of oil;

*  *  I,

(li) A .proportionate rise m pro
duction during the Fifth Plan 
period and an objective  to 
produce at the rate of more 
than 9 million tonnes during 
1938-79;

(iu) A cumulative production of 
"4902 million cubic metres of 
gas during the  Fifth  Plan 
period as well as a produc- 
tion rate of 1150 million cubic 
metres of gas per year by 

;  the end oi 1978-79;

Civ) To carry out exploratory and 
development drilling of 147 
million  metres  during  the 
Fifth Plan period besides in
tensification o1 geological and 
geophysical services;

(v) Quick development  of  the 
discovered oil fields;

(vi) Maximum utilisation  of  the
existing  production  wells;
and

(vn) Widcx application of secon
dary recovery methods

Oil India Limited has taken up oil 
exploration m Arunachal Pradesh as 
well as in certain portion of Assam 
in addition to steps for maintaining 
production of crude oil at the level 
of  3  million  tonnes  per annum
throughout the  Fifth  Plan  period
Efforts will be made to persuade them 
to exceed this 3 million tonnes to 
more than 4 million tonnes.

In addition to ONGC’s own opera
tions m Bombay High area, contracts 
have been awarded to two  foreign 
parties for offshore exploration of the 
Kutch and Bengal Offshore areas.
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Railway orders for wagons

1003.  SHRI N E. HORO: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Wagon Manufacturing 
Industry is sustained mainly by Rail
way- orders;

(b) whether Railways’ cut in orders 
and the  prolonged  debate on the 
prices formula have had a crippling 
effect on the industry which has been 
forced to curtail production to 35 per 
cent of its capacity; and

(c) if so, the salient features re
garding the policy of Government in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) • (a) As far as Minis
try of Railways are aware a substan
tial portion of the work load on most 
ot the Wagon Building Units repre
sents Railways’ orders foi wagons.

(b) No  There has neither been 
any cut in wagon orders noi  any 
Rebate with the Industry on the price 
iormula

(c) Does not arise.

CB.I Enquiry against Eureka Type 
Foundry, Calcutta

1004.  SHRI S N. SINGH DEO 

SHRI LUTFAL HAQUE- 

SHRI DEBENDRA NATH 
MAH AT A:

Will the Minister  of  RAILWAYS 
be pleased to state:

(a)  whether a C.B.I. enquiry has 
been  made  against  Eureka  Type

Foundry, Calcutta  for  their wrong
ful supplies to Railways;

(b) if so, whether any action was 
taken against the firm on the basis of 
C.B I. Report;

(c) whether this firm  made  an 
appeal to the said Ministry; and

(d) if so, the broad outlines of the 
result of the appeal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SNGH): (a) Yes.

(b) Yes.

(c) Yes.

(d) The appeal has been consider
ed at the highest level in the Minis
try of Railways, but it was not found 
justifiable  to  change  the  decision 
already taken

Bye-election to Bihar Assembly

1005 SHRI  SUKHDEO  PRASAD 
VERM A: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
bo pleased to slate:

(a) whether vacancies in the Bihar 
Legislative Assembly have not been 
filled up so far; and

(b) it so, the reasons thereCor and 
the time by which bye-eiections,  to 
fill up the vacancies, are likely to 
be held9

THE  MINISTER  OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (DR. 
SAROJINI MAHISHI): (a) Yes, Sir.

(b)  Out of the 43 vacancies m the 
Bihar Legislative Assembly, the Com
mission  had  notified  bye-elections 
from 20 Assembly constituencies  in 
respect  of  which  vacancies  were 
reported to it by 20th May, 1974,  so 
as to complete the process before 25th 
July, 1974 to  enable  the returned
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candidates to take part in the Pre
sidential and Vice-Presidential Elec
tions held in August, 1974.  However, 
several representations urging post
ponement of the bye-elections on the 
ground that the  situation in Bihar 
was not conducive to the holding of 
free and fair elections and that the 
constituencies would also be water
logged during that period were re
ceived by the  Election Commission 
from  political  parties,  such  as 
Bhartiya Jana Sangh,  Bihar,  Presi
dent Bihar Pradesh Congress Com
mittee,  C.P.I., Bihar State Council, 
Genera] Secretary, All-India Congress 
Committee  and ixom  Shri  A.  B.
Vajpayee, M.P. and others.  After a 
careful consideration of the aforesaid 
representations  and  taking  into
account the imminence of the mon
soon, which would affect electioneer
ing to n great extent and would even 
render it impossible, the Commission 
decided to cancel the programme for 
the proposed elections.

Subsequently,  23 more vacancies
have occurred in the Bihar Legisla
tive Assembly.  The rolls of 16 out 
&f these 23 constituencies have been 
revised and the rolls of the remaining 
1 constituencies are in the process of 
revision.

The Commission  proposes to hold 
bye-elections as soon as the condi
tions  in  the  State  have  become 
normal, which would facilitate  free 
and fair elections being held

Unmanned Railway Crossings in 
Orissa

1006. SHRI P. GANGADEB;

SHRI AN ADI CHAR AN DAS:

Will the Minister of RAIJLWAYS 
pleased to state:

(a) the number of unmanned Rail- 
xy crossings in Orissa; and

(b) steps proposed to be taken to 
avoid accidents at these crossings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH): (a) There are 1,062 
unmanned level crossings in Orissa 
State.

(b)  To reduce accidents  at un
manned level crossings, the following 
preventive  measures  have  been 
taken: —

(i) Stop Boards have been pro
minently  displayed  at  the 
approaches to all unmanned 
level crossings within railway 
boundary on both sides of the 
track to warn the road-users 
to cross the  railway track 
cautiously;

(li) Whistle Boards  have  been 
fixed along the track, enjoin
ing upon the drivers of the 
approaching trains to whistle 
as the train approaches  the 
unmanned level crossings giv
ing warning to the road-users 
about a tram approaching the 
level crossing;

(lii) The Ministry of Shipping and 
Transport/State Governments 
have been requested to pro
vide road signs on approaches 
to all unmanned level cross
ings;

(iv) The State Governments have 
also framed rule? under the 
Motor Vehicle Act requiring 
the drivers of all vehicles to 
stop short of the unmanned 
level crossings and then cross 
the railway line after ascer
taining that the track is clear 
on both sides;

(v) Educative campaign to spread
safety consciousness amongst 
the road-users is also  being 
carried out by way of appeals 
to  automobile  associations, 
issue of leaflets  in regional 
language through the police 
authorities to owners/drivers 
of  fast  moving  vehicles,
publicity through the medium 
of All India  Radio, cinema- 
slides, etc.

In addition, the  level  crossings 
where both road and rail traffic is
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heavy and/or visibility is restricted 
.are being converted into manned level 
crossings on the basis of periodical 
traffic  census  or  on  receipt of 
request from State Government/Road 
Authority, on a programmed basis

Effect of faulty Planning on wagon
building industry in West Bengal

1007 SHRI  M  KATHAMUTHU 
Will the Minister of RAILWAYS be 
pleased to state

(a)  whether faulty planning and 
indecision on the part of the Railway 
Board has affected the prospects of 
the wagon building industry m West 
Bengal, and

Cb) if so,  the  salient  ieatures 
thereof and the steps being taken to 
impiove the situation’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH)  (a) No There has 
neithei been any fault m the plan
ning nor there has been any indeci
sion with regard  to  placement of 
wagon orders on the industry in West 
Bengal  The wagon builders rn the 
West Bengal ha\e or*rs sufficient to 
engage then capacity foi more than 
two years commensurate with their 
cunent production

(b)  Does not arise

Directions to State Governments to 
restrict transport of goods by Motor 

Vehicles to save Diesel

1008 SARDAR  SWARAN  SINGH
SOKHI 

SHRI JAGANNATH 
MISHRA

SHRI HARI KISHORE 
SINGH

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased  to 
state*

(a)  whether the Central Govern
ment have recently issued directions 
to all State Governments to restrict 
transport of goods by motor vehicles 
for distance exceeding 500 kilometres

to effect a saving of 10 to 15 per cent 
High Speed Diesel,

(b)  whether  Government  have 
taken any expert  opinion m  this 
respect and  considered  all  othelr 
aspects t

(t) whether this step would dis
courage  corruption,  adulteration, 
hoarding and profiteering in Diesel 
oil,

(d) whether  State Governments, 
especially Bihar, has refrained fiom 
implementing these directions keep
ing in view the agitations t and

(e) if so, whether Government pro
pose to retonsidei the matter’

THE MINISTER OF STATE IN THE 
MINISTRY OF PErROLEUM  AND 
CHEMICALS  (SHRI  K  R 
GANESH)  (a) to (e)  With a view 
to achieving economy m the consump
tion of HSD several measures were 
suggested to the State Governments 
including restrictions on the tianspoit 
of goods by road beyond 500 kilo
metres  A detailed cucular m this 
logaid was issued after consultation 
with the other concerned Mmrstues 
A numbei of representations  weie 
received bv the Government against 
>uch restrictions from the  various 
Associations  of  Transporters  and 
Stale Governments  The matter is 
being reconsider cd by Government

Petro-Chemkal Industries set up with 
Foreign Collaboration

1009  PROF  NARAIN  CHAND 
PARASHAR  Will the Minister  of 
PETROLEUM AND CHEMICALS be 
pleased to state

(a) the names of the Petro-Chemr- 
cal industries set up m the Public 
and Private  Sectors  with  foreign 
collaboration,

(b) the names of the foreign coun
tries collaborating m each case, and

(c) whether there is a proposal to 
start any more such industries in the 
Fifth Five Year Plan?
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THE MINISTER OF  STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K  R. 
GANESH): (a) and (b). The requi
site information is laid on the Table 
of the  House.  [Placed in Library. 
See No. LT-8495/74].

(c)  Within the resources available 
and the relative priorities of the Plan, 
no new major progress for petroche
micals is currently contemplated  in 
the Public Sector during the  Fifth 
Plan period; applications  for  new 
projects in the private sector would 
be considered on the merits of each 
case and taking  into  consideration 
our national interest.

Increase in India’s Petroleum Bill

1010.  SHRI  C.  K.  JAFFER 
SHARIEF:  Will  the  Minister  of
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether India’s petroleum bill 
has shot up from Rs. 200 crores in 
1972-73 to over Rs. 1,100 crores dur
ing the current financial year due to 
the phenomenal rise m cost of petro
leum prices, and  this  had  posed 
serious economic and foreign exchange 
problems for the country; and

(b) if so, the broad outlines of the 
steps Government have taken in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  K.  R. 
GANESH): (a) Yes, Sir.

(b)  In the  past  consumption  of 
petroleum  products in the country 
has increased at a compound rate of 
about 9 per cent per annum.  With 
the severe strain  on  our  foreign 
exchange resources  caused by  the 
steep increase in prices of crude oil 
and petroleum products steps  have 
been taken to curb the non-essential 
consumption of petroleum products to 
the maximulm extent and maintain 
availability during the current year 
at more or less the same level as 
last year.  At the same time, the

endeavour is to meet all the essen
tial requirements necessary Tot sus
tained economic development of the 
country.  To  contain the outgo  of 
foreign exchange for import of crude
oil  and petroleum products the fol
lowing steps have been taken: —

(a) Efforts to maximise the pro
duction of indigenous crude 
have been intensified.

(b) Through variouls  optimisa
tion  exercises  the  yield 
pattern of crude in the re
fineries has been adjusted in 
a manner to get the maxi
mum yield of higher valued 
products.  Product specifica
tions have also been adjusted 
as far as  possible for this 
purpose.

(c) Fiscal measures  have been 
taken to curb the consump
tion of some products  like 
Mo-tor Casolene. Lubricating 
oils, bitumen etc.  Price  of 
furnace oil has also been in
creased to encourage switch 
over to coal. Steps have been 
taken to encourage efficiency 
in the §se of  fuel.  Avail
ability of kerosene an item 
of personal consumption has 
been reduced to the maximum 
extent possible.

(d) Petroleum  products  which
are surplus to our  require
ments  are  being exported. 
Export of value added pro
ducts  has  also been maxi
mised.

(e) Import  of crude  oil under
bilateral  deferred  payment 
has been arranged from Iraq 
and Iran.

Production of Fertilizers In the 
Current year

1011. SHRI S.  R. DAMANI:  Will
the Minister of  PETROLEUM  AND
CHEMICALS be pleased to state:

(a)  the total production of fertili
zers so far in the current year and 
how does it compare with the pre
vious year’s production;
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(b)  the capacity utilisation at the 
various units against which the pro
duction was achieved;

(d)  The information in this regard 
is being collected and will be laid on 
the Table of the House.

(c)  the expected total output for 
the whole year and how. much more 
will be required to be imported to 
meet the country’s demand; and

(d)  the salient features of the ar
rangements made for imports and the 
cost thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) Production interms of nutrients 
(’000 tonnes).

April-  April-

September  September 

1974  1974

Inquiry into Train Accident at 

Kathgarh

1012.  SHRI  YAMUNA  PRASAD1 
MANDAL;  Will  the  Minister  of 
RAILWAYS be pleased to state;

(a) whether statutory inquiry into 
head-on collision between Dehra Dun- 
Varanasi Janta Express and stationary 
M-5 UP goods train at Kathgarh on 
21st February, 1974  has  squarely 
blamed the Railway staff for negli
gence; and

(b) if so, the action taken against 
those found guilty?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH); (a) Yes.

Nitrogen  510.7* 

Phosphate 157.2

490.9

166.1

(This  include  13:0  from  the 
plants at Durgapur and Cochin which 
have not yet stabilised.)

(b)  Cases against two railway em
ployees have been sent to the court 
for judicial trials.  Disciplinary action 
against another railway employee is 
also in progress.

Scarcity of Kerosene Oil in Eastern 
States

(b)  A statement is laid on  the 
Table of the House. [Placed in Lib
rary. See No. LT-849C/74].

1013. SHRI M. RAM GOPAL 
REDDY:

SHRI R S. PANDEY;

(c)  The estimated  production in 
1974-75 is 14:33 lakh tonnes of nitro
gen and 3,63 lakh tonnes  of  phos
phates.  The following quantities of 
fertilizers  have  been  planned  for 
import in 1974-75:

Nitrogen 10.00 lakh tonnes.

Phosphate  3.50 lakh tonnes.

Potash 4.98 lakh tonnes.

Will the Minister of PETROLEUM 
AND CHEMICALS  be pleased  to 
state:

(a) whether Government are aware 
of the distress of the common people, 
specially in the Eastern States due 
to scarcity of kerosene oil; and

(b) if so, the  remedial  measures 
proposed?



THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI C. P. MAJHI):
(a) Because of the limited availability 
of foreign exchange and the) steep 
increase in prices of petroleum pro
ducts it has not been possible  to 
meet the demand of kerosene oil in 
the country during the current year 
in full.  Quotas allocated to  State 
Governments have been cut to reduce 
consumption.  It is likely that this 
may have given rise to shortages of 
kerosene in certain areas.

(b)  From the current month, cuts 
applied on State quotas have been 
reduced to increase availability.  The 
extent of cuts which was increased 
upto 30 per cent in some months has 
now been reduced to achieve a reduc
tion in overall consumption of about 
30 per cent only.  State Governments 
have already been advised to have 
an effective system of kerosene dis
tribution and to take suitable action 
against hoarding or black-marketing 
of kerosene oil.
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Applications  pending  with  Deputy
Commissioner, Delhi under Section 92 

C.P.C.

1015. SHRI AMBESH:  Will  the
Minister of  LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to 
state:

(a) the number of  applications 
pending in the court of Deputy Com
missioner, Delhi  under  Section 92 
C.P.C.;

(b) the dates of filing the above 
applications, separately; and

(c) if these applications have been 
pending for the last three years the 
reasons for delay in  the  disposal 
thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) to (c). The in
formation is being collected and will 
be laid on the Table of the House.

Written Answers 56NOVEMBER 19, 1974
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Unmanned Railway Crossing* in Goa

1018. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of unmanned rail
way crossings in Goa; and

(b) steps proposed to be taken to 
avoid accidents at such crossings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
SUTA SINGH): (a) There are seven 
inmanned level crossings in Goa.

(b)  To reduce accidents at unman
ned level crossings, the following pre
ventive measures have been taken: —

(i) Stop Boards have been pro
minently  displayed  at  the 
approaches to all unmanned 
level crossings within railway 
boundary on both sides of the 
track warn  the  road-users 
to cross the  railway  track 
cautiously;

(ii) Whistle Boards  have  been 
fixed along the track, enjoin
ing upon the drivers of  the 
approaching trains to whistle 
as the train approaches  the 
unmanned  level  crossings 
giving warning to the road- 
users about a train aproach- 
mg the level crossing;

(in) The Ministry of Shipping and 
Transport/State Governments 
have been requested to pro
vide road signs on approaches 
to all unmanned level cross
ings;

(iv) The State Governments  have 
also framed rules under the 
Motor Vehicles Act requiring 
the drivers of all vehicles to 
stop short of the unmanned 
level crossings and then cross 
the railway line after ascer
taining that the track is clear 
on both sides;

(v) Educative campaign to spreau 
safety consciousness amongst 
the road-users is also being 
carried out by way of appeals 
to  automobile  associations, 
issue of leaflets in regional 
language through the police 
authorities to owners/drivers 
of fast moving vehicles, pub
licity through the medium of 
All India Radio, cinema-slides, 
etc.

In addition,  the  level  crossings 
where both road and rail traffic is 
heavy and/or visibility is restricted 
are being converted into manned level 
crossings on the basis of periodical 
traffic census or on receipt of request 
from Slate Government/Road Autho
rity, on a programmed basis.

Proposal for Comprehensive and
Speedy Reforms of Election Laws

1017. SHRI DHAMANKAR;

SHRI R S PANDEY:

SHRI V AS ANT SATHE:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state: t

(a) whether, in the light of recent 
Supreme Court’s Judgement and the 
recommendations made by the Chief 
Election Commissioner and  others, 
Government are considering a propo
sal to devise a scheme for a compre
hensive and speedy reforms of Elec
tion Laws; and

(b) if so, the action proposed ih 
the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (DR  SARO- 
JINI MAHISHI): (a) and (b). There 
will be adequate opportunity to take 
up suggestions and proposals for the 
Reform of Election Law at the time 
when the Representation of the Peo
ple  (Amendment)  Bill,  1973,  now 
pending in the Lok Sabha, comes up
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for consideration.  Government have 
an open mind in the matter and are 
thinking of holding discussions with 
political parties on the question of 
■electoral reforms.

Filling up of Poets Reserved  for 
'Scheduled Caste Candidates in Delhi 

Judicial Service

1018.  SHRI N. S. KAMBLE: Will 
“the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 

•state:

(a) total number of posts sanction
ed so far under Delhi Judicial Ser
vice;

(b) total number of posts reserved 
for Scheduled Castes and total num
ber of reserved posts filled up so far;

(c) total number of reserved posts 
still vacant and reasons for not filling 
them up so far;

(d) whether 21  Scheduled  Caste 
candidates qualified in Delhi Judicial 
Service Examination held in 1973 and 
if so, what steps have been taken to 
absorb them in the service; and

(e) whether two Scheduled  Caste 
Judicial Officers have resigned from 
their posts, if so, what steps  have 
been taken to fill up the vacant posts 
from amongst the qualified Scheduled 
Caste candidates?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS  (SHRI 
H. R. GOKHALE):  (a) 112.

(b) Reserved 16.

Filled 16.

(c) 7 posts reserved for Scheduled 
Tribes are vacant  because of non
availability of qualified  Scheduled 
Tribe candidates.

(d) It is true that 21 Scheduled 
Caste candidates qualified in the Delhi 
Judicial Service Examination held in
1973. As the number of posts to be 
reserved for Scheduled  Castes  in

respect of the 1973 examination was
3, only three * of the qualified Sche
duled  Caste  candidates could  be 
appointed.

(e)  Yes, Sir. The question of fill
ing these two vacancies will be taken 
up after the writ petition filed in the 
Delhi High Court by a Scheduled 
Caste candidate is disposed of.

Unmanned Railway Crossings in 
Rajasthan

1019.  SHRI SHRIKISHAN  MODI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of unmanned Rail
way crossings in Rajasthan; and

(b) steps proposed to be taken to 
avoid accidents at  such  crossings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRr 
BUTA SINGH) (a) There are  One 
thousand five hundred and  seventy- 
eight unmanned level  crossings  in 
Rajasthan.

(b)  To  reduce accidents at  un
manned level crossings, the  follow
ing preventive measures have  been 
taken: —

(i) Stop Boards have been pro
minently displayed at the ap
proaches to all  unmanned 
level crossings within  rail
way boundary on both sides 
of the track  to  warn  the 
road-users to  cross the rail
way track cautiously.

(ii) Whistle Boards  have  been 
fixed along the  track,  en
joining upon the drivers  of 
the approaching  trains  to 
whistle as the train  approa
ches the unmanned level cros
sings  giving  warning  to 
the road-users about a train 
approaching the  level  cros
sing;
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(Iii) The Ministry of  Shipping 
and Transport/State Govern
ments have been requested to 
provide road signs on  ap
proaches  to  all  unmanned 
level crossings;

(iv) The  State  Governments 
have also framed rules under 
the Motor Vehicles Act re
quiring the drivers of all ve
hicles to stop short of the un
manned  level crossings  and 
then cross the  railway  line 
after ascertaining that  the 
track is clear on both sides;

(v)  Educative  campaign  to 
spread safety  consciousness 
amongst the road-users is also 
being carried out by way of 
appeals to automobile  asso
ciations, issue of leaflets  in 
regional language through the 
police authorities to owners/ 
drivers of fast moving vehi
cles, publicity through  the 
medium of All India  Eadio, 
cinema-slides, etc.

In addition the  level  crossings 
where both road and rail traffic is 
heavy and/or visibility  is restricted 
are being  converted  into manned 
level crossings on the basis of perio
dical traffic census or on receipt of 
request from the State Government/ 
Road Authority, on a  programmed 
basis.
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qẑ f̂ ?̂TT̂ T5rr§rf ̂rt stjtft 

vrr̂T it MPwf?Rr srst ̂  ̂r*r

t 1

Double Railway Track between 
Sawai Madhopur and Baroda 

(Western Railway)

1021. SHRI LALjr BHAI: Will the 
Minister of RAILWAYS be  pleased 
to state:

(a) the  progress of  putting  up 
double railway track between Sawai 
Madhopur and Baroda on  Western 
Railway; and

(b) when this project will be com
pleted?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
(BUTA SINGH): (a)  378 km  of
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double track is available on the sec
tion and work on 257 km is in pro
gress.

(b)  The work on 257 km in  pro
gress is expected to be completed in 
stages by 1979 subject to the availa
bility of funds and materials.

Restoration of Trains cancelled in

Cachar District of Assam due to 

shortage of Coal

1022.  SHRI  NURUL  HUDA: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a) whether Government have re
ceived representations  for  restora. 
tion  of  passenger  trains  between 
Katakhal and Lalaghat, between Ka- 
rimganj and Dullabcherra and  bet
ween Silchar and Karimganj in  the 
district of Cachar (Assam)  which 
were cancelled about a  year  back 
due to coal shortage;

(b) whether  Government  have 
plans to restore the above trams  to 
mitigate the difficulties of the passen
gers; and

(c) if not the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH); (a) Yes.

(b)  and (c). One pair of passenger 
trains each on  Katakhal-Lalaghat, 
Karimganj-Dullabcherra and  Badar- 
pur-Silchar sections earlier cancelled 
for shortage of coal have not  been 
restored in view of their poor patro- 
nisation and good availability of  al
ternative  road transport.  These sec
tions are still served  by  1 pair,  1 
pair and 3 pairs of trains respectively 
which are considered adequate.  The 
pattern of traffic is, however, being 
watched and if traffic builds up, suit
able augmentation of train services 
would be considered later.

Conversion of Trivandrum-Ernakttlam 
Railway Line into Broad Gauge 

Line

1023.  SHRI  VAYALAR  RAVI: 
Will the  Minister  of  RAILWAYS 
be pleased to state:

(a) whether the construction work 
on the conversion of  Trivandrum- 
Ernakulam railway line  into broad 
gauge line has been slowed  down 
due to paucity of funds; and

(b) if so, how far the work sche
dule has been affected and the steps 
taken by  Government to speed  up 
the work and complete the  project 
in scheduled time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRJ 
BUTA SINGH): (a) and (b). There 
has been some reduction in the allot
ment of funds in the current finan
cial year due to curtailment m  the 
Plan outlay for the  Railways.  How
ever, the work is in good progress in 
all the reaches on this  project and 
all possible steps are 'being  taken 
to ensure that the work is completed 
according to original schedule.

Trains running between Howrah 
and Purulia

1024.  SHRI  DEBENDRA  NATH 
MAHATA:  Will the  Minister  of
RAILWAYS be pleased to state:

(a) the particulars  of the  trains 
running between Howrah and Puru
lia on South Eastern Railway;

(b) arrival and departure  time of 
each train during the month of Au
gust 1974, date-wise, in these  two 
stations;

(c)  whether  Chakradharpur- 
Howrah passenger train is  regularly 
late by three  hours and if  so, the 
reason for the late  running of each, 
train in August, 1974; and
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(d)  the action taken in each  case 
and results achieved so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS:  (SHRI 
BUTA SINGH):  (a) 315 Up/316 Dn
Howrah Chakradharpur  Passenger 
trains touch Purulia station

(b) the  arrival  and  departure 
particulars are given in the attached 
statement.

(c) and (d). These passenger servi
ces have run late by over 3 hours in
to Purulia on 7 occasions in the UP 
direction and 9 occasions in  Down 
direction.  However the punctuality 
performance of these trains has  not 
been satisfactory  primarily on  ac
count of alarm chain  pulling  and 
theft of communication wires causing 
interruption of control working and 
consequent detentions enroute. Where
as avoidable  detentions  are being 
taken up with defaulting  railway 
staff, such miscreant activities  are 
being tackled in concert  with  civil 
authorities  through coordination  at 
suitable levels.

Statement 

Arrival and departure particulars  of 
315 CP/316 DN during the month  of 

August 1974

Date 315 UP 3i6 DN

Extent of Extent of* 
late  late 
running  running

1-8-74 ' 2'’15' I'-49'

2-8-74 * I' 5' o'-3 5V
3-8-74 ’ 1' ro' S'-So*
4-8-74 • i'-3o' 2'-35'
<-8-74 ‘ 3''40' 3' 6' 1

6-8-74 ' 0' 38'11  x'-45'
7-8-74 * 1' 26' I'* 49'
8-8-74 * o'-45' i'-9'

9-8-74 • o'-33' O'* 54'
10-8-74 ’ 2'-25' 2'50'
H-8-74 * 4'-30' 6'-19'
ra-g-74 • 4'* 35' 6'- 42'
13-874 • • o'* 49' I'-OO'
14-8-74 • • 2'*20' 2'-46'
*5-8-74 * • I'* 20 2'.10*

2S01 LS-—4

Date 315 UP 316DN

Extent of Extent of
late late
running running

16-8-74 • 12' 12'

17-8-74 * •  3' 7" 3'-26'
18-8-74 * *  3' 5o" 4' 52'

19-8-74 • '  0' 45* i'-10'
20-8-74 ‘ .  2'- 15* 3'*4'
21-8-74 • •  i' 59' o' 50'

22-8-74 * •  i'-45' o' 46'

23-8-74 ‘ * V 45' o'-16'

24-8-74 ‘ I'-21' o'-50'

25-8-74 * '  I''57* I'-36'

26-8-74 * •  o'-55'i o'-22'

27-8-74 * •  i'-19' O'-4'
28-8-74 * •  6'-25' T̂ia'

29-8-74 • •  i'-18' o'-54'

30-8-74 * •  I' 50' i' 10"

31-8-74 • •  i'*3' 2'* 56'

Comfortable seats for lower class 
Passengers

1025.  SHRI  VARKEY  GEORGE: 
WiU the  Minister of RAILWAYS be 
pleased to state:

(a)  whether there is always a 
heavy rush of passengers in  almost 
all the trains;

(to) whether  most  of  the  pas
sengers prefer to travel in a bus be
cause passengers are  provided with 
comfortable seats there; and

(c)  whether Government also in
tend to provide comfortable seats for 
lower class passengers so as to make 
Railway journey more attractive  as 
compared to travel in a bus?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH: (a) There is a  rush 
on certain popular trams during cer
tain periods.

(b)  Some  passengers prefer  to 
travel by bus to suit their convenien
ce  but  it  is not true  that  bus 
journey is always more comfortable 
than train journey.
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(c)  The facility of reservation  of 
second class seats/berths have  al
ready been provided on several trains 
for the convenience  of  passengers. 
However, at present there is no pro
posal to provide cushions on seats of 
second class compartments in trains.

Restriction on Isgoe of Tickets

1026. SHRI M. M. JOSEPH:  Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Railway  fares  have 
increased throughout India;

(b) There is overcrowding in certain 
fares, hundreds of passengers keep on 
standing in various compartments for 
want of accommodation  throughout 
their journey; and

(c) keeping in view the difficulties 
of the passengers the  reasons why 
Government issue more tickets than 
the seating capacity m a train?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a)  Yes-

(b) There is overcrowding in certain 
popular trains over certain sections.

(c) Tickets are issued subject  to 
availability Of accommodation in the 
trains.  Persons unable to find accom
modation can surrender their tickets 
at the station and obtain refund of the 
fares.

Non-implementation of Miafchoy tri
bunal's report On Northern Railway

1027. SHRI RAJDEO SINGH;  Will 
the Minister of RAILWAYS be pleas
ed to state:

(a)  wihether  General  Manager, 
Northern Railway has issued orders 
vide his letters, Nos. 3E|312|RLT-1969 
(Atij) and 3E|315JRLT| 1969 (Adj) dat
ed 29th June, 1974 for implementation 
of the Miabhoy  Tribunal’s  report 
w.e.f. 1st August, 1974;

(b) whether the above orders have 

not been implemented  in  Northern 

Railway so far; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 

MINISTRY OF  RAILWAYS  (SHRI 

BUTA SINGH):  (a) Yes.

(b)  and (c). While a beginning has 

been made, the work involved being 

huge and stupendous, implementation 

will naturally take time to be com

pleted.
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Sale of Naphtha in the Foreign 
Market

1029.  PROF.  MADHU  DANDA
VATE:  Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
■to state:

(a)  whether over 1,50,000 tonnes of 
naphtha has  been sold in foreign 
markets at $80 per tonne recently;

(b) if so, what are the reasons for 
this distress exports; and

(c) whether Government have taken 
any steps to consume the entire pro
duction of naphtha in the production 
of fertilisers in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) No, Sir.

(b)  Due to the naphtha offtakes by 
Fertilizer plants having been less than 
earlier  applications,  about 1,24,000 
tonnes of naphtha has  already  been

exported and another 20,000 tonnes is 
likely to be  exported this month. 
These exports have been arranged at 
the prevailing market prices. Foreign 
exchange earings from these exports 
are expected to be about Rs. 13.48 
crores.

(c)  Efforts are being -made  to ex
pedite the commissioning of  new 
fertilizer projects nearing completion 
and to see that the existing projects 
run at maximum capacity.  It is ex
pected that the offtakes of naphtha 
by the fertilizer industry would im
prove from November onwards.

Production of Drugs to meet 
requirements

1030.  SHRI KRISHNA  CHANDRA 
HALDER;  Will the  Minister of 
PETROLEUM AND CHEMICALS  be 
pleased to state:

(a)  the percentage of the drugs pro
duced indigenously as compared  to 
requirements; and

(b)  the percentage in total produc
tion of drugs produced by the private 
drug industries in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  and (b).  The value of bulk 
drug production presently in the coun
try is about Rs. 50 crores, of which 
public sector accounts for a production 
valued at Rs.  18 crores.  During
1972-73 the value of bulk drugs im
ported was Rs. 30.88 crores.  The 
import of formulations is negligible as 
formulations are not normally allow
ed for imports except in certain spe
cial cases.  The value of formulations 
produced in the country is estimated 
at about Rs. 360 crores.  The share 
of public sector in production of drug 
formulations in 1972-73 was about 8 
per cent.
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Hle*ai sale of aviation fuel (a)'whether, investigations' in  the

1031. SHRI ISHAQUE SAMBHALI: 

SHRI VASANT SATHE:

Will tShe Minister of PETROLEUM 
AND CHEMICALS be pleased  to 
state:

(a) whether a regular racket  of 
illegal sale of aviation fuel while in 
transit from the I.O.C. depot  at 
Wadala to Santa Cruz Airport has 
come to light;

(b) whether  any  investigations 
were conducted into this matter and 
if so, the outcome thereof; and

(c) the action being taken there

on?

case have been completed;  ̂
f *  A

(b) if so, results thereof; and

(c) action taken against the  staff 
at fault?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) The investiga
tions are nearing completion and are 
expected to be finalised shortly.

(b)  and (c).  Appropriate action 
will be taken in the matter on com
pletion of the investigations, on  the 
basis of the facts revealed.

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a)  to (c). No regular racket has been 
reported of illegal sale of aviation fuel 
in transit from the  IOC  depot  at 
Wadala to Santa Cruz Airport.  How
ever, suspecting some theft of its avia
tion turbine fuel while in transit from 
Wadala to Santa Cruz, IOC organised 
a vigil as a result of which one em
ployee was caught red handed while 
unauthorisingly transfering the pro
duct from IOC tank truck to private 
contractor’s tank truck.  The  em
ployee has been handed over to the 
police and the matter is under police 
investigation.  Departmental action 
has also been initiated against  the 
concerned employee.

Complaint against sub-heads working 
in D A.O.’s Office New Delhi 

(Northern Railway)

1032.  SHRI  MAHADEEPAK
SINGH SHAKYA:  Will the Minister 
of RAILWAYS be pleased to refer to 
the reply given to Unstarred Question 
No. 1071 on the 30th July, 1974 re
garding complaint against Sub-heads 
working in DAO’s office, New  Delhi 
(Northern Railway) and to state:

Collision of passlenger train bound for
Faizabad from Mughalsarai with 
truck at Railway Crossing

1034 SHRI SHIV KUMAR SHAS- 
TRI:  Will the Minister of  RAIL
WAYS be pleased to state:

(a) whether on 27th October, 1974 
a passenger train bound for Faizabad 
from Mughalsarai collided with a truck 
at a railway crossing; and

(b) if so, facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) and (b).  No
such accident occurred on 27-10-1974 
However, on 25-10-1974 while train 
No. IMF Mughalsaria-Faizabad Passen
ger was running between  Ayodhya 
and Acharya Narendra J>ev stations 
on the Faizabad-Varanasi section of 
Lucknow Division, it collided with a 
truck at manned level crossing gate 

No 114B/2.

As a result of this accident, 5 oc
cupants of the truck sustained minor 

injuries,
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Setting up of the,MaJ3iura Refinery

1036. SHRI H. N.  MUKHERJEE: 
Fill the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether tlhe proposed Mathuia 
refinery ia again being reviewed  by 
Government on account of the anti
cipated shortage of funds and  the 
prevailing excess capacity in refine
ries in the country;

(b) if so, the decision of Govern
ment on the project; and

(c) how far this refinery would help 
us in oil refining?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K, R. GANESH):
(a)  to (c).  Some discussions  have 
been held regarding reconsideration 
of the Mathura  Refinery project. 
There has, however, been «o change 
m the investment  decision alreday 
taken by Government with regard to 
the project. The work on the project 
is in progres and is expected to  be 
completed by mid—1978.  On com
missioning, the refinery is estimated 
to process crude oil to the extent °*
6 'million tonnes per annum.
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C.B.I. Enquiry against PW I., Itarsi 
(Centra] Railway),

1039 DR  LAXMINARAIN  PAN- 
BEYA: Will the Minister of  RAIL
WAYS be pleased to state:

<a) whether enquiry by  C.B.I- 
against pWI, Itarsi, Central Railway 
was not  completed due to political 
pressure;

(b) whether lakhs of rupees  have 
been misused by P.W.I., Itarsi, Cen
tral Railway; and

(c) the action taken in this regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) to (c).  The
Central Bureau of Investigation (Spe
cial  Police  Establishment, Jabalpur 
Branch), after completion Of  their 
enquiries against flhe P.W.I., Itarsi, 
Central Railway, for possession  of 
assets disproportionate to his known 
sources of income, have since filed 
the charge sheet in the Court of Spe
cial Judge, Jabalpur on 3-10-74. The 
case is now sub-judice.

Representation of local Population in 
Railway Services

1040. SHRI B. V. NAIK;  Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether any representation is 
assured to the local population in the 
Railway’s services;

(b) if so, the extent thereof in each 
clays of Railway service;

(c) whether local population is trea
ted on par with linguistic population; 
and

(d) the percentages of various lan
guage groups among Railway emplo
yees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH);  (a) No

(b) and (c).  Do not arise.

(d)  Such Statistics of Railway em
ployees according to language groups 
are not maintained.
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Memorandum from Tool Checkerŝ  
Kanchrapara Workshops 
(Eastern Railway)

1042.  SHRI DINEN BHATTACHA- 
RYYA-  Will the Minister of RAIL
WAYS be pleased to state:

(a) whether he lhas received  any 
memorandum from the Tool Checkers 
attached to Kanchrapara  Workshops 
of Eastern Railway;

(b) if so, nature of such memoran
dum; and

(c) reaction of Government there

to?
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THE DEPUTE MINISTER IN THE
ministry of  Railways  (shri
BUTA SINGH): (a) Yes.

(b) The memorandum is addressed to 
the Third Pay Commission and con- 
tamed demands relating to revision of 
pay scales and avenues of promotion.

(c) The scale °f Pay of Tool Check
ers has been recommended by  the 
Pay Commission after taking into con
sideration their duties and responsi
bilities and this has been accepted by 
the Government  Tool Checkers are 
eligible for promotion as Mistries in 
Grade Rs 150—240 (AS) Rs 380—560 
(RS)  They can also seek transfer 
to clerical cadre for further avenue of 
promotion

Irregular supply of raw material to 
drug: firms by 1DPL and

STC

1043 SHRI  SARJOO  PANDEY: 
Will the Minister of  PETROLEUM 
AND CHEMICALS be  pleased to 
state*

(a) whether  the  I D P L  and 
STC are irregular m supplying raw 
materials to the drug firms;

(b) if so, the reasons and  facts 
thereof,

(c) whether the STC. had not 
yet supplied its 1974-75 quota of em
pty gelatine capsules to the manufac
turers,

(d) whether Government have look
ed mto the matter; and

(e) if so, steps taken to supply the 
raw materials to the drug manufac
turers?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and (b).  The international avail
ability of drugs, drug intermediates, 
and chemicals became difficult during 
the later half of 1973 and early months

of 1974 due to petroleum crisis. This 
had an adverse effect on the delivery 
schedule in respect of certain items. 
However, requirements of drug indus
try m respect of imported raw materi
als which are distributed by STC/ 
IDPL have been by and large met m 
full according to their entitlement and 
recommendations of State Drug Con
trollers, except for Vitamin B-6  and 
Sulphaguamdme which are scarce in 
the world market.

(c) Gelatine capsules are imported 
by STC on the basis of indents plac
ed with them by the Actual Users 
During 1974-75 indents were received 
from M/s Parke-Davis & IDPL only 
Orders were placed by STC m June 
1974 after floating enquiries in  the 
world market and the STC are pres
sing the foreign suppliers for earlv 
shipment of gelatine capsules  Some 
quantities are being air-lifted by STC 
to meet the immediate requirements

(d) and (e)  At present  STC and 
IDPL have very large stocks of bulk 
drugs available with them which are 
not being lifted by the industry
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Scrap* sfltad In Hyderabad

1048. SHRI HARI KISHORE
SINGH:

SHRI BIRENDEr SINGH 
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of  RAILWAYS 
be pleased to state:

(a) whether scraps worth Rs. 25 
lakhs belonging to the  Railways has 
been seized from unauthorised per
sons in Hyderabad recently; and

(b) if so, the nature of such scraps;

(c) whether any inquiry has been 
conducted by the Railway adminis
tration as to how such huge quantity 
came to be passed over to unauthori
sed persons; and

(d) the results of such an inquiry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH);  (a) No.  However, 
during a joint raid by Income Tax, 
Sales Tax, Iron & Steel  Control, 
Police and Enforcement  Directorate 
conducted at various private depots 
at Hyderabad & Secunderabad on 9th 
& 10th October 1974, some iron  & 
steel scraps  suspected to be from 
Railways were noticed with two fix 
firms of Maula Ali dealing in steel. 
The firms produced receipts for these 
materials which are under scrutiny by 
the Police.  No seizures of property 
were made.

(b)  to (d). Do not arise in view of 
the reply at (a) above.

Companies \with foreign majority 
ownership in India

1046.  SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:
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(a) the number of companies  in  <d) steps being  taken to upgrade 
India with foreign majority owner-  the Commission?

ship;
THE MINISTER OP STATE IN THE

(b) the names of companies as  on  MINISTRY OF LAW, JUSTICE AND
31st October, 1974 having more  than  COMPANY AFFAIRS (DR, SAROJINI
40 per cent shares owner by foreig-  MEHISHI):  (a) and (b).  The Offi-
ners; and cial Language  (Legislative) Commis

sion has  been  reconstituted for a
(c) the policy of  Government m  period of two years with effect  from

respect of these foreign majority com-  the 1st April, 1974 to tfae 31st March,
paies functioning in the country?  1976, with the  following composi

tion:—

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA):  (a>  As on 31st
March 1973, there were 202  Indian 
subsidiaries of foreign companies and 
538 Branches of foreign companies as 
defined under Section 591 of Com
panies Act operating in India.

(b) The information is not available 
in the Department of Company Affairs 
It is being compiled by the Ministry 
of Finance

(c) Government policy  regarding 
foreign companies has been spelt out 
in the guidelines for administratation 
of Section 29 of Foreign  Exchange 
Regulation Act, 1973 issued by De
partment of Economic Affairs, Minis
try of Finance.

Official Languages (Legislative) 
Commission

1047.  SHRI  S C.  SAMANTRA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether the Official Languages 
(Legislative) Commission has  been 
fully re-constituted;

(b) if not, how many vacancies still 
exist it the Commission and by what 
time the reconstitution is likely to be 
completed;

(c) wfoat are the reasons that this 
Commission is considered to be at a 
lower position aa compared to the 
Law Commission; and

Chairman -------  1
Full-time

Members ---------17
(5 representing Hindi and 
one Member each for As
samese, Bengali, Gujarati, 
Kannada, Kashmiri, Ma- 
yalam,  Marathi,  Oriya,
Punjabi,  Tamil, Telugu
and Urdu)

The post of Chairman and 10 posts 
of Membeis have not yet been filled. 
However, action has been initiated 
for the filling up of all the vacancies 
and every attempt will be made to 
fill all the vacant posts in the Com
mission as soon as possible.

(c)  and (d)  It may not be proper 
to compare the Law Commission with 
the Official Language  (Legislative) 
Commission  The functions assigned 
to the two Commissions are different 
The Law Commission is  concerned 
mainly with the simplification  of 
laws, consolidation of Acts pertaining 
to tine same subject, suggesting  a 
general policy m revising the  laws, 
reviewing the working of the Consti
tution and suggesting  amendments 
with a view to enabling the Govern
ment to implement the Directive Pri- 
ciples enshrined in the Constitution, 
etc.  For fulfilling the tasks assigned 
to the Commission, it consists of  a 
retired Chief Justice of the  Supreme 
Court a® its  Chairman and eminent 
Judges of High Courts, jurists etc. as 
its Members.
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Hie Official Language (Legislative) 
Commission is mainly concerned with 
the evolution of legal terminology for 
use, as far a® possible, in all  the 
official languages and the preparation 
of authoritative texts in Hindi of all 
Central Acts and Ordinances  and 
Regulations promulagted by the Pre
sident and of all rules,  regulations 
and orders made by the Central Gov
ernment under any Central Act or any 
such Ordinance or Regulation. For the 
performance of these functions,  the 
Commission consists of  a  Chairman 
who is generally a retired Judge of a 
High Court and full-time Members for
Hindi and other regional  languages 

who  are  retired/serving  District 
Judges,  Advocates  and  University 
teachers  with  proficiency  in  the 
languages which they represent in 
the languages which they represent in 
the Commission.  There is no propo
sal to change the composition of Hhe 
Commission.

Acoommodotion for Parcels at Delhi- 
Shahdra Station

1048.  SHRI ONKAR LAL BERWA: 
Will the Minister of RAILWAYS be 

pleased to state:

(a) whether there is no proper ac
commodation for keeping the outward 
booked parcels at Delhi Shahdra sta
tion, Delhi Division, Northern Railway 
and these are left on the open plat
form unguarded and unattended;

(b) whether due to non-existence of 
this facility,  several cases of thefts 
have taken place there recently; and

(c) if so, what  arrangements the 
administration propose to make to en
sure proper security of goods at this 

station?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHBI 
BUTA SINGH):  (a) Delhi Shahdra
Station has a parcel godown which is 
adequate to deal with average receipts. 
Only on days of unexpected heavy Ar

rivals, parcels are kept on platforms 
properly guarded.

(b) A few cases of thefts were re
ported but this could not be directly 
attributed to want of accommodation.

(c) Northern Railway  has  been 
directed to tighten up the  security 
arrangements.

Seismic Survey for oil In Bay of 
Bengal and Kutch Basin

1049,  SHRI JYOTIRMOY BOSU:

SHRI  INDRAJIT  GUPTA:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased to 
state:

(a) whether seismic surveys for oil 
exploration in the Bay of Bengal and 
the Kutch Basin in the West Coar,t 
have since been started;

(b) if not, when the same is expec
ted to be started;

(c) whether the two American Com
panies with whom Government  had 
entered into contracts for the purpose, 
posses the requisite experience  and 
know-how to undertake oil exploration 
works; and

(d) if so, the salient  features of 
their experiences in this field?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir.

(b) Does not arise.

(c) Yes, Sir.

(d) The constituent  companies ot 
the Carlsberg Group which have been 
awarded exploration contract in Ben
gal off shore basin have between them
selves exploration experience in USA, 
South America and Indonesia.  The 
constituent members of the  Beading 
and Bates Group which  have been 
awarded exploration contract in Kutch 
Offsahore, have between themselves ex 
ploration experience In Indonesia, and: 
USA besides drilling experience world
wide.
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Agreement for Import of  Oil  from 
Libya

1050. SHRI C. K. CHANDRAPPAN: 

SHRI M. S. PURTY:

SHRI M. V. KRISHNAPPA:

‘ Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether India  would  get oil 
from Libya;

(b) whether an agreement has been 
signed between the two nations at 
Tripoli; and

, (c) if so, the main features thereof?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH):  (a) to (c).  In accord
ance with the agreement concerning 
cooperation in the field of oil between 
the Government of Libya and the Gov
ernment of India signed in September
1974,  a Joint Committee on  Oil  to 
superwise the execution of this agree
ment and to encourage and develop 
technical cooperation between the two 
countries had been set up. At the first 
meeting of the Joint Committee held 
m Tripoli from October 9 to 12, 1974, 
it was decided in principle that India 
would purchase 2 million tonnes of 
crude oil from Libya during 1975 on 
terms and conditions to be specified 
later.  India would explore the possi
bility of exchanging this crude  oil 
with fertilizers.

Grivances of ex-employees of Martin 
Light Railway

1051. SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a) whether his Ministry  received 
any representation regarding the grie
vances of employees  of  ex-Martin 
Light Railway;

(b) if so, the salient features there
of; and

(c)  reaction of Government there
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) Yes.

(b) the salient features are:

(i) Appointment in higher grades.

(ii) Protection of last pay drawn.

(iii) Transfer to Calcutta area.

(iv) Fixation of seniority.

(v) Provision of quarters.

(c) The employees of the ex-Martin
Light Railway who were screened and

found fit have been offered appoint
ments on the various railways. All of 
them could not be  absorbed in the 
same categories in which they were 
working in the  ex-Light  Railway. 
However, it has been ensured that all 
these employees get protection of their 
former emoluments.  As the emplo
yees of the ex-Light  Railway have 
been ajjpointed as fresh entrants, their 
conditions of service  for  seniority, 
allotment of quarters etc., will be gov
erned by extant rules applicable to. 
employees of the same categories.

Instructions were issued to the Met
ropolitan Transport Project (Railway), 
Calcutta to consider favourably in
dividual requests for transfer received 
from the employees of the Light Rail
way. Some of the employees have al
ready been appointed on transfer in 
the Project.  Individual requests from 
staff of ex-Light Railway for transfer 
to Eastern and South Eastern Railways 
are also being considered sympathe
tically.

Cases against Railway Employees in 
Courts

1052.  SHRI CHANDRA  SHEKHAR 
SINGH:  Wil lthe Minister of RAIL
WAYS be pleased to state:

(a)  whether cases are going on in 
various courts of the country against
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those Railway employees who partici
pated in the Railway strike of May, 
1974;

.  (b) if so, the number of such cases
at various Railway stations;

(c) looking into the  post  strike 
situation ̂ whether Government have 
decided for the withdrawal of cases 
like other movements; and

(d) if so, when and how?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH);  (a)  About  5,300 
cases.

(b) Information station-wise is not 
being maintained.

(c) and  (d).  Where employees 
have flouted the law of the land and 
violated clear orders, their cases have 
been suitably taken up, and the law 
has to take its own course.

Increase in Train  Robberies.

1053.  SHRI  JAGDISH  BBATTA- 
CHARYYA:  Will the  Minister of
RAILWAYS be pleased to state:

(a) whether attention of  Govern
ment has been drawn to the repeated 
occurrences  of  train  robberies  all 
over the country and  especially  in 
West Bengal; and

(b) if so, what steps  have been 
taken by Government to protect the 
passengers and to punish the culprits?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) Yes.

(b)  Such cases come within the pur
view of ‘Law and Order’. ‘Police in
cluding Railway Police’ being a State 
subject, the State  Governments are

taking necessary steps to control such 
crimes in Railway trains within the 
means available at their disposal by 
way of escorting important trains at 
night, shadowing suspects by armed 
policemen in plain clothes in West 
Bengal area, posting of regular beat 
patrols at station platforms and wait
ing halls, keeping surveillance over 
criminals and known bad characters, 
prosecuting  criminals  for  specific 
offences and  under  the  preventive 
laws.

Allotment of Indane gas agencies and 
Petrol pumps to Scheduled Castes and 

Scheduled Tribes

1054.  SHRI SAKTI KUMAR  SAR- 
KAR: Will the Minister of  PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether out of 94 Indane agen
cies and 1047 retail outlets  (Petrol 
Pumps) allotted upto 1971, only one 
Indane agency and two retail outlets 
had been allotted to the Scheduled 
Caste and Scheduled Tribe persons;

(b) whether his attention has been 
invited to the comments made in para 
3.116 of the Twenty First Report of 
the Commissioner for Scheduled Castes 
and Scheduled Tribes for the year 
1971.72 and 1972-73; and

(c) if so, what further steps have 
been taken to put the above policy of 
the IOC into  actual  practice  and 
what are the latest figures of such 
allotments to persons belonging to the 
Scheduled Castes/Tribes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):

(a) Yes, Sir.

(b)  and (c).  Till 31st December, 
1973, there was no provision in IOC’s 
policy for reservation of its agencies/ 
dealerships for persons belonging to 
SC/ST.  However,  from November, 
1969, within the fram work of the un
employed graduates scheme, weigh- 
tage was being given in selection to



89  Written Answers  KARTIKA 28, 1898 (SAKA)  Written Answers  go

members of Scheduled Castes/Schedu- 
led Tribes subject to other things be
ing equal.  Effective  from  1-1-1974. 
25 per cent of IOC's agencies/dealer
ships have now been reserved for per
sons belonging to Scheduled  Castes/ 
Tribes. From 1st January, 1974 to 30th 
September, 1974, IOC have issued 18 
appointment letters to the SC/ST can
didates for its agencies, dealerships etc, 
and the situation is expected to im
prove further in future.

Fertilixer Factory at paradep

1055  SHRI  GAJADHAR  MAJHI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the shortage of rupee 
resources has complicated the difficult 
fertilizer situation;

(b) if so, whether Government have 
asked any friendly countries to meet 
the total cost of setting up the fertili
zer factory at Paradeep; and

(c) i£ so, the salient features there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K. R GANESH): 
(•a) No, Sir.

(b) and (c).  Do not arise.

Employees  of  different  categories 
suffered punishment due to strike on 

Western Railway

1056  SHRIMATI  ROZA  DESH- 
PAND5; Will the Minister of RAIL
WAYS be pleased to state:

(a) Yhe number of employees, per
manent,  temporary and casual  on 
monthly rates of pay, casual on daily 
rates of wages, who were dismissed, 
lemoved or whose services were ter
minated due to May, 1974 strike on the 
Western Railway, Division-wise and 
Workshop-wise;

(b) the number  of  employees  of 
each category who have since  beten 
taken back duty;

(c) the number of  employees  of 
each category who are yet to be taken 
back; and

(d) the reasons for delay in their 
reinstatement.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c). A state
ment is laid on the Table of the House. 
[Placed in Library. See No. LT-8497/ 
74].

(d)  Individual appeals submitted by 
the staff are being reviewed on case 
to case basis.  The process is continu
ing, and the Administration are doing 
their utmost to review cases as expe
ditiously as is  possible.  Re-engage
ment of casual labour depends also on 
the work needs and  resources posi
tion.

Decision to set up Fertilizer Plants

1057. SHRI P. A. SAMINATHAN; 

SHRI P. M. MEHTA:

SHRI SAMAR GUHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have de
cided to set up five fertilizer plants m 
the country;

(b) if so, when these plants  are 
likely to be set up;

(c) the States where these  plants 
will be set up; and

(d) the cost of each plant?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  to (d).  Yes, Sir.  These plants 
are proposed to be located at Bhatinda
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(Punjab), Panipat (Haryana), Mathura 
{UP), Paradeep (Orissa) and Trombay 
-(Maharashtra).  The  Bhatinda  and 
Trombay (V) projects have been sanc
tioned for implementation; the former 
is estimated to cost Rs. 138.40 crores 
and is expected jo be completed  by 
October, 1977 while the latter is esti
mated to cost Rs. 111.40 crores and is 
■expected to be completed towards the 
end of 1977.  Of the other three pro- 
iects, the Panipat and Mathura pro
jects are expected to  cost  Rs. 140 
crores and Rs. 146 crores respectively 
while cost estimates of the Paradeep 
project have not yet been  finalised. 
These three projects will be taken up 
lor implementation as soon as the fin
ancing and other arrangements  are 
tied up.

Award of small unit contracts to Sche
duled Castes and Scheduled Tribes

1059.  SHRI S. M. SIDDAYYA: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a)  whether  suitable  instructions 
exist for giving  preference  to the 
Scheduled Caste and ScheBiflea Tribe 
persons in the award of  small unit 
contracts on various Railways;

fb) if go, the total number of such 
contracts given in each of tfie Rail
ways during the lasT two years, and 
how many of these were given to (i) 
Scheduled Castes, and (ii) Scheduled 

Tribes; and

(c)  whether any preference is given 
in the award of contracts for bigger 
units fligo to those Scheduled  Caste 
and Scheduled Tribe contractors who 
have done well in smaller units?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Yes. Small cater
ing and vending units are awarded to 
Scheduled Castes and Scheduled Tribes 
in preference.

(b) Information regarding the num
ber of such contracts on each of the 
Railways except Eastern Railway is 
given in the statement attached  In
formation regarding Eastern Railway 
is not readily available and would be 
placed on the Table of the Sabha  as 
early as possible

(c) For contracts of bigger catering 
units also, other things being equal or 
nearly equal, preference is given to 
persons  belonging  to  Scheduled 

Castes/Tribes.

Statement

Railway Total num- Number of contracts allotted 
bcr of cont- during 1972-73 and 1973-74to
racts awar- ------——------------------——7-
ded dur-  Scheduled Scheduled Total 
mg 1972- Casters  Tribes 
73  and
1973-74

Central  ............................................
Eastern....................................................
Northern....................................................
North Eastern............................................  - -
Northeast Frontier....................................... 7 7 •• '
Southern  ............................................  55  *  • •
South Central...........................................  70  1  *  g
South Eastern........................................... 2  6 8
Western....................................................

24
*

4*

163 15
90 1
7 7
55 I
70 I 1
71 2 6
80 6 I 7

•Information n«t readily available,
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Decision to export motor-faaolltte

1060.  SHRI S.  A. MURUQANAN- 
THAM: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

fa)  whether Government have de
cided to export motor-gasoftne in order 
to relieve pressure on refineries: and

(b)  if so, the broad outlines there

of?

THE MINISTER  OP  STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH):  (a) and (b). Due to the
accumulation of naphtha stocks caused 
by the reduced offtake by fertilizer 
units, exports for both naphtha and/ 
or Motor Gasoline were planned. Since 
how-ever, no suitable offers were re
ceived for export of Motor Gasoline, 
only naphtha was exported.

Availability of drags at cheap rates

1061. SHRI  P.  VENKATASUB- 
BAIAH:

SHRI BANAMALI PATNAIK:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) the steps taken to make cheap 
drugs available to the common man 
in the country;

(b) the results achieved so far; and

(c) the further steps envisaged  in 
this direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  and (b). The prices of drugs are 
statutorily controlled under the Drugs 
(Prices Control) Order, 1970.  Thro* 
ugh the operation of this order it has 
been possible to maintain the prices 
of drugs by and large at reasonable 
level. The steps taken by the Govern
ment also aim  at substantial expan
sion of the share of the public sector

in drug production and the progres
sive increase in the number of items 
for which imports are canalised thro
ugh the Slate Trading Corporation.

(c)  A scheme  aimed  at  making 
available at reasonable prices essen
tial and house-hold remedies to  the 
rural population particularly to  the 
people residing in remote areas  has 
been included in the Fifth Five-Year 
Plan. The measures required for mak
ing common  drugs  and  medicines 
available at reasonable prices to the 
Common man has also been examined 
by the Committee on Essential Com
modities of Mass Consumption set up 
by the Planning Commission.  The 
Government have also  appointed  a 
Committe under the Chairmanship of 
Shri Jaisukhlal Hathi, whose terms of 
reference,  inter alia include (i)  to 
examine the measures taken so far to 
reduce the prices of drugs to the con
sumers and to recommend such fur
ther measures as may be necessary to 
rationalise  the  prices of drugs and 
formulations and (ii) to  recommend 
measures for providing essential drugs 
and common household remedies  to 
the general public specially  in  the 
rural areas.  The Committee has yet 
to submit its report.

Unloading of foodgrains by F.C.l. at 
Mineral Siding of Kisanganj (Delhi)

1062.  SHRI  K.  M.  MADHUKAR: 
Will the Minister of RAILWAYS be 

pleased to state:

(a) whether the Kisanganj  (Delhi)
Railway  authorities  permit  private 
businessmen to unload anything from 
R.C.C. pipes to potash and sulphur on 
the goods shed platform while F.C.l. 
is asked to unload foodgrains at the 
mineral siding; ^

(b) whether Government are aware 
that mineral siding is risky for  un
loading foodgrains because of the poor 
flooring and the presence of mineral 
substances on the soil and it is also 
expensive and causes delay; and
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(c)  if so, whether instructions are 
proposed to he given  to  Kisanganj 
Railway authorities  to permit  food 
grains unloading at goods shed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH); (a) No.  Foodgrains 
are unloaded in the goods shed  and 
only under exceptional circumstances 
when the goods shed is congested are 
foodgrains unloaded in mineral siding 
after taking adequate precautions  to 
protect them from contamination and 
vagaries of nature.

(b) Yes.

(c) Foodgrains are  already  being 
unloaded in the goods shed at Kisan
ganj.

Notices regarding reservation of posts 
for Scheduled Castes and  Scheduled 

Tribes In Gauhatf Refinery

1063.  SHRI P. M  SAYEED: Will
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether the Gauhati Oil  Refi
nery has started sending  copies  of 
notices of  vacancies  reserved  f°r 
Scheduled Castes and Scheduled Tubes 
to M.Ps. and M.L.As. of Assam and to 
the Members o±  the  Parliamentary 
Committee icr the Welfare of Sche
duled Castes and Scheduled Tribes as 
recommended  by  that  Committee 
(Fifth Lok Sabha),  m  their  Sixth 
Report;

(b) if so, from what date this prac
tice is being followed; and

(c) if action Ux that regard has not 
so far been taken what are the reasons 
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI C. P. MAJHI):
(a) No, Sir.

(b) Does not arise.

(c)  Instructions regarding reserva
tions for Scheduled Castes/Scheduled 
Tribes  issued  by the Govermbent 
which are applicable to posts/serVices 
under Government provide for taking 
the following steps for securing Sche
duled Castes/Tribes candidates:—

(i) Notifying reserved  vacancies 
to the Employment Exchange;

(ii) Advertisement  of  reserved 
vacancies in newspapers;

(iii) Intimation of reserved vacan
cies to the recognised associa
tions of Scheduled Castes and 
Scheduled Tribes.

Similar procedure has been  pres
cribed also in respect of services under 
the public sector undertakings, includ
ing IOC, through the directives issued 
by the Government.  Since the direc
tive issued to Indian Oil Corporation 
does not require copies of notices of 
reserved vacancies to be  sent to the 
M.Ps. and M.L.As. or to the Members 
of the Parliamentary Committee  for 
the Welfare of Scheduled Castes and 
Scheduled Tribes, the Indian Oil Cor
poration are not following this proce
dure

Introduction of container service

1064.  SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state;

(a) whether railways have decided 
to introduce container service on  a 
large scale to attract high-rated traffic 
and to improve the revenue; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Container service 
was first introduced in 1066 between 
Bombay and Ahmedabad. This service 
is now available on eleven routes ind 
is being gradually expanded,

(b)  The container service tis a fast 
door-to-door  servioe combining  the 
advantages of rail and road transport
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Tiit* consignors load the containers of 
4.5 tonne and 5 tonne carrying capa
city) in  their  own  premises.  The 
loaded containers are carried by the 
railways in their  specially  designed 
road vehicles to the rail-heads.  They 
are then transferred by cranes on to 
special rail wagons and carried by fast 
goods trains to the destination  sta
tions.  At destination, the containers 
are transferred on to road  vehicles 
which carry them to the consignee’s 
premises for delivery

Since the container itsel4, is moved 
from godown to  godown,  multiple 
handling of goods inherent in conven
tional  rail  transport  is  eliminated 
thereby reducing the chances of pil
ferage and damage. There is also con
siderable saving in packaging cost to 
the customers

Allocation of diesel oil to Punjab

1065.  SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state;

(a) whether  Punjab  Government 
had approached the Central Govern
ment for more allocation of diesel oil 
to that State;

(b) if so, Central Government’s re
action thereto; and

(c) quantity ol dlesel oil supplied Lo 
Punjab  during  August,  September, 
October and November, 1974?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  to (c). Yes, Sir. Punjab Govern
ment has approached this Ministry for 
making increased diesel allocation to 
the State. Supply o' diesel oil is how- 
eve-, at present free and no State-wise 
quotas are being allocated.  Demand 
of Punjab has been met in full and 
supplies have been increased by the 
oil companies to the extent required. 
Figures of diesel  supplies  are  not 
maintained on a statewise basis.

2501 LS—5.

wTt fainfftiffli

1066. srttvt: vtt

fafa, nrm wh  wsw  iff

srrrsf 'ft Ftt  :

(v)

vfr ̂ TPTFf̂rf if  Kfmr ̂  ̂  

tfTawr =pt f̂ rf̂fT %;t f̂ r % ;

(**) lfa TT̂ff t  JfWnT 

hft ̂

(*f)  iffow  5̂T *rc if w

sot  farr 3rnr»fr ?

ftrfa, *r*rw*

% tw*  (xjo srtfasft  »r̂tsf>) :

(v) h-mft fq f* «nw«frf 

anvnsfar  *r*r*rr  sreqwrr if

*rfer sfafcT  fto>rfT$r  *vf 

arm; wtrhi  % srfa

 ̂ ft?  <ra?

11

(«T) WX (n). TO nif <S5<IT I

Decision to start New Fertilizer 
Plants

1067.  SHRI  BHOGENDRA  JHA: 
Will  the  Minister  of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have de
cided to start new fertilizer  plants 
during the Fifth .Plan period when 
the capacity utilization of the exist
ing plants is less than 60 percent of its 
installed capacity;

(b) if so,  what are the reasons for 
the under-utilization  of the existing 
capacity and which are the  plants 
that showed low  capacity utilization; 
and



99 Written Answers  NOVEMBER 19, 1974 Written Answers IOO

(c)  in such circumstances, whether 
Government  will  reconsider its de
cision to start new ones and try  to 
maximise the present  capacity utili
zation?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K. R. 
GANESH): <a) to (c).  Government 
have decided to establish five large
sized fertilizer projects in the publi‘ 
sector and one in the cooperative sec
tor during the Fifth  Plan  period. 
While the  capacity  utilisation in 
some of the old and ageing plants as 
at Sindn, Always, Neyveli etc. has 
been low, the performance oi  units 
based on modern processes has been 
satisfactory.  External  constraints 
such as power cuts and labour prob
lems also contributed to overall low 
capacity utilisation  Action, such as 
debottlenecking, renovation moderni
sation, etc., is  being  taken so as to 
imporve the performance of the ope
rating units.  The  cooperation  of 
State Governments  has also  been 
sought for ensuring  adequate  and 
stable power supply to the fertilizer 
units.

The  strategy  is  to  increase 
domestic production to  keep  pace 
with the demand for fertilizers inclu
ding creation of additional capacity, 
as also measures referred to above to 
maximise production in the existing 
units.

Low Production of Fertilizers

1068. SHRI RANEN  SEN:  Will
the Minister of PETROLEUM AND 
CHEMICALS  be pleased to state:

(a) whether Fertilizer Unit at Dur
gapur and other  places are produc
ing less than their targeted capacity; 
and

(b) if so, the causes therefor  and 
steps taken to rectify the shortfall?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI K.  R. 
GANESH):  (a) and (b). While the
capacity utilisation in the  old  and 
ageing plants such as those at Sindri, 
Alwaye and Neyveli  etc. has been 
low, jhe performance  of other units 
based on modern process has been 
satisfactory.  The capacity  utilisa
tion of the latter units  could  have 
been better but for  certain external 
constraints mainly  power.  Several 
measures such as  renovation, debot
tlenecking and modernisation of ope
rating uni1.s  have  been/arc  being 
taken to optimise production.

The production at the  Durgapur 
fertilizer plant has not yet stabilized 
dm- mainly to technological constra
ints,. Action is under way to over
come these constraints and  bring 
up the plant to a satisfactory level of 
operation

Shortage of Drugs

10M SHRI  SATYENDRA  NARA- 
YAN SINHA): Wilt the Minister of 
PETROLEUM AND CHECICALS be 
pleased to state:

(a) whether Government are aware 
that the shortages of drugs have been 
created by foreign drug manufactur
ing  firms in our country and larger 
houses and that it is also due to  a 
great extent the policy of linking of 
Rs. 2 crores turnover with bulk drug 
manufacturing which is responsible for 
the shortage; and

(b) if so, what Government propose
o do in this matter?

THE MINISTER  OF STATE  IN 
THE  MINISTRY  OF PETROLEUM 
AND  CHEMICALS  (SHRI  K. R. 
GANESH): (a) There is no general 
or acute shortage of essential drugs 
in the country. Reports of occasion
al shortages of certain drugs mainly 
proprietary  (branded  preparations
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manufactured by Indian companies, 
foreign companies and large houses 
are received in the Ministry from 
State Drug Controllers from time to 
time. For these, similar preparations 
of other manufacturers are usually 
available. The policy of linking 
turn-over to manufacture of bulk 
drugs is being followed generally 
with a view to establish a firm base 
for the pharmaceutical industry and 
for its further growth. The firms 
with smaller turn-over are however 
exempted from this linkage. The 
availability of drugs cannot, there
fore, be deemed to be connected with 
the policy ol linking turn-over to 
manufacture of bulk drugs for firms 
seeking industrial licences.

(b) The reasons foj shortage and 
the steps taken by Government to 
ensure adequate supply of drugs are 
indicated in the attached statement.

The shortfall in availability of Sul- 
phaguanidine was made up by arran
ging import of Phlhalyl Sulphathia- 
zole which is a substitute.

(2; Due to unusual increase in the 
prices of raw material and other in
put costs the Bureau of Industrial
Costs and Prices received an unsual 
ly large number of applications for 
allowing price increase. So far as 
bulk drugs are concerned Bureau of 
Industrial Costs and Prices have 
been instructed to suggest interim 
price revisions based on increases in 
the prices of raw materials and in
puts only. The procedure for inte
rim price revisions for formulations 
has also been streamlined and the 
necessary guidelines issued to BICP. 
Drug manufacturing units with turn
over not exceeding Rs. 50 lakhs per 
annum have been exempted from 
the requirement of obtaining Gov
ernment approval to the prices of 
their formulations.

tftatenwni

(1) The import plan for each finan
cial year is drawn up in December 
of the previous year on the basis of 
the estimated demand of the country 
for the bulk drugs and drug inter
mediates imported through State 
Trading Corporation and the expec
ted indigenous production. Due to 
the petroleum crisis the prices of drugs 
in the international market in
creased steeply and availability be
came difficult since October 1973. 
Even so STC have been able to con
tract ior adequate quantities of 
various bulk drugs except Vitamins 
B6 and Sulphaguanidine. But in 
view of the difficult availability in 
case of a number of item early deli
very schedule could not be arrange- 
ed. However, adequate supplies of 
majority of the items have since 
been received and large stocks of 
bulk drugs and drug intermediates 
are available with STC and Indian 
Drugs and Pharmaceuticals Limited.

1,3) Periodical meetings are held in 
the Ministry to review reports re
ceived f^om State Drug Controllers 
regarding shortages reported by 
them. Whenever instances of short
ages come to the notice of Govern
ment, the matter is taken up with the 
manufacturers concerned and the 
latter advised to meet such require
ments on an emergent basis.

(4) Whenever shortages occur, due 
to inadequate production, steps are 
taken to remove the bottlenecks with 
a view to increasing production, and 
when this is not possible, import li
cences are recommended or arrange
ments made for import of drugs 
through STC.

(5) The import Policy allows the 
import of essential life-saving drugs 
which are not produced in the 
country, to established importers 
against their quota licences.
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(6) The Import  Trade  Control 
Policy also permits individuals  and 
hospitals to import drugs  required 
for treatment upto a monetary ceil
ing of Rs. 200 and Rs. 1000  respec
tively at a time without the neces
sity of obtaining a licence under the 
Import Trade Control regulation.

(7) In cases where the establisned 
importers’ licences held by firms are 
not adequate for importing of  the 
essentia] drugs marketed toy  them. 
ad-hoc licences are granted  for the 
import of such drugs  to meet  the 
requirements of the country.

Accumulation of Fertilisers in the 
Plants

1070. SHRT Y. ESWARA REDDY: 
Will the Minister of  PETROLEUM 
AND  CHEMICALS  be pleased  to 
state:

(a)  whether there is a large scale 
accumulation of fertilizers  in  the 
plants in the  country; and

(b") if so, the facts thereof and rea
sons therefor?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI  K. R. 
GANESH): (a)  and (b).  Except in 
the case of GSFC,  Rourkeia  and 
Cochin fertilizer  plants, no  large 
scale accumulation of fertilizers has 
been reported by the manufacturing 
units.  While the accumulation  at 
Rourkeia and Cochin is said to  be 
due to shortage of wagons accumu
lation of stocks at GSFC is reported 
to be due  mainly to  the  severe 
draught conditions in the company’s 
marketing area.

Proposal to allot Five more seats in
Rajdhani Express for Baroda

1071. SHIII SOMCHAND SOLANKI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether  Government  propose 
to allot five mote seats tor Baroda in 
Rajdhani Express;

(b) whether the Western Railway 
Authorities propose to minimise  the 
inconvenience  to  the passenger* by 
allowing the Rajdhani Express  to 
arrive on  platform No. 1 - at Baroda 
Station; and

(c) whether Government also pro
pose to allow one person to accom
pany each Member of Parliament in 
Rajdhani Express?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SNGH) (a) There is no such 
proposal  under  consideration  at 
present

(b) Platforms being nominated for 
Up and Down trains,  reception  of 
Dn. Rajdhani on Up platform  is not 
operationally desirable..

(c) The matter is under  consi
deration.

Punctuality maintained  by  Kalka 
Mail, Frontier Mail and Grand Trunk 

Express

1072  SHRI  MADHURYYA  HAL- 
DER:  Will the Minister of RAILWAY
be pleased to state;

(a)  the  punctuality  maintained 
ui resoert oi l Up and 2 Dn. Kafka 
Mail 3i Up and 32 Dn. Frontier Mail 
and 15 Up and 16 Dn. Grand Trunk 
Express during the last 6 months: and

(b)  whether  Government propose 
to withdiaw surcharge levied  upon 
the passengers of these trains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a)  A  statement 
showing the  punctuality  percentage
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&f 1 Up|2 Dn. Howrah-Delhi Mail, Delhi GT/AC Express for the last six 

8 Dn/4 Up Bombay-Delhi  Frontier  months ending October, 1974 is attach- 

Mail and 15 Dn./16 Up Madras-New  ed.

Statement

Train number and description  Punctuality  percentage  during—

May,  June,  July,  August,  Sept.,  Oct. , 
’74 ‘74 ’74  ‘ 74 ’74 ’74 •

t Up Howrah-Delhi Mail

2 Dn. Delhi-Howrah
Miil.  .

3 Dn. Bombay-Delhi
Frontier Mail .

i Dp Delhi-Bomba\ 
Frontier Mail

15 Dn. Madras-New 
Delhi GT/AC Ex
press.  .

76 Up New Dclhj-Ma- 
dnis  CiT/AC  ex
press.  .

Viwtronf Smith Limited,  Calcutta

1073  SHRI  A JIT KUMAR SAHA: 
Will the Ministw oi LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state-

(a) whether his attention has been 
'irawn to the illegal retrenchment in 
and mal-administration of Armstrong 
Smith Limited, Calcutta;

(b) whether  Government  have 
ordered an inquiry into this matter; 
and

(c) if so, the finding thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA):  (a) Complaints
have been received alleging retrench
ment of six workers in the engineer-
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(b) No.

iny division of the company at  Cal
cutta and mismanagement of the af- 
iairs of the company by the previous 
management under the late Shri G. D. 
Morarka

<b) and (c)  M/s. Armstrong Smith 
Limited is a subsidiary  of  Belapur 
Sugar and Allied Industries Limited. 
The Central Government had appoint
ed two directors under section 408 of 
the Companies Act, 195fi on the Board 
of Directors of the holding Company 
Enquiries made show that in Decem
ber, 1973 the Board of Directors  of 
the subsidiary Company was restruc
tured by the induction of the  two 
directors appointed by the  Govern
ment under section 408 on the Board 
of the Holding Company.  The new 
directors of M|s. Armstrong  Smith 
Limited have been considering mea
sures by which the engineering acti
vities of the company at its Calcutta 
branch could be profitably  stepped 
up. The present Board of Directors of
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this company have engaged the pro
fessional services of a reputable firm 
of industrial  consultants. The  s'a!d 
engineering branch has about  30 or 
so daily  rated workmen  who  had 
been engaged about 2 or 3 years back 
on a purely temporary basis. The in
vestigation conducted by the  indus
trial consultants had  shown  that 
there was no work whatsover'for the 
daily rated workmen.  The Board of 
Director̂ have therefore,  retrenched 
six such workmen who were  found 
redundant to th« requirement of the 
Calcutta Branch.

Produrtion ol Oxytetrarycllne by 
M/s. Pflzers

J074 SHRI K. S. CHAVDA- Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state

(a) what is the licensed capacity of 
M/s. Pflzers for  Oxytetracycline and 
what is their production during  the 
last three years, year-wise;

(b) what quantities they have made 
available to non-associated formula- 
tors durir* ■ this period; and

(c) what was their production of 
formulations based on Oxytetracycline 
during the above  period?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):

(a)  The required information is as 
follows:

(in Kgt>).

Production
Capacity  ———---------------------

1971 1972 *973

9000 29*456 36,587 39»7i9

(b)  No quantity w,as supplied  by 
M/s. Ffizers to non-associated formu- 
lators during these years.  This was 
not one of the conditions of  their 
licence.

(c)  The information is being collec
ted and will be laid on the Table ol 
the House as soon as possible.

Trombay Fertilizer Project

1075.  SHRI  NARENDRA  SINGH: 
Will the Minieter  of  PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a)  whether the proposals for 4th 
and 5th  expansion stages of  the 
Trombay Fertilizer Project with fin
ancial  assistance  from World Bank, 
Austria and Italy are under conside- 
idtion of Government;

(b> if so, the salient features there
of; and

fc)  total assistance offered by the 
World Bank and aliove mentioned two 
count 1 les?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K R. GANESH);
(a)  to (c).  The Government  have 
appioved the expansion of Trombay 
plan̂ in two stages; Trombay IV and 
Trombay V.  The Trombay IV sche
me envisages  production of 361,000 
tonnes pei annum of mtrophosphates 
at ar> estimated cost ol Rt>. 44 crores 
including a foieign exchange compo
nent of Rs. 19 crores.  The foreign 
exchange requirement of this project 
would bo met out of the credit of $33 
million, already negotiated with the 
World Bank.  The project is schedul
ed to go into production early in 1977.

The Trombay V  scheme envisages 
production of 900 tonnes per day of 
ammonia; after meeting the a*n*upnia 
requirement of Trombay IV, the ba
lance would be utilised for production 
of urea by Trombay V.  The project, 
which is estimated  to cost Rs. Ill 
crores (with a foreign exchange com
ponent of Rs. 28 crores) is expected to 
go into production in April, 1978. Ori
ginally, it was expected that this pro
ject would be financed out of credits 
from Italy and Austria. Taking  into 
account the subsequent change in the 
availability of credits, the project pre
sently envisages use, among others, of 
Austrian, Dutch and French credits.
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Firms Supplying Printing Machinery 
and Materials to Railways

1076. SHRI TUNA ORAON:
SHRI LUTFAL HAQUE:
SHRI DEBENDRA NATH 

MAHATA:
SHRI S. N. SINGH DEO

Will the Minister of RAILWAYS 
be pleased to state:

(a) the name of the firms which 
supplied printing machinery and mate
rials to Railways during the last Ihrro 
yefers;

fb) whether a firm of Calcutta was 
black listed for five years during the 
month of July, 1973 by the Railway 
Board; if so, the salient features of the 
complaint against this firm;

(c) whether at present Railways art1 
purchasing printing machinery and 
materials, without any competition 
amongst the firms; and

(d) the salient features in regard 
to purchasing of printing materials 
unrt machines by the Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) A  list of the Arms 
which supplied Printing Machinery 
and Materials tq Railways during the 
last 3 years is laid on the Table ot 
the House. I Placed in Library See 
No. LT-B498/74]

(b) No. However, business dealings, 
with one Calcutta firm were banned for 
five years in July 1973 on account ot 
their resorting to unfair trade prac
tices.

(c) No. Railways ai'e purchasing 
Printing Machinery and Materials on 
the basis of competitive tendering.

(d) The Railway follow the usual 
procedure of inviting tenders (Pro
prietory, Single, Limited or Advertis
ed) depending upon the value of pur
chase and the nature of the item while 
purchasing the Printing Machinery 
and Materials. Items valuing above 
Rs. 50,000 are normally procurred 
through Directorate General of Sup
plies and Disposals.

Allocation of Amount for JakhaPura- 
Bamspani Railway Line in Fifth Plan 

Period

1077. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of RAIL
WAYS bo pleased to state:

(a) whether any amount has been 
provided for undertaking the con
struction of Jakhapura-Bamspam Rail 
link m the Fifth Plan; and

tb) if so. how murh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). A sum 
ot Rs. 5 lakhs has been provided in 
the current year (1974-75) which is 
the first year of the 5th Plan. More 
iunds will be allotted year-wise de
pending upon their availability, dur
ing the subsequent years of the 5th 
Five Year Plan.

Running Room Facilities to Running 
Staff at Cost of Guards

1078. SHRI R. P. YADAV: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the running room faci
lities are availed of by other running 
staffs at the cost of Guards who have 
to pay *or that; and

(b) whether the Guards do not get 
the accommodation9
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHBI 
BUTA SINGH): (a) and <b). Running 
room facilities have been  provided 
primarily for the runing staff includ
ing Guards. Certain categories of non- 
ruuimng staff like TTEs who perform 
duty in  running  trains have  been 
allowed use of the spare accommoda
tion wherever available without caus
ing inconvenience to the running staff.
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Train  Services  between  Katpsdl- 
Tlruvati-Renifwite and Pakala-Wlmr- 

mavaram (Southern Railway)

1080.  SHRI P. NARASIMHA RED
DY:  Will the  Munster  of  RAIL
WAYS be pleased to state:

(a)  whether Government are aware 
ot the great hardship caused by non
restoration of all the train services bet
ween Katpadi-Tirupati-Renigunta and 
PakalarDbarmavaram  on  Southern 
Railway; and
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(bjf whether steps are proposed to 
be.-taken urgently to restore all these 
services?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b). Out of 
six pairs of trains scheduled to run on 
Katpadi-Tirupati-Renigunta  sfection, 
three pairs of trains at present stand 
cancelled fully and one pair of trains 
partially.  On  Pakala-Dharmavaram 
section, out of two pairs of  trains 
scheduled to run, one pair stand fully 
cancelled  because of coal  shortage. 
Restoration  of these trains  will be 
considered only  when the loco  coal 
position improves and  stabilises at a 
reasonable level.

PMfc £or* Expansion of Ttfomtoay Ferti
lizer Plant

1081,  SHRI R. S. PANDEY:

SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM 
AND CHEMICALS  be pleased  to 
state:

(a) whether Government have  ap
proved expansion plan of the Trombay 
Fertilizer Plant; and

(b) if so, the broad feature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir.

(b)  The expansion of the Trombay 
plant will be effected in two  stages, 
known as Trombay  IV & V.  The 
Trombay IV scheme envisages produc
tion, of 361,000 tonnes per annum  of 
nitrophosphates at an estimated  cost 
of Rs. 44 crores, including a  foreign 
exchange component of Rs. 19 crores. 
This is a World Bank aided  project 
and is scheduled to go into production 
in early April, 1977.

The Trombay V scheme envisages 
production of 900 tonnes of ammonia 
per day at an estimated cost of  Rs. 
Ill cvora&t including, a  foreign  ex
change component of Rs. 28  crores 
The project is expected to go into pro
duction in April, 1978.

2501 LS-* :

Former President's Views on Railway 
Strike

1082.  SHRI  A. K.  GOPALAN: 
Will the Minister  of  RAILWAYS
be pleased to state:

(a) whether his attention has been 
drawn into the criticism made by for
mer President of India Shri V. V. Giri 
about the  non-acceptance of Presi
dent’s advice to Railway Minister re
garding the Railway strike;

(b) if so, the reaction of Govern
ment thereto; and

(c) the reasons for non-implementa
tion of the advice of the President?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH;: (a) Yes.

(b)  and (c). After the strike was 
called off unconditionally,  Govern
ment took  sympathetic  view of the 
cases and decisions taken in the mat
ter of taking back to duty the staff 
whose services had been  dispensed 
with and in the matter of condonation 
of break in service as  a  result  of 
their absencc during the strike have 
been in the process of implementation 
since then with all possible promp
titude.

Setting up of More Drilling Platforms 
in Bombay High

1083.  SHRI JAGANNATH MISHRA: 
Will the Minister  of PETROLEUM 
AND  CHEMICALS be  pleased  to 
state:

(u) whether Government propose to 
set up more  drilling-cum-production 
platforms in the Bombay High Off
shore where the possibilities of secur
ing oil have brightened;
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(b) if so, the number of platforms 
proposed to be set up and  whether 
these platforms are to be set up with 
the foreign collaboration; and

(c) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):
(a)  to (c).  For the present ONGC 
proposes to instal one drilhng-cum- 
production platform on the  Bombay 
High structure and produce oil in the 
quickest possible  lime. It is  still loo 
premature to forecast the number of 
drilling-cum-production platform that 
would need to be installed on Bombay 
High structure

Movement ot’ High-rated Traffic  to 
Increase Earnings

1084.  SHRI  MOHINDEK  SINGH 
GILL:  Will the Minister of  RAIL
WAYS be pleased to state:

(a) whether the Railway Board  is 
taking several measures to step up the 
movement of high-rated traffic to in
crease its earnings; and

(b) if so, the nature of steps being 
taken and time when these steps will 
be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Yes.

(b)  The Railways  have  already 
taken the following steps  which are 
of continuous nature, to attract high
rated traffic:—

(i) The Marketing & Sales Orga
nisation on each Zonal Rail
way maintains  liaison with 
principal manufacturers  and 
traders to improve the quality 
of service, conducts  market 
surveys and takes steps  to 
arrest diversion of rail traffic 
and attract additional  traffic 
to the Railways;

(ti) Intoduction and development 
of  container  services  and 
freight  forwarder  services 
which provide an  integrated 
door-to-door service.

(iii) Running of  super  express 
goods trains between  impor
tant cities to a  fixed  time
table to provide speedy trans
port of goods.

(iv) Provision of “Quick  Trans
sit Service” between  impor
tant cities under which goods 
are carried within a fixed tar
get time.

(v) Movement of selected  high
rated commodities on  higher 
priority.

(vi) Quotation  of  competitive 
station to station rates

Foreign Firms in West Bengal

1085. SHRI R. N. BARMAN:  Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state:

(a) the names of foreign firms  in 
West Bengal whose terms of operation 
had expired on the 31st August, 1974:

(b) names of iorpign firms  which 
have applied for extension of time;

(o)  what were the (0 profit repat
riation. (ii) progressive  dilution  of 
equity shares, (iii) indianisation  of 
staff and (iv) fresh investment made 
and employment  offered by  these 

firms; and

(d)  the decision taken by Govern
ment in this matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (SHRI BEDA- 
BRATA BARUA):  (a) to (d). Infor
mation is being collected and it will 
be laid on the Table of the House.
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Supply of Soda Ash to industry

1080, SHRI S. N. SINGH DEO: 

SHRI TUNA ORAON:

Will the Minister of PETROLEUM 
AND CHEMICALS be  pleased  to 
state:

(a) whether there are difficulties in 
the supply of Soda Ash to the indus
try;

(b) if so, the nature of difficulties;

(c) whether there is any control on 
prices and  distribution thereof; and

(d) if so, the broad outlines of the 
arrangement made so far for its dis
tribution?

THE  MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH): (a) and (b) Due to pre
sent production of soda ash being short 
of demand, some  consumers are ex
periencing  difficulties  in  obtaining 
their full requirements.

(c) No, Sir.

(d) Does not arise.

TraiH Accidents in Orissa during the 
last One Year

1087. SHRI P. UANGADEB;

SHRI ANADI CHARAN DAS:

Will the Minister of RAILWAYS 
be pleased to state:

(a) the number of Railway accidents 
which took place in Orissa during the 
last one year;

(b) loss suffered by Government a3 
a result of these accidents;

(c) total number of persons killed 
and injured; and

(d) the amount  of compensation 
given to the deceased?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Information about 
train accidents is not compiled State- 
wise but Railway-wise. On the South 
Eastern Railway which serves Orissa 
State, there were 98 train accidents in 
the categories  of  collisions,  derail
ments, level crossing  accidents and 
fires in trains during the period Nov
ember, 1973 to October, 1974.

(b) The cost of damage to railway 
property was estimated at  approxi
mately Rs. 50,32,225/-.

(c) In these accidents  17 persons 
were killed and 125 injured.

(d) No compensation has ho far been 
paid to the dependents of the deceased.

Non-Availability of Diesel for  Far
mers in Orissa

1088.  SHRI P. GANGADEB:

SHRI ANADI CHARAN DAS:

Will the Minister 0f PETROLEUM 
AND CHEMICALS be  pleased  to
state:

(a) whether farmers of Orissa  are 
facing difficulties due to non-availabi- 
lity of dieasel;

(b) whether agricultural production 
has been affected directly due to this;

(c) if so, measures taken to provide 
diesel at Central rate to the farmers; 
and

(d) quantity of diesel supplied to 
Orissa during the last quarter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) There have been no reports of any 
shortage of diesel oil in Orissa in the 
recent past. In one instance there was 
a HSD dry out in one of the Caltex 
pumps and on a request from the State
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{Sovernment, the demand was met by 
stepping up supplies from  the  IOC 
outlet.

(b) and (c) Do not arise in view of
(a) above. ,

(d)  No allocation of  diesel oil  is 
made State wise.  Sales of diesel oil 
from the Oil Companies retail outlets 
being free, supplies to states are made 
according to demands.

Difficulties faced by Small Scale Plas
tic Manufacturers in Orissa

1089.  SHRI P. GANGADEB-

SHRI AN ADI CHARAN DAS:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased to 
state:

(a) whether small  scale  plastic 
manufacturers m  Orissa are facing 
difficulties due to non-availability  of 
raw material;

(b) if so, salient features thereof; 
and

(c) steps taken by Government  in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI) •

(a)  to (c) The plastic  processing 
industry which is largely in the small 
scale sector in facing difficulties in 
procurement of plastic resins through
out the country. This is due to the 
fact that the indigenous production 
has not kept pace with the demand 
There is no price and distribution con
trol on thermoplastic raw materials.

Efforts are being made to increase 
indigenous  prodjusotion  and  make 
imports to the extent possible.

Steps to Improve Efficiency of M.K.T.P. 
Commission

1090.  SHRI V'EKARRIA: Will  the 
Minister of LAW,  JUSTICE  AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether a Member of M.R.TJ*. 
Commission has expressed the  view 
during the course of the discussion on 
prices and income policy organised to 
New Delhi on the 16th  September, 
1974 by the  National  Productivity 
Council that the Monopolies and Res
trictive Trade Practices Act and tfte 
Commission has proved largely  in
effective in diffusion the concentration 
of economic power .in a few  groups; 
and

(b) if so, the reaction of Govern
ment thereto and the steps  proposed 
to be taken to make the Commission 
more effective?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI B8DA- 
BRATA BARUA):  (a) and (b). On 
the 16th  September, 1974 Dr. H. K. 
Paranjape is reported to have partici
pated in a series of duscussions orga
nised by the  National  Productivity 
Council  in  New Delhi.  The views 
expressed by him were only his per
sonal views and as such the Govern
ment has no proposal to examine such 
personal views.

Construction of Railway Uhêfor 
Mahoba to Khajurao

1091.  SHRI ARVTND M. PATEL: 
Will  Ihe  Minister  of  RAILWAYS 
be pleased to state:

(a) whether Government have exa
mined the feasibility of construction of 
a railway line from Mahoba to Khaju
rao;

(b) i* so, the - result thereof; and
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(c)  if notr when tfie examination of 
the survey is likely to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  <SHRI 
BUTA SINGH): (a) to (c). Provision 
has been made  in the  Budget for 
1974-75 for carrying out the  Recon
naissance Engineering-cum-Traffic Sur_ 
vey for construction of a new railway 
line from Mahoba to Khajurao  (75 
Kms.). The Railway has'been asked 
to submit an estimate for the same. 
A decision regarding its construction 
will be taken after the survey is com
pleted and the results thereof become 
known.

JLoas ‘snfltared by Indian Drngs and 
Mtarmsoeutieaf fJttited

1092.  SHRI ARVIND M.  PATEL: 
Will the Minister  of PETROLEUM 
AND CHEMICALS be  pleased  to 
state:

(a) wliethoi the Indian Drugs and 
Pharmaceutical Limited has sustained 
a loss of Rs. 38.25 crores as on March 
31st, 1973;

(b) if eo, the reasons therefor;

(rc) whether  any assessment  has 
been, made about Ihe financial position 
of the Company as on 31st  March, 

1974; and

(d)  what remedial steps have been 
taken to reduce the loss?

THE MINISTER  OF  STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH):  (a), (b) and (d).  Ne
cessary  information  has  already 
been furnished in reply to Lok Sabha 
Unstarred Question No. 2395 answered 
on the 18th August, 1074.  However, 
the figures furnished under "the head
ing 'Remedial steps taken’ in respect 

of Proflt|Loss before depreciation and

interest and Net tloss for 1973-74 are 
rectified 1 Bff’iunder:

Profit (phis)!loss (■ 
before 
interest and 
depreciation 

Net loss 182.28

The rectification has arisen as a‘result 
of .finalization of annual accounts lor 
1V73-74.

(c)  Yes, Sir. The loss  incurred by 
the Company for ihe year t«73-74 and 
the cumulative loss upto 31st March, 
1974 is Rs. 1.82 crores and  Rs. 40.08 
crores respectively.

Weak Financial Position -of Cnmpmirw 
in Gujarat

1093. SHRI P. M. MEHTA: Will the 
Minister of LAW,  JUSTICE  AND 
COMPANY AFFAIRS be  pleased to
state:

(a) whether the financial position o* 
the following companies incorporated 
in the State of Gujarat is very weak 
as per their balance sheets: (1) San- 
tosh Benefit Pvt. Ltd. (2) Mohan Be
nefit Pvt. Ltd. (3)  Seagull Benefit 
Pvt. Ltd. (4) Gu’jarat Saving  Unit 
Pvt. Ltd. (5) Davita Benefit Pvt. Ltd. 
(8) Navjeevan Trading Finance  Pvt: 
Ltd.  (7) Kingson Benefit Pvt. Ltd.
(8) Swastaaya Benefit Pvt. Ltd.  (S) 
Parul Finances Pvt. Ltd. (10) Kaith- 
mangalam Chit Fund Pvt. Ltd.;

(b) if so, whether the weak finan
cial position attracts the provisions of 
section 433 of the* Companies .Act, 
1958 for the winding up o< the Com
panies not in a position to pay their 
debts; and

(c) if so, action taken by Govern
ment to move the  Courts against 
them?

(Rs. in lakhs) 

2973-74

)
(plus) 367.10
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA):  (a) to  (c)  The
information is being collected and it 
will be laid on the Table of the House.
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Non-Availability of Diesel for Fanners 
in Goa

1090.  SHRI  PURUSHOTTAM 
KAKODAR: Will  the  Minister of 
PETROLEUM AND CHEMICALS  be 
pleased to state:

(a) whether fanners of Goa  are 
facmg difficulties due to non-avail* 
ability of diesel; and

(b) if so, whether agricultural pro
duction  has  been affected  directly 
due to this*’

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
fa) There have been no  reports of 
any shortage of  diesel oil in Goa in 
the recent past.

(b)  Does not arise in view of  (a) 
above.

Difficulties faced by Small Scale Plas
tic Manufacturers in Goa

1097.  SHRI  PURUSHOTTAM 
KAKODKAR: Will the Minister  of 
PETROLEUM AND CHEMICALS be 
pleased to state:

(aj whether small scale  plastic 
manufacturers in Goa are facing diffi
culties due to non-availability of raw 
material; and
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(b). if sq, the salient features there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH).
(a)  and (b) The plastic  processing 
industry which is largely in the small 
scale sector is  facing difficulties  in 
procurement of plastic resins, through
out the country.  This is due to the 
fact that the indigenous  production 
has not kept pace with the demand. 
There is no price  and  distribution 
control on thermoplastic  raw mate
rials.

Efforts are being made to increase 
indigenous production and make im
ports to the extent possible.

Train Accidents in Goa during the 
Last One Year

1098.  SHRI PURUSHOTTAM KAK- 
ODKAR:  Will the Minister of RAIL
WAYS be pleaM'd to state:

(a) the number of Railway acci
dents which took place in Goa during 
the last one year;

(b) loss suffered by Government as 
a result thereof; and

(c) total  number of persons killed 
and injured?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Information about 
train accidents is not compiled SJate- 
wise but Railway-wise. On the south 
Central  Railway  which  serves the 
territory of Goa, there were 84 train 
accidents in the categories of collisions, 
derailments, level crossing accidents 
and fires in trains during the  period 
November, 1973 to October, 1974.

(b)  The cost of damage to railway 
property was  estimated at  approxi
mately Rs. 10,63,$071-.

(c)  In  these  accidents 16 persons 
were killed and 44 injured.

Shortage of Life-Saving Drugs in 
Hospitals

1099.  SHRI DHAMANKAR:

SHRI VASANT SATHE;

Will the*  Minister of PETROLEUM 
AND CHEMICALS  be  pleased  to 
states

(a)  whether there is an acute shor
tage of life-saving drugs in the coun
try affecting the working of the hos
pitals and consequently the public 
health; and

(b)  if so, what immediate steps have 
been taken to ease the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K R. GANESH):
(a)  There is no general  or  acute 
shortage of drugs. Reports of  occa
sional shortages of certain proprietory 
drugs for which similar  peparations 
of other manufacturers are also avail
able are received in  the  Ministry 
from the State Drug Controllers from 
time to time. The international avail
ability of bulk drugs, drug interme
diates and chemicals became difficult 
during the later half of  1973  and 
early months of 1974 due to  petro
leum crisis.  This had  an  adverse 
effect on the delivery  schedule  in 
respect or certain items.  Since then 
the situation in respect of these items 
has also improved.

lb) The following steps have been 
taken by Government to ensure ade
quate supply of drugs:—

1. Periodical meetings  are  held 
in the Ministry  to  review
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report*! received from  State 
Diugi  Controllers  regarding 
shotagea reported by  them. 
Whenever instances of shott- 
ages come to the  notice of 
Government,  the  matter i* 
taken up with the  manufac
turers  concerned  and  the 
latter ar«  advised to  meet 
such  requirements  on  an 
emergent basis.

2. Wherever shortages occur  due
to  inadequate*  production, 
steps are taken to remove the 
bottlenecks with a view  to 
increasing  production;  and 
when this is  not  possible, 
import licences are  recom- 
mended  or  arrangements 
made for import  of  drug* 
through STC.

3. Import programme  for  bulk
drugs canalised for  imparts 
through STC is  periodically 
reviewed to meet the  short
ages.

4. The Import Policy  allows the
import of essential  life-sav
ing drugs which are not pro
duced in the country to estab
lish importers  against their 
quota licence.

5. The  Import  Trade  Contiol
Policy also permits  indivi
duals and hospitals to import 
drugs required for treatment 
upto a monetary  ceiling of 
Rs 200 and Rs, 1000' respec
tively at a time without  the 
neoessity of obtaining a licence 
under the Import Trade Con
trol regulation.

6. In cases where the establish
ed importers’ licences held by 
firm are not  adequate  for 
importing of  the  essential 
drugs marketed by them, ad- 
hoc licences are  granted for 
the import of such drugs  to 
meet the requirements of the 
country.

Meotftv* * Eq*H!Wi«*.!sup*n*| <*e
Fertiliser Units by Germany an* 

Italy

1100.. SHRI DHAMANKAR:
SHRI VA&ANT SATHK>

Wttrthfe Minister Of PETHOiaSUM 
AND CHEMICALS  be  pleased  to 
state!'

(a> whether Government fuw* seem 
tbe’ ptfeuŝreports that equipment *up- 
plied by- Itily and Germany for use 
in* thfe fertilizer units1 has been found 
to be- defefti'fre?

(b) if so, the reaction of Govern
ment thereto; and

(c) the action taken in the msitter?

THE MINISTER OF STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI K.  R. 
GANESH):  (a) to (e). The informa
tion as'being collected and will  be 
laid on the Table of the House.

N6n~Availability of Diesel for Fanners 
in Rajasthan

1101. SHRI  SHRIKISHEN  MODI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state.

(a)  whether fanners of Rajasthan 
are  facing  difficulties  due to  non
availability of diesel; and

(b)  if so, whether agricultural pro
duction has been affected directly due 
to thi*r

THE1 DEPUTY' MINISTER IN ’ THE 
MINISTRY OF PETROLEUM AX® 
CHEMICALS (SHRI C. P. MAJHIk
(a)  There have been nonrepair  of 
any shortage of diesel oil in  Rajas
than in the recewt pastr

(b) Does not axtyrat-
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pMteHII tew* »r W U *«»» *»”- 
tie MunfMtam to R»Ji*tha*

1102.  SHRI SHfUKISHAN MODI: 
Will  the Minister of PETROLEUM 
AND CHEMICALS toe pleased to state.

(a) whether small scale  plastic 
manufacturers in Rajasthan are facing 
difficulties due to non-availability of 

raw material;

(b) if so, the salient features there

of; and

(c) steps taken by Government in 

this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). The plastic processing in
dustry which  is largely in the small 
scale sector is facing  difficulties in 
procurement  of  plastic  resins, 
throughout the country.  This is due 
to the fact that the indigenous pro
duction has not kept pace with the 
demand.  There is no price and dis
tribution control on thermoplastic raw 

materials.

Efforts are being made to increase 
indigenous production and make im
ports to the extent possible.

Train Accidents in Rajasthan during 
the Last One Year

1103. SHRI SHRIKISHAN  MODI: 
Will  the  Minister  of RAILWAYS 
be pleased to state:

(a) number of Railway accidents 
which took place in Rajasthan during 
the last one year;

(b) loss suffered by Government as 
a result of these accidents; and

(c) total number qf persons killed 

and injured?
2502 LS—7

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
BUTA  SINGH):  (a)  Information
about train accidents is not compil
ed State-wise but Railway-wise.  On 
the Northern and Western Railways 
which serve Rajasthan State,  there 
were 232 train accidents in the cate
gories  of  collisions  derailments, 
level crossings accidents and fires in 
trains during the period of November
1973  to October 1974.

(b) The cost of damage to railway 
property was estimated at  approxi
mately Rs. 46,51,445/-.

(c) In these accidents 159 persons 
were killed and 192 injured.
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Allotment of Book-Stalls to Unem
ployed Graduates

1105  SHRI LALJI BHAI:  Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether unemployed Graduates 
were offered Book Stalls contracts at 
small Railway stations which were not 
at all paying; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH),  (a) No.

(b) Does not arise.

Offer of Free Land and Sleeper lor 
Construction of Emakulam—Kayam 

Kul&m Railway Line

1106.  SHRI VAYALAR RAVI:  Will 
the  Minister  of  RAILWAYS  be
pleased  to  refer to the reply given 
to Unstarred Question No. 2353 on the 
13th August, 1974 regarding free land 
and sleeper offer of Kerala Govern
ment for  Emakulam and  Kayam 
Kulam railway line and state:

(a)  whether  Government  have 
taken a final decision regarding 
offer; and

<b) if so, the saHeHt *»atam» M*ae- 
of; and if not, the reasons tat  the 
delay?

THE ,9??UTY WASTER IN THE 
MINISTRY OF  RAILWAYS  (SPJtf 
BUTA SINGH): (a) No.

(b)  The offer is under  considera
tion.

Contract with Saudi Arabia for Crude 
Oil

1107.  SHRI SHRIKISHAN MODI: 

SHRI D. D. DESAI:

SHRI PURUSHOTTAM 
KAKODKAR;

SHRI P GANGADEB:

SHRI RAGHUNANDAN  LAI, 
BHATIA:

Will the  Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a)  whether India is considering tu 
back out of its contract with  Saucb 
Arabia for the purdhase of crude;

<b) if so, reasons therefor,

(c) whether any official delegation 
was sent to Saudi Arabia m Septem
ber 1974 for negotiating a credit and 
-a out m price, and

(d) if so, what was the reaction ot 
Saudi Arabian Government thereto?

THE MINISTER OF STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI K.  R. 
GANESH):  (a) to (d). An  official 
delegation went to Saudi Arabia  in 
September, 1974, to explain the cons
traints in foreign exchange,  due to 
which the Indian  Oil  Corporation 
was unable to lift any further ship
ments of crude oil during the remain
ing period of the current calender year 
under the three year contract between 
PETROMIN (tl?e Rational Qil Com
pany of  Saudi  Arabia) and  $he 
Indian Oil Corporation.  RecpjjprUijfrM?
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these compelling reasons FBTROMIN 
agreed to  absolve  IO.C. of any Lia
bility to lift «ny further  quantities 
of crude during the remaining period 
of 1974. Since no further crude sup* 
plies were to be lifted during  the 
remainder of tke current year  the 
question of negotiating a credit and 
a cut in price did. not arise.

Suggestion made by Industrial Finance 
Corporation to Amend MRTP Act

1108.  SHRI C. K. JAFFER  SHAJft- 
IEF:  Wil the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the Industrial Finance 
Corporation has suggested amendment 
of the MRTP Act to permit big busi
ness houses to take over sick under
takings in which large  investments 
had been made by it and other Gov
ernment Undertakings; and

(̂b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LAW,  JUSTICE
AND COMPANY AFFARS  (SHRI 
BEDABRATA BARUA):  (a)  No
such proposal was received in  the 
Department of Company Affairs

(b) Does not arise.

Retrenchment  of  employees  nnfllfT
Bridge Inspector, Etajahmundry

1109. SHRIMATI  PARVATHI
KRISHNAN:  Will the Minister  of
RAILWAYS be pleased to state:

(a)  whether 33 employees with 10— 
15 years of service under the Bridge 
Inspector, Rajahmundry have been re
trenched from service;

<b) wheUier before serving notice of 
retrenchment, a. cadre review in the

Bridge Engineering Department in 
Vijayawada Division was undertaken;
and

(c)  the reasons for not accommo
dating the surplus workers in other 
vacancies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) The services of 
30 casual labourers with less  than 
JO years service and 3 casual labour
ers with more than 10 years service 
have been terminated due to comple
tion of the works for  which  they 
were engaged.

(b)  Yes. but no vacancies could bt 
found.

U) No vacancies were available to 
cKiommodate them as there i.<>  our- 
t.'jlment of works

Oismissal| Remo val {Termination of Per
manent, Temporary, Casual on Monthly 
Bate of Pay Employers who partici
pated in May, 1974 Strike (South 

Central Railway)

1110. SHRIMATl  PARVATHJ
KRISHNAN:  Will the Minister  of
RAILWAYS be pleased to stale

<o) the number oi employees, pei- 
manent, temporary, casual on monthly 
rates  of pay,  and casual  on daily 
rates of wages, who were dismissed 
removed or whose services were ter
minated on account of  May,  3974 
strike, on the South Central Railway, 
Division-wise, workshop-wise;

(b)  Hhe number of ejnployees of 
each category, since taken back on 
duty;
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(c) the number of employee* , of 
each category yet to be taken back,
and

(d) the reasons for the delay in re
instatement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS *' (SHRI 
BUTA SINGH):  (a) to <c). Abate
ment is laid on the Table  of  the 
House.  [Placed in Library*. See No. 
LT*-®499/73/74].

(b)  Individual appeals  submitted 
by the  staff  are being  rev Lewd on 
case to case basis. The process is con
tinuing, and the Administration arc1 
doing their utmost to review  câe* 
as expeditiously as  is possible.  Re
engagement of casual labour depends 
•Iso on the work needs and resources 
position

Retrenchment in Engineering Depart
ment (South Central Railway)

1111  SHRIMAT1  PARVATH1
KRISHNAN:  Will the MinLstei  of
RAILWAYS be pleased to state:

(a) whether in the Engineering De
partment on the South Central Rail
way employees in CPC scales of pa>, 
with 20 to 25 years of service, (have 
been given notice of  retrenchment, 
without confirming them against any 
permanent posts thus depriving them 
of provident fund and  pensionary 
benefits:

(b) if so, how many cases of  re
trenchment were there during  the 
last three years; and

(c) what steps have  been  taken 
to remedy the situation?

1
THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
'BUTA SINGH):  (a) No.

(b) and (c). Do not arise.

Jl#w 'jOtnuMlMiMi’f, if»aau*mdAtl*a« 
on 4r4al and puniaftoignt for  Soda!
*,, i apd economy,iff mute

1112. SHRI D. K. PANDA:

SHRI M. B̂ TJO&iuTHU:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a)  whether Government have exa
mined the  recommendations of  the 
Law Commission relating to the trial 
and punishment for social and econo
mic offences; and

b) if so, the steps being taken in 
the matter?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS (DR. 
SAROJINI  MAHISHI):  (a) and (b). 
Recommendations of the Law  Com
mission  relating  to  the  Customs 
Act,  3962  Central  Excises  and 
Salt  Act,  1944,  Golid  (Control) 
Act,  1968  Code  of  CrimmaL Pro
cedure,  Foreign  Exchange  Regu
lation  and  Essential  Commodities, 
as were acceptable to the  Govern
ment,  Jhave  been  implemented 
through suitable  legislation.  Those 
pertaining to penal laws which  are 
sought to be implemented  by  the 
Indian  Penal  Code* (Amendment) 
Bill,  1972 and public health which 
forms the subject matter of Preven
tion of Food Adulteration  (Amend
ment) Bill 1974 are before the Joint 
Committees of the Houses.  The re
commendations  regarding  punish
ment for wilful failure  to pay the 
tax assessed under the Act,  making 
false statement in declaration abet
ment of false  return and  taking 
away  the  taxation  offences  from 
the application of Probation of Offen
ders Act 1958 haverbean incorpora
ted in the Taxation of Law (Amend
ment) Bill, 1973, which i* , presently 
before the Select Committee,
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deduction *1 importofKMM^Oil 
doe to the Planned Increase tit PW- 
dnctlon bf'IGoofcing Gas by I.O.C.

1113. SHRI P. K. PANDA:  Will
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state;

(a)  whether Indian Oil Corporation 
plans to increase the production  of 
cooking gas from  70,000  to  90,000 
tonnes per annum in the near future;

(b) whether this would mean re
duction of imports of kerosene  oil; 
and

(c) in view of this will it not put 
more strain on the availability  of 
kerosene which is at present in short 
supply?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) IOC has drawn a plan to increase 
its LPG (Cooking gas) availability 
from the present estimated level of 
approximately  1,36,000  M.  Tonnes 
per annum to about 3,12,000 M. Ton
nes per annum by 1979-80.

(b) Increased use of LPG would 
effect saving in other  domestic fuel. 
Its impact on kerosene demand and 
imports in particular  cannot  how
ever be clearly assessed.

(c) Does not arise in view of (b) 
above.

New Type of Railway Wagons

1114. SHRI RAM SHEKHAR 

PRASAD SINGH:

SHRI R. V. SWAMINATHAN:

Will the Minister of 
be pleased to state:

RAILWAYS

(b) if so, whether bulk of minerals 
would be transported with the intro* 
duction of these new wagons; and

(c) if so, the salient features there* 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) A new eight
wheeled open BG wagon type BOY! 
especially designed for transport of 
iron ore is undergoing service trials.

Ob) On successful  completion  of 
the trials, wagons of the new  type 
would be available for transport of 
iron ore in bulk on the  Kirandul- 
Waltair section  of South-Eastern 
Railway, suitable for heavy mineral 
traffic, mainly 22.9 tonnes axle  load 
with mechanical handling  arrange
ment at the unloading end.

(c)  Salient features of the  new 
type of wagons are:—

Overall length  •  11930 mm 

Inside body height  1175 mm 

Inside body width  2924 mm 

Inside body length  10990 mm 

Floor area •  •  32*2 sq. metres

Volumetric capacity 37 8 cubic metres 

Axle load *  *  22-9 tonnes

Tare •  ■ *20-6 tonnes

Payload  •  •  71-0 tonnes

Grass load *  *  91-6 tonnes

Accidents occurred at Railway crossing 
on Indian Railways

1116.  SHRI SHIV KUMAR SHASTRL 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  the number of accidents occur
red at railway crossing during the 
last two months on the entire Indian 
Railways;

(a)  whettver Railways had a! success-  (b) the number of persons  killed 
ful trial of new type of rail wagons;  and disabled in these accident* and
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<«)' the effttrtt being made bjr Gov
ernment to chetk such accidents in 
future?

THE DEPUTY MINISTER IN T*HE 
MINISTRY OP RAILWAYS (SHRI 
BUTA  SINGH) •  (a)  During  Sep
tember eind Ofctober 1974 thfete were 
21 accidents at level crbsaings ctn the 
IhcUbn Government Railways.

(to) In tHese accidents 25  persona 
were killed and 50 injured.

f  (c) In order to  reduce the  inci
dence of accidents at level crossings, 
Railways have taken various  mea
sures such  as  provision  of  ‘Stop 
Boards* to warn the road users of the 
level crossing ahead and provision of 
'Whistle Boards’ at unmanned  level 
crossings; periodical census of traffic 
to determine the need for  manning 
or upgrading of the level crossings; 
ef’uf’ative campaigns  among  road 
uters through leaflets, cinema slides,
* m <>uncements on loudspeaker, radio 
taika, personal contacts with drivers 
and transport associations and surprise 
checks at level crossings etc.  In ad
dition to providing road signs, State 
Governments have  legislated  under 
the Motor Vehicles Act to oblige the 
drivers of passenger buses  to  stop 
short of level crossings and only then 
cross them with the conductor walk
ing ahead.

Proposal to attach Gaya Bogie in 2DN 
and 1 VP train at Gaya

1117.  KUMARI KAMLA KUMARI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  whether Government propose to 
start att&ching Gaya Bogie in 2 DN 
and 1UP trains with immediate effect 
to facilitate the public of that locality; 
and

THE DJBPUTY MMSTBR IN ml: 
MINISTRY OF  RAIÎ AYfe  (SHRI 
BWASIKOM): m  No.

(b) Does not arise.

Loss suffered by Railways Abe’ to 
ticketless travelling during 1974

1118.  SHRI BIREN ENGTI:

SHRI  B.  K.  DAS- 
CHOWDHUfcV:

Will the Minister of  RAILWAYS 
be pleased to state:

(a) the estimated loss to the Rail
ways on account of ticketless travell
ing during 1074;

(b) whether Government are consi
dering to set up  special  squad to 
check  ticketless  travelling and to 
punish the offenders; and

(c) if so, the estimated expenditure 
on such squad and the likely finan
cial gain to the Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) Estimates of the
loss of revenue on account of ticket
less travel on the Indian Railways are 
not made from year to year and, as 
puch, separate figure for the year 1974 
is rot available  On  the  basis  o? 
sample checks conducted on all Indian 
Railways during 1867-68, the loss was 
estimated to be of the order of Rs. 20 
to 25 crores per annum.  Subsequent 
checks have revealed that incidence 
of ticketless travel has come doWn 
noticeably. Another sample survey to 
assess the extent of ticketless travel 
on the Indian Railways is on hand.

(b)  Ticket Checking Squads are al
ready functioning on railways to ap
prehend ticketless travellers and no 
new squad is proposed to be set up.

(b) if so, when? (c) Does not arise.
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Improvement iil amenities ,consequent 
on increase' O'f Railway Fares 

1119. SHRI D. D. DESAI: Will the 
Minister of RAILWAYS be pleased to 
,3tate: 

·ca) whether there has been fre
quent increase in Railway fares frotn 
time to time; 

(b) whether despite increase in 
fares, the travelling public had not 
been provided with proportional im
provemen.ts in amenities and, if so, 
the reasons therefor; and 

(c) the stei>s to improve amenities 
and facilities on Railways? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The fares have 
been increased atleast once every year• 
from 1970. 

(b) and (c). Provision of passenger 
amenities is made on a programmed 
biasis according to the availability of 
funds and needs of the passenger 
ttaffic. ·Essentially the increases made 
in the passenger fares are for the pur
pose of meeting the increasing costs 
of operation. 

Robbery on Himachal Express 

1120. SHRI D. D. DESAI: 
SHRIMATI ROZA DESH

l>ANDE: 

SHRI SUKHDEO PRASAD 
VERMA: 

Will the Minister of RAIL W A;YS 
be pleased to state: 

(a) whether a robbery was com
mitted on the Himachal Express near 
Muradnagar during the last week of 
September, 1974, if so, the facts 
thereof; 

(b) the total n1,1ID.ber of robberle� 
committed dU!ring · the last thref 
months on vari<:>Us railway lines·· rr 
the country; 

(c) whether any speciai steps have 
been taken to give protection to the 
travelling pu!:Jlic; 

(d) if so, the salient features there
of; and 

(e) how far there has been a suc
cess in his regard? 

THE DEPUTY MiNISTER IN. THE 
MINISTRY OF RAILWAYS (SHRI 

BUTA SINGH): (a) Yes. On 22nd 
September, 1974 when train No. 53 Up 
Himachal Express started from Ghazi
abad, about 8/10 criminals aged 
22/25 years boarded second class bogie 
No. 963 and robbed 15 passengers at 
the point of pistol and knives and got 
down at Muradnagar railway station. 
A report was lodged with Government 
Railway Police, Meerut City on which 
the case was registered by Govern
ment Railway Police, Ghaziabad on 
crime No. 196 under section 395/397 
IPC on 23rd September, 1974 and it· 
is under investigations. Six persons 
have so far been arrested and some 
property also recovered. 

(b) 21. 

(c) and (d). Such cases come with
in the purview of 'Law and Order', 

'Police including Railway Police' 
being a State subject, the State Gov

ernments are taking necessary steps 
to control such crimes in Railway 
trains within the means available at 
their disposal by way of escorting 
important traim at night, shadowing 
suspects by armed policemen in plair 
clothes, posting of regular be'li 
patrols at station platforms and wait
ing halls, keeping surveillance ove1 
criminals and known bad characters 
and prosecuting criminials for specific 
offences· under the preventive laws. 

(e) Occurrences of robberies in 
trains are under control. 
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Plan for fMdacitata of terWa d m- 
cals by BMtartaa SmeetfteUMi 

Limited

1121.  SHRI D. D. DESAI:

SHRI RAGHUNANDAN LAL 
BHATIA:

Will the Minister of PETROLBUM 
AND CHEMICALS  be  pleased  to 
state:

(a) whether Hindustan Insecticides 
Limited Plans to take up manufacture 
of some vitally needed chemicals end 
newer pesticides by using indigenous 
technology;

(b) whether schemes have reached 
the final state of implementation;

(c) if so, broad features thereof;

(d) the total investment that the 
schemes will entail;

(e) whether any steps have been 
taken to manufacture basic pesticides 
and formulations of new products; and

(f) if so, the broad outlines thereof?

THE MINISTER  OF  STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K R. 
GANESH): (a) Yes, sir.

(b) No, Sir.

(c) to (f). A statement is attached.

Statement

In recent years, several new  and 
sophisticated pesticides  have  been 
pressed into use in the various coun
tries for crop protection iand  public 
health purposes.  It was  considered 
that Hindustan Insecticides  Limited, 
which is engaged in the production of 
the two insecticides  viz.,  DDT, and 
B.H.C.  should  proceed  to expand/ 
diversify its product mix, which could 
also improve further its profitability. 
For this purpose a Committee of Ex
perts was set up in 1670 to recommend

the mditat -lines that could be taken 
up by Hindustan InaecticJde* Limited. 
Based on the recommendations of this 
Committee and also the demand  of 
pesticides far Fifth Plan ae estimated 
by the Task Force on pesticides set up 
by the  Planning  Commission,  the 
following schemes have been included 
in the draft Fifth Five Year Plan:—

S.  Name of the 
No.  project

Capacity Estimated
capital
cost

RsJakhs

1. Endosulfan 1600 TPA 94i

2. Malathion • 1800 TPA 220

3. D.D.T. 5000 TPA 739

4. Caustic Soda/chlo
rine  •  • 600

Total 2,500

An investment decision  lias  since 
been taken in regiard to  Malathion
project and detailed  cost  estimates
are under  preparation.  Feasibility 
report in regard to the Dt)T plant is 
expected to be ready shortly.  Both 
these projects will be based on indige
nous  technology.  The  choice  of 
technology for the Endosulphan pro
ject has not yet been decided.

Direct  trains  between  Vaidyanath 
Dham-Deoghar and Patna, Vaidyanath 
Dham and Gaya and between Vaidya

nath Dham and Samastipur

1122.  SHRI MADHU LIMA YE: Will 
the Minister of RAILWAYS be phased
to state:

(a)  whether  Government  have 
under consideration any proposal to 
re-align the main line of the Eastern 
Railway in such a way that it passes 
through  Vaidynath  Dham, a major 
pilgrim centre of North India;

(b)  whether Government  have 
under consideration proposals to start
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direct  train*  between  Vaidyanath 
Dham-Deogbar and  Patna,  Vaidya- 
nath Dham and Gaya by extending 
the train which halts at Kiul for se
veral hours before returning to Gaya 
and between Vaidyanath Dham end 
Samastipur;

(c) whether Government have ex
amined the alternative suggestion of 
providing certain through bogies fcpm 
Vaidyanath Dham to be attached to 
trains going to Delhi, Howrah, Patna, 
Gaya and Samastipur; and

(d) if not, the reasons for not imple
menting these suggestions and pro-

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH):  (a) Reconnaissance
Engineering-cum-Traffic  Surveys for 
the extension of the line from Man- 
dar hill to Sainthia via Dumka with 
a Brandh line to Baidyanathdham is 
in progress. Further consideration to 
this proposal would be given after 
the surveys are completed.

(b) No.

(c; and (d). One  througn  coach 
already runs between Howrah  and 
Baidyanathdham.  Convenient  con
necting services have also been pro
vided for through passengers  bet
ween Baidyanathdham  and  Delhi, 
Patna, Gaya as well as Samastipur. 
Provision of through bogies between 
these latter points are  neither com
mercially justified nor operationally 
feasible.

Agreement with  Saudi Arabia  and 
Iraq for purchase of (HI

1123. SHRI_MADHU LIMA YE; 

SHRI C. K. JAFFER 
SHARIEF:

SHRI GAJADHAR MAJHI:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased to 
state:

146

SS  ?nd Ir*t? f0r thectnw of oil since  the 1st January,

(b) the details of the agreement;

(c) the  quantities  negotiated and

M d e fd £°r W  "2 -

(d) whether higher  prices  wer** 
paid for Saudi Arabian crude than 
Iraqi crude;

(e) if so, the reason why; and

(f) whether  Iraq  has  protested 
against the higher  prices  paid  to 
Saudi Arabia by this Country?

mtS n1ster of STATe in 
MINISTRY OF  PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) •
(a) to (c):  Indian Oil  Corporation

Stir?  into an agreement with 
PETROMIN of Saudia Arabia for the 
import of 1.1 tonnes of crude each 
during 1973, 1974 and 1975. Indian oil 
Corporation had also entered into ag
reements with the Iraqi National Oil 
Company for the import of 2.8 million 
tonnes of crude during 1974. It is not 
desirable to disclose the details of the 
agreements.

(d) No, Sir.

(e) and (f).  J5o not arise.

Investigation in case of locomotive 
driver charged with throwing burninr 
coal at B.S.F. tent on Jftansl- 
Manikpur section (Central 

Railway)

1124.  SHRI  MADHU  LIMA YE;
Will the Minister of  RAILWAYS 
be pleased to refer to the debate on 
the Appropriation (Railways) Bill on 
the 9th September, 1974 in Lok Sabha 
and state:

(a) whether the Government tow  (a) whethre the awe of the loco-
entered Into any  agreements  with  motive driver charged with ttoowfc*
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coal at a B8F tent near the Btitwafe 
Bridge on  Jhansi-Manikpur  Section 
of the Central Railway has since befen 
looked into; and

(b) the reasnttk of the fnquhfy?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP RAILWAYS  (SHRI 
BUTA SINGH): (a) The Railway Ad
ministration has no information of the 
alteged incident.

(b) Question does not arise.
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Bcnenrftttaa in Kalkt Mat} from Delhi 
to Dehri oq Sone and bm»k

1126  KUMARI KAMLA KUMARI: 
Will the Minister of RAILWAYS be 
pleased to state-

(a) whether no seat reservation id 
allowed in Kalka Mail 2DN anfl 1UP 
from Delhi to  Dehri on Sone  and 
back from Dehri to D41hi; and

(b) if so, the reason* thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) Reservation  of
berths/ seats  is  made in 2Dn/l Up 
Kalka  Delhi-Howrth  Mails Stem
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Delhi to  Dehti-on-Sorte  and back * 
from Dehri-on->Sone to Delhi  Spe
cific quotas lor reservation of berth*/ 
seats in tbese trains hate also  been 
allotted to Dehri-on-Sone station in 
both Up and Down directions.

(b) Does not arise.

Cool-bevê «ertnimr  Plants fmder 
Public and Private Sectors

1127. KUMABI KAMIiA KUMARI: 
Will the MniWer of PETROLEUM 
AND CHEMICALS  be  pleased  to 
state

(a) the total capacity of Coal Based 
Fertilizer Plants beihg established in 
the fifth Five Year Plan under pub
lic and private sectors; and

(b) whether any new letter  of 
intent for establishment of coal-based 
fertiliser  plants  are propsed to be 
issued m the near future?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):

(a) 2,27,000 tonnes of nitrogen per 
annum each at Tacher, Ramagundam 
and Korba—all in Public Sector.

(b) Some  proposals  have  been 
received, but  no decision  has been 
taken.

Improvement in the terms and condi
tions of service of Judges of High 

Courts

1128. SHRI SOMNATH CHATTER-
JEE:  Will the Minister of  LAW,
JUSTICE  AND  COMPANY  AF
FAIRS be pleased to state:

(«>) <wfietfeer <S*W»«u»«nt «% eonW-
dering any proposal for the improve
ment in the terms and conditions of 
service of the Judges of High Courts 
in India; and

(b)  if so, the salient fcaftewa thepeof 
and the likely date of their imple
mentation?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS  (SHRI 
H. R.  GOKHALE): (*) attd  <b): 
There is a  widespread feeling  that 
the terms  and conditions of service 
of Judges of the  High  Courts ®nd 
the Supreme Court are not atttractive 
enough for able members of the Bar 
to accept judgeship.  Certain propo
sals to  improve their  conditions of 
of service are under active considera
tion of Government.

Number  of Railway workers who 
suffered various punishments, inflicted 

by Railway Administartion

1129 SHRI  SHANKER  RAO 
SAVANT:

Will the Minister of  RAILWAYS 
be pleased to state:

(a) what is the number of Railway 
workers who were (i) dismissed (ii) 
discharged (iii) demoted (iv) com
pulsorily retired and (v) given break 
in service for taking part in the rail
way strike of May, 1974; and

(b) what is the percentage of such 
punished workers to the total num
ber of railway workers to the total 
number of workers who had gone on 
strike?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):

Ca) (0 fcttd (ft) No. of Railway employees permanent or temporary who were removed/ 
dismissed or whose services were terminated. •  •  i6749

(iii) No, of reversion of striking staff officiating in higher post*, for less than
1 i Months...............................................................  355

(iv) No.of persons compulsorily retired at the age of 55 or thereafter. • 96

(v ) ......................................................................................................5-9tW*s

(by percentage of punished workers to the total number of railway workers  • 122%

Percentage of punished workers to the total number of railway workers
Who bad gone on strike.  * .............................................  2’9i%
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Oa-flhoKto art «M w r« <41 drtW»* aft 
varioaa vtaees

1180. SHRI SHANKER RAO 
SAVANT): Will the Minister of
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) at which on-shore, off-shore and 
inland places drilling for oil is going 
on at present; and

(b) what are the achievements of 
the drilling so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) The ONGC are drilling at pre
sent at 16 places on-land—12 in Guja
rat, namely, Ankleshwar, Ahmeda- 
bad, Kalol, Galodhra, Petroj Nawa- 
gam, Dholka, North Surkhej, Kham- 
bel, Wara, North Kadi and Sobasan; 
3 Traces in Assam namely, Lakwa. 
Galeki and Amguu, i*uamuk.a in 
Tripura; Karaikal in Pondicherry; and 
Shumarwali Tallai in Rajasthan. The 
ONGC is also drilling tat one location 
on the Bombay High structure.

Oil India Limited are continuing 
exploration for oil in Naharkatya, 
Hugrijan, Dum Duma areas and at 
Khtaisang in the Ningru area.

(b) The ONGC have so far com
pleted the drilling of 1117 wells on 
land and in the off-shore areas, as a 
result of which the Commission have 
been able to discover on land over 
108.66 million tonnes of initially re
coverable reserves and a litttle over
25,000 cubic metres of matural gas. 
The Commission have produced 33.45 
million tonnes of crude oil since 
inception up to September, 1974.

Oil India Limited have so far drilled 
about 322 wells. OH has produced

31.3 million tonnes of c*ude oil up to 
September, 1974 singe Deception. Tb» 
estimated reserves of crude oil of OIL 
as 1.1.74. is 37.49 million tonnes.

Central Assistance for Drags u l  
Pharmaceuticals Limited, H u ll

1131. SHRI C. JANARDHANAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state

(a) whether the Government of 
Kerala has sought financial assistance 
from the Centre for the expansion 
programme of the State-owned Drugs 
and Pharmaceuticals Limited; and

(b) if so, the particulars of the 
project and Government’s response 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH)
(a) and (b). No request from the 
Government of Kerala for financial 
lassistance for the expansion pro
gramme of the State-owned Drugs 
and Pharmaceuticals Limited has been 
received in the Ministry. The infor
mation is however being collected 
from other Ministries and it will be 
laid on the Table of the House.

Insanitary condition in Kishanganj 
Railway Colony, Delhi

1132. SHRI C. JANARDHANAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Governments attention 
has been drawn to the miserable sani
tary conditions in Railway Colony at 
Kishanganj; and
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• (to) if «9v the measures proposed to 
be taken to improve the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA  SINGH): (a) and (b).  The 
Railway  Administration is aware of 
the insanitary condition prevailing in 
Kishanganj Railway Colony.  This is 
mainly due to the misuse of the Com
munity latrines provided lor the Rail
way staff by outsiders dwelling in the 
unauthorised  Jhuggies  {around this 
Colony.  Further, cows, buffaloes and 
pigs from outside areas, roam about in 
the Colony, creating nuisance.

Constant efforts are being made to 
improve the general sanitary condi
tion in this Colony. The Railway Ad
ministration also proposes to provide 
separate bath and latrines to indivi
dual quarters, dismantling the Com
munity type latrines, on a program
med basis subject to availability of 
funds.  It is also proposed to creck 
the  animals  trespassing  iiflTo  the 
Colony, with the help and cooperation 
of Railway staff.

Profits earned by Textile  Mills

1133. SHRI VAYALAR RAVI-
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS 
be pleased to state:

(a) the total amount  of  profits 
earned by the textile mills in the 
country during the last three years, 
year-wise;

(b) the names of textile mills which 
have registered profits  during  this 
period and the percentage of increase 
in profits of each firm; and

(c) the names of mills which have 
registered loss during this period and 
the extent of loss in each case?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) There were

793 textile companies operating in the 
country as on 91st March, 1972. Infor
mation about  profits earned by all 
these companies is not readily avail
able. However a study has been made 
of 133 of these companies. The totaj 
lamount of profits (before tax) earned 
by these 133 companies for three years 
is as follows:

(R*, in *000) 
1969-70  1970-71  1971-72

45,38,87  52,19*19  43,39.30

(b) The names of 82 textile com
panies which recorded profits during 
all the three years alongwith the per
centage of increase in profits of each 
company are given in Statement I laid 
on the Tiable of the House. (Placed 
in Library. See No. LT-8500I74).

(c) The names of 51 textile com
panies which have registered losses in 
any of the three years and the extent 
of their losses are given in Statement
II.

Decrease in cases of ticketless 
travelling

1135. SHRI  N. K. SANGHI:  Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether alongwith the decline 
in the number of cases of ticketless 
travel in the Railways over the last 
three  years,  revenue  of  Railways 
therefrom has also been falling;

(b) whether the decrease in num
ber signifies less ticketless travel or 
slackness in detecting the culprits;

(c) the break-up of the number of 
cases of ticketless travelling detected 
and revenue earned therefrom during 
the past three years, year-wise; aid

(d) the reason for  slackness in 
efforts for detecting  the  ticketless 
travelling over these years?
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THE J&PVm MSTCSTBR IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (*) and <b). ®wre 
have been only marginal fluctuations 
in the number oi qates of ticketless 
travel detected during the lest three 
years upto 1978-74 and the  revenue 
therefrom.  There has been no conti
nuous decline in this regard.

(c) The information is as under:—

Year No. of  Fare & 
cases of  Excess 
passengers charges 
detected  realised 
Without  there- 
or With  from 
improper 
tickets

Rs.
1971-72 - ■ 16,65,083 2,01,31,661

1972-73 • • 17»49j004 2,17,39,384

1973-74 * • 16,17,222 2,09,12,731

(d)  There has been no slackness in 
the efforts lor  detecting  ticketless 
travel.

Settlement of Grievances of 
Railwayman

1136 SHRI N. R VEKARIA:

SHRI D  P. JADEJA-

Will the Minister of  RAILWAYS 
be pleased to state:

(a) whether the Railway  Ministry 
will initiate steps soon to go into the 
grievances of railwaymen  following 
representations made to this effect by 
the various Trade Unions;

(b) if so, when the discussion is ex
pected to staxt; and

(c) whether all the representatives 
will be invited for talks to iron out 
the grievances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS.  (SHRI 
BUTA &INGH):

(a)  Action on the representations 
received from various Trade  Unions

is always taken on the merits of the 
cases.

(b)  *n£ (c):  Rjscu*&i0Bslw$& the 
Organised Labour are already provi
ded for under the Permanent N*goti- 
aftng Machinery Scheme  and Jeillt 
Consultative Ĵ hinery and the ques
tion of associating any; organisations, 
other than those enjoying the nego
tiating facilities, does not arise.

Suspension of Sub-Heads of D.A.O., 
New Delhi (Northern Railway)

1137. SHRI MAHADEEPAK SINGH 
SHAKYA:  Will the Minister  of
RAILWAYS be pleased to refer to the 
reply given to  Unstarred Quesetion 
No 1074 on the date 30th July, 1974 
regarding suspension of Sub-Head̂ of 
D.A.O., New Delhi (Northern  Rail
way) and to state:

(a) whether  the  disciplinary
proceedings have been finalised; and

(b) if so, result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS:  (SHRI 
BUTA SINGH):

(a) No.

(b) Does not arise.

Shortage of Cooking Gas

1138 SHRI  MUKHTIAR  SINGH 
MALIK:

SHRI  BIRENDAR  SINGH 
RAO:

SHRI JAGANNATH 
MISHRA:

SHRI P. M. MEHTA:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be pleased  to 
state:

(a) whether  there is  ap  acute 
shortage of cooking gas in tihe cqunr 
try at present;
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(b) if bo, tbe reasons therefor;

(c) tfy£ demand for cooking gas in 
the country;

(d) the number of  gas cylinders 
needed to meet the demand; and

(e) what steps are being taken to 
meet the shortage of cooking gas?

ANSWER

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH): 
(a) and  (b): Except for  sporadic 
temporary shortages for reasons be
yond their control, IOC and HPC are 
largely able to meet the gas refill re
quirements of their existing custo
mers. There was however, shortfall in 
refill supplies by Burmah-Shell and 
CaJtex to their existing consumers 
due to the reduced crude throughout 
in their  refineries, since July  1974. 
The position has, however, since im
proved due to a redistribution of mar
kets arranged and a comparative im
provement in crude availability for 
their refineries.  No new customers 
are, however, being enrolled by Bur
mah-Shell and Caltex.

(c)  and fd).  The present demand 
for new connections and introduction 
of LPG (cooking gas) marketing  in 
new towns is far in ecess of the pro
duction and marketing capacity of the 
oil companies. During 1974-75,  LPG 
sales are, estimated at 300,000 tonnes. 
Oil Companies including their distri
buters have at present approximately 
32.47 lakh cylinders which are ade
quate to meet the demand of their 
existing customers.  Additional cylin
ders availability during 1974-75 will 
also be adequate to meet the above 
sales target.

(e). Efforts are being made  by 
IOC to maximise the  production of 
LPG from refineries and to expand 
marketing facilities for its full utili
sation.  The marketing facilities for 
LPG require setting up of  special

storage tanks at refineries and bottling 
locations, transport arrangements for 
movement in bulk, bottling facilities, 
additional cylinders  and  valves as 
wen as a distributor net-work with 
proper storage facilities and trained 
staff. A plan in this regard has already 
been drawn up by the IOC. In order 
to meet the requirement of cylinders,
5,000 tonnes of steel was imported by 
IOC in 1973-74 and the same quantity 
is planned for import during the cur
rent year. This will meet the require
ments of IOC’s expansion programmes 
in full upto 1975-76.

New Railway lines in Fifth Five Year 
Plan

1139. SHRI  MUKHTIAR  SINGH
MALIK:

SHRI  BIRENDER  SINGH 
RAO:

Will the Minister of RAILWAYS 
be pleased to state:

(a)  the number of new Railway 
lines included in the Fifth Five Year 
Plan;

lb) the time by which the new 
Railway lines will start working; and

(c)  the estimated cost of the new 
Railway lines?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS:  (SHRI 
BUTA SINGH):

(a)  to (c).  The proposals for con
struction of new Railway lines to be 
taken up during Fifth Five Year Plan 
have not yet been finalised. However, 
the following new railway lines have
been approved and included jfan the 
annual plan (1974-75). Their estima
ted cost and target dale of completion
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have been indicated against each of 
them:

S. Name of Project Estimated  Target 
No. cost  date of

(Rs.in  opening 
crores)

x. Rohtak—BhiWani 6 13 March, 1979

(BG)

2. Hasanpur—Sakri  5 96 March, 1978
(MG)

3. BG rail hnks to
Ramnagar  &
Kathgodam from 
Moradabad and
Rampur * *  15 00  March, 197̂

4. Jhanjharpur—Lau-
kaha Bazar (MG)  2 93 April, 1976

5. Bibinagar—Nadi-
kude(BG) •  13 47  T-4-I979

6. Banspani—Jakha-  39 00 1-4-1980
pura (BG)

Shortage of Diesel and Kerosene Oil

1140.  SHRI  MUKHTIAR  SINGH 
MALIK:

SHRI  BIRENDER  SINGH
RAO:

Will the Minister oi PETROLEUM 
AND CHEMICALS  be pleaded to 
state:

(a) whether there is acute shortage 
of Diesel and Kerosene Oil all over 
the country whereas all these items 
are freely available m the market on 
higher price;

(b) whether  Government  have 
taken any step to meet the shortage; 
and

(c) if bo, the broad outlines there- 
of?

THE MINISTER OF STATE IN THE 
MINISTRY OFF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a), there have been no reports of

any diesel oil shortage in the country 
in the recent past. Kerosene oil allo
cations to States have however, been 
cut to reduce consumption. It is like* 
ly that this may have given rise to 
shortage of kerosene in certain areas. 
Sufficient powers have been delegated 
to the State,  Governments to check 
any hoarding and black-marketing of 
these products.

(b)  and (c). Although State Gov
ernments have been advised to take 
various measures to achieve economy 
in the consumption of diesel oil, its 
availability is at present free and the 
current demands in all the States are 
being met in full.

From the current month cuts  ap
plied on the State quotas of kerosene 
oil have also been reduced to increase 
availability. The extent of cuts which 
was increased upto 30 per cent in 
some months has now been reduced, 
to achieve a reduction in overall con
sumption by about 10 per cent only. 
State Governments have already been 
advised to have an effective system of 
kerosene distribution and take suita
ble action against hoarding or black 
marketing of kerosene oil.

Supply of Coal beyond Mughal Sand

1141.  SHRI S M BANERJEE: Will 
the Minister 0£ RAILWAYS be pleased 
to state:

la) whether supply of coal beyond 
Mughal Sarai has not yet improved 
because of the inadequate supply of 
wagons; and

(b)  if so, what positive steps have 
been taken to provide more wagons 
for supplying coal  beyond  Mughal 
Sarai? '

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS:  (SHRI 
BUTA SINGH):

(a) No.

(b) Does not arise.



l6l  Written Anmer, KAfiTIKA 28, 1896 (SAKA)  Written Answm l6i

Changes in the Representation of 
People Act

1142.  SHRI S. M. BANERJEE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state:

(a) what further steps have been 
taken to bring about certain changes 
in the Representation of Peoples’ Act; 
and

(b) whether the suggestions made 
by the Joint Committee of Parliament 
are likely to be embodied in the form 
of amendments to this Act and if not, 
the reason for the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJI- 
NI MAH [SHI):

(a)  and (b). The suggestions made 
by the Joint Committee of Parliament 
in bo far as they woxe found accep
table have been given effect to w the 
Itepiemulation of the People (Amend
ment) Bill, 1973, which wnq introdu
ced in the Lok Sabha on tht'  20th 
December, 1973  As far further steps 
to bring about any other changes, the 
appropriate stage  would be at the 
tun.' when the aforesaid Bill jr taken 
up for consideration in the Lok Sabha; 
Government have an open mind in the 
matter.

Manufacture and marketing of Janta
Soap by Hindustan Lever Limited

1143.  SHRI S M. BANERJEE; Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a)  the  reasons  for  granting 
permission  for  manufacture  and 
marketing of Janta Soap alongwith 
Lifebuoy, Lux and Rexona to  M/s. 
Hindustan Lever Limited, a foreign 
subsidiary;

2501 LS—8

(b) whether he has considered the 
need for getting all soaps of mass 
consumption marketed by the organ
ised sector certified by  and

(c) the reasons for allowing the 
manufacture  and marketing of so- 
called premium soaps  with  inter
national hi and names .imply to enable 
the Hindustan Lever Limited to earn 
still more profits?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K R. GANESH):

(a) With the lifting of  informal 
piu.e contiol on soaps manufactured 
by the orRanised sector and according 
to the ariangoments for maximising 
production of soaps  with a view to 
remove scarcity jn their availability, 
the soap manufacturers in the organi
sed sector including M/s  Hindustan 
Lever are, inter-alia,  required also 
to produce Janta variety toilet ŝoap.

(b)  ISI certification scheme is a 
voluntary one.

(c) M's. Hindustan Level Ltd. have 
been producing tho.se brands of soap 
for the past so many years and no 
royalty is paid to foicign  principals 
for the ûe of these brand names.

Conversion  of  Delhi-Shahdara- 
Saharanpur Light Railway into 

Broad Gauge Line

1144. SHRI S. M. BANERJEE:

SHRI HARI SINGH;

SHRI RAM CHANDRA 
VIKAL:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether  work  has  already 
started to convert the Delhi-Shah- 
daraxSaharanpur Light  Railway to 
broad gauge;

(b) if not, the reason  for this 
abnormal delay; and
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(e)  what amount has bfeen stmt- 
tioned for this during the current 
year and When the work is likely to 
be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS:  (SHRI 
BUTA SINGH):

(a) Yes.

(b) Does not arise.

(c) The cost of the project is being 
shared equally by the Railways and 
the State Government of U.P. Rs. 21 
lakhs have been provided for this work 
in the Railway Budget for the current, 
financial year, whereas  U.P. State 
Government have agreed to contribute 
Rs. 2 crores out of which Rs. 1 crore 
have already been made available to 
the Railways. The project is expected 
to be completed by April, 1978.

Withdrawal  of  Victimisation  Cases 
Against Office Bearers of All India 
Loco Running Staff Association over 

Western Railway

1145. SHRI CHANDRIKA PRASAD. 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether  during  the  General 
strike  of May,  1974 certain office 
bearers of All India Loco  Running 
Staff Association were also arrested 
under MISA and had been removed 
from service over Western Railway;

(b) if so, the names of such em
ployees with stations  and designa
tion; ►

(c) whether Government had an
nounced that it would not victimise 
tbe Railwaymen who participated in 
the strike and had not indulged in 
sabotage; and

(d) whether the employees have not 

been taken back on duty and cases of 
victimisation have not been withdrawn

and if so, the reasons in each case; 
and what action GovertiWient are con
sidering to withdraw cases of victi
misation rind also  how much ttme 
will Government take in  finalising 
these cases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS:  (SHRI 
BUTA SINGH):

(a) and (b):  Any railway emplo
yee who, during the strike of May, 
1974, flouted the law of the land and 
violated clear orders, has been suita
bly taken up under the provisions of 
the law. *̂ he All India Loco Running 
Staff Association not being recogni
sed by the Administration, the infor
mation, as regards the office bearers 
of this association, who may have been 
arrested under MISA, cannot be given.

(c)  to (e).  No railway employee 
is victimised if he acts within  the 
limits of the law of the land.  Howe
ver, court cases  instituted  against 
railway  employees  for  various 
offences committed by them will have 
to go through the process of 'aw and 
the law will take its own course; it 
is not possible to give any time limit 
for the same.

Modification of Election Laws

1146 SHRI S. N. MISRA  Will the 
Minister of  LAW, JUSTICE AND 
COMP/NY AFFAIRS be  pleased to 
state:

(a) whether  Government  have
modified the election law recently;

(b) if so, the reasons therefor;

(c) whether  Government  have
taken the views of the opposition 
parties before a final decision in the 
modification of election laws; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AJfD 
COMPANY AFFAIRS  (DR.  SAftO- 
JINI MAHISHI):  (a) and (b).  Yes,
Sir.  Section 77 of the Representation 
of thfc Pfcoplfe Act, 1951 was amended 
by OrdfaWncfe No. 13 of 1974 m view 
of ttie recent judgment of the Supreme 
Court in the case of Kanwarlal Gupta 
Vs. Amar Nath Chawla and others 
which had given a wider interpreta
tion to the expression “incurred  or 
authorized” so as to include within its 
scope expenses incurred not only by 
the candidate or his election agents, 
but also by a political party.  By the 
amendment effected by the said Ordi
nance, the intention underlying section 
77 of the Act has been  clarified by 
providing that in computing the maxi
mum amount under that section, any 
expenditure incurred or authorised by 
any other person or body of persons 
or political parties should not be taken 
into account, since otherwise candida
tes who had fought elections on the 
basis of the provisions as then under
stood in the light of earlier judicial 
decisions would have suffered undeser
ved hardship.

(c) No, Sir. However, Government 
are thinking of  holding a meeting 
with the  leaders of major  political 
parties to discuss electoral reforms, 
including measures to cut down elec
tion expenses.

(d) Does not arise in view of ans
wer to (c) above.

Statement of Minister of Supply and 
Rehabilitation on changes in Electoral 

System

1147.  SHRI S. N. MISRA;  Will the 
Minister of  LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state:

(a)  whether the Union Minister for 
Supply and Rehabilitation has stated 
ui Poona that suitable Changes in 
Electoral system with simultaneous

changes in the constitutional frame
work are likely to be inade;

(b) if so, the nature o'f changes 
likely to be made; and

(c) the time by which Electoral 
system will be changed?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (DR. SARO- 
JINI MAHISHI):

(a)  to (c).  The question presu
mably relates to a technical discussion 
in the ‘Symposium on Future of Indian 
Democracy’, organised by the Acade
my of Political and Social Studies in 
Poona on the 19th  October at the
S. P. College, in which  Shri R. K. 
Khadilkar, Union Minister for Supply 
and Rehabilitation, was participating 
as its President.  It is not uncommon 
on such ocassions that  questions of 
academic interest are posed and speak, 
ers express opinions thereon in their 
individual capacities. Even so, in the 
present case, it would seem that cer
tain observations made by the Minis
ter have been quoted out of context 
so as to create an impression that the 
Minister was giving the views of the 
Government on any aspect concerning 
“suitable changes in electoral system 
with simultaneous  changes  in the 
Constitutional frame work”.

It may, however, be mentioned that 
a Bill to amend the Election  Law, 
namely, the  Representation of  the 
People (Amendment) Bill, 1973 was 
introduced in the Lok  Sabha on the 
20th December, 1973, and is pending 
in the House.

Restoration of full quota of kerosene 
oil to States

1148.  SHRI R. V. SWAMINATHAN: 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a)  whether the Central Govern
ment  has  restored  full  supply of 
kerosene oil to the States;
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(b) if so, from which month;

(c) whether some States are still 
facing acute shortage of  kerosene; 
and

(d) if so, the demand of each State 
and the extent of present shortage?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C.  P. MAJHI):
(a)  to  (d).  Although  kerosene 
quotas to the States have been incre
ased from November onwards, they 
have not been restored in full. Some 
economy in the consumption Of petro
leum products, particularly kerosene 
which is an item of personal consump
tion is necessary in view of the heavy 
burden placed on  country’s foreign 
exchange resources for import of pet
roleum products at steeply increased 
prices.  In the past kerosene quotas 
to the* States were reduced an some 
months by as much as 30 per cent. 
In November, State quotas have been 
fixed in such a manner, as to achieve 
a reduction in overall consumption to 
the extent of only about 10 per cent. 
States consuming small quantities  of 
kerosene, below 500 tones per annum 
are, however, subjected to no cuts in 
their monthly quotas. Cuts in alloca
tion to the other States are determin
ed after giving due consideration to 
the extent of electrification and avail
ability of other alternative fuel in the 
the States. No state has been subject 
to a cut of more than 15 per cent.

World Oil Meet at Baghdad

1149.  ISHRI R. V. SWAMINATHAN: 

SHRI K. LAKKAPPA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state;

(a) whether  India  attended  the 
world oil meet held  at Baghdad  in 
October, 1974;

(b) Itf  so,  how  many  countries 
attended; and

(c)  broad oufiinSs of "the subjects 
discussed?

THE MINISTER OF STATE IN THE- 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):

(a) An international seminar on oil 
and raw materials was held at Bagh
dad from 1st to 4th November, 1974 
for which Minister of Petroleum & 
Chemicals and  a representative  of 
Indian Oil Corporation were invited. 
However, Minister of  Petroleum & 
Chemicals had expressed his inability 
to attend.  The Managing Director of 
the Indian Oil Corporation (Market
ing Division) had participated in the 
said seminar as a  representative of 
IOC.

(b) and (c).  The required infor
mation is being collected and will be 
laid on the Table of the House in due 
course.

Progress in oil drilling at Bakultala in 
West Bengal

1150. SHRI H. N. MUKERJEE: 

SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state;

(a) the progress made in drilling 
for oil at Bakultala  in 24  Parganas 
District of West Bengal; and

(b) when Government expect the 
first well to be ready?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (Shri C. P. MAJHI):

(a)  and (b). The land for the pur
pose has been acquired.  Civil cons
truction and other preliminary arran
gements are in hand to take up drill' 
ing at Bakultala by about March 1975-



Written Answers KARTIKA 28,

*n*r qV wfeft 

iftt Sts 3f wf<w vr% *r f«rfot

1151. «ft  fas : aRTr  fafar,

sqw  ffh m*i  Jfcft

srer̂ vt  wr$r fsp:

(sp) *ptt ffwr ̂ $ri

niti vt *ft5 xxrz sr̂r  % srf̂fr

?rk $xs wr ̂ prrfTcT ̂  % *rt 

*rcfrm |; «rtr

(̂ ) qfs $r, crt  pjtw <ftsf vt 

w aw r̂rPTcr fw 3rrt*rr i

fafa, 5*n*r  srfc  qw’ft  «Fnw  *Nt

(«ft ̂ ®To wto Tftâr ):
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(«ft  âro  wto ifta%) : (ap) *ni 

cfar  #’  *rq irw?ff *rr %tmz 

€,640«iT I

($•)  ?*rrcm srcr 

*TFr̂ff wt sftsrarr % wa %x 5T*mr 

f*prr srr  11

(*r) %  ?r<ltar s-tstc
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Allotment of petroleum products to 
States and checking their wasteful 

consumption

1154.  SHRI B. V. NAIK: Will  the 
Minxstet  of  PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) the basis an which  State-wise 
allotment of petroleum and petroleum 
products is made;

(b) the steps taken to avoid waste
ful utilization of petroleum products 
in high  consumption vehicles  like 
jeeps; and

(c) is there any plan to ban ply
ing of jeeps?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  Except for kerosene oil  there 
is no State-wise allotment of  other 
petroleum products.  Kerosene quotas 
are allotted to States on the basis of 
past trends of consumption.

(b)  With  the steep  increase  in 
price of petrol various steps are re
ported to have been taken  by the 
manufacturers for improving the fuel 
economy of the jeep range of vehicles. 
Technical  modifications  like  lower 
ratio rear axle, leaner size jets and 
Venturi on the Carburettor etc. have 
been  introduced.  Free  diagnostic

checks are also being made by the 
manufacturers on various jeep vehi
cles and deficiencies which contribute 
to poor fuel economy are brought to 
the notice of jeep customers.

(c)  There is no such proposal under 
the consideration of Government at 
present.

Cases referred to M.R.TJP. 

Commission

1155.  SHRI B. V. NAIK: Will  the 
Minister  of LAW,  JUSTICE  AND 
COMPANY AFFAIRS be pleased  to 
state:

(a)  the tot.il number  of cases re
ferred to the Monopolies and Restric
tive Trade Practice Commission since 
its inception; and

<b) the number of cases disposed 
of alongwith the outcome thereof and 
the number of cases at present under 
consideration of the Monopolies and 
Restrictive Trade Practices Commis
sion?

THE DEPUTY MINISTER IN THE j 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b).  A 
statement is laid on the Table of the 
House.

[Placed in Library.  See No. LT- 
850/1743].
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Cancellation  of  Passenger  Trains
running: through rural areas due to 

shortage of steam coal

1138 SHRI RJDEO SINGH.  Will 
the Minister of RAILWAYS be pleased 
to state-

(a) whether some passenger trains 
catering only to the needs of the rural 
areas stand cancelled due to shortage 
of steam  coal since  last  Railway 
Strike,

(b) if so, the number of such trains, 
Zonal railwaywise,

(c) whether Railway administration 
propose to meet the shortage by al
lotting more coal wagons to carry the 
required quantity and quality of coal 
lrom the coal pit-heads; and

(d) if not, the reasons therefor?  *

Method  invented  by  a  Danish 
Inventor regarding oil  exploration

1159.  SHRI RAJDEO SINGH:  Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state;

(a) whether Government are aware 
that a method of getting oil to the 
surface quickcr has been patented by 
a Danish Inventor, Karl Kroeyar; and

(b) if «?o, whether this method and 
appliances aie proposed to be utilized 
for oil wells in Gujarat and Assam 
oilfields which have tailed to be pro
fitable because the flow theie is slow?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHR C. P MAJHI) ■
(a)  and (b)  The information is 

being collected and will be laid on the 
Table of the Sabha m due course

Export of Naphtha

1160.  SHRI RAJDEO SINGH.  Will 
the Minister of  PETROLEUM AND 
CHEMICALS be pleased to state.

(a) whether  Union  Government 
have decided to export another 75,000 
tonnes of Naphtha during the current 
year over and above one lakh tonnes 
already exported;

(b) if  so, whether  our  fertiliser 
plants either m public sector or in pri
vate sector don’t use Naphtha as feed

stock, and

(c) whether Naphtha is used as base 
material for  some fertiliser  plants, 
if so, whether the need to export arose 
because of  surplus  production  of 
Naphtha by our refineries?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a).  Exports of Naphtha in the cur
rent year have been made too the ex
tent of about 124,000 tonnes upto July 
1974.  Another 20,000 tonnes is plan
ned to be exported this month.  It is 
proposed  to export  another  50,000 
tonnes of Naphtha later during the 
current year if considered necessary.

(b) and (c):  Majority of the fer
tiliser plants in the country use Na
phtha as feedstock. However the off
take of Naphtha by the fertiliser plants 
did not reach the anticipated  levels 
because of delay m the commissioning 
of new fertiliser projects and the ina
bility of the existing plants to run at 
full capacity.  This gave rise to  the 
need for Naphtha exports.

Oil and gas deposits found In 
Kashmir

1161.  SHRI  SARJOO  PANDEY: 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state;

(a) whether substantial reserves of 
oil and natural gas have been detected 
in Kashmir; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P.  MAJHI):
(a) No, Sir.

lb) Does not arise.
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Increase in Expenditure on Import of 
crude due to raising: its prices by 

foreign oil companies

1163  SHRI  C.  K  JAFFER 
SHARIEF.  Will  the  Minister  of 
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether there has been any in
crease in the import of crude on Gov
ernment account in view of the re
cent hike of  50 cents per barrel by 
three  foreign suppliers i.e.  Burma 
Shell, Caltex and EXXON; and

(b) if so, the broad outlines there
of?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM 
AND  CHEMICALS  (SHRI EL  R. 
GANESH) (a) and (b) Bumtah Shell, 
Caltex and EXXON have increase the 
price of crud eoil as indicated below:

From To

Burmah Shell  $ 
(With effect from
1-10-1974)

9 90/bbl $10 40/bbl

(With effect from $ 10 40/bbl 3
14-11-1974)
PROVISIONAL

10 67/bbl

Caltex  $ 
(With effect from
1-10-1974)

9 75/bbl $ 10 25/bbl

EXXON  S 
(With effect from 
3-10-1974)

9 764/bblS10 094/bbl

There has been no increase in the im
port of crude on Government account 
for the present

Ticketless Travelling

1164  SHRI  NAWAL  KISHORE 
SHARMA- Will the Minister of RAIL
WAYS be pleased to state:

(a) the total number of passengers 
caught travelling without ticket on 
various Railways during the period 
from 1st January, 1974 to 31st Octo
ber, 1974;

(b) the total amount realised from 
them as fine during the same period;

fc) how  many  passengers, so 
caught, were sent to jail for  non
payment of the fine; and

fd) how many persons were allow
ed to go without paying any penalty 
and why?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
BUTA SIKGH) («0 Duripg the period 
1st January, 1974 to 30th September, 
1974, 11,67,017 persons were detected 
travelling without tickets or with im
proper tickets.  Figures for  October,
1974 are awaited from Zonal Railways.

(b) Amount realised from them as

(i) Fares and excess
charges. Rs. 1,59,64,659

(il) Judicial Fine  Rs. 9,01,359

(c) 79,159.

(d) 6,212 passengers were let off by 
the courts due  to the  discretionary 
powers vested  in the trying magis
trates.

Reorganisation of Oil and Natural 
Gas Commission

1165. SHRI NAWAL KISHORE 
SHARMA:

SHRIMATI SAVITRI 
SHY AM:

SHRI S. A.  MURUGANAN- 
THAM:

SHRI K M. MADHUKAR: 

SHRI R. S. PANDEY:

SHRI V. MAYA VAN:

Will the Minister of PETROLEUM 
AND  CHEMICALS be  pleased  to 
state:

(a) whether Government are consi
dering the question of re-organising 
the  Oil and Natural Gas Commis
sion;

(b) if so, the broad outlines there
of together with the reasons there
for; and

(c) the time by which the reorgani
sation would be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P.  MAJHI)
(a) to (c): The reorganisation of the

ONGC is under consideration. It will 
not be in public interest to disclose any 
details at present.

Export of Railway Coaches to 
African Countries

1166. SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government have re
ceived orders for export of coaches to 
some of the African countries;

(b) if so, the names of the coun
tries and particulars of the orders re
ceived by Government;

(c) the time by  which all  the 
coaches are expected to be exported; 
and

(d) how much  foreign exchange 
would be earned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) (a) Yes, on one occa
sion in the past. No current orders are 
on hand at present.

(b) Zambia for 4 inspection and 2 
caboose coaches.

(c) These coaches were shipped in 
June. 1973.

(d) The amount of foreign exchange 
earned was  approximately Rs. 11.00 
lakhs

Instruction issued to the staff by the 
Minister of State for Railways

1167. SHRI NAWAL KISHORE
SHARMA:

SHRIMATI SAVITRI 
SHYAM:

Will the  Minister of RAILWAYS 
be pleased to state:

(a)  whether Minister of State for 
Railways paid surprise visit to the 
various Railway yards in Delhi and 
New Delhi recently;
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(b) if so, the salient features of the 
faults in the working of Railways de
tected by him; and

(c) the outlines of instructions issu
ed by him to the staff to improve the 
working of the Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH) (a) Yes. The Minister 
of State for Railways inspected New 
Delhi and Delhi Jn. Railway Stations 
on 25-10-1974.

(b) The irregularities noticed were 
that some un-reserved coaches of cer
tain trains were occupicd by passan- 
gers before the trains were placed on 
platform, condition of  some coaches 
was not satisfactory in respect of clean
liness, amenity fittings and  lighting 
and some unstamped books were found 
on the trollies of the bookstall.

(c) Instructions  were  issued  to 
launch  an intesive drive for ticket 
checking,  cleanliness  and  through 
checking of the coachcs and book-stalls 
to remove the deficiencies noticed.

Case of sabotage during Bihar Bandhs

1168.  SHRI S. C. SAMANTA:  Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) in how many places in  Bihar 
cases of sabotage and other kinds of 
acts of damage to the Railways during 
Bandh in the first week of October, 
1974, were detected; and

(b) what action has been  taken 
against the persons found responsible 
for such acts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH) (a) 104 places.

(b)  cases of sabotage are still under 
investigation by the State Police autho
rities.  Action against  persons found 
responsible can only be taken after the 
completior of the investigations.

Pilferage on Eastern Railway during 
the last three yean

1169. SHRI JYOTIRMOY BOSU:

SHRI MADHURYYA 
HALDAR:

Will the  Minister of  RAILWAYS 
be pleased to state:

(a) the total value of goods lost 
during the last three years due to 
pilferage in the Eastern Railway;

(b) whether the problem of pilfer
age has become endemic in the Eas
tern region;

(c) if so,  the  factors responsible 
for the same;

(d) what steps, if any, have been 
taken to put a stop to pilferage; and

(e) the outcome of the steps taken 
so lar?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
BUTA SINGH)  (a) Total  value ol 
goods lost during the last three years 
due to pilferages (including those from 
scale intact wagons) on the Eastern 
Railway was as follows: -

Year  Value of property lost

Rs.

1971 92,28,098

1972 35,31,616

1973. 63,95,756

(b) Yes.

(c) Deterioration of law and order 
particularly in the  States of  West 
Bengal & Bihar, sky-rocketting rise of 
prices and scarcity of essential com
modities are attributed as the factors 
responsible for the high incidence of 
pilferages.

(d) The following steps have been 
taken to check the  incidence of pil
ferages :-

(i)  All important  yards,  goods 
sheds transhipment/repacking points
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etc, are being guarded round  the 
clock by RPF

(11)  Nominated goods trains parti
cularly those carrying  high-rated 
commodities., are being escorted by 
the RPF in vulnerable sections

(m) Special drives are conducted 
against the receivers of stolen pro
perty and  cases are  prosecuted 
under tlhe Railway  Property (Un
lawful Possession) Act, 1966

(iv) Plun clothed RPF  staff are 
deploy cd to keep watch on the acti
vities ot cummals

(v) Assistance and co-opeialion of 
Railway  Trade  Unions \ *s  ben 
sought for pievention and detection 
of crimes, on the Railway

(vi) Nectssaiy  co-opeiation  is 
maintained with State Police autho
rities ior keeping surveillance ovei 
bad chaiaiteis opeiating on the Rail

way

(e)  The number oi cases of pilfo- 
lages (including those irom seals in
tact wagons) icfeisteied has come down 
from 14,699 m 1971 to 11 18b in 1972 
and 8 252 in 1̂73 However, due to a 
steep rise m the general price level 
of al1 commodities it has not been 
possible to reduce the  value of the 
pioperty pilferred during the  year

1973

Increase in Price of Arabian  Crude 
by EXXON

1170 SHRI JYOTIRMOY BOSU 
SHRI MADHURYYA HAL_ 
DAR

Will the Minister o£ PETROLEUM 
AND  CHEMICALS be  pleased to 

state

(a) whether EXXON has sharply 
increased the price of Arabian Mix by 
another 30 cents with effect  from 
October 31, 1974,

(b) whether this would mean an 
additional burden on the exchequer

of about Rs 5 crores in a full year,

(c) if so, the facts thereof, and

(d) Government’s  reaction  there
to?

THE DEPU1Y MINISTER IN THE 
MINISTRY Or PETROLEUM  AND 
CHEMICALS (SHRI C  P MAJHI) 
\j) EXXON has mcieased the price 
of Arabian Mix b\ 33 rents per barrel 
with effect from 3rd October, 1974

(b) and (c) Yes Sir

(d)  EXXON ha\e  been asked  to- 
clarify the reasons fox incieast.  and 
quantiiy them

Implementation of Demands of Rail- 
waymen conceded by Railways

1171  SHRI  JYOTIRMOY  BOSU 
Will the Mimstu of RAILWAYS be 
plta>td to state

(a) whethci on the eve of the last 
All India Genoial strike of Railuay- 
men, his Mmîtiy conceded some of 
th< demands ot tht employees

(b) it so what are those demands,

(c) whether any ol those demands 
have been implemented and

(d) if so the salient features theie- 

of?

THE DEPUTY MlI’uSTfK ij\ 1HE 
MINISTRY  O* hAILWAYb  (SHRI 
BUTA SINGH) (a) and (b) Yes cer
tain concessions were agreed to Main
ly these are-(i)  Implementation of 
Miabhoys Award in toto  (n) Cadre 
review and upgiadation of Class III and 
Class  IV staff  (in) Job evaluation 
witlmn the framework of the  Pay 
Commission’s  recommendations (iv) 
Remo\ai of anomalies arising as a re
sult of Pay Commission’s recommen
dations (v)  Certain policies  with 
regard to employment of casual labour 
and (vi)  Opening of fair price shops 
m railway colonies housing more than 

300 families
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(c)  and (d) Action has been initia
ted on all these concessions and they 
are iti the process of implementation.

Employees  Suffered  Dismissal) 
Suspension dtfe to last All In** 
General strike °* Rallwaymen

1172. SHRI JYOTIRMOY BOSU: 

SHRIMATI SAVITRI 
SHYAM:

Will the Minister of RAILWAYS 
oe pleased to state:

(a) Railway-wise total number  of 
employees (1) dismissed and (2) still 
under suspension on charges of parti
cipating in the last All India General 
strike of railwaymen; and

(b) what steps, if any, are  bein& 
taken to reinstate these employees?

THE DEPUTY MINISTER IN THE 
MINISTPY  OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b) No rail
way employee is normally dismissed 
from service or suspended for  mere 
pai ticipation in a strike. In the strike 
of May, 1974,  however, railway-wise 
total-number of employees dismissed 
and still under suspension is given as 
per statement enclosed.

Appeals and representations are un
der active consideration on the Rail
ways and already nearly 12000 em
ployees have been taken back to duty.

Statement

Total  Total
number  number 
of  of

Railway employees employees
dismissed/  still 
removed/  under 
terminated suspension

1701 118
2585 165
1389 79
826 262
3336 9
530 55
707
2098 263
3507 46

Total •  • 16679 997

Enquiry into the Affairs  of 11 Com
panies of Tatas by MJB.T.P.  Com.

1173.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether Monopolies and  Res
trictive Trade Practices  Commission 
has conducted enquiry into the dffairs 
of the 11  companies  belonging  to 
Tatas; and

(b) if so, the salient features of the 
findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (SHRI BEDA- 
BRATA BARUA) (a) and (b)  The 
Monopolies  and  Restrictive  Trade 
Practices Commission has so far in
stituted enquiries under  section 10
(a) (1) and 10(a) (iii) of th-s Mono
polies and Restrictive  Trade Prac
tices Act, 1969 against the following 
companies belonging  to  the  Tata 
Group-

Section 10(a) (i):

(1) Indian Tube Co. Ltd. and its
3 distributors of Delhi.

Section 10 (a) (iii)

(1) Tata Engineering & Locomo
tive Co. Ltd.

(2) Tata Oil Mills Co. Ltd

(3) Swadeshi Mills Co. Ltd.

(4) Ahmedabad  Advance  Mills
Ltd.

(5) Tata Mills Ltd.

(6) Central India Spg. & Mfg. Co.
Ltd.

(7) Tata Chemicals Ltd.

All the above enquiries are at the 
stage of pleadings, except iii the case 
of the enquiry under section 1<K*0 (i) 
of the Monopolies and  Restrictive

Central •
Eastern *
Northern 
North Eastern 
Northeast Frontier 
Southern 
South Central 
South Eastern 
Western
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Trade Practices Act against the Indian 
Tube Co. Ltd. and its 8 distributors of 
Delhi in which case the Commission 
vide its Order  dated the HtJh April,
1974 approved on trials basis for one 
year the Scheme of Distribution sub
mitted by the Distributors and second
ed by the Indian Tube Co. Ltd.  The 
distributors have, however, now ap
proached the Commission for  certain 
amendments to the Scheme. The mat
ter is under consideration of tihe Com
mission.

The Pipe Dealers Association have 
since filed an appeal under section 55 
of the  MHTP  Act in the  SuprOme 
Court against the Commission’s Judge
ment dated the 11th April, 1974.

The report of the  Commission in 
respect of the  proposal of the  Tata 
Engineering and Locomotive Company 
Limited for expansion in the field of 
commercial vehicle, referred to it by 
the Central Government under section
2 was laid on the Table of the House 
on the 4th December, 1973. along with 
Central Government’s orders thereon.

Disagreement over Financing of Broad 
gauge Line for Martin Railway Pro

ject in West Bengal

1174. SHRI SAMAR MUKHERJEE:

SHRI YAMUNA PRASAD 
MANDAL:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there is disagreement 
between the Centre and  the  State 
Government over the financing of the 
l/road gauge Martin Light  Railway 
Project in West Bengal;

(b) the salient features thereof; and

(c) the reaction  of  Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
j  BUTA SINGH):  (a) to (c). The cons
truction of a broad gauge line from
I Howrah to Sheakhala and Howrah to

Axnta, with a branch line from Bara- 
gachia to Champadanga, was approved 
by Parliament, on the basts Of 90 per 
cent participation of the State Govern
ment in the cogt of construction and 
operation of the lines.  This financial 
arrangement has again been communi
cated of the Government of  West 
Bengal for formal acceptance.  The 
matter is under consideration of the 
State Government.

Loss of increment, Break-ta-Serviee, 
Promotion to Employees for  taking 
part in Recent Raftway Strike

1175.  SHRI SAMAR MUKHERJEE:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the total number of  Railway 
workers who had lost increment suf
fered break-in-service or lost promo
tion for taking part in the Railway 
strike of May, 1974;

(b) break-up region-wise  thereof; 
and

(c) future action proposed by Gov
ernment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH);  (a) and (b).  The 
number  of Railway  workers  who 
suffered break-in-service, zonewise, is 
as follows:

Railway Number

Central 65,602

Eastern 1,15,868

Northern 38,453

North Eastern 17,506

Northeast Frontier 65,000

Southern 65,115

South Central 43,748

South Eastern 78,869

Western 72.581

The staff do not loss increment but 
this is postponed corresponding to the 
period lor which they were on strike. 
They do not loss seniority or promo
tion.
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(c)  In consideration of the fact that 
a number of staff may have absented 
themselves from their duties possibly 
because of reasons such as intimidation 
and threats of violence the General 
Managers were empowered to condone 
the break in service after verification 
depending on the extenuating circums
tances.  Out of a total of  5.91 lakhs 
employees, break in service has so far 
been condoned in the case of about 
3.4 lakhs employees.

fafn: % afar
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f̂rr?) ?r ĥIWt friti srew 
t\Wq ?rNr̂r ti

f ̂i  'Trari  t  1

qo TTQo  ^  SFT

Mvn  5̂T?rt qr qfiwswff  fsr̂

irafrrf«raFTT

1178. *ft  ftrsr' m\ ̂
ijsft w, 5TfTf?r sfrr *vi  Pp

~  (r) n̂°

oiu-1? rrf ̂fr> qft r̂r̂r?  t7 

«?.«3Tffrm ̂  r̂ rr̂ .fei *■ 

fe-TT  t ,

(̂ )  vri r̂t fq̂ R

tr̂ltelT <FT ̂fTRT T̂f ̂ r |  ^

(it) irftr ?r, eft  wr5r ara> f̂ i 

r̂t̂nri ?

if  («ft *pT

ft?) (wr)  =anp̂ir tfT#  *rr ̂ p

f̂ rr  <rr ferisr ̂rr *f

q ‘̂  o q̂-o  spo «Ft ft

3ft it̂- *m  twr *r<rr «rr w

i-8-i960̂ '̂ st̂it *r?TTSRr m t̂r



193 Written Answers KARTIKA 28, 180$ (SAKA)  Written Answers 194
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Waiting: List of SC/ST for nomina
tion to various Posts Reserved for 

them

1180 SUM  SAKTl  KUMAR 
SARKAR.

Will the Minister of  RAILWAYS 
be pleased to state:

(a) whether the various Railways 
Service  Commissions  and  other 
reciuitmg authorities under the Rail
way Ministry are able to nominate 
Scheduled  Caste  and  Scheduled 
Tribe persons against all  reserved 
vacancies  for  various  secretariat 
services, but ag many persons nomi
nated for these posts do not report 
for duty some reserved posts remain 
unfilled;

(b) whether a larger number of 
Scheduled Caste and Schedule Tribe 
persons qualify for various secretariat 
lobs, but the authorities concerned 
usually nominate only that number of 
candidates as are actually required to 
be  appointed  against  available 
reserved vacancies, without maintain
ing waiting ljfits for filling subsequent 
vacancies and

(c) if  <30,  whether  the  Ministry 
proppse to consider the desirability 
of issuing suitable instructions to the 
authorities  concerned  to  maintain 
sueh waiting lists?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) - (al to (c)  The infor
mation is being collected and will be 
laid on the Table of the Sabha.
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Appointment of Scheduled Caste and 
Schedulê Tribe Person* in Gauhati 

Refinery

1181. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of  PETRO
LEUM AND CHEMICALS be pleas
ed to state:

(a) the  steps  taken  to  appoint 
Scheduled  Caste/Tribe  persons in 
Class  II  supervisory  posts in the 
Gauhati Oil Refinery, in pursuance of 
recommendations made in their Sixth 
Report by the Parliamentaiy  Com
mittee on the welfare of  Scheduled 
Castes and Scheduled Tribes (Fifth 
Lok Sabha);

(b) the steps taken  to draw-up 
suitable training plans for in-service 
training of the Scheduled Caste and 
Scheduled Tribe employees of that 
Refinery for increasing the represen
tation of these communities in its 
Class  I  and  Class  II services, as 
recommended in the above report 
(of the Parliamentary Committee on 
the Welfare of Scheduled Castes and 
Scheduled Tribes); and

(c) the latest position as regards
the representation of these communl- 
ttfes  in  the  above  posts  in  the 
Refinery? \

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C  P  MAJHI)-
(a)  As per recruitment policy of the 
Corporation, direct  recruitment  to 
Class II supervisory post is not resor
ted to unless suitable  departmental 
candidate is not available for promo
tion. While considering the depart
mental candidates for promotion due 
weightage is given to the Scheduled 
Castes/Scheduled Tribes candidates in 
accordance with the instructions issued 
by the Government. No direct recruit
ment in Class II supervisory category 
in Gauhati Refinery has however been 
made since 1972,

(b) Refinery Management havt al
ready drawn up a training scheme and 
are  imparting  in-plant training  in 
various vocations to the employees of 
the  refinery  including  Scheduled 
Castes/Scheduled Tribes employees.

(c) The latest position of the repre
sentation of  Scheduled Castes/Sche
duled Tribes communities in Gauhati 
Refinery is as under:-

Class In
position

SC
Candidates

ST|
Candidates

II 134 2 a

in 16: 13 1

Instructions issuê to sulphuric acid 
manufacturers regarding Production, 
Allocation and Disposal of sulphur and 

acid

1182 SHRI SAKTI KUMAR 
SARKAR:

SHRI TUNA ORAON:

SHRI LUTFUL HAQUE:

SHRI DEBENDRA NATH 
MAHATA:

Will the Minister of PETROLEUM 
AND C1‘EMICALS be pleased to state:

(a) whether his  Ministry  has 
instructed the Acid manufacturers to 
furnish to the Ministry particulars 
regarding (1) the production of acid 
in 1973-74, (2) allocation of sulphur 
in 1973-74 and the quantity actually 
received, (3) disposal with details of 
the acid produced;

(b) if so, the broad outlines of the 
information received so far from each 
of the manufacturers; and

(c) action taken so far for the 
rational supply of acid to the small 
scale industry in West Bengal?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) :
(a)  Yes, Sir.  Information  on  the 
points mentioned in the question was 
called for from the Sulphuric Acid 
manufacturers in the Calcutta Region.

(b) A statement is attached.

(c)  The position was reviewed at a 
meeting held jointly with the repre
sentatives of the manufacturers and 
the  consumers  The  manufacturers 
have been  advised to make  special 
efforts to meet the sulphuric acid re
quirements of  the small-scale units. 
In regard to price  aspect they were 
also advised to agree on a price which 
would be fair to both the parties.

Statement

Name of Unit Production of 
acid in 1973-74

Allocation of  Disposal with details, of acid 
sulphur in 1973-74  produced
and actually 
received

1. M/s. Jay ShreeChemi- 17,592 tonnes 
cals  and Fertilizers 
Ltd., Calcutta.

2. M/s. C. D. Tkakkar& 
Co., Calcutta. 6,440 tonnes

5198 tonnes 
(actually received)

2,277 tonnes 
(received)

Consumed in the production 
of superphosphate.

50% to Bokaro Steel Plant, 
Durgapur,  Chandrapura 
& Patratu Thermal Power 
Station,  Alloy  Steel 
Plant  (HSL), Durgapur, 
FCI/Barauni & Durgapur, 
Indian  Oil Corporation, 
Barauni Thermal Power 
Station and some manu
facturers near their fac
tory. Balance is consumed 
by their own factory for 
production of alumina fer
ric, Magnesium Sulphate, 
Zmc Sulphate etc.

3. M/s.  Phosphate Co. 
Ltd., Calcutta.

22,590 tonnes 
(for calender 
year 1973)

Allocation:
10,000 tonnes 
Received :
9345 tonnes

Consumed 
their own 
factory 
Sold

17.700
tonnes
4821
tonnes

Manufacture and distribution of Soda 
A*

1183. SHRI SAKTI KUMAR 
SARKAR:

SHRI TUNA ORAON;

SHRI DEBENDRA NATH 
MAHATA:

Will the Minister of PETROLEUM 
AND  CHEMICALS b« pleased  to 
•tate:

(a) the names of the manufacturing 
concerns engaged in producing Soda 
Ash;

(b) the method for its distribution; 

and

(c) the  extent  of  utilisation  of 
installed capacity of each unit during 
the last three years?
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THE MINISTER OF STATE IN THE 
MINITRY  OF  PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  1. M/s. Tata  Chemicals  Ltd., 
Mithapur (Gujarat).

2. M/s. S«urashtra Chemicals, Porbasn- 
dar (Gajawrt)

3. M/s. Dhrangadhra Chemicals Ltd., 
Dhrangadhra (Gujarat)

4. M/s. Sahu Chemicals & Fertilisers 
Ltd., Varanasi (U.P.).

(b) These is no control on distribu

tion ol soda ash an the manufacturers 

follow their own systems of distribu

tion either direct to consuming isnckus- 

tries or through depots or through tra

ders etc.

(c) The installed capacity and pro- 

duction of  the four  manufacturing 

units during the last three years were 

ag under: —

S.  Name of units Installed
No. Capacity  Production (tonnes)

(tonnes)
I971  197*  *973

1  M/s. Tata Chemicals Ltd., Mithapur
(Gujarat) ■  •  250,000  204,900  225,120  221,946

2 M/s. Saurashtra  Chemicals, Porbander
(Gujarat) . . . .   168,000  196,900  1855890  J69>755

3 M/s. Dharangadhra Chemical Works Ltd.
Dharangadhra (Gujarat)  •  ■  50,000  52,800  53»53o  57=574

4 M/s. SahuChctmcals and Fertilizers (The
New Central Jute Mills Co. Ltd.) Sahu-
pur, Varanasi, U. P.  . . .   40,000  24,300  21,200  19.799

Proposals for Railway lines in Megha
laya, Arunachal Pradesh, Manipur, 
TriPura and Mizoram in 5th Five Year 

Plan

1184.  SHRI NOORUL HUDA;  Will 
the Minister of RAILWAYS be pleas

ed to state:

(a) whether Government have aban
doned the proposed construction of 
railway lines in Meghalaya, Arunachal 
Pradesh, Manipur, Tripura and Mizo
ram during the Fifth Five Year Pian 

period; and

(b) if so, the seasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH): (a) No.

(b)  The position is explained below: 
Surveys for the  following proposed 
new lines in these States have been 
completed and their reports are under 
examination/have been examined:

(i) Silchar Jiribam (Manipur).

(ii) Dhaimanagat-Afiartala (Tri

pura)

(iii) Dharmansgar - Kumar ghat- 
Kailashahar (Ttfpura).
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(iv) Agartalft-SabfoosB (Tripura).

Construction of Dharmanagar-Kumar- 
ghat M.G. line was to be taken  up 
during the current financial year sub
ject to availability of funds by the N.E 
Council. The work has not been taken 
up as the N.E. Council has not been 
g&te to allocate funds for this project 
so &r.  Construction of Silchar Jiri-
bam,  and  Kumarghat-Agartala-Sab- 

room would be taken up during  the 
Faith Plan subject to the availability 
of funds.  Surveys for the proposals 
from 1 to 7 which would serve the 
States indicated against each are pro
posed to be taken up/are in progress 
at the cost of the N.E.. Council:—

1.  Panjchasratnaghat-Dudnai-Dar - 

angxrx (BG) (with wagon ferry ar
rangements/bridge  over  Brahma
putra river between Jogighopa and 
Pancharatnaghat) (Assam & Megha
laya)

2  Gauhati-Burmhat  (Assam & 
Meghalaya)

3.  Lalaghat-Sairang (MG) (Assam 
& Mizoram)

4 Rangapara J Balipara-Bhaluk- 
pung (MG) (Assam &  Arunachal 
Pradesh)

6 Tipling-Itanagar (MG) (Assam 
& Arunchal Pradesh)

6 Murkongselek-Passighat  (MG) 
(Assam & Arunachal Pradesn)

7 Gauhati-Dudnai (Assam)

8. Sidings between Akhaura (m 
(Bangladesh) and Agartala (in Tri
pura)  and Beloma  Station (m- 
Bangladesh) a*nd Beloma City  (m. 
Tripura)

Further consideration will be given 
to the construction of these Unes after 
the surveys are completed

All the above lines are expected to 
be unremunerative and  suitable ar
rangement̂ will have to be worked 
out to protect the Railways against re
curring losses. Funds will also have

to be found in the 5th Plan for the 
construction of these lines.

Memorandum regarding non-payment
of HJ&.A to Signallers at Madras

1185. SHRI NOORUL HUDA: Will 
the  Minister  of  RAILWAYS  be 
pleased to state.

(a) whether  his  Ministry have 
received any ineawrataMun fegarding
the  non-payment  of  House  Rent 
Allowance to Signallers working at
Madras,

(b) the salient points thereof; and

(c) reaction of Government there
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH): (a) Na

(b)  and (c). Question  does  not 
arise

Temporary status to casual labourers 
engaged in Tinsukia-Namrup Section 

(Northeast Frontier Railway)

1186. SHRI  NURUL HUDA; Will 
the  Minister  of  RAILWAYS  be 
pleased to state.

(a) whether he received any  re
presentation regarding the grant of 
temporary status to casual labourers 
engaged in relaying work in Tinsukia- 
Namrup Section of Northeast Frontier 
Railway;

(b) if so, salient features thereof; 
and

(c) the steps taken by Government 
in this matter?

THE DEPUTY MINISTER IN THE, 
MINISTRY OF RAILWAYg  (SHRI 
BUTA SINGH)  (a) Yes.

(b)  The request id that casual labou
rers who have completed 4 months in 
relaying work should be granted tem
porary status
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(c)  Belaying work is Project work. 
Casual labour employed on Projects 
are not eligible for temporary status 
but only for being paid wages  at 
1/S0th of the minimum of the scale 
plus dearness allowance on comple
tion of six months continuous service.

Inadequate supply of Sulphuric Acid
to mall Industries in West Bengal

1187.  SHBI S. N. SINGH DEO:

SHRI TUNA ORAON:

Will the Minister of PETROLEUM 
AND  CHEMICALS be pleased to 
state:

(a) whether his Ministry has recei
ved any representation from the small 
units in West Bengal about the diffi
culties in getting adequate quantities 
of Sulphuric Acid at reasonable pri
ces; ,  )

(b) if so, the broad outlines of the 
representations; and

r (c) the action taken thereon so far?

THE MINISTER OP STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS' (SHRI K. R. GANESH) :
(a)  and (b).  Yes, Sii.  The repre
sentations were to the  effect  that 
supplies of sulphuric acid to  small 
scale units in the Calcutta region were 
inadequate and that the prices charged 
for the supplies made were also high.

(c) The position was reviewed at 
a meeting held jointly with the  re
presentatives of the manufacturers and 
the  consumers.  The  manufacturers 
have been advised to make special 
efforts to meet sulphuric acid require
ment of small-scale units.  In regard 
to the price aspect, they were also 
advised to agree on a price which 
would be fair to both the parties.

Lo*n to Durgapor Projects limited 
due to clandestine supply of gas

1188.  SHRI  M.  KATHAMUTHU: 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state;

(a) whether the Durgapur Projects 
Limited has been losing Rs. 4,60,000 
a month for some time  because of 
the clandestine  supply  of  gas  to 
industrial and domestic  consumers 
by its officials;

(b) if so, the facts thereof; and

(c) steps  taken  against  those 
officials?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  FE?TROLi£m  AND 
CHEMICALS (SHRI C. p. MAJHI):
(a) to (c). The requisite information 
is being collected and will be placed 
on the Table of the Lok Sabha as 
early as possible.

Employees of different statv* suffered 
punishment due to strike on Central 
Railway, Division-wise and Workshop* 

wise

1189.  SHRIMATI  ROZA  DESH- 
PANDE;  Will the Minister of RAIL
WAYS be pleased to state:

(a) the  number  of  employees 
permanent,  temporary,  casual  on 
monthly rates of payi and casual on 
daily rates of wages, who were dis
missed, removed or whose  services 
were terminated  due to May, 1974 
strike on the Central Railway, Divi
sion-wise and workshop-wise;

(b) the number  of  employees of 
each category, who have since been 
taken back on duty;

(c) the number of employees of each 
category who are yet to be  taken 
back; and

*
(d) the reasons for the delay in 

their re-instatement?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c).  A state
ment ic laid on the  Table of the 
House.  (Placed in Library,  See No-
LT—8504/74).

(d)  Individual appeal#  submitted 
by the staff are being reviewed  on 
case to case basis. The process is con
tinuing and the administration  are 
doing their utmost to  review cases 
aa expeditiously as is possible.  Re
engagement of casual labour depends 
also on the work needs and resources 
position.

Retrenchment of employees in Engi
neering Department under I.O.Ws. and 

B. R. Is Indian Railways

1190.  SHRIMATI  ROZA  DESH- 
PANDE; Will the Minister of RAIL
WAYS be pleased to state:

(a) whether retrenchment of em
ployees in the Engineering  Depart
ment under IOWs and BRIs are going 
on through  out the Indian  Railway 
system;

(b) whether before resorting  to 
retrenchment, a cadre review of these 
establishments in each Division,  as 
promised by the Railway  Minister 
had been undertaken; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) to (c).  Due to
curtailment and slowing down of Civil 
Engineering works  there has been 
reduction in the staff strength of the 
construction branch.  As a result a 
few staff were surplus to requirements 
but there has been no  retrenchment 
of regular staff  since the policy of 
Government is not to retrench staff

but to absorb them i0 alternative posts 
after giving them conversion training 
where necessary.  Those ‘who get 
retrenched are mostly casual labour. 
Cadre review doe» take place and it 
is only after reviewing the position 
in the lxglht of curtailment of funds, 
that lists of casual labour to be retren
ched are drawn up.  Those who are 
laid off are givaaa all the benefits pre
scribed in the Industrial Disputes Act.

Employees suffered dismissal/removal/ 
termination in Production Unite of 
Railway Board—I. C. F., D. L. W. and 

CL.W.

1191.  SHRIMATI  ROZA  DESH- 
PANDE: Will the Minister of RAIL
WAYS foe pleased to state:

(a) the  number  of  employees, 
permanent,  temporary,  casual  on 
monthly rates of pay, casual on daily 
rates of wages, who were dismissed, 
removed or  whose  services were 
terminated, due to May, 1974 strikes, 
in each of  the  Production  Units 
under the Railway Board—ICF, DLW 
and CLW;

(b) the number of employees of 
each category who have since been 
taken back on duty;

(c) the number of  employees  of 
each category who are yet to be taken 
back; and

(d) the reasons for the delay in 
their re-instatement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) to (c).  A state
ment is attached.

(d)  The appeals submitted by the 
staff in  question against  dismissal! 
removal/termination from service are 
being considered sympathetically on 
the merits of each case.  Hie process 
Is continuing.  Re-engagement of



07  Written Answers  NOVEMBER 18, 1974 Written Answers 208

casual labour  depends on the actual 
requirements of the Production Units.

Statement

Perman
ent staff

Tempo
rary
Staff

Casual
Labour

(a) C.L.W. 44 65

PJL.W. 11

I.CJF. 34 5

(b) C.L.W. 43

D.L.W.

I.C.F. 30 4

(c) C.L.W. I 65

P.I..W. II ••

I.CF. 4 1

Trade Organisation's Remand for with
drawal of punitive action taken after 

May, 1974 strike

1192.  SHRIMATI  SAVITRI 
SHYAM* Will the Minister of RAIL
WAYS be pleased to state:

Ca) whether a  number of  Trade 
Ufiion Organisation* of Railways and 
others have demanded from twne to 
time after the Railway strike of May, 
1904 that Government would  with
draw all the punitive actions taken 
on different categories of  Railway 
employees who had participated  In 
the said Railway strike either direct
ly or indirectly;

(b) whether  Government  have 
also received some resolutions passed 
by them in this connection, if so, the 
salient features thereof; and

(c) the reaction of  Government 
thereto and the action taken by Gov
ernment therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) and <*>).  Yes.
The representations received from or 
the resolutions  passed by  certain 
labour Organisations have generally 
urged Government that all the striking 
railway staff whose services  were 
dispensed with or who w-ere suspended 
from service in the context of  the 
strike m May, 1974, should be taken 
back to duty, that the break in ser- 
lce of those who participated in the 
strike, should be condoned and that 
cases instituted against them under 
DIR, MISA and other laws should be 
withdrawn.

(c)  Suitable action against the staff 
who had flouted the law of the land 
and violated clear orders, had to be 
taken.  However, after the strike was 
called off unconditionally, Government 
took a sympathetic view of the matter. 
Individual appeals submitted by the 
affected employees have been review
ed by the competent authority and 
based on the merits of eadh cases about
12,000 of a total of over 16,000  em
ployees whose services were dispensed 
with, have been taken back to duty. 
Wherever there have been extenuating 
circumstances and the staff could not 
come to work because of intimidation 
violence etc  the break in service has 
been condoned, so far the break in 
service of about 3 4 lakhs of employ- 
yees has been condoned

Representation of SO/ST in various 
services and posts on Indian Railways

1193. SHRI S. M. SIDDAYYA:

Will the Minister of  RAILWAYS 
be pleased to state:

(a)  the total number of employees 
on each of the  Railways,  Railway 
Service Commissions and other offices 
under the Railway Board, as  on 1st 
January, 1974, in various classos  of 
services and posts;
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tb) the numbei of il) Scheduled 
Carte and (it) Scheduled Tribe per- 
soni amongst those mentioned in (a) 
above:

<c) tlie reasons for unaer  repic- 
sentation of the  Scheduled  Castes 
and Scheduled Tribes, if any, in the 
above services and posts; and

(d)  specific step? undertaken dur
ing the last two years, to increase 
the representation of these communi
ties in ♦'nesp services and posts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH)-  (a) and (b)  In- 
lormation is being collected and will 
be laid on toe Table of the Sabha

(c) Chapter II oi the Report on the 
progress made on the Railways m the 
intake of Scheduled Castes and Sche
duled Tribes for the half year ending 
30-9-1973, copies of which are avail
able in the Parliament Library, enlists 
the concessions admissible to Schedul
ed Castes and Scheduled Tribes  in 
the matter of recruitment and pro
motion .

So far as direct recruitment is con
cerned certain posts reserved for these 
communities could not be filled  by 
them mainly because of non-availabi
lity of candidates from these commu
nities with necessary technical quali
fications .

As regards promotion auotas, the 
same could not be utilised fully as the 
employees concerned were either not 
able to obtain the minimum qualifying 
marks or were not available in lower 
categories for consideration altogether

(d) Information is contained in tine 
statement attached.

Statement

Apart from the concessions men
tioned in Chapter II of the Report 
referred to in reoly to part (c) of the 
Question, the following further steps 

M01 LS—It

have been taken to increase the intake 
ot Scheduled Castes and  Scheduled 
Tribes both m the case of direct re
cruitment and pmnotion during foe 
last two years'

(1) A Special Cell lias been estab
lished in the Railway  Board 
which is headed by an Addi
tional Director who js assisted 
by two Advisers

fii) A Senior Scale post of Senior 
Pei sonnel Officer has  been 
created on each zonal Railway 
exclusively to deal with the 
cases of direct  recruitment 
and promotion of these com
munities.  He is assisted  by 
Inspectorial and other staff.

(111) Railways have been advised 
that so far as Class IV direct 
recruitment is concerned, the 
requisite number of Scheduled 
Castes and Scheduled Tribes, 
if not found among the exis
ting casual labour and substi
tutes, should be taken from 
the o:-ior market

(iv) A special conference of  the 
Chairmen of the Railway Ser
vice Commissions was called 
in June, 1974 to impress upon 
them that while  recruiting 
candidates for the Railways 
they should ensure proper re- 
piesentation of these commu
nities

(v) In regard to the recruitment 
oi Scheduled Tribes in Class 
III and Class IV vacancies, 
the Railways have been direc
ted that the Inspectorial staff 
attached to the Senior Per
sonnel Officers (Reservation) 
should  contact the  Tribal 
people through various agen
cies such as Associations re
presenting the Tribal people, 
Principals and Head Masters 
in Colleges and Schools located 
in Tribal belts and Missionary 
organisations doing  welfare 
work in Tribal areas etc.
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(vi) So far as promotion is con
cerned, it  has again  been 
impressed on the Railway ad
ministrations that all cases of 
supersession must be submit
ted to the General Manager/ 
authority concerned for re
view.

(vii) Orders have recently  been 
issued that in the case of pro
motion, if the requisite nutn- 
bei of Scheduled Caste  and 
Scheduled  Tribn  candidates 
are not available for  being 
placed on the panel in spite 
of various, i eluxationis dhead> 
granted, the best among them 
i.e. who  secure the highest 
marks, .should be earmarked 
for being placed on the panel 
to the extent vacancies have 
been reserved in their favour. 
The pane] excluding the names 
of sudh persons may be de
clared provisionally.  There
after the Scheduled Caste and 
Scheduled Tribe  candidate* 
who have been so earmarked 
may be promoted ad hoc lor 
a period of s*x months, against 
the vacancies  reserved for 
them.  At the end of the six 
months' period, a special re
port should be obtained  on 
tihe working of these candi
dates and the case put up by 
the Department concerned to 
the General  Manager  foi 
review, with a view 1o see 
whether  these  candidate? 
could be continued and pro
moted finally against the re
served vacancies.

(viii) Orders have issued providing 
for reservation in promotion 
to the categories and posts in 
Class I, II, HI and IV filled on 
the  basis  of seniority r urn 
suitability provided the ele
ment of direct recruitment to 
these grades, if any, does not 
exceed '50 per cent.

(ix) Orders (have also  issued pro
viding  for  reservation  in

favour of Scheduled  Castes 
and Scheduled Tribes in pro
motion made on the basis of 
Selection from Class III  to 
Class II and from Class II to 
the lowest rung of Class  I 
Services where  the clement 
of  direct recruitment  does 
not exceed 50 per cent.

Nomination of SC/ST Officers on DPC
and Selection Board

3194. SHRI S. M. SIDDAYYA:

Will the Minister of  FATLWAYS
by  pleaded  lu Mate.

va)  whether  Scheduled  Castes) 
Tribes officers are being  invariably 
nominated on the Departmental Pro
motion  Conim.ttev.j  and  Selection 
Board, for promotion]recruitment to 
various posts on the Railways; and

(b)  it this procedure is not being 
followed by any offices, the names of 
.ûh iAt «•> L.l i.ujuib ioi then 
not following this procedure?

THE DEPUTY MLNJSi’Lii IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH)  (a) and (b>.  The 
i ecommendation of the committee on 
the welfare ol Scheduled Castes a'nd 
Scheduled Tribes for inclusion of at 
least one Scheduled Caste/Scheduled 
Tnbe member on all Selection Boards/ 
Recruitment Committees has  been 
brought to the notice of concerned 
authorises  It may not always  be. 
possible to include Scheduled Castt 
Scheduled Tribe officers in the Selec
tion Committees having regard to the 
technical  nature  of much  of  the 
work on the Railways which calls 
for technical departmental officers of 
appropriate status and  background 
being in thtso Committees  It Vi as, 
however boon impressed on the Rail
way Administrations that the recom
mendation ol' the Committee should 
be kept in view and followed as far 
as possible while nominating officer* 
on the Departmental Promotion Com
mittees/Selection Boards etc.
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In regard to recruitment tQ Class 
III service which is done through the 
Railway Service Commissions, in ad
dition to Uiie directive mentioned above 
Chairman, Members of these Com
missions are generally drawn friwn 
the Scheduled  Caste/Tribe commu
nities.  Scheduled  Castes/Tribes and 
minority communities contribute the 
•majority of personnel on these Com
missions.

Association of S.C./S.T  Representa
tives Association with working of
Housing Committees on Railways

1195. SHRI S. M. SIDDAYYA:

SHRI P. M. SAYEED:

Will the Minister of  RAILWAYS 
be pleased to state;

(a) whether suitable  instructions
have  been  issued  to the  various 
Railway  authorities  to  associate 
representative1:  of  the  Scheduled
Castes/Tribes with the working of the 
Housing  Committees set up  under 
them; and

(b) if so, whf>n were these instruc
tions issued and whether these air 

being  strictly  followed  bv  all 
concerned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  <SHRI 
BUTA SINGH): (a) and (b).  Yes 
Instructions in this regard were is
sued by the Railway Board on 21st 
June, 1971 and are being followed 
wherever Housing Com*mittees have 
been constituted.  Railway Adminis
trations which have not implemented 
these instructions so far. are  being 
'isked to do so.

Comprehensive information about posts
reserved for S.C./S.T. in various 

Railways

1196. SHRI S. M. SIDDAYYA: Will 
the Minister of RAILWAYS be pleas
'll to state:

(a) whether, as recommended in 
the fifteenth Report of the  Parlia
mentary Committee on the Welfare of

Scheduled  Castes  and  Scheduled 
Tribes  (Fifth  Lok  Sabha)  a 
brochure giving comprehensive  in
formation about the posts reserved 
ior  the  Scheduled  Castes  and 
Scheduled Tribes in the various Rail
ways, methods of recruitment, quali
fications required and other conces
sions and facilities available for them 
has been published; and

(b)  if bo. whether a copy  of that 
brochure will be laid on the  Table 
of the House?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b).  The 
Brochure on the lines of the one is
sued bv the Department of Personnel 
is under compilation in this Ministry. 
Copies thereof will be supplied to the 
Parliament Library as soon as  the 
same is printed and published.
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Applications pending with Govermnen 
for submission to MRTP Commissioi

1199.  PROF.  MADHU  DANDA 
VATE: Will the Minister of  LAW 
JUSTICE AND COMPANY AFFAIR!, 
be pleased to state:

(a) whether a number of applica
tions are pending with Government 
for submission to  Monopolies  and 
Restrictive Trade Practices Commis
sion for its clearance;

(b) if so. the particulars and salient 
features of such applications;

(c) whether the delay in proces
sing of thp applications by  Govern
ment has  resulted in failure in re
aching the tragets of production by 
the applicants/industries; and

Id) if so. what steps  have  been 
taken to help to maintain the temp” 
of high production?
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THE DEPUTY MINISTER IN THE
ministry of law, justice and
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA);  (a)  No, Sir.  In 
this context attention is invited to the 
general review in regard to the exe
cution of the provisions of Chapter III 
in respect of concentration of eco
nomic power contained in Chapter I 
of the First Report on the Working 
and Administration of the M.R.T.P 
Act, 1969 for the period ended  31st 
Dpcember, 1971, read with para 4 of 
Chapter I of the Second Report for 
the year ended 31st December, 1972, 
both of which were laid on the Table 
of the House, wherein it was stated 
that in dealing with various applica
tions under Chapter III of the Act, 
close scrutiny is exercised with refer
ence to the broad guidelines laid down 
in Section 28 of the M.R.T.P. Act with 
particular reference to the list  of
14 points enumerated at pages 3-4 of 
the former Report,  The policy with 
regard to the necessity or otherwise 
of  referring an  application  under 
Chapter III to the  Commission has 
been explained in the said paragraphs 
of the relevant Reports

(h) Does not arise

(c)  and (d).  In pursuance of  the 
revised industrial policy  announced 
through a Press Note dated the  2nd 
February, 1973 Government decided 
to introduce with effect from tjhe 1st 
November, 1973, a new system  for 
processing industrial approvals, the 
essentia! feature of which is that de
cision should be communicated  to 
applicants in respect of pre-invest
ment approvals within certain  time 
targets. The time target where MRTP 
clearance is involved will be 150 days. 
This time schedule is, by and large, 
being observed unless there is delay 
in obtaining ihformation/data from 
applicant companies «tc.  The policy 
followed by the Government in  the 
matter of industrial licensing is con
tained In the guidelines for Industries 
1974-75, copies of which are placed in 
the Parliament Library of the House 
for reference by Members

Sale  of  counterfeit Railway Tickets
through Railway Booking Office at 

V.T., Bombay

1200.  PROF.  MADHU  DANDA- 
VATE;  Will the Minister of RAIL
WAYS be pleased to state:

(a) whether  counterfeit Railway 
Tickets  are  being  sold  through 
Railway Booking office at  Victoria 
Terminus, Bombay;

fb) whether a person  travelling 
trom Bombay to Poona was arrested 
by Railway Police at V.T. for posses
sing  counterfeit  Railway  Ticket 
purchased  from the local  Booking 
Office at V.T. recently; and

(c)  if so. facts of the incident and 
the loss to the Railways therefrom?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) to (c).  On  an
information that  irregularities were 
being committed by one of the Asstt. 
Coaching Clerks at Victoria Terminus 
Booking Offices, a check was conducted 
by +he Vigilance Organisation of the 
Central Railway on 19-10-1974. Dur
ing the course of the dheck, a ticket 
purchased by a passenger from  the 
concerned Clerk  was found to be 
fake  On being questioned, the con
cerned Clerk admitted to have sold 
the said ticket and also produced 62 
more forged Second Class Mail/Ex
press tickets ex  Bombav V T. to 
Poona.  The concerned Booking Clerk 
has beer placed under  suspension. 
The case has since been j eterred  to 
the Central Bureau of Investigation 
for further investigation  The extent 
of loss suffered on tihis count is not 
fully known at this s*age.  On the 
same day, separately a passenger was 
arrested by the Government Railway 
Police as he was found to be travel
ling on a fake ticket purchased from 
Victoria Terminus  Booking Office. 
However, the Railway  Magistrate 
ordered his release when it  came to 
light that counterfeit Railway tickets 
had been sold at the Booking Office 
at Victoria Terminus.
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MOTION FOR ADJOURNMENT 

Famine condition in the country

MR SPEAKER  Earlier I had re- 
cuvcd sevtial notices of adjournment 
motion legal ding famine condition in 
the country that is irom Shn Samar 
Guha  and  sixteen  other  friends

1 hen names ai e

U) Shu Samai Guhd  (2) Shu 
Jagdish Bhattacharyya  (3)
Shu S M Banerjee (4) Shri 
Madhu  Limaye  (5)  Shu
Jagannathiao Joshi  (6) Shu 
SaToj Mukherjtc,  (7)  Shri
Nooiul Huda (J) Shu Samu 
Mukheijee  (9) Shu Krishna 
Chandra Haldei  f 10)  Shri 
Dint n  Bhattacharyya  (II)
Shu C K Chandrappan Shri 
Indian! Gupti  (J2) Shu D 
K Panda  Shri  Ramavatai 
Shastri  (13) Shu Jyotnmoy 
Bosu (14) Shri Biren Dutta 
(15) Shu Janeshwar Mishia 
<1M Phn Piasanabhai MehtT
< 7) Shu Ranen Sen  Shri 
H N  Mukheijee  Shri Bho 
gendra Jha

As you know I examined all thtse 
Though I do not deny your right to 
raise this, question yot all of them 
cannot be raised  together  So  I 
found out which is  containing  the 
maximum point of view  That is the 
one which is rused by Shu Samai 
Guha  He has also sccured fust place 
in the ballot  Ii reads as under

'Failure of the Government  to 
effectively  deal  with  tiht 
lamine condition  prevailing 
in  West  Bengal,  Assam, 
Oussa Bihar  Eastern  UP 
and other parts of the coun
try and arrange for adequate 
lelief measures resulting in 
many thousand cases of star- 
\ »hon deaths ’

I hold the matter to be in order and 
I give my consent to the moving of 
the motion  The Memt̂ may  ask
for lea\o of thr House

SHRI SAMAR GUHA (Contai) Sir 
I beg leave of the House to  move 
the adjournment motion which reads 
as under

Failure of the Government  to 
effectively  deal  with  the 
famine condition prevailing in 
West Bengal, Assam, Orissa 
Bihar Eastern UP MP and 
other parts of the country and 
arrange  for  adequate relief 
measures resulting in  many 
thousand cases of starvation 
deaths

MR SPEAKER  Is the leave op
pose d *

SHRI ATAL BIHAR1 VAJPAYEE 
(Gwalioi)  I request the Parliamen
ts y Affairs Minister not to oppose this 
motion  I knov̂ "when there was  a 
hung m the harijan colony a Con- 
giessman was allowed to bung for
ward  n  idnuinmcnt motion

I HE MINIS TFR or WORKS AND 
HOUSING AND PARLIAMENTARY 
AFf AIRS (SHRI K ltAGHU RAMA- 
IAH)  Sir evrn the other day when 
this matter came up 1 mentioned and 
I repeat the same  We have of course 
absolutely no oojection to any discus
sion but  a« you know, the form m 
which it has been put amounts  to 
vote of censuic  We are not prepar

ed for it

Mrl SPEAKER  Those m fd\our 
of leave being granted may rise  ui 
their places  The number is  more 
than fifty  So the leave is granted 
At what time do -you want to discuss>

SHRI K RAGHU RAMAIAH  As 
soon as the House re-assembles after 
lunch
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SHRI SEZHIYAN (Kumbakonam): 
Let those bo taken up tomorrow

WfW -Yifta* : I

SHRI JYOTIRMOY BOSU  (Dia
mond Harbour):  Sir, I want youi
guidance as to how to protect  the 
freedom of the press—something ap
peared about one  Shri  Vivekanand 
Mukherjee, Shri George Verghese and 
about  three days  ago about  Mr. 
Subhash  Chandra Sarkar of  Search 
Light  They have become the vic
tims because they wanted to maintain 
the fieedom of the press. (Intenup- 
tioiis),

MR  SPEAKER:  Mr Bosu, just
listen to me.

SHRI JYOTIRMOY BOSU:  Sir, we 
seek your guidance as the custodian 
of the House.

MR. SPEAKER:  I have examined
that.  It may not be relevant to say 
under the jidjournment.  But, 1 shall 
alluw you do raise it in some other 
form 011 some di>y  I have no objec
tion to that but not in this shape.

SHRI JYOTIRMOY BOSU: Thank 
you. I have given another notice ...
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MR SPEAKER: Let him reply  to 

it.  The Commerce Minister should 

come with a statement.  I think this 

matter was raised about a week back.

SHRI  JYOTIRMOY  BOSU:  Sir,

then* is a crash in jute prices

MR. SPEAKER:  Mr. Bosu, when

you write to me, do not take it that 

everything that you write will  be 

admitted unless you are informed.
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THE MINISTER OK  COMMERCE 

(PROF. D. P. CHATTOPADHYAYA): 

It may come up day after tomorrow.
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MR. SPEAKER:  I shall look to
that.

SHRI  JYOTIRMOY BOSU:  Sir,
you must pay your kind attention to 
that.  It was in that context that I 
wrote to you.  I was only making a 
submission that as a result ot crash 
in jute prices in West Bengal, Assam 
and Bihar, rural economy is ruined. 
Now of course starvation deaths are 
taking place.  (Interruptions).

MR. SPEAKER:  Please do not get
up unless you get my permission. All 
of you kindly sit down.  The other 
day you said that I do not allow you. 
You know everything that what  we 
discuss here is put up first in the Busi
ness Advisory Committee.  And wo 
get the allocation of  time,  subjects 
from them.  Why do you everytime 
get up and say  that  the  Speaker 
should not do this or that.  You also 
participate in this meeting.  You tell 
the House and the people outside that 
the Speaker does not allow you. What 
is all that?  I am here talking of your 
previous  observation.  About  the 
future I shall find some other time for 
that.  (Interruptions).

MR. SPEAKER:  Mr. Bosu, I am
not allowing you.  Please sit down. 
Do not get up.  I am not calling any 
other Member.  That notice has not 
been admitted.  Now, Papers to  foe 
laid on the Table.  Mr. Malaviya.

12. 18 hrt

PAPERS LAtD ON THE TABLE

Noiificatjons under Essential Com
modities Act, 1955

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHftl K. D. MA
LAVIYA) :  I beg to lay on the Table
a copy each of the following Notifica
tions (Hindi and English  versions) 
under sub-section (6) of section 3 of 
the Essential Commodities Act. 1955:—

(1) The Kerosene  (.Fixation  of 
Ceiling Prices) Third Amend
ment Order, 1974, published 
in  Notification  No.  G.S.R. 
393(E)  in Gazette of India 
dated the  18th  September, 
1974.

(2) The Light Diesel Oil  (Fixa
tion of Ceiling Prices) Second 
Amendment Order, 1974, pub
lished  in  Notification  No.
G.S.R. 394(E) in Gazette of 
India dated the 18th Septem
ber, 1974

(3) The Furnace Oil (Fixation of 
Ceiling Prices and Distribu
tion)  Second  Amendment 
Order, 1974, published in No
tification No. G.S.R.  395(E) 
in Gazette of India dated the 
18th September, 1974.  [Plac
ed in Library.  See No. LT- 
8491/741.

Refort ok the Law Commission

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (DR. 
SAROJINI MAHISHI):  I beg to lay
on the Table a copy of the Fifty-Ninth 
Report (Hindi and English versions) 
of the Law Commission on the Hindu 
Marriage Act, 1955 and the  Special 
Marriage Act, 1954.  [Placed in Lib
rary.  See No. LT-8492/74],
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rkpokt re.  Deposit Insurance Oor- 
?>0 RATION BOR 1973 AND A copy OP CUM- 
Ptnwtwnr Dwosw (Income-tax  Pay

ers) SCHEME

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (DR. 
SAROJINI MAHISHI);  On behalf 
of Shri Franab Kumar Mukherjee, I 
beg to relay on the Table:

(1) A copy of the Report (Hindi 
and English versions) on the 
working of the Deposit Insu
rance Corporation,  Bombay, 
for the year ended the Slst 
December, 1973 along  with 
the Audited Accounts, under 
sub-section (2) of section 32 
of the Deposit Insurance Cor
poration Act, 1961. [Placed
in  Library.  See No. LT- 
8259/74].

I also beg to lay on his behalf:

(2) A copy of  the  Compulsory 
Deposit (Income-tax Payers) 
Scheme, 1974 (Hindi and Eng
lish versions) published in 
Notification No. G.S.R. 463(E) 
in Gazette of India dated the 
12th November, 1974,  under 
sub-section (6) of section 19 
of the Compulsory  Deposit 
Scheme (Income-tax Payers) 
Act, 1974. [Placed in Library. 
See No. LT-8493/74].

\
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MR. SPEAKER:  Shri Prabhudas
Patel.

Notifications under Essential Com
modities Act, 1955

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI PRABHUDAS 
PATEL):  I beg to lay on the Table
a copy each of the following Notifica
tions (Hindi and English  versions) 
under sub-section (6) of section S of 
the Essential Commodities Act, 1955:—

(1) The  Fertiliser  (Control)
Third Amendment  Order,
1974, published In  Notifica
tion No.  G.S.R.  423(E)  in 
Gazette of India dated  the 
15th October, 1974.

(2) The  Fertiliser  (Control) 
Fourth  Amendment  Order, 
1974, published in Notification 
No. G.S.R. 424(E) in Gazette 
of India dated the 15th Octo
ber, 1974.

[Placed in Library.  See No,  LT- 
8494/74],

(Interruptions)

MR. SPEAKER:  I am not able to
work.  May I request Shri Jyotirmoy 
Bosu not to interrupt when he is not 
called and when there is no informa
tion to him about the admission  of 
motions?

SHRI JYOTIRMOY  BOSU  (Dia
mond Harbour):  May be I am not
interpreting the rules very correctly. 
I had given notice of a motion that 
the issue of the crashing of jute prices 
should be discussed.
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ICR. SPEAKER:  All these mem

bers write to me. Only one is allow

ed.  It does not mean that you write 

and therefore it must come.  Please 

sit down.

SHRI JYOTIRMOY BOSU:  Only I

want to ask whether the Commerce 

Minister will make a statement on the 

crashing of jute prices.

MR. SPEAKER:  Not unless I al

low it.

PROF. MADHU DANDAVATE (Ra- 

japur):  I had drawn your attention

to your own observation made in this 

House sometime back when the late 

Dr. B. R. Ambedkar’s statue was dis

figured and you had passed strictures 

on the behaviour of the demonstra

tors.  I want to bring to your notice 

and the notice of the House that on 

6th November, 1974....

MR. SPEAKER : I have not given 

him permission.  He cannot come in 

between other items.

Every minute you, some other mem

bers come out with your observation 

‘What is your opinion?’, ‘What is your 

judgment?’, ‘Why are you not pass

ing strictures?’.  After  all,  there 

should be some limit when you are 

dealing with the Chair.  When I do 

not give permission to raise a mat

ter, you just get up and say what you 

please.

Next—The Secretary-General to re

port a message from Rajya Sabha.

U4? to*

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL:  Sir,  I
have to report the following message 
received from the Secretary-General 
of Rajya Sabha:—

“In accordance with the provisions 
of rule 111 of the Rules  of 
Procedure and  Conduct  of 
Business in the Rajya Sabha, 
I am directed to enclose  a 
copy of the Delhi Municipal 
Corporation  (Amendment) 
Bill, 1974, which has  been 
passed by the Rajya Sabha at 
its sitting held on the 11th 
November, 1974.”

DELHI MUNICIPAL CORPORATION 
(AMENDMENT) BILL

SECRETARY-GENERAL:  Sir,  I
lay on the Table of the House  the 
Delhi Municipal Corporation (Amend
ment) Bill, 1974, as passed by Rajya 
Sabha.

12.18 hrs.

DELHI SALES TAX BILL

Appointment of Members to Select 
Committee

SHRI S. M SIDDAYA (Chumara- 
janagar):  I move:

“That  this  House  do  appoint 
Sarvashri  C.  Subramaniam,  i 
Satpal  Kapur,  Sudhakar 
Pandey and Dalip Singh  to 
the Select Committee on the 
Bill to consolidate and amend 
the law relating to the lev> 
of tax or the sale of  goods 
in the  Union  Territory  of 
Delhi in the vacancies caused 
by the resignations of Sarva
shri Y. B. Chavan,  K. R
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Ganesh, Vishwanath Pratap 
Singh and Buta Singh”.

ItlR. SPEAKER:  The question is:

“That  this  House  do  appoint 
Sarvashri  C.  Subramaniam, 
Satpal  Kapur,  Sudhakar 
Pandey and Dal ip Singh  to 
the Select Committee on the 
Bill to consolidate and amend 
the law relating to the levy 
of tax on the sale of  goods 
in  the Union  Territory  of 
Delhi in the vacancies caused 
by the resignation of Sarva- 
Shri Y, B. Chavan,  K.  R. 
Ganesh,  Vishwanath Pratap 
Singh and Buta Singh”.

The motion was adopted.

124ft h*».

TAXATION LAWS (AMENDMENT) 
BILL

Appointment of Members to Select 
Committee

SHRI N. K. P. SALVE (Betul):  I
move:

“That this House do appoint Shri 
Chintamani Pamgrahi to the 
Select Committee on the Bill 
further to amend the Income- 
tax Act, 1961, the Wealth-tax 
Act, 1957, the Gift-tox  Act, 
1958 and the Companies (Pro
fits) Surtax Act, 1964 m the 
vacancy caused by the resig
nation of Shri K. R. Ganesh"

MR. SPEAKER: The question is:

“That this House do appoint Shri 
Chintamani Panigrahi to the 
Select Committee on the Bill 
further to amend the Income- 
tax Act, 1961, the Wealth-tax 
Act, 1957, the Gift-lax  Act.
1958 and the Companies (Pro
fits) Surtax Act, 1964 in the 
vacancy caused by the resig
nation of Shri K. R. Ganesh".

The motion was adopted.
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12. 20 hrs.

MATTER UNDER RULE 377

Delay tn Implementation op the 
Award re: reihsxkeement of Em
ployees of Hindustan Antibiotics 

Ltd.

SHRIMATI PARVATHI KRISHNAN 

(Coimbatore):  Under Rule 377  of

the Rules of Procedure and Conduct 

of Business in the Lok Sabha, I wish 

to raise the following matter of urgent 

public importance: the abnormal de

lay m the implementation of the award 

given by the Union Labour Minister 

and accepted by the then Union Min

ister of Petroleum  and  Chemicals, 

Shri D. K. Barooah, in regard to the 

demand for the reinstatement of the

victimised employees of the antibio

tics project in Rishikesh raised by the 

Antibiotics Karmachari Union of the 

AITUC and the threatened strike de

manding implementation of the same.

The Rishikesh  Antibiotics project, 

an IDPL unit, is an important public 

sector undertaking manufacturing life- 

saving drugs. 1 shall request  the 

Minister to make a statement as to 

what steps have been taken to im

plement the  recommendations  and 

thus avert the strike.

MR. SPEAKER:  Will the hon.

Minister make a statement?

THE  MINISTER  OF STATE IN 

THE MINISTRY OF  PETROLEUM 

AND  CHEMICALS  (SHRI  K.  R. 

GANESH):  I shall make a state

ment.
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INDIAN  TELEGRAPH  (AMEND
MENT) BILL—contd.

MR. SPEAKER:  The House will
now take up the Indian Telegraph 
(Amendment)  Bill.  Shri  Dinesh 
Joarder may continue his speech.

SHRI DINESH JOARDER (Malda): 
Yesterday, when we were discussing 
this Bill I pointed out how the ser
vices of this department were deteri
orating day by day, particularly  in 
the eastern zone and more particular
ly in Calcutta.  The lines go out of 
order for months.  Trunk channels 
remain out of order for long periods. 
Calcutta is being cut off from Delhi, 
Bombay and other cities. Most of the 
district telephone exchanges in West 
Bengal have become overloaded and 
the old boards have no capacity  to 
provide for new connections.  On 17 
October I sent a telegram to the hon. 
Minister: "Malda telephone exchange 
collapsed—lines remaining dead  for 
days together—all long distance trunk 
routes eut off since long past—imme
diate intervention solicited."  I have 
not received any reply yet from the 
Minister I do not know whether the 
telegram reached his hands.  This is 
the condition of services that we are 
receiving from the Post and Tele
graphs  Department.  Almost  all 
charges, mails, telegrams, trunk calls, 
local calls, telephone rentals have all 
been increased; there has been a cent 
per cent increase but this is the kind 
of service in return.

What is  their  relationship  with 
labour? Workers are not getting any 
overtime allowances and their work
load has increased because no  ap
pointments are made to fill up vacant 
posts and the workload has to be dis
tributed among the  existing  staff. 
This way there is a deadlock in many 
places. There has been a ban on new 
recruitment though the workload has 
increased

The existing vacancies  have  not 
been filled. The medical facilities for 
the employees have Ibefin 'stopped. 
The DA which was being paid to 3 
lakh extra departmental  employees 
has been stopped.  As against this, 
the number of gazetted officers like 
General Managers, Deputy  General 
Managers  and  other  high ranking 
officers—has increased by five or ten 
times.  In Calcutta now there are 5 
General Managers as against one pre
viously.  There are 15 to 20 Deputy 
General  Managers.  These  officers 
have been taking the service to the 
collapsing stage.

They are also unnecessarily anta
gonising the employees by derecog
nising the unions which have majo
rity support. In 1971 there was direct 
political intervention from the min
istry and the trade union which had 
the largest support of the employees 
was derecognised.  In 1974, on the 
10th May there was a  sympathetic 
strike by postal employees in support 
of the railway strike.  For that rea
son, several hundreds of employees 
have been victimised.  Their incre
ments or promotions have been stop
ped.  Some have been transferred. 
Certain categories of trade unions were 
also derecognised but due ta the inter
vention of the courts, those recogni
tions have been restored. Because of 
all these factors, the employees are 
not able to perform their duties satis
factorily and there is a strained rela
tionship between the management and 
the workers.  There is no coordina
tion, mutual help and cooperation in 
the different sections of the P. & T. 
Department.

In these circumstances,  this  new 
levy of Rs. 10 per application is un
necessary.  The  statement of objects 
and reasons says:

“(i) to make the  waiting  list 
more realistic to enable cor
rect planning for expansion 
of the telephone system;

(ii) to eliminate  unnecessary 
bogus demands for telephone 
connections;
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(iii) on receipt of the application 
for a- telephone, the Depart
ment has t<* incur some ex
penditure in the registration 
of the application, maintain
ing waiting lists and for the 
correspondence it has to un
dertake with applicants re
garding position of their 
cases. . .” etc.

This cost is not so much that it can 
justify the levy of Rs. 10 per appli
cation. So, I oppose this Bill. When 
the telephone connections remain out 
of order for days and months toge
ther, are you giving proportionate 
refund? In most parts of the country 
the local telephone lines remain out 
of order for days together. Even after 
reporting their non-functioning to 
the telephone exchange, those lines 
are not restored. Are you going to 
give proportional refund to those who 
do not get proper service from you? 
These aspects have to be considered.

Yesterday I requested the Minister 
to let us know how many applications 
have been received under this scheme 
of payment of Rs. 10 since I960, the 
date of the introduction of this sys
tem and out of those applications how 
many new connections you have pro
vided to them. You are taking money 
from them for applying for new con
nections but for years together you 
are not able to give a new connection. 
There is no guarantee that they will 
get connection in their own life time. 
When you cannot give a guarantee 
about the time limit, it is highly ille
gal for you to take money without 
any service. On these grounds, I 
oppose this Bill and I would request 
the Minister to withdraw the Bill, 
because it will create unnecessary 
hardship and place an extra burden 
on people who want to have telephone 
lines.

SHRI VAYALAR RAVI (Chirayin- 
kil): Mr. Speaker, Slir, I support this 
Bill. I  was listening to the hon. 
Member speaking from the other 
side. I  agree with many of the points

he mentioned though I disagree with 
him on many other issues.

The department has been bcftircat- 
ed into the postal and telecommuni
cation system The Government of 
India have taken a decision, I'think 
correctly, that no further additional 
expenditure should be incurred on 
the creation of new posts. While this 
decision is strictly being followed in 
the case of posts of LDCs and UDCs, 
the top posts of General Managers are 
increased, only to provide more faci
lities and power to a group of people 
at the top of the hierarchy. You are 
depriving people at the lower level 
the normal opportunities of promotion 
while you create more posts at the 
top.

I am told that in one exchange the 
number of workers has been reduced 
and, at the same time, overtime has 
been stopped. They have reduced 
the hands from 22 to 18 or 16. While 
the Government may be saving 
Rs. 400 a week by this reduction in 
staff, they are losing about Rs. 7,000 
by cancellation of calls because there 
is no proper attention given to the 
handling of calls. I can say from 
personal experience that in the case 
of Calicut, Trivandrum, Alleppey and 
Ernakulam the Government are losing 
thousands of rupees by cancellation 
of calls because there are not enough 
hands to look after the calls. So, I 
would request the Minister to examine 
whether this saving by reduction in 
staff is real saving.

Then I come to the delay in the 
delivery of telegrams I can quote 
dozens of cases where I have received 
the telegram after the letter, which 
was sent along with Che telegram. 
I do not know at which end the mis
take takes place. The position in 
Delhi is horrible. Telegrams from 
Kerala are received here very very 
late. I pointed out this to Shri 
Bahuguna when he was Minister but 
nothing has been done.
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When once I wanted to book a call 
to Quilon in Kerala I was told by the 
operator  to  contact  the Overseas 
booking Centre at it is outside India! 
I do cot blame him. India is a vast 
country and there are hundreds  of 
place? with peculiar names.  So, you 
must  post  in  such  places 
people who can understand the diffe
rent accents of English spoken in dif
ferent States  Unfortunately, it is not 
done.  Also, the operators should oe 
well conversant in English  because 
most of the people who book the calls 
do not know the regional language 
of the capital.

Then, most of the time when we 
want to book a call we hear the stand
ard reply that the line is out of order.
It looks as if they have tape-recorded 
these words and whenever a call  is 
booked they play these words.

There are Bom* rules framed by the 
British which are still in force. Take 
the conditions of service of the post- , 
men, delivery men or the ED  em
ployees. If one ED employee has to 
take leave, he has to apply a week m 
advance, with three copies in English. 
Suppose the mother or wife of one 
ED employee haa fallen sick, he can 
take leave onlv after a week. Other
wise, he should have anticipated this 
illness a week  before. Also, he has 
to write the application in English 
even though he does not know that 
language.

The ED employees are at the mercy 
of the pestal inspector.  They have 
to attend to the household work of 
the postal inspector. Otherwise, they 
will bp victimised.

Even though harijans are entitled 
to be appointed to ED post offices, in 
Kerala they are being denied such ap
pointments by the postal inspectors. 
Even though I have brought it to the 
notice of the FMGr, I ana sorry to say 
that nothing has been done.

In the Medan Kishore Report you 
have accepted those recommendations 
which are favourable to the depart
ment and not the other recommenda-

tions. One of th* conditions tot ap
pointment to the BD  that on* should 
have some other source of income.
In Kerala because of the acute un
employment problem even graduates 
are trying to get employment in the 
ED post offices for a salary of Rs. 50 
or 60.  Since they can get employ
ment in ED post offices only  when 
they have some other employment or 
source of income, they are forced to 
tell a lie that they have some other 
employment.

When you are increasing the salary 
or dearness allowance of the  other 
employees, you are not doing that in 
the case of  ED  employees.  Your 
argument is that out of the ’ total 7 
lakh employees, half of them are ED 
employees. All the same, you can give 
them at least Rs. 100. After all, you 
are getting a profit of Rs. 150 crores.
I am sure the Minister will agree that 
the postal department should not be 
merely a profit-earning  department; 
it should provide good service condi
tions to its  employees.  The Madan 
Kishore Report should be  examined 
thoroughly and implemented  wher
ever it is praficable. I am sure that 
every MP will be familiar with the 
problems 0f ED employees in his cons
tituency. This is a  problem  whie“i 
should be dealt with  in a  humane 
manner.

There is a peculiar rule in this de
partment under which there cannot 
be direct dialling if the distance is 
above 8 km. This rule is creating a 
lot of difficulty for contact between 
Alwaye and Ernakulam.

I want to ask: Is it not for the faci
lities  of the people? You have  to 
change the rules. It i$ an industrial 
belt. A large number of industries 
are there. The man who has tp book 
a trunk call has to wait for hours. I 
can have a drive in 19 minutes. But 
if I book a trunk call, I have to wait 
for hours. Whenever we  raise the 
matter, the Minister says  that  the 
rui<* is, 8 lom. distance. Why  don't 
you ohftfige the rule? You look to the 
facilities of the people of the country.

Indiflp Telggraph ,
(Amdt.) Bill  J

NOVEMBER 19, 1974
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If the rule has to b« changed,  you 
change the ride.

This is not the  position  only  of 
Kerala. The  same  problem  is  in 
Bhopal also which is the constituency 
of the hon. Minister. It is the same 
problem in Allahabad, in Calcutta, in 
different parts of the country. You 
change the rule. It will Rive more 
money to the Department.  Unfortu
nately, you are not doing it.  I appeal 
to you to do something about it.

Then, sometimes your officials be
have very badly.  I had received a 
letter—I believe,  the  letter is mala 
fide—saymg, I am  indebted  to  the 
Department for telephone bills of six 
months during last .year, that is, 1973. 
Fortunately, my father had kept the 
receipts.  I wrote back to the Depart
ment Baying, “I have already paid all 
the telephone bills. Why do you send 
me a letter lige this?”.  No reply has 
come. The  Telephone  Department 
man said, “You  have  remitted  the 
money. This  is a  mistake."  But 
your Department has never cared to 
express  regret.  Your Department 
black-mails me even though I have 
remitted the money. I think, it is 
deliberately done.  I know why he 
has done it. Supposing I had not got 
the receipts with me, in what position 
would I have been?  Your  Depart
ment does not  care to even send a 
reply to my letter and express regret. 
This is a kind of thing taking place.
I regret the way in which it is being 
done

Lastly, being the President of  one 
of the unions in the P & T, I regret 
the way in which some of the officers 
behave.  I disagree with some of the 
unions because politically we cannot 
agree with them.  I am also  not in 
agreement with the political way of 
dealing with things. In  Telicherry, 
in my hon. friend, Mr. Chandrappan’a 
constituency,  there is a  lot of pro
blem. i took tip the matter with the 
D.E.T.  But nothing  has  happened. 
Obe Congress member, a poor man, 
Sets a telephone bill for Rs 1.000 or 
Rs. 1,200 for local calls. I think, it is 
purposely done with a political motive.

1896 (SAKA)  Indian Tttegtaph £38 
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Every time, he has to go to the Dis
trict Manager saying, "Please condone 
my bill.” Youar Department never ex
plains why it happens like that. Your 
Department never takes any action. 
It is a misuse of powers.

In conclusion, I would again appeal 
to the hon. Minister to go through the 
Indian Telegraph Act, 1886.  There 
are many anomalies and many ridicu
lous provisions which you  have  to 
amend and come before the House 
with a comprehensive Bill. It is a 
very very old Act. We are now an 
Independent country.  It requires to 
be changed. About the working con
ditions of the employees, they should 
be given more facilities.
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r̂f̂ fa ŝwt arerrsr̂ T<Nrfk=ff 

*rc ift | 1 prr w:  wrtNr̂T̂ tft 

snrr̂ ̂t ̂  | ̂rfiR 

 ̂ I 1  r̂?r ̂  | f% TTfrt irnr

3ft STSR & f, *TPT *R% *FT aft HT’TFT 

t̂̂ fqrrst̂ JTfV t̂)# tttt 

r̂rcr ̂rr̂crr g j  f̂ rr ift w- 

srat | 1 ztftm frriife t sft

qfa*rr |  t xft&z tft $ 1 =̂r

3m% w  * ?rwRf *»> ff sr̂ r err? % 

T̂TcTT g I €t 'ft iT?far  Ŝ̂vT 
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«t srr Tft 11 fjt ̂ »rrt % 

«jtt̂ # i «p4 fsr?̂r  |,

5TFT SPB̂T ̂T  ^  I,

?T3r«rr «rr<T   ̂  |  1  t spfan* t

 ̂  ?n«f fa*rr t.  7T«rff̂ci iv *

37$ st*t scr̂inc r̂|t faqr | i 

m  *t̂*tt# 1̂ xm

ft *t| I, r̂pr s«T5tf̂r \\ © »«f | 

3TOt a tf! |t?rr ̂TFTT  ^ f, ̂*ft



241 Indian Telegraph KARTIKA 28, 1896 (SAKA)  Indian Telegraph 242
(Arndt.) Bill  ' (Arndt.) Bitt

I fa fVqifartf ^

$ fa snrsnr $*r,   ̂  |  i*r i

^  *rif aifoff % fa*  w r 
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?TF3r ?̂t  T̂rfN-q q- iftffeiT t̂<ft |

qrsfiiT qtfifv ?ftr ?r q’rf̂Trife % itRrrr 

f̂r  q̂r̂fft  v t̂  ^

5r̂r  €  srfrrfafspff  t̂  wr 

?rw «t̂   ̂ ̂r tr  snr* ?ftr

t  Jri st̂t %, f ̂r ̂ rr ?rt nr 

-rrf̂c %fâ  ifîf 5f f̂  cR5 t̂ 

oq-̂cqT ̂IT ̂ TW ̂tfaiq eft f*T »Tt»r 4t

<̂rr »rw 11 *r*r  *r•a

ffr-rr  T̂ r |,  # ?tt  ?r|t

3TclT #r̂<=rr ̂tt fa f I t/ fir f >?f ̂ifrr
r̂it ̂rr ir̂?: ̂r ̂ 1
sq̂TT Ĥt ‘̂f̂cr  |  ̂ ?T «n«T ^

jsfl̂  ̂fCTif̂ff  T̂ TflfV Wt

sr̂ Tfr 1 $*n* 3ft*ffwrrta‘ S vrr %

fa#rnr %  "3̂r Tr r̂r

srrfafT 1 Tif̂rfr  % r̂îr '̂tn

?̂r * fa‘T  t  sriar ̂   ̂w
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[«ft  cwware  srraft]

trsp IT? ¥5 WT** 3?t SRT £ fo 

ôtt srlr f3TF?ft $r <ft jtst it st *tt tw*r 

£, feft % q̂rr  sprfsnr wr

*nft t  fap’Tt *T T̂FrTT  VT 

»m  1  ̂ TFfrr wt  «t|t *rr *rjr £» 

T̂fTFTr *ft tr-p SrftftPrrT  13TK

fr̂fr rft  *rfr<rtfas*  ̂ t • ?ft 

?rt sftw £  tft  sffr- ssffm 

■yr*ffaTr*fr % *rr<r  ^r %  nft £<?rt- 

T7T7 "JT̂ffaTWr % *TPT fF #  ¥Ttr>̂ 

srqrfa»r ?r£t **  w t 1 #   ir

<TT̂r *T sFTPrT % fa-* *ft  ̂Zt ft TFT 

W  f*T*r*T *$t | I  fft  ̂ T̂fFTr fa ^T 

r̂?r w to %  «rt   ̂ vt

sr1? t7"? *t  rrr% ?T ?tpt*t it

TFT *frr 7TTT T̂T'T WW" *f|r ’TFT

st -sTrsr \ ?r*ft ?ft r̂rq* ?t *£tt fa  w»f 

*tpmt f fa ̂pp ̂ ft srrar  Ht

t fa r̂r̂r n̂cra' | ?rh: ft it 

 ̂g pr tft arfT ti ?rnlstw kh 

*r% 11 % % % ̂  *rr̂ %% 11 % ott- 

?tot fôrr «rr fâir  r̂ sfr  ?nŵr

fir* r̂  |, q**rr r̂ «̂rr̂r

f>Tf ItVt t ??r?̂T ot t̂ ?̂sff

*r irr v: 7?  r̂r% 11 ot <rc  srrst 

*t wtft t i  *t ̂rrĉ srrfwr w 

*?t =ffT vtfr f ?m ot % «rr* if srnr 

% strrr if WT5T sTri? ̂ rrf eft 5TF̂r TTf?r?r 

stor ̂ rrf̂ tftr ̂ ’srrfarf % *rr«r -m  

r̂̂ rr̂ i *rT%f>TrT t Tr t?vj 

r̂=r ?ft':  if?!-* ¥$**  ̂ V=rarrfar

 ̂rr lr 3rr̂ TT ?  5r>TW?Tt ̂ f̂t

t I «Ptf  T̂jft ̂ I  ̂  ?TC?i «ft

strrq- srrrsr Ttf̂  i

w  % Arm *r ̂  v̂rr ̂ rr 

jf % fa* *fr*ft ̂Pt ̂rrr % rnH>r ̂  

ferr t  % strrq- ̂r1 wrr  ?r̂t, 

lr?| fTTjl- qrr ftfzp? |

«(t  ««Ff (f?r)

TOST IT̂FT,  ?TTT % ̂ NTft  ff 

=ant ̂rwr % wr#?rrft t̂’ m ?*it«st»f %

T̂cT  ‘fPT   ̂I ̂»T*Pt 

■̂zt ̂  f̂r ir̂ ftl, r̂t  rpr  ir, 

zr «nr ̂  ̂ nr qnrm | ̂fr s ̂  

»T̂f ’nff |T ̂t̂nr ̂ ̂ ?ft cR? ̂ ̂ T»rq̂ 

?rrff̂ ##f%?r îr % f̂rrr ̂ jzt) *fit 

sir̂<rr ̂cr̂fr  | % ?r*rr* %sr %

?ftr ̂  f̂rnfr ̂fr fsr̂ ̂ Tr5> fa?Kt

% ̂  *Pt ̂ srt ir îr f̂wT*r %

ît  ̂  it fq-sr̂- | t f̂y

TTf ̂nft  5T>T% ̂TT̂T  *R¥*ft

^fr I fe ̂ -̂frq-rsir̂

jft t 'J’T ̂r ̂ ?T?r ̂cr % i  ̂fe=r

^   t ̂ftr  irrafr ̂

11 ot  #crq-   ̂̂*r gtrrr | i t 

stput ̂ irr f̂p 3r-?t  jr-ft ot % #ot 

n its  # ̂ rmt i

pro ift  3̂?r ftmvmzwnr 

snfhFr sFrr̂ r̂if̂ iTOr̂ 'TTiî 

W w  sA »rf «ft % ̂«q* sr%?r wn 

r& sr̂r ?n wr i, wgcr yx ̂  w 

r̂ ̂ r ̂ 5rr f«rr f, qfr? srk ̂ ff & 

*rcr 'TfT i <ft **f ipt ̂ TR 5T̂«TT  ̂

?fn %?̂T VCF.T ff̂ T STfT * <  r ■*  ^
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27  fr̂rnft % srrer

«rtTT5T jr*jrf?fl7 sr|?r I f% is& * vft

sfsrer snarr* z^ m

wft *a7?r ut«h*iii  ̂i $• stfptt

fa  wr t tr̂ zirrr srfn % eft# fow*

<rre-*rTfafo | *rr fW*

m 2*frfirw ft7  rr it  trrwr rr snw

far TOT ST̂ST if f̂t̂t W Jsft'FTT Wt

srwr I i

ftRTf *T •sft R̂TjrJTT f  %3T TT

»W *T 2T?T ̂ p-fTTf if y*T WT* t f̂T 42 

3tttt *«rr*f)r  jt̂t Tr̂sm? % ?rt

sr*r?r tht tt% f i ̂r̂rr ?t?t 

$*p> fw ̂  ttt & i  ?*T i*T̂ 

% TT»ft TV  TFtN̂T # 5WSTT

*/r * i  îr TreTsr̂r t

■stt’ vft tptt̂ sR'fâr s?r 5q-gr«rr rrgt

t I f̂TT̂ *TT ̂TTT <TTT TP'TFTf $ TfZT 

*̂T gHflflpj % Pt-tPtV n Sr*3f£ ̂ T'TrTT 

*rrfr *ttfr 3PT?r * *mr srr<r  ̂  t 

ffiterar qft szrapryn-  faTf 7 ̂  t i

W  t *nr ftt ?fhr **tft t f*r,

'Tfft'TTT, frqrfe ̂rfsfiff rft*Tt % faqr spjpT

?FnT  f sfa; ̂  «rre %'TiwteT

% *rt * s«ft»r *wt %  % forr

*K<lF TŜTf £ | 3*ft cR? t

TTr%zrr% ̂nr ̂    ̂zqfftfrr

 ̂  I ?fr V# 5frf f<FT 'TfT *Trs?T ?TfV ftpTcft 

* wrr <a? ̂ t  ĉrrcrr ̂ fa sr 

*ft t ff5fhi>qr sm  if 5R?rr f sits

*ts f*r?r?ft | q?̂f

 ̂  ̂ 12  ̂ ?T5F  ^

far £*ftqtor srrt  f̂w»r

5Til̂T ̂ r Z T> -XFVPQT 

T?T̂y 9RR" % I

MR. SOPEAKER: I am aorry to in
terrupt you. It is a limited Bill. It 
is not a general debate. In the case 
of Mr Shastri also I was listening but 
he  came  to  relevancy  after  ten 
minutes.

sft  TR ?̂yT«PT  ’T?

% fJTsrfHH it t, 1 1fl-qrrJT % an* ir ft 

W!7 ToT  ̂I  (SWTSf'l

r̂TT̂>ft rrJr ft f I

<T*r,4>  ^ <TT  ̂^

f. 1 ft ffr qsi 4-5T TT̂n %fTH *nr*TTtf 

qim rft «ft fT’T

ift tar  iftr s»r   ̂ srfy 

T̂r 1 ?ft t wV ^   ̂?ft

irfilf̂ 3T̂r  TgT ? f3FT ir spf

vtf qi m up ̂  ̂*

?fprr % $ 3FTTc£  I  ̂ 5TTT  WT

5FTT WT |?V TfT ̂ ?  53TT oftrft t tpr

 ̂ UT ssfomr ?T ̂TJT ̂T fwr «ftr oTt

«ft sp̂rr «rr ̂ T ̂  tt ̂  ̂ rr 1

uiTP8?r 3ft affar Tt t

U m  *sft ?fr r̂ «r 1 t

WT 3Rfer %■, afp *nfV S’. WPT  wst

3TT5T TO Wt»T I

You better continue when we reaurae 
the discuaBon agais.

The Lok Sabha adjourned for Lunch 
till Fourteen of the clock.
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The Lok Sabha re-assembled after 
Lunch at Three Minutes past Fourteen 
of the Clock.

(Mr. Deputy-Speaker in the Chair)

MOTION  FOR  ADJOURNMENT— 
conttL.

Famine condition in the country

MR. DEPUTY-SPEAKER; We now 
take up the motion that the House do 
now adjourn. Mr. Samar Guha.

THE MINISTER OP WORKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU 
RAMAIAH): Sir, before you call upon 
Mr. Guha, may I say, with your per
mission, that you will kindly allocate 
the time in such a way that the debate 
is concluded by 6 o'clock because 
every time we are experiencing that 
we are sitting late causing inconven
ience to the staff and the Members?

MR. DEPUTY-SPEAKER: Mr. Guha.

SHRI SAMAR  GUHA  (Contai): 
Mr. Deputy-Speaker, Sir, I move:

“That this House do now  ad
journ.”

247  Motion for
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I do not know to what extent our 
human cord will respond to the pangs 
of hunger which caused the last breath 
of not one or two or hundreds but of 
thousands in West  Bengal,  Assam, 
Orissa and other parts of the country. 
Having the  fortune  of  subsidised 
meals in the railway canteen in Par
liament House and having also the 
fortune of being frequently invited to 
lunch and dinner in five star hotels, 
I do not know, as I said earlier, whe
ther our human feeling, our sympa
thetic cord, will respond to the sighs, 
the cries of those hungry millions who 
passed away and those who arr still 
roaming in search of a morsal rf food, 
a lodlc-full of watery kicheri in 
different parts of th  country.

On the 30th October, in my cons
tituency of Contai, in the early morn
ing when I got up, I found a  dead 
body lying in the nearby area of houae 
where I stayed. When the police was 
informed, they  did  not  take  any 
notice ol it. The dead body was re
moved by the Satkar Saxniti. On that 
very day noon, when I was passing 
by the side of the police station, I 
found a little girl trying to nurse her 
mother lying in a fainted condition. 
The mother and the daughter  were 
going to take a meal from a  gruel 
kitchen run by the Youth  Congress 
Committee there. While I was com
ing back, I was surprised to find only 
the little girl standing in the queue. 
Going a few steps ahead, I found the 
still body of the mother of that girl 
lying there.  The girl could not even 
weep for the mother who left her for 
ever; she was so much hungry that 
she left her mother to get a Idle-full 
of kicheri from the grue] kitchen.

On that very day 30th October, I 
was going to address a meeting  at 
Balighai near Contai.  Just on the 
way, i found in the  bazar  another 
dead body lying unclaimed. Another 
report came from Cooch-Behar.  It 
was very prominently put out in al
most all the West Bengal papers.  In 
a gruel kitchen, there was a queue. 
A lady was found to carry a child in 
her arms standing in the queue be
fore the gruel kitchen.  When  the 
food was distributed, the  organisers 
of the kitchen were aghast to find that 
the mother left the child. Then  it 
was found it was the body  of  the 
child still, dead, completely notion- 
less. The mother had come with the 
dead child in heT arms just to t?ke ad
vantage of the fact that she would 
get two units of watery kicheri from 
the gruel kitchen,
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I will add many more tragic tales 
from press reports afterwards. I do 
not find there is any awareness in the 
Central Government that  since, the
great famine  1943 Hurin? the British 
days there had not been such an un~

NOVEMBER 19, 1974



presented famine  that  i8  now rag
ing in West Bengal, Assam,  Orissa 
and other parts of the country.

I know that Government will stout
ly oppose when I give the figures of 
starvation deaths. It is not my figure 
biit the figure of  the  West Bengal 
Government circles which say  that 
about 10,000 persons died of starva
tion in West Bengal. If you take the 
report of the all parties  delegation 
that visited Delhi to meet the Prime 
Minister and also reports from Orissa 
and Assam, about 25,000 persons died 
of starvation in West Bengal, Assam 
and Orissa. A large number of them 
died of a type diarrhoea which is call
ed cholera type; euphemistically it is 
called gastro enteritis. A large num
ber who have died of famine are des
cribed as due to gastro enteritis.  I 
shall now refer to  the  callousness, 
apathy and indefferent attitude of the 
Central Government to these tragic 
happenings. I do not know whether 
any country with a traditional civili
sation could tolerate such a Govern
ment.  Either the Government  itself 
would have abdicated its power or 
people would have risen  in  revolt 
against such a callous Government to 
throw it out of power.  I do not know 
whether the Government is to rule 
the people to death.

249 Motion /or  KARTIKA 28,
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It is strange that the Central Gov
ernment kept completely mum. Nei
ther the President  nor  the  Prime 
Minister nor any other minister made 
any statement. The Times of India 
gave some coverage but no  national 
paper in New Delhi covered reports 
about this unprecedented famine. The 
Ministers are making torrential state
ments on other issues,  i appealed to 
the President; I ran after the  then 
Pood Minister; but none of them car
ed to visit West Bengal or Assam or 
Orissa or M.P. This was a deliberate 
move to avoid the responsibility be
cause if any of them made a state
ment that there were  thousands  of 
starvation deaths the responsibility of 
feeding those people would devolve

upon them and it will assume a na
tional character and turn out to be a 
national calamity  and  the Centre 
would be responsible  to  feed  the 
famished people. When there is a 
national calamity it is the responsi
bility of the national Government at 
the Centre to solve the problem and 
feed the famished people.

I was really shocked that instead of 
accepting the tragic fact of starvation 
deaths, Babuji, who is the champion of 
the cause of the downtrodden people, 
the Harijans and the Adivasis. issued 
two statements denying these facts. On 
20th October, he said at Patna.

“None would be allowed to die of 
starvation. I cannot assure you lull 
meal,  but I can  assure you that 
none would be  allowed  to  die of 
starvation.”

Then on 12th November, he said in 
Rome:

“Although a large  number  of 
Indians were not getting enough to 
eat but nobody was starving  in 
the country.”

“He further said that he had  no 
figures on hunger problem in India 
but he did not think that people have 
starved to death.  They do not get 
good quantity of nutrition.”

At least I did not expect this from 
Babu’ji.  Who are the people who are 
dying? Not the rich people who have 
the fortune to stay at 5 star hotels 
Not those who have the benefit of serv
ing the Central Government and gett
ing some benefits, but it is the adivasis 
the Harijans, the landless  labourers, 
the down-trodden people for  whom 
you raised the slogan ganbi hatao. But 
today they have been completely re
moved from the world because gwribi 
was the causo cf their starvation and 
death.

Sir, I will start...

ME. DEPUTY  SPEAKER:  Start?
We hope we would conclude this de
bate by 6 O’ clock. On that basis you 
may take 20 minutes.
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SHB1 SMAR GUHA; I will take 40 
minutes.
MR. DEFUTY-SPEAKER: You have 

.already taken 14 minutes and you say 
“I will $fcart-----”

&HR1 SAMAR GUHA; The debate 
'will go on at least till 8 O’clock be
cause it is a burning problem  and 
so many from that side also will be 
.speaking.

MR. DEPUTY-SPEAKEB: It is cor
rect that we often take more time than 
what is allotted.  It depends on the 
subject.  I agree that this is a very 
important and painful subject and we 
should not be too much inhibited by 
time.  On the other hand, I also agree 
with the legitimate request made  by 
the Minister of Parliamentary Affairs 
that it imposes a lot of difficulties on 
the staff if we sit very late. The House 
is the supreme authority to decide 
about it.  I am only putting this to 
you that when the Minister of Parlia
mentary Affairs makes  a request  to 
me, I take  note  of  it. When  you 
submit your difficulties, I take note of 
it and ultimately it is for the House 
to regulate  In any case, I want to 
pick up a  quarrel with  everybody. 
That is not my business.  I am here
1o regulate.  In any case,  I want  to 
draw your attention to this limitation. 
Some of the best things in the world 
can be said in one minute. May I tell 
one storŷ Lord Byron sat in pn exa
mination to describe about the m.vs- 
1ery of water becoming wine. There 
were others and they wrote profusely. 
For a long time, he did not write any
thing.  At last he put only one sen
tence,  and  that  one  sentence 
go the first prize for him. That was: 
“The water in the firskin  became 
conscious of her Lord and blushed." 
So, one sentence can do the job

SHRI SAMAR GUHA: If you want 
me to express in on‘e sentence, even if 
a red hot iron is put into the heart of 
these people, that would not rouse the 
sympathy of these people.  It  needs 
many more hot irons than one.

To si art with my own constituency— 
i leave the other districts and  other
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States to other speakers—in my con
stituency alone there h&ye been 700 
deaths. I will not say that all these 
deaths are due to starvation.  There 
was gastro-enteritis, a cholera type of 
diarrhoea, sweeping the whole  area. 
Here it is not a question of_xny ward 
against the word of somebody  eke. 
The Governor of West Bengal, Sfari 
Dias, who was once your Food Sec
retary, and “people are living on grass 
roots.” If you go there you will fiad 
thousands of people who for three or 
four months have not taken a morsel 
of rice.  They live  on some  xmlo, 
some makka, some wheat or some wild 
vegetables  like kachus  and  other 
things. Only adulterated food is sold 
in the market.  Tamarind seeds and 
sea-ahells are dried and powdered and 
then it is mixed with atta. When people 
eat this they immediately become a 
victim of cholera type of diarrhoea 
According to the Indian Medical Asso
ciation, there are 4,000 cases and about 
700 people have died of cholera and 
diarrhoea and innumerable bodies are 
found in the streets.  Distress sales 
of land, utensils and cattle are going 
on; they sell their children and moth
ers are found to sell even their bo
dies to feed their children

Now let me quote whiat a Congress
man has said.

Mr. Nurul Islam General Secretary 
of the West  Bengal  Pradesh Cong
ress Committee said:

“ ‘starvation deaths’ had been re
ported to the committee from di
fferent parts of the State.”

There is another official statement 
on the 10th September with the cap
tion “Over 100 starvation deaths in 
Bengal”.

It says:

“Over 100 people died of starva
tion in the two districts  Bankura 
and Purulia during the past  one 
month, according to the informa
tion sent to the State Secretariat by 
the official sources.

Motion for 25a
Adjournment

NOVEMBER 19, 1974



Motion for  KARTIKA 28, 1896 iSAKA)  Motion for 254
Adjournment Adjournment

Then, your own Minister, Mr. San- 
tosh toy, said:

“Fifteen million people in the ru
ral areas of West Bengal are either 
starving or living  on one meal a 
day."

The report says:

“-----from district officials some
reliable reports reaching two Minis
ters here spoke of at lqast 80 deaths 
due to malnutrition or want  of 
food."

There  is  another  report with the 
caption  “250  starvation  deaths  in 
Cooch-Behar  which is  dated  21st 
September. Mr. Sisir Kishore  Kar, 
MLA said:

“...during the last two months 
more than 60 people died of star
vation in his sub-division (Tufan- 
ganj) while another Congress  le
gislator, Mr Sunil Kar  reported 
75 starvation  deaths in  Sadar
Sub-division.”

There is another Railway BSF official 
report which says (26th September):

“Hunger goads them out of their 
village home, only  to die  un
noticed on the  soulless  concrete
platform making it almost  a daily
affair  now on the  Cooch-Behar
railway station.

Five such gaunt bodies uniden
tified, lay unclaimed at the  rail
way station during the  last  five 
days bringing to 12 the total num
ber of such bodies found at  the 
station, official sources said.

Even before this months, accord
ing to BSF sources, 11 people have 
died of starvation in a single vil
lage of  Kalamati under  Dinhata 
police station... During the last 3 
•days, 5 people including  a  child 
died of malnutrition...”

This is what the Jalpaiguri Congress 
President,  Shri «Hag(ad»nanda  Roy, 
said:

“The District Congress President, 
Shri Jagadananda Hoy, MLA esti
mated that at least 400 people had 
died of  starvation  in his  area 
lone..

Then, a Congress MLA has said,  in 
Calcutta, that 100 people had died of 
starvation in his constituency.

This is what your Congress Presi
dent of West Bengal has said  that 
the famine toll may be  1000.  It 
says:

“The West Bengal Pradesh Con
gress Committee  President,  Shri 
Arun Kumar  Moitra  said  here 
yesterday that  according to  re
ports  received  from  Congress 
workers  at various  districts  as 
many as 1000 people had so  far 
fallen victim to the famine  con
ditions in the State.”

I will give  you  another  report 
that  starvation deaths may  reach
10.000. In West  Bengal the famine
situation has  further  deteriorated. 
It says:

“Even a State Government  re
lief worker admitted that over 2000 
persons  have died of  starvation
and the  figure may  reach  over
10,000 by the  end of  the  third 
week of this month.”

This is what the State Kelief Minis
ter, Shri Santosh Roy Fays;

“The State Relief Minister, Shri 
Sontosh Roy, officially stated three 
weeks ago  that  over  1.5  crore 
people  were  experiencing  acute 
distress conditions and  did  not 
even get a meal once in  a  week. 
Now, this figure has crossed 22 mil
lion, reportedly mentioned by the 
AJ.C.C. General  Secretary,  Mrs. 
Purabi Mukherjee."
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[Shri Sam,ar Guha]

I do not know whether there is any 
necessity for further strengthening of 
what I have said, that 10,000 people 
have died of starvation in West Ben
gal. This is your official figure.

Now, I want to show you  these 
photographs.  I will leave it to  the 
House to judge it.  Babu  Ji,  these 
are the people; look at these people, 
these starvation deaths. I will lay the 
photographs  on the  Table of  the 
House. You look at these people. Do 
you consider them as human beings? 
Are they not famished people?  These 
are all from my constituency alone. 
Do you call them human beings? Look 
at the mother's dead body; the dau
ghter is lying around.  Look at these 
people.  Are they not famished, star
ved people, the victims of «tarvation? 
Have you any human feeling?  These 
are the starvation conditions in West 
Bengal___(Interruptions).

SHRI M.  RAM  GOPAL  REDDY 
(Nizamabad): Have  you  collected 
from Bangladesh in 1971?

SHRI SAMAR GUHA:  Mr. Reddy,
I tell you, I led a demonstration  of
15,000 people  in  my  constituency, 
people came only from 5 miles’ area, 
because I could not provide transport. 
Even then, I did not want to exploit 
it for the purpose of politics.  It was 
done by the Socialist Party.  I did it 
in the name of  Famine  Resistance 
Committee, not in the name of the 
party because I did not want to exploit 
the food situation in the name of poli
tics  Don’t try t0 judge each and 
everybody by the reflection you made.
I do not want to tire you by reading 
from these reports. But I would only 
request you to go through the reports 
that have been  published in  West 
Bengal papers—borrowing tales, hori- 
rible tales.  Is it possible in an inde
pendent country? We call ourselves 
a free country.  We call ourselves a 
civilised people. We say  we  have 
foundamental rights. We say we have 
Directive Principles in our Constitu

tion.  We call ourselves a humanita
rian people. If we have human blood 
in our veins, these reports should have 
moved us. These are not my reports. 
What a borrowing tale it is. How 
hundreds of people are dying. Yet the 
Central Government remains comple
tely callous, completely indifferent and 
not a statement has come out from 
any of either the President or the 
Prime Minister or any of the Central 
Ministers.

To avoid the responsibility they say, 
these are not starvation deaths,  but 
deaths due to malnutrition.  That 
euphemistic word ‘malnutrition’ has 
been repeatedly used parrotlike, that 
rotten word that was used during the 
imperialist days-----

“SHRI DINESH JORDER (Malda): 
It was Churchill who used that word.

SHRI SAMAR GUHA:  They never
used the word ‘starvation death’. Now, 
we call ourselves progressives, we call 
ourselves  socialists.  We  call  our
selves  members of a  free country. 
You also use the same word and say 
‘They died of malnutrition, not due to 
starvation.’

What do the experts say? I  will 
just give you a few words of what the 
experts say about this. Malnutrition 
is a misnomer.  Dr. Jagadish Baner- 
jee, one of the most eminent doctors 
of  Calcutta—what did he say?  He 
said that the “term ‘malnutrition’ may 
sound high-falutin and should not be 
used to rationalise the tragedy  that 
from hunger they  are  heading to 
death, that those who are perishing on 
the platforms, pavements and villages 
were victims of mere deficiency of vi
tamins and minerals.” Similar views 
have been expressed by all the eminent 
doctors and physicians  of  Calcutta. 
They die of starvation not by anything 
else. They get decayed without any 
food days in and days out and their 
flesh is being eaten by the stomach. 
Anybody who had teen to jail or Vf/ho 
had been on a hunger  strike may
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know that the man’s body gets ema
ciated and how the stomach gets its 
food.  It gets food from your own 
flesh, from your own protein, from 
the  protein inside  your  body.  A 
fasting man lives in that way. These 
starving people—do you call it mal
nutrition?  Pay m and day out, for 
months together they get themselves 
decayed that their flesh is absorvod 
by the starving stomach. You (‘all  it 
malnutrition?  I think the reason is. 
that they want to avoid the responsi
bility of calling it ‘starvation death’

Then, even during the British days 
there  were  Fam>ne  Co'ics.  They 
used to prepare Famine Code for all 
the Slates. What is thiir defmiuon of 
a famine?  “The Commissioner or tho 
Local Government on receint of  a 
telegram requred bj Set-. 40,  may 
declare famine and the real criteria for 
giatuitous relief is that when nearl> 
half the per cent of the population 
(according to the prrctding census 
etc).” So, only half a per cent  re
quired for declanng an area as famine 
area, but according to the West Bengal 
Government 10 per cent people arc 
receiving re'ief, yet, We*-t Bengal has 
not been declared famine state.

The British Government  had an 
elaborate code os to how they should 
tackle a famine.  Now, we are talk
ing about relief, but we have not got 
any code in our free country We do 
not have such a code to see  that if 
there is famine how 1he Government 
will tack'e the problems end meet 
the situation  We do not have such 
a code. We do not have any Nation
al Fund for the purpose; nothing is 
done in this regard.  This is  only 
making a mockery of relief.

It is stated that in West Bengal 22 
million people are  in  starvation. 
What steps have been taken? They 
■ have not got a single pie from the 
Centra! Government. They have not 
given a single pie to West Bengal or 
Orissa or Bihar or any other State. 
This Iff the position.  West  Bengal 
■Government have spent Rs. 10 crores,

2501 LS—12

leaving aside the amount  regarding 
maintenance, contingency and others, 
they could spend only Rs. 10 crores 
It -would come to Rs.  5  per head 
That wou'd give you only i 1|2 kiU> 
of rice or 2 1/2 kilo of Atta. How 
many days can you feed the people 
of 22 million at this rate7 This will 
cover only for a week. What to speak 
of Opposition MP, even Congress MP 
is considered as  a  political  pariah 
by the West Bengal Government. He 
has no say in the matters concerning 
lm constituency  An MLA has been 
made a rmni-hadsha in his constitu
ency  He Rives the jobs in regard to 
the developmental projects  He  « 
not accountable to anybody. He doe* 
all the work, developmental  work 
and everything in regard to  relief 
and gruel kitchen  As a  result 
what we find is corruption, loot and 
politics  Tins is not inter-party but 
intra-party politics,  I should  say- 
Whatever is being given large parts 
of them are being wasted due to the 
cori option and loot as I have men
tioned  Thiv is the position. Sir.

If there was one Babuji from Went 
Bengal m the Central Government, 
if Ihexe was one Chavan from West 
Bengal or Assam in the Central Gov
ernment, not like dancing dolls, pic
ked up puppets, such things would 
not havp happened.  They are wait
ing at the darbar, as dancing dolls at 
the beheft of the Prime  Minister 
whom they look as the Maharani of 
Praiatantrie Bharat. If such a Minis
ter from West Bengal or from Assam 
or from Orissa had been  there he 
would have revolted against the Cen
tral Government for the callousness 
with which they have treated  thto 
problem The Chief Ministers of West 
Bengal or of other states are <*om- 
in<» to Delhi: they look up at  the 
Prime Minister as if she is the queen 
of democratic India. But if there was 
such a person as  I mentioned,  he 
wou'd have thrown the bunch of keys 
of the Writers’ Building at the face 
of the Writers’ Building at the face 
Look here either you give us suffi
cient quantity of food to feed the
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Jta:r;ving people or you yourself feed 
them or take the blemish for all the 
starvation deaths. This is what such 
persons would have told at the face 
of the Central Government. 

Now you have become very pious 
and this is, with, regard to the report 
.of the Finance Commission. They 
said, no ad hoc grant should be 
granted in respect of national Q3.lamity 
and all th;,t. They said no ad hoc 
grant should ,be given to any �taLe. 
What is the amount spent by West 

, B�gal Government? They have spent 
ten per cent - trom development 
expenditure. What is the amount for 
Maharashtra, Gujarat, M.P.? You 
have spent more than Rs. 300 crores 
last year. I do not grudge-. But what 
has ·been· done for. West Bengal and 

. other States? After all the Finance 
Commission is recommendatory body 

· and suddenly you become very pious 
and accept this sort of recommenda
tion. How can the West Bengal Govt. 
feed 22 million people there? Your 
attitude is not only ridiculous, it is 
heartless attitude when people are 
dying like this, when there have been 
reports of so many starvation deaths 
v,hi,ch have been reporte'.l. You 
suddenly become pious in this respect. 

. ',1.'p.is is what I wish to submit. 

I 1am concluding by making 
following demands: 

1. Government should declare the 
itarvation areas in West Bengal, 

· Assam, Orissa, Bihar, Eastern U.P., 
Mp.dhya Pradesh 1and other parts of 
our country as famine areas and 
nndertake the n�tional responsibility 

. pf feeding rt;he people of these areas. 

2. A national commission should be 
set up to go into the reports of 
stiarvation deaths and make an 

' immediate assessment of the require-
ments of feeding these starving 
peopl�. 

· · 3. All parties· relief committees 
'shoulti be set. u-p to "feed the lfeople 

in the famine areas keeping :the 
' 

problem of famine above politics. 

4. All internationai humanitarian 
agencies like CARE, CARITUS, CASA, 
etc. and other international bodies 
working in India should be urged �o 
undenake massive relief w.ork in the 
famine areas. (If you are in distress 
ccrtai.1ly other we.stern countries who 
have exploited this country for ce�
turies have a duty towards this c-0uz;i.-

• try. There is nothing wrong in a,:,ki.Qg 
for their help), 

· 

5. The Governm�nt should continue 
to extz,1d relief upto the month of 
January till the famished people a�e 
fit to undertake work in test rel+�f 
projects. 

6. M1ssive test re'.iief work should 
be undertaken by integrating such 
works with development projects. All 
lan::1 revenues, or lo,ms or debts etc. 
piled up on the cultivators should pe 
quashed. 

7. Students in the famine areas 
should be given 1adequate aid for their 
studies. · · 

8. Massive drive for nutrition pro
gramme should be introduced. 

9. Policy of levy on the cultivators 
in the famine areas should be revis
ed. 

10. The President, Prime Minister 
Food Minister and other Central Min� 
isters should immecliately visit �he 
famine areas . 

I conclude in one sentence: Either 
in a free country ·you feed the famish
ed people or if you have any con
science in you, you ·quit and leave t1'ie 
country to· devils. You have already 
left the" country in the hands of tlie 
devils because devils are taking lives 
of · millions of our starving country--
men. . . . 

"l 
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MR. -DEPUTY, SPEAKER: It is 
difficult to contain an opposition Mem

'ber' like Mr. Guha within the time 
allptted ·to- 1:J.im b,ut I ·expect the Mem
bers of the ruling party to cooperate 
with me. in. terms of the request of 
your own Minister and not mine. 

Now there are 10 Members from 
the Co�gress Party listed _ here and if 
I -give 10 ·minutes to each Member it 
means· one hour and forty .minutes 
which is the time al-lotted to them. 
So, I will. .request them _ to . confine 
within 10 minutes. 
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�n: � <fir mcfiTU �r q-._: �r fq"q"f'i:f 

� � cfiT 1!cfifisim rn if m;;r cfcfi ti'� 

�r �, m� �r � «n: mir 'ilr «&'f'l1 

'$Tr �r� � �« <fif orl' qf.:f�fcr t 

<ii'� f.:rw ��ir I 

MR. DEPUTY-SPEAKER: I wish 
everybody is as co-operative .... 
(Interruptions). Mr. Samar Guha, 
you have had enough to speak; why 
do you not listen to others also? 

I wish everybody is as co-operative 
as Mr. Mirdha. Before I call on Mr. 
Jyotirmoy Bosu I should like to re
fer to a very interesting note that he 
has sent to me; he wants me to give 
him time commensurate with his 
party's strength. That is very legiti
mate. May I tell him that calculated 
en the basis that the debate will con-

· elude at 6, the· ·time. commensurate 
with his party's sfrength . is ei.gh't 
m;nutP<: 

I 
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SHRI JYOTIRMOY BOSU (Dia
�ond

. 
Harbou�f : I shall take as 

little time- a� possible. . . 
. MR. DEPUTY-SPEAK.ER: 

�ensurate .. 
Com-

SHRI JYOTIRMOY BOSU: I never 
thought that you would catch it like 
this. 

MR. DEPUTY-SPEAKER: I will 
tell you nobody can say . anything to 
me without being caught. 

SHRI JYOTIRMOY BOS'U: Today 
hunger and death are stalking vari
ous parts of the country. States like 
Assam, West Bengal, Orissa, Bihar, 
Gujarat, and Madhya Pradesh are the 
worst victims. I should refer to a 
v.ery reputed newspaper, Economic 
Times which in its editorial says: 

"The spectre of 1943 famine 
which had taken a toll of three 
million lives stalks in West Bengal 
again. Calcutta streets are crowd
ed· with famished people, taking 
crumps of food from garbage. what
ever euphemism the State Gi:rirern
ment might resort to, the stark re
ality can no longer be ignored. 
More than one third of the State's 
population of 4.5 million are facing 
starvation due to drought, floods 
and cyclone. There is obviously 
enough food in the countryside ... " 

That is the most important thing, 
Babu Jagjivan Ram. 

" ... conveniently hoarded under 
the protection oJ the garibi hatao 
sarkar and no serious de�oarding 
efforts have ·been made till recent
ly. Voluntary efforts in Birbhum 
are reported to have led to 
arrests . . .. " 

That means nothing at all. In Assam 
several thousands of people died of 

.. s.tarvation in Dhubri sub-division 
of North Kamrup district. 7 4 per 
cent of the rural populatfon of· Asilarfi 
are below the hunger line. 

1500 hrs, ·.' 

In West Benga1, about 17 million 
peop1e by a rough estimate are urider 
starvation, Different figures have 
been given about starvation -death�. 
but it runs into several thousands .. -In 
Gujarat, particularly Saurashtra and 
Kuch, 17 out of 19 districts - are worst 
affect�d. 15 . ll,lillion people are star
ving there. When Mr. Morarji Desai 
visited ·Certain areas in Gujarat, peo

ple demanded poison from him in
stead 'of food, because they could see 
no hope of life from the prese.nt Gov
ernment. They knew they would 
only starve and die. . North Bihar.._ 

where half the population of Bihar 
lives, is one of the worst affected 
areas. 9 out of 10. are. starving there. 
In KP.rala, the Government have ad
mitted there have been 550 starva
tion deaths. The real number is 
much more. In Orissa, at least 5 mil
lion people . are under starvation. 
Conditions in M.P. are equally bad. 

This Government is bluffing not 
only its own men but it is bluffing the 
world. I am . quoting from a foreign 
paper, Far Eastern Economic Review: 

"Hongkong, November 15, 1974. 
India is trying its utmost to soft
pe,fal reports of famine in some 
parts of the country. New Delhi 
ha.� sent strict instructions to its 
diplomatic missions abroad that 
they should blindly deny stories in 
ttie international press saying that 
the ·problem i:s reaching serious 
proportions. The . envoys are re
quired to tell foreign offiria-Is that 
the situ'ltion has been exaggerated 
;.n the media. This is pricking 
some consciencess. _ .-". 

That is 'the directive. I will quote an 
extract from _ the Time magazine, 
which I am told has a circulation . ·of 
5.0 million: . . 

"Nearly half a billion people are 
· suffering· from some form of hun
. ger; ... India alone needs 8 to 10 
· ttrl11ion toris of food this. year from 

outside sources or else as many 01 
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30 . million people might starve. 
- , . Food riots have became common 

place in vast .sections of India ... In 
the Kutch district of drought strick-

• en Gujarat, peasants patiently wait 
for dogs and vultures to finish 
picking at the carcasses of dead 
:cattle ... The hungry gather Up the 
bones and sell them to mills where 
they ·are made into bone dust, a 
kind of fertiliser." 

. Such articles have :come out at which 
'my head hangs down in shame, but 
,this Government is unperturb because 
. they can behave like an ostrich, which 
._,qan hide its head in the sand and 
think that others cannot see him! 

WhiJ.st Indira Gandhi is .underplay
ing the whole thing, it could well be 
compared with the saying, ''When 
R6me was burning, Nero was fiddli
ng". Her crooney. Sardar - Swaran 
Singh swo1·e in a press conference in 
Wushington that not a single starva
tion death has taken place. Tell me, 
what ·a big lie it is! It J.s an organis
e4, well-arranged narration of lie. 
Like Indi'ra Gandhi, like Minister. 
He never tells the truth. They con
veniently suppressed the details that 
even the State Congress President in 
West - Bengal mentioned, namely', 
thournnd deaths due to starvation 
have taken place. l am quoting· from 
the Statesman: 

"At ]east 1,000 people had died 
of starvation and various - diseases 
caused by the · acute food scarcity 
in West Bengali according to the 
reports received by the WBPCC 
from - ·different · distr.icts, Mr. · Arun 
Moitra,- the FCC President· - ·said 
here." 

Jit, is not ,my saying or the i;aytng of 
crmd.s, but Gf a spokesman · of , the 
party in power. The Minister of Re
]!ie':f in West B�n!!'ai siy.'l that the food 
!iit't1atfon fo "\Vest Bengal is indeed 
extremely. dtb:iger6'tls. There are so 
many:·mur ffiaf: . Bu't iri C<>och-Behar, 
foe situation surpasses all civilised 

levels. What has happened in CQoch
Behar ha,3 been described by no less 
a p-erson than an eminent -journalist 
writting for the Times of · India as 
follows: 

"As I entered Cooch-Behar town 
last w'eek, I Was acc0sted by 
a man who implored 'Irie for 
help in cremating a boy, all 
skin and bone. I soon lear11t 
that such cases are_ only too 
common. Often bodies of 
victims ,are abandoned on tne 
roadside, at railway stations. 
in school verandahs, BDO's 
offices; village markets. and 
even in backyards of private 
houses. At the present rate 
they will soon stop counting 
the dead and official records 
will show nothing even to 
suggest that there was a 
disaster." 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
JAGJIVAN RAM): How many did he 

· see himself? 

SHRI JYOTIRMOY BOSU: He said 
he saw :a number of dead bodies at 
the railway stations. 

SHRJ JAGJIVAN RAJl..1: He was 
told. 

SHRI JYOTIRMOY BOSU: For the 
benefit of the hon. Minister, I will 
read that report again: 

"As I entered Cooch-Behar town 
last week I was accost�d by 
!a man who implored me for 
help in cremating a body, all 
skin and bone." --

1So, he saw the d·!!!ad. body. 

SHRI C. M. STEPHEN (Muvattu
puzha): No; he has not-se�n t'h.e.bQqy. 

' . SHRI JYOTIRMOY BOSU: ·. 1: -Q�t.l. 
onlt si1y that When a m,an is not 
sleeping you cannot wake bun up. 
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The report further says:

'*-----the authorities have thought
it necessary to organise official 
squads to dispose of bodies, 
often in batches.”

Let there be an official machinery 
to find out whether It is true or not.

SHRI C. M. STEPHEN:  Somebody
has told him this.  That is all.

SHRI JYOTIRMOY BOSU: The
Economic and Political Weekly report 
further says:

‘The State’s Relief Minister Jum- 
self put the figure of the 
starving  population  at  15 
million. Spokesmen of estab
lished  political parties, in
cluding  Ministers  of  the 
Congress, speak of starvation 
deaths  by  the  hundreds 
Despite  the  government’s 
attempts to senl off Calcutta 
from the onslaught of hungry 
villagers,  the  city’s  pave
ments, parks and porticos are 
cluttered  with  destitute 
families who have managed 
to sneiak through the police 
vigilance ”

It further says:

“Hunger, of course, is a perennial 
experience for most people in 
rural  West  Bengal  during 
these months of the year But 
it has not been experienced 
on  the  present  scale  for
31 years—not since the tena
ble days of the autumn of 
1943.”

Well, if you want. I Qan present this 
copy of the Economic and Political 
Weekly to the Food Minister

In the 24 Parganas the situation is 
equally bad  Half the people that 
come to Calcutta, I should say, come 
ffrom south of 24 Parganas. In Assam

in Dhubrl, North Kamrup the position 
is the same.  In Bankura for the first 
time starvation has stalked the middle 
class— (bell rings).

MR. DEPUTY-SFEAKER:  Has he
finished?

SHRI JYOTIRMOY BOSU:  Yes.

MR.  DEPUTY-SPEAKER:  Shn
Stephen

SHRI JYOTIRMOY BOSU:  I shjall
make a note of the time which you 
give to every member and I shall 
dispute each one of them.  It is not 
a joke. Do you think we are hero as 
professional pleaders?  I am terribly 
distressed.

MR. DEPUTY-SPEAKER  Well, I 
understand the anyer, the righteous 
indignation of Shri Jyotirmoy Bosu
I have dnawm his attention to the 
limitation oC time and to the request 
of  the  Minister  of  Parliamentary 
affairs.  When I rinr? the bctl it doe*, 
not mean that I hav< âked him to 
stop  I gave him the warning  He 
had jasked for time  commensurate 
with the strength of his party and 1 
had given him time commensurate to 
the strength of his party  When 1 
ring the bell, it dô not mean that 
he should stop  I have only given ft 
warning.

But we cannot run this House if 
we show our pique on everything 
You don’t like rertain things and, 
therefore, you sat  down i n disgust 
When vou sat down. I saw you sat 
down in disgust. T turned to you and 
asked  “Are you serious*”’ a nd you 
said. “Yes*.  Therefore. I called Mr 
Stephen  We cannot run this House 
in this way  We have 1o run ft in » 
proper way

SHRI JYOTIRMOY BOSU-  i will 
take another 5-7 minutes,

MR.  DEPUTY-SPEAKER:  If you 
want another 5 minutes, I will give 
you 5 minutes.  Mr. Stephen, let us 
hear him for another S minutes.



SHRI JYOTIRMOY BOSU:  About
Bankura, the people who never dreamt 
<4 living on dole  have  to  accept 
chapatis prepared on gruel kitchens. 
But to the  middle class,  starvation 
had never been so close as today 
It *ays:

“Ovens have not been lit in many 
homes for days together but 
out of shame the people have 
not  approached  the  relief 
organisations.'*

That is the condition of the people 
there.

The conditions are even worse in 
the district of Purulia. I was talking 
about Assam.  It says:

‘'Assam today is in the grip of 
famine.  There  have  been 
reports of starvation deaths. 
Government  sources  have 
admitted that 74 per cent of 
the  rural  population  are 
living  below  the  hunger 
line-----  Despite early indi
cations of food shortage in 
March and April, th« Govern
ment  had  held  out  false 
assurances  of  successful 
procurement  and  adequate 
stocks. .

273 Motion for  KAHTIKA 28,
Adjournment

There are glaring instances of failure 
In Assam.

(  Then, this is from Patriot:

“Relieve it or not an eight-year- 
old boy sells in Assam for 
only Rs. 35 quite a bit cheaper 
than a medium-size goat. On
13 August, a group of news
men visited an area of North 
Kamrup, said to be one of the 
worst flood-affected peaces in 
the State and met the eight- 
year-old Arfan Ali and his 
buyer  Moslem  Ali  in  the 
village of Kandhabari-----*'

Bus is what is happening very near
o the place where you come from.

MR. DEPUTY-SPEAKER:  I  am
very concerned iabout it

SHRI JYOTIRMOY BOSU:  I am
very glad to hear it, I appreciate that

Coming to relief, it is only meeting 
the needs  of 2 per cent  of the 
population.  Due  to  the  in-fight 
amongst the ruling party and the 
stealing that goes on, even that is not 
reaching the common man.  In reiief 
ceunps  that  they  have  started  in 
Assam, 150 gms. of broken cereals, 
boiled, are being given once in a day. 
Even there, the  food is  kilLing the 
people because the food is not quite 
good for the stomach of the starving 
person.  So, deaths are taking place.

The other day, six Opposition MLA* 
from Assam came (and they wanted 
to see the Prime Minister  They 
waited for 10 days. They were, more 
or less, refused an intei view. Then, 
at my instance, they were able to set* 
Mr. Dhar. Mr, Dhar promised to visit 
the  Golpara  Diserict  Later oh,  he 
declined to go.  They insisted that if 
tnc iood was not rushed to Golpara 
District, the death-toll which is at 
present  about 100  per  day  will 
continue

The Government admitted that tht1 
shortage was niar&unal and the per 
capita availability of food was much 
more now.  I will show you from the 
documents that I have brought here 
According to the reply given by the 
hon  Minister,  only  yesterday,  the 
total production of cereals in 1972-75 
was 87 1 million tonnes and the total 
import of cereals was 6 97 lakh tonnes 
In 1973-74. it is much higher.  The 
total production of cerôls in 1973-74 
is 93.9 million tonnes whereas the 
total import of cereals is 43 47 lakh 
tonnes. So, the per capita availability 
is  more.  But  the  production  is 
93.9 million tonnes.  The ppr capita 
availability of food per week should 
be 3000 grammes or 3 kg.  But In a 
place where there is full rationing 
they are getting only 1250 grammes
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per week and in areas where there 
is modified ratiop.ing, they are given 
.practicail:y noihing. The rationing 
system is on the verge of coliapse. 
The public .di;;;.�ribution. system · is 
systematically dismiantled in order to 
make . room· for the ;otdars, black
;marketeers .. and hoaruers because if 
food is available through the public 
distribution system, the black
:marketeers cannot flourish. So the 
black-marketeers should be given the 
freedom to loot in this 'Garibi Hatao' 
and the public distribution system 
shoul:i be dismantled. That is the 
truth. 

I want to say that this is h13.ppening 
in total surrender of the Government 
to the black-markete·ers, hoardern and 
jotdars. · Mrs. Indira Gandhi �; 
running· with the hare and hunting 
with the hound. For 800 million 
population there is no foo:i problem 
1and the finding is by no less than a 
team of American scientists· some of 
whom nr--; Nobel Laureates. But, in 
this country, after 27 years of freedom, 
not more than 22 per cent of the 
c..1ltivab1e land is irrigated, flood 
prevention measures are very little, 
there is no drain1:1�1e system and the 
Emergf'ncy Agricultural Pro�uction 
Programme and the rural Employ
ment Crash Programml' both have 
been utilised to further the ra11s� ot 
the Congress Party_ In fact it h;as 
dElivered nothing at all. 

For tho Kerala Government, the 
Central Government promised 81),000 
tonnes o:f rice. They h:we been 
promising year after year at fhe rate 
of 12 nunce& ner arlu't hTis month 
they have been given r.nly :::5.000 
tonnes. Now 'they have been given 
2 kg of rice per fa'1'1ilV per WPPk 

irrespective of the nu'mk'r o: m.embr.:·r:-1 
i:ri. a family_ The state :;:,rndu::es cas.h 
crops an1 earns a Jot of foret�n 
exchani;1e throu�h sales of jute, te_a, 
pepper, rubber and . so many other 
"<!Ommodities. Jt. must be treated it'l 
af way, as the :iuse teh: Jan c

f 

for. th� 

A,djournment 

production of· cash crops by noi 
producing- food items, that they are 
adequately compeNsated and they are 
not to come to . the Central Govern
ment with a beggar's bowl yeai· after 
year, 

We have been demanding for a 
National Food Budget. Shri Jagjivan 
Ram has not paid any attention to it. 
Who is responsible for the S�3.rvation 
conditions in the country? Not the 
.nautral calamity, but this pro-landlord, 
pro-hoarder policy 'of this goverri.:; 
ment. What is the real way out? 
The Government should undertake 
the full responsibility of feed n'g the 
people, wholesale States t1 ading i1' 
foodgrains, cu .r• ,,anieeririg the surplus 
foodgrains belo11ging to persons who 
own more than 10 acres of land, 
giving up this pro-landlord and 
pro-hoarder policy and stop the 
operation of black money and deficit 
financing must be stopped. Why 
don't you have a good procurement 
and distribution machiPerv? Be0ause 
if you really strengthen. tho public 
distribution system ar.d if you really 
keep the raticniPg sy3t<cm alive rnd 
meet the requiren,ents of people, the 
black-m"lrk1ct0ers,. the J,oqrd�r� who 
are the plltron saint� of this Party ,and 
financiers ar.ri ;:,rntecton of thi� n�rtv 
ca1inot survivP arid flo,n-ic;h. ThPre
fore, t,hey cannot remain in nowPr. 
Therefore, !'Ott can11ot ruri wHr the 
hare ari1 hnnt with the hounds. 
To-day thi1t is the condition. 

SHRI C. "&If. STEPHE1\T (Muvattu
puzhn): n·,rn is one point en whir>h 
there is rin ,,if"e,..en::<' of onir,i('n in lhi9 
Housp ,�tid that i� that in the matter 
of food the countrv is p�.s�in� through 
a d"ffi,·u1t ::l�ua!io'n. No evidence i9 
nccessRry, ,n0 s�;cit;stics are necessary 
t,, '!)�ovp, fh"• ':'':: ::ir0 b a ti::;ht posi
tion a� far as the f00d requirements 
ai:-. concern::i!. There is : another 
fn"ltter _or:i. wil]ich tqere rriay be a 
diffuence of' opinion.' that this tight
ness in the •matter of f.oqd .is not e:;· 
dustvPly Irldian ·in diaracf.ei. · tt' i. 
an· interi'fatfonal '. phenomerta ·to-day. 
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To emphasize that it is an internatio
nal phenomena is not to make  an 
attempt to reduce the gravity of the 
situation that our country is  lacing. 
Faced with this situation Unere  are 
three approaches which are possible. 
One is to hold a determined position 
to handle the situation and to find out 
a solution by mutual cooperation and 
cooperative approach.  The  second 
approach is an approach of helpless
ness and despair and frustration and 
saying that everything is dark and 
there is no way out and so on  That 
ls the second tvps of approach.  And 
the third approach is this. Th-s is an 
approach of extreme callousness, cal
lous glee saying now that the Gov
ernment is caught m the wrong foot, 
let uS  captal out of such  a
suua'aon, and although  expressing 
indmna+ion and rrmor«e at the* krnd 
of difficulties which this country is 
facing,  nevertheless.  manipulating 
things on the political plane in such 
a rrarnpr as to make the situation 
reallv more and more difficult These 
are the thr°e different k-nds of ap
proaches which are possible.

The Pl«a that 1 would like to put 
on behalf of my party is not to repu
diate that there is no such difficult 
situation as we see todav, that there is 
not ever one starvat on death, not to 
say everyhing is so easy and so on, 
but to p1ead that given the conditions 
that are obta'mng in the country and 
in intprna+ional p’ane, tSip Govern
ment has been doing whatever  is 
possible, whatever is humanly possi
ble to tacHe the situation and that, 
had it not been for the efforts of this 
Government, (who tackled this pro
blem with the hipest of priority) the 
portion would have really become 
dismally bad for this couniir I would 
point my finger of accusation at my 
frJpnds on the opposition  because 
many ot them are trying 10 make * 
political capital out of * difficult situa
tion.  They art dein? it regardless of 
die rep̂nmsiions which, such thi*«* 
will “have U ftis country, in regard 

to the vStaS wWcfi <fo in  poBttMl

plane, in the campaign plane and in 
the propaganda plane.

My friend Mr. Samar Guha made 
certain observations. He  Said  that 
25000 people died of starvation. Any
body is free to suggest what he likes. 
But let us rt°t forget that we  are 
de&ang with human problems. We are 
dealing with human be*ngg.  When 
you say that there are so many star- 
vation deaths, that there are death* 
on such a large scale, you are doing 
a s.gnal disscrvice to this country by 
placing such sorts of  exaggerated 
statements before the House. 1 do not 
know on what basis he has said that. 
Therp is no report or statement of any 
such kind which we  have  come 
across  We have to remember that 
when this country launched on  her 
mdei»c"’dcnce in 1917 we started with 
B population of 30 crores and today 
this h'*c gone up to 56 crores. I am 
noj paying tl at population moving up 
is a ciangeroug matter and we must 
b?Ule against it or that we should 
bemoan that matter or anything  or 
tnat sort.  The fact remains that we 
h >(1 to fad 3P crores of people in 1947 
and we have to food 56 crores  of 
people today  And in addition to this, 
there  can be n0  dispute  on  the 
fa"t tint the s* and aid of living of the 
people has rone up in the meanwhile. 
Therp is a  demand for tood-
griir*, at lêst in a particular section 
rf the necple in this country. In 1947 
our imoorted figure of foodcrains was 
60 lakhs tonnes  Th's has progressive
ly gone down to 18 lakhs in 1971 and 
in 1972, around 20 lakhs This country 
couM feed its population without a 
recurrence cf what we know as  the 
Benetil Famine in  1943. 1Jer® * 
cnns’d̂rable improvement in the fooa 
situation in the country  **en Mt 
Jyotimov Bosu could not deny that 
production in this respect has  Ijjn* 
up and the cotintrv is moving 
self-sufficicncy in the matter_o! fwd. 
lrf>t the credit be given to thê Gov

ernment when it is 
in the matter of implementatioh

land
rafter of **4 *****
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better supply of seeds, by more inten
sive and extensive cultivation and all 
tihat, because all these measures have 
resulted in  the  improvement  of 
t&e food  position in the  country.

The position would have been be
tter, the estimate would have been 
115 million tonnes in 1972-73. No
body can deny from 1971-72,  1972-
73 and 1973-74—for a continuous peri
od of three years—we  have  been 
facing natural calamities of drought 
and floods. So much so that what was 
expected to be of the order of  115 
million tonnes went down to 87 mil
lion tonnes and then as a result  of 
intensive cultivation and  drive  it 
went up to 92 million tonnes.  Even 
then the margin remained.

The question is  how to  get  it 
around. Whether Government  took 
measures to face the situation or not? 
Government did take measures. What 
measures Government took?  Govern
ment reversed its plicy that there shall 
be no imports. Although from politi
cal angle there was opposition  for 
import of  foodgrains,  saying  that 
Import of foodgrains from such  and 
such quarter should not be  allowed, 
even then  Government  garnered 
whatever foreign exchange they had 
and bought  food at  phenomenally 
high price. Our Government approach
ed Russia and imported foodgrains to 
the tune of 2 million tonnes on loan 
basis.  So much so that  m  1973 
Government was able to  import to 
the extent of 6.2 million tonnes. This
I say because it was out of the ke
enness and insight of the  Govern
ment to see that the  people’s  lot 
should not be allowed to suffer that 
the Government  disregarding  re
quirements of foreign exchange gar
nered  whatever  foreign  exchange 
they could and imported foograins
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Now, look to the public distribution 
system. An effort was made to stren
gthen  public  distribution  system.

That was the reason why  Govern
ment announced that there will  foe 
wholesale take-over  of toodgtsdna. 
We know what happened when this 
announcement was made. The  poli
tical parties opposed it and launched , 
a campaign against it and saw to it 
that that programme failed partially. 
So much so that the Government 
could only purchase to the extent of 
4*45 million tonnes as against 8 mil
lion tonnes with the result that Gov
ernment could not build up  buffet 
stock.  Nevertheless, taking up  the 1 
figures we find that the public distri
bution system was being fed on  a* 
progressively higher scale. In 1970-71 
the public distribution system had 8 
million tonnes; in 1971-72 it had 7.8 
million tonnes and in 1972-73 it had
11 4 million tonnes  in 1973-74  the 
public distribution  system had  11 
million tonnes and as on date it has
9 5 million tonnes. That  means  on 
the public  distribution system  the 
foodgrains were being .passed  over 
to the people and the  people  are 
being sustained on the basis of public 
distribution system  Now, Mr.  Bosu 
said you have got  sufficient  fbod- 
grains.  You have managed to pro
duce sufficient foodgrains. When Mr. 
Bosu underlines the  position  that 
there is sufficient foodgrains produc
tion and that the Government have 
imported  sufficient  foodgrain  un
wittingly he 4s paying complement 
to the Government that Government 
have managed to get this  much in 
the country. But the  difficulty  he 
says is  about  hoarding,  black- 
marketing and the inflationary trend. 
There is inflationary trend.

Motion for 280
Adjournment (

Recently Government took  steps 
to  fight  inflation.  What was  the 
attitude of the  Opposition?  They 
fought tooth and nail against  those 
measures. They are fighting  tooth 
and nail against the  Ordinnce  on 
smugglers  and  the  Presidential 
Order. To them  the  fundemental 
right of an individual is greater than, 
the fundemental tight of the people 
of this country. To them the funda
mental right of a smuggler 1s greater
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thaî the fundemental right ot  the 
people to exist. Whatever step Gov
ernment may take  the  Opposition 
wants to oppose it.  Therefore, the 
Opposition’s attitude is one of making 
political capital cm the one side  and 
sabotaging everything that the Gov
ernment does to ease the situation.

The figures show that in the course 
of the last yeaT the total raids conduc
ted were 53,231 and the total food- 
grains that were dehoarded were  to 
the tune otf 3.97 lakh  tonnes.  This 
de-hoarding took  place  and if de
hoarding has to take  place  MIS A
will have to be used,  people  may 
have to be arrested and put in jail.

The question is: Here is a national 
problem. Is the Opposition  prepared 
to cooperate with  the  Government 
<o tackle the national problem? Act
ually, the Opposition is taking stand 
along with the anJ-social  elements 
and joining them to fight the Govern
ment and sabotage the  Government. 
This is the position

*8l Motion for  KARTIKA 28,
Adjournment

Therefore, all that  I submit  is, 
ihere is no difference of opinion that 
there is crisis in this country; there
15 no difference of opinion that  the 
country and all the nations are pas
sing through  difficulties.  Burma 
which was exporting rice the  other 
day is now itself in  short  supply. 
Soviet Russia after 60 years of revo
lutionary existence  had to go  to 
America to purchase wheat.  China 
today is the biggest purchaser in the 
international market.  They are now 
competing  with  India to purchase 
foodgrains in the international market. 
Nobody is self-sufficient. We know in 
Rome many countries assembled and 
said that the world is on the razor 
'edge of starvation.

UJtimâely, the question is whether 
we ate'prepared  to  remain as  a 
family to fight this and tide over the 
"crisis.  I am an  aggrieved  party.

Kerala gets only 25,000 tonnes, 1 have 
got to tell the people if rice is  not 
available and wheat is available you 
consume wheat. If something else Is 
available you have even to take that.

But, Sir that is not to say that the 
Government has discharged aU their 
responsibilities. They have to  inten
sify their  drive  against hoarders. 
They have to intensify  their  drive 
against  anti-sorial  elements  and 
whatever the Opposition may say if 
it is necessary to nozzle down  the 
people who are robbing the  people 
even if you have to use 100 Presiden
tial Orders to see that they do not 
scuttle the steps you take you have 
to do that.  Now, on  agricultural 
front we may even be required  to 
have deviation in our policy. In ensl> 
fication on the agricultural front is 
absolutely  necessary.  Industrialisa
tion must be there but industrialisa
tion cannot survive unless there  is 
solid basis otf agricultural production.

SHRI SAMAR GUHA: Sir I  rise 
on a point of order.  The adjourn
ment motion relates specifically  to 
the issue of starvation  deaths and 
the relief provided either by  the 
Central Government  or ihe  State 
Governments. He is talking  about 
long-range programme.  I want  to 
know whether the speech  that  is 
being made by the hon. Member  to 
relevant to Ihe subject matter under 
discussion.

MR. DEPUTY-SPEAKER:  I  am
very happy that this point has been 
raised by Mr Guha. My seat will be 
more comfortable if Mr  Guha re
members this and is  more mindful 
about relevancy.  In this case  he 
wants to know as to whether what 
Mr. Stephen is saying is relevant or 

not.

Now, the case that was cited is 
this.  There is a dharge on you that 
you are making a political capital out 
of the sufferings of the  country.

189* (SAKA)  Motion for 282
Adjournment
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[Mr. Deputy Speaker)

Rightly or wrongtly this is the im
press i an that you conveyed. Mr. Ste
phen i* trying to rebut that.  Is that 

ap?

SHRI SAMAR GUHA:  I only want 
to make a submission to you.  I am 
grateful to you to rcm nd me about 
this  The point that we macî is as 
per the official report about the star
vation deaths and the amount of re
lief given,  Is th*s toot a  relevant 
thing?

MR, DEPUTY-SPEAKER;  Anyway 
that is for the Housi to decide. I have 
given my ruling on’y on the  limited 
question about the relevancy.

SHRI C. M. STEPHEN:  About a 
couple of sentences more and I have 
done. Mr. Br su Wag made a reference 
to Kerala.  Well, Sir, I do want to 
focûs the case of Kerala.  As the 
hon. Member said we are rice-eating 
peoole and  we  are deficit  to  the 
extent of fifty per cent of our require
ments. That is why the zonal arrange- 
m-»nt ĥs been  created—the State 
Zonal  arrangement—and I am  not 
djsputin? that.  The basis of  this 
arrangement was that the surrounding 
States—Taraiil Nadu and Ancftira Pra
desh—would together meet our  re
quirements so that we may be able 
to carrv on.  What happened  now 
is that Kerala is s?aled off.  We can
not purchase the food grains from out
ride.  Every State is sealed off on 
the solemn undertaking that  the 
States will take care of us.  That was 
the bâig bn whidh this arrangement 
was made  But, what happened was 
this.  The Tamil Nadu does  not 
•apply that; Andhra Pradesh  does 
supply It* quota.  The other  State* 
have failed,

The present pos'tion today is that 
the Cpntral Government accepts  the 
responsibility to feed different States. 
But, the Central Government h*ve no 
right and the auihortv, constitutional 
or otherwise, to make procurement#

in different States,  You have  the 
responsibility but you do not have the 
machinery in order tp procure  the' 
foodgrains. You have got such an ar
rangement.  I support Mr, Bosu wtieta 
he says that there must be a national' 
food policy. That national fopd policy 
is not merely for measuring up and 
budgeting through but of getting what
ever surplus is available throughout 
the country.  That arrangement  has* 
got to take place.  And this is *' 
matter and I want to pinpoint on that 
I call the attention of the hon. Minis
ter to that.

I want to say in the end one thing 
My submission is that the Govern
ment is going on correct Imps but it 
is the Oppos.tion which is scuttling 
the whole thing.  They feel that by 
scuttling this tiling in this way  they 
can make us weak  Because we arq 
strong, and the country will go ahead

SHRI H N. MUKERJEE (Calcutta- 
North-East):  Mr  Deputy-Speaker,
Sir, in a thm House and in an atmos
phere  of  characteristically  listless- 
indifference, we are discussing  the 
qurs ion which  affects our people 
most vitally.

I am happy that Shn Samar Guha 
'has b?en enab’ed to have this opport
unity of putting forward the  motion 
which implies a reprimand on  the 
Administration.  I recall  something 
which I did a long time ago when I 
noticed the ineptitudes of this Gov
ernment that one can sometime* under
stand why people are wicked or in
capable.  But, one cannot understand 
why we are not ashamed.

As far as tJiie present economic con
ditions i*1 the country are concerned, 
I am sure, my friend, the Agriculture 
Minister will agree with me that the 
shades of 1943 had appeared.  It 
not a job that we have been able to 
dispel those shades.  The fact is that 
after twentyflve years Of our Indep
endence, people die of starvation in 
the streets of oar towns and in om



villages.  They come to the |fc*ilway 
Stat.pus in search of food end  pome 
kind of occupation to keep thenasel- 
ves alive and they die—these  ?nen, 
women and children.  If this la the 
condition of things to which we are 
reduced, I expect the Government of 
this country at least to come before 
our people with sack cloth and adues 
to tell them that we are very sorry 
about what happened.

In 1952, Pandit Jawaharlal Nehru 
when he wag told that he had given 
an assurance that all imports of food 
would be stopped in a little while, 
answered frankly—I am quoting  his 
words—

“I re?rei tint my words have been 
falsified and I foci thoroughly 
ashiATird that what was  al
most a pledge to the country 
has been broken".

He had the guts to say, the fnor̂l and 
iiilfcllcctual guts to say that but  the 
Govornmrnt of today is calloU3,  is 
cynical, is criminal in so far as  the 
condition of the people is concerned.

In so far as other problems  were 
concerned, after the partition,  so 
many problems came and Jawaharlal 
•aid in the Provisional Parliament—
I am quoting his words—

“In fact, I have often wondered 
why the people of India put 
up with people like me who 
was connected with the gover
ning of India after all  that 
has happened during the last 
few months.  I aim not quite 
sure that if I ha<j not been 
in the government, 1 would 
put up with my government”.

The People put up with him because 
Be could appear before them as a hu- 
fnati being and speak to them in  a 
*oice Of humanity, but here the Gov
ernment tries to dismiss the reports 
about starvation,  How do you dis*- 
jttiaa them? Mr, fl. K* D̂schowdhury 
I* from Coocb-£«frw. 1 have m tim©
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to refer to  reports about the oorie 
scenes in Cooch-Bekiar, the distress 
of the people there. Shri Samar Guha 
has gone a good o£ it. I am sure about 
it.  Can he deny the kind of  thmg 
which has happened?  Wave not the 
Minister of Relief of West Bengal* 
Mr. Santos Hoy or some such person. 
—1 do not remember narnos—and other 
MLAs of the Congress Party said re
peatedly that in Coocĥ Behar railway 
stat on and ehviVvherc dead bodies were 
found and they were dead because 
they did not have anything to  eat? 
Thev cou’d not keep themsdve.s alive 
In God’s good earth. Is it not true tbat 
Shrj Ram Sahay randey gave a spe
cial )met view to newspapers explain
ing how m some of his areas in Madhya 
Pradesh people had to live for more 
than two weeks on leaves of trees m 
the jungles and then they died? That 
was a statement he made to the press 
and now Mr- Stephen—I am glad he 
put his  comparatively moderately 
for him- I was arrnd he would out’ 
Stephen Mr. Steph°n—even he tried 
to defend the case by saying, ‘No, no, 
not very much has happened’.  How 
much do you wish to happen?  Do 
you wish a re-enactment of  1943? 
Would you be  happy?  Would  the 
Opposition be happy?  Would we be 
happy. Does it make us happy to say 
that people are dying that parents are 
selling their children in order to ĝt 
the wherewithal for life, that young 
women are having to sell their flesh 
because female flesh is dear ty some 
people of a certain fashion?  Does it 
make us happy to say these things nr 
do we have to say these things be
cause conditions have become too dis
mal?
I was abroad recently and I found 
pigs in most countries are better fed 
thap human beings in this country? 
Are we going to stand this  sort of 
things? And for how long? Do not be 
cynical, do not be callous, because in 
that cage you would be political cri
minals of the first water and the coun,. 
try will throw you out. There is no 
doubt about it.

We have an  acquiescent  society,
4,000 years of social hierarchy which
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never changes.  Shri Jagjivan  Bum 
knows in the blood of his blood and 
>n the bone of iiis bones that we are 
an  accquiescent  society;  we do not 
change  But beware of the  theory 
trf a patient prople:  when a patient
people turn, they will turn in a man
ner which you and I would all have 
to regret  That is why we want  a 
chatigc in our policy  We want in
telligent application of patriotic in- 
terest? m so fat as the solutions ()I 
our problems nre concerned.  Unlike 
Jawaharlal Nehru this  Government 
cynically disregards the sensitivity of 
our  people

Starvation deaths have tak»’n placo
I had occa*jon to say once before ask
ing an adjournment motion  la,*t ses
sion that the Government of  West 
Ilengal had 11k> gumption to say that 
these den»hr arc not on account <A 
starvation hut on account of malnu
trition  Malnutrition--my foot. They 
died bemuse of malnutrition and not 
lack of nutrition, wrong  nutiition, 
They ate leaves of tree* whit.h are not 
edible  Thev <ijc3 not die of starva- 
tn/n!  Nobody  dies unless  th*' heart 
stops; r>o everybody dies of  heart 
failure: nobody ever dies of any other 
disease?  Starvation  and  starvation 
alone is the reason.  In Calcutta  I 
have  thimgj, which remind me
of 11*43.  People i!«ime with a begging 
bowl in their hands and cry for  a 
little rice or  waterygnuuel  Heaven 
knows for >10w long our people would 
have to live like this and how,' long 
the langarkhanas should be th'ire, how, 
long would it be necessary for  the 
bourgeois civilisation to exercise  it*, 
philanthrophy and have these miser
able relief camps?  1  know relief 
tamps Iiave to be  opened because 
they hove to be fed.  For  how long 
are we going to keep our poor and 
destitute in special camps and feed 
them?  Are not they human beings, 
just like you and me?  We all live 
in air conditioned comfort  and  we 
iirnkt speeches. How long is this kind 
of thing going to continue?  That i*

287 Motion for
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a question which should be hi the 
mind of everybody.  Itiat is  why 
when elections become the topic, you 
all get Jittery; we all get jittery be
cause our people, if they really ask 
questions, will never get answers. 
What anjrwers have we got to  give 
them?  Cannot we feed them?  Many 
things are said. The global situation 
ia wrong; the inflation is there,  this, 
that and the other thing  Does that 
feed you?  Why should our people ac
cept youT idea:  the population prob- 
blem js terrible; the Rome Conference 
would be something,  iet us wait for 
twenty years more.  It cannot hap
pen  That is not politics; that is not
life  We have to do something about
it

Motion for 288
Adjournment

Have you got  that sense  ol  ur
gency?  I nsk you. Congress Members, 
many of you. are our friends.  I am 
prepared to trust you. That is why 1 
sometimes pursue policies which may 
not be liked by my friends on this side. 
But 1 ask: are you serious? If you are 
genuinely setious, what measures are 
you taking? Mr. Jagjivan Ram came up 
»nd said the other day that there was 
no real shortage and if whatever was 
available  could be distributed in  a 
humane fashion, the problem could be 
solved.  God bless you, go ahead and 
do something  about mobilising  the 
enthusiasm of the people.  Get P. R. 
Das Munsi and the rest of them  and 
get others from the other camps also 
and  get a real  food corps,  young 
people who would work and get rid of 
your  miserable  bureaucracy which 
stands in the way.  Mr. Stephen had 
the gumption t.o say that the opposi
tion sabotaged the idea of the taking 
over the  whole sale trade in  food- 
graina What a wonderful idea? For 
a  Government Party  Member,  for 
Mr. Stehen to say that we on this aide, 
some of us have sabotaged  and  de
feated your policies, what kind of  * 
Government  or  you?  You  say 
you adopt a certain policy and then 
you put up some excuses and say that 
because of Jatisangh and fiwantantra
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you can’t do something. Is that 
polities? VH Is
that humanism? L do  not understand. 
This country ihbulfl try to Wake up to 
its-reepons&Uities, th a v e  a hell of a 
lot of material but how do I deal with 
them, whssk f t  is things is a IM a n  
problem. Gandhiji had said and said 
this repeatedly. v No sophistry, no 
jugglery in*fl*ures> no argumentation 
can explain away the things in' Cal
cutta and elsewhere.? Trom Assam to 
Gujarat in Madhya Pradesh, Orissa, 
Bihar, West Bengal and Cooch 
Bihar, Midoapur, „ Bankura and Purulia 
and so mahy other places, people see 
what is happening. No sophistry, no 
jugglery in figures and no argumenta
tion can explain away that thing. 
Something has got to be done about it. 
But I do not see any sign of an aware
ness of this. We have had a plan for 
so many years. Why is it that we 
hear today a repetition of what we 
heard in the British days, when the 
Budget of British India was supposed 
to be a gamble on the monsoon. Even 
now why do you say that? You had 
a great green revolution which had 
produced wounderful results. Now 
you say that the monsoon has be
haved badly. Drought on the one 
hand and*'floods on the -other' have 
combined to bring about famine all 
over the country. Why do you say so? 
Why does it happen in 1972? We can 
deal with problem which had been 
created on account of the Bangla 
Desh crisis Why don’t we have fore
sight enough to do something about 
today? I am not going to blame you 
only for what has happened "before. 
But do something here and now. What 
is the idea of a Plan? Do we still live 
in a completely anarchic society? My 
friend Shri D. N. Tiwari is here and 
from 1952 onwards in every session he 
Points out that Champaran continues 
to be one o f  the most backward tirias. 
Nothing has happened there. Qandhiji 
started movement in Chahaparan 
because peopletfcere lived under'vtry 
difficult conditions. Champaran is very 
«Hich m  state «*tti<tf»fert th* au d i
tion is the same. Then why have we 
a Plan? m a t  $  the *<&T 

2501 LS—13

so is it not necessary for us to 
examine the implication o f what is 
happening? Why is there, at the same 
tizae co-existence, talk about self re
liance and talks about aid from 
western powers in particular looking 
forward to Kissinger's visit and all 
the rest of it? Why should we go 
on having this kind of plan?

Sir, I do not wish to prolong the 
agony of myself and of my friends. 
This is not a matter of more argu
mentation and putting up figures. I 
have got a whole lot of figures, but it 
is no good referring to these things. 
What are you going to do about it? 
Your public distribution system has, 
if it has not collapsed, at least broken 
down to such extent which is most 
damaging to the country. In West 
Bengal in particular where the politi
cal climate is important for the future 
of your Government and for the 
country as a whole, the temperature 
of the people is at the boiling point 
because things cannot be tolerated in 
this manner much longer. But that is 
not the only point We have to do 
something all together in order to 
solve this problem. For that, Gov
ernment first of all has to have the 
humility to go before the country and 
say that they are ashamed about 
their non-performance of what they 
should have performed. They should 
have the humility to go before the 
young people and tell them that they 
have now been able to satisfy their 
aspirations and their soaring hopes, 
but now they are trying to mobilise 
them in a eountywide effort. That 
means injection into the bureaucracy 
and the apparatus of administration of 
a qualitative medicine, which this Gov
ernment setem* unable to bring into the 
picture and that is the participation of 
the people. Dr. B. C- Roy once tries to 
chanlge the'definition of democracy 
given by Abraham Lincoln by saying. 
"Government 'of the people, by the 
people, ior the peole «pd with the 
people**. He added, ‘‘Government 
with the people’* to the definition. It 
is a good idea, the participation of the 
people' in Vwa?ything. Ybu * Will -vet
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that only if you have genuinely radi
cal policies, m which you invite the 
other parties to cooperate with  you.
It is only on that basis that you can 
do it.  Do adopt those  policies  if 
possible you have the least little in
tention of doing something good to 
the country.  Otherwise, this situation 
cannot last.  We are speaking only a 
few days after the birth anniversary 
of Jawaharlal Nehru.  He used to 
to care a great deal about children. 
Today a hundred million children, on 
a very low computation, go to sleep, 
every night hungry from day to day, 
from years to years on end.  This is 
the  condition.  Here is a country 
where 14 million children go blind, 
because there is protein deficiency in. 
their food  We talk about the great
ness and glory of our country,  the 
grandeur of our political leadership 
and so on. We have the gumption:, to 
do that.  I ask the Government to 
have some humility, go before  the 
people and tell them that they  are 
ashamed of their inability so fir to 
deliver the goods to the people which 
they are under promise to do.  Then' 
they can go forward, if they possibly 
can, to proceed with those  radical 
policies which have been repeatedly 
adumbrated  It is on that basis tihat 
I support Mr. Samar Guha’s motion. I 
believe this Government deserves and 
requires a slap in the face, a repri
mand, on account of their failure in 
the sphere of their food policy.

Graft* fa? :
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"All talks about  conquest  of
nature is bunkum.  We can only
adjust with nature.”

wf̂ mr ^ wtt totOt % st*t% 

ŜHT T|*ft I frft  5FTT5T JKTTCT 

iffflT, fwt r̂w ̂t̂rr 1  ^ ffofr

vt *n[  ̂  y? $=rr fa 

•w4t ft ftwtf spr *&arr*r 5t tttt |, 

%f%?r t?p fsp̂rRT ̂ r % ?n% ̂ iTFnfhr 

®pt f%̂wnr fwi 5T3T ̂  Pfiidii 

£N? t̂ %far 

ft* *ft  *nrc fc «t  <fr ̂tr̂ T
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T̂TT % TRtipFT ?r̂T f̂*TT I f»T srfN̂rst

vt wfc ̂ rm% Tsr  r̂ r̂ 'tt 

1V̂rrT  r̂ffiT, cr̂fr  f3? jf̂ nr

% ?TPT sq̂T ̂  Vt ̂PT̂T ifr tfPT ?5TPT 

 ̂  I

r̂P WX % Vftr. TOT ĉTT f  I 

*̂T ■jft M?,l  «IHd % ̂ «|lrt H'q} d+

mf̂ Rr  T̂ft |, m$r ^ r̂rat | i 

mrw  wri q?ft  ?iff ?̂?ft

r̂rf̂  f̂rJr f̂ f̂r %m

snfsr stttr  if %  r̂§ 1 T̂f *%*tt

T̂T ̂ T I I7? =f?t ̂ rfw ffft  n̂rffrr J

r̂?r  ?rqt  ̂ »Nf |,  3̂%

f̂ r t'z |; ŝir  fer  |, arfrf f̂ rr 

T‘44‘ T%t  5r:rp’ f7? <iv.̂  =ji<i  ??r

?t ^TT W* ̂rrrf ?ft ̂ T vr3T t ̂ T̂ 

?TT5T ’TT̂r ̂rnr  wr %sr  r̂?rr 

% *tpt jqTir to i

16.00 hrs.

V* Ptit # q̂; f7T#?PT ̂ T?IT ̂l̂ dT ̂ 

f% 9( fiif iTlT f̂TZt ̂ t ̂fi

T̂ %3T if ?̂TRT ?T50t ?TcT  I I 

f̂r r̂%5T  i f%  f̂ rf̂ r slrr f̂tr 

T'R?!' 9T<T  ̂ I

sfr® ^3ff  ?rRwr, ̂  r̂r

9T̂ if  ?TtT m  f^ Tt̂ T T̂T

5T̂T-5TfW 5Pt ̂  ̂ TT ̂f 

v̂xjfcT  ̂r  ̂  «l f*i 2f ̂tT'O* % f̂PT  *T

ft i i¥  *tr- ferrf -

TĈ RT  ̂  f̂t cK5

5TT5T ap̂TT f% ^Trft

1896 (SAKA)  Motion /or 294
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[afywf̂ TRrg

«w< ̂pt T*rf qnc  ferr,  f*r tot 

*ft xr$ *m to ̂ q, • 
to wr $r *ffa «n̂r % w% % ar§?r ar?T 

qfo r̂ id w  | i pr  fa?pr 

cr̂T  qr |,  f̂r *rs ̂  wtt 

T̂fĵ  fa to q*?r $q f® JT̂t ?PT 

*r,%f*RSTR̂ S*T3rt ̂  ST* srspft 11

$ ̂  ft̂ rr sin ̂ srttt ̂t̂ctt «tt- 

r̂rt ?rfT f® sptjt  |5rt, <r?ft grw ?r?r 

11  *t  *fpt <ft ̂  §m % sra 

sft̂ r tr  &r % m   ?*%,  t 

towt ̂ %?r̂ t̂p fafHd 

w-wii % fan t̂t,  *rq«n % Tr̂TfeiiH 

T̂ |WT 153 sfSTR  5*T fcrr *T ff, q?T 

|HT vffor ̂t-ftf%*T tit 3TFT  <q, 60 ĝTR 

23T 3CRT3T ̂  faTOT TOT, 5 ̂pTR sqf̂ T 

fTRtRTR fawimi vitim  % wt 

r̂ vk $ mft —$ar

 ̂̂  tot &— m̂r hr t| $ i str *r 

W^Tcf ff I ?ft TOT £f 3>>f ffirewn 

 ̂  f*rarr % g?r ?t zrf zrzm 

*m fkm § t ft tiff wfi mmtzft 

*r ̂rarr?r  g,  ff% qwrff t 

TOTf frft93r«T5r**ft̂  f̂ĥsr 

*t ro m m  5. mr «rrsftr 

5*T tfTST  ̂ STT̂r ^RT 5. 7

to f*rr 11   ̂^ fsrĉ

dWufiw. '3TT3TT ̂ Tff̂ 

v^hvrrvvr % ?nqsn? *fr 

fwr $ to % f?r% srmr tit srs *fr

*# *rf̂  I

-«f?T<t SfRT ̂ !Tffw?lTOi tarr̂ 
f-«0fRnp »m?»ff  ̂sft y® ̂ rr |, 

?ft r̂f%?f k w*ff # %- 
«B5r?«fk 3*4* ynjj ^

*anf̂  i *f r̂rjiTor stpw

?rm̂ rmr   ̂i qr̂rr ̂tif̂ t 

t̂  jfprin ̂tt | i striq- r̂Mf-
far̂TT ?n̂ 7 3ft

&& fafTT  T̂  T̂TTn *imt 3TT

 ̂«rt ?mr ?Tftr«mr vr ̂  ^
to  <$* sfr̂ V ^ t|  «rt  ft?

*f»to  % stfem   %  fa#

*fWI?R r̂ I vSTHT | TO% «R*ct ?̂T%- 

T̂T fft TfT |—5TFT  flf̂ T

?RT3r to?t wrrrr  for  ̂ T̂r  t, 

ĴcRT ft ?rq-R r̂?rsp rT̂qr #?TcT
3   ̂ I i  wr tot

t ? 5 *rrcr  nr  fT w.̂n m
?%t ff,  ?fr cftn <m;  ^

>̂̂rnT 3fPTT«r ft  t-?r WTTrT
TOtfSfttffcnrl %r\r  * 

f?fR SFtT̂TR! ?ra TX Tgt t J sftfaqr mr 
%T& ap̂T I fa ’JTTTcT  TÔt ̂
f W ̂ ̂  TÔt ̂TT  % «flTC fat
fa ̂  vfa f'PcPTT  «rsarr  f*rrt

T̂̂rrw % ̂TRn 5r focHT  fTcft 
t i r̂f̂T'T w fsrw Jf inft ?w f?r«rrT 

 ̂ fiptrr *ftt i

*?v  granr̂on tft ?tft% ?rm% 

—% 5*rrt arfrĝncfârr 

Sf tfRft ?TT̂TVt arrft?rn?T̂apWTi fw 

 ̂t̂t | i  *rafNr «rh:  »rr? Jr

31#  5m[JT  ̂qt̂T 5?T %, 2|̂T

f̂t m??r *r  wrt% fr*rjr

$X JT̂ nrsr %  t f<& rfr 

 ̂?t Tfrt Hp ?rm qpft w 

3TT?n  | xftx qm$ji&wr  tit
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wr'*A *r$t % mm | i

vtm  nm

S^wrart i t ’srT̂rr g fa  •

** <TTfa<nT*ft tRTOff

aft jpfTr̂fpr s ft i

3Rif fâTT % Hsrsr if *t *trt 

sr̂ T  i va sm f̂ n: Jf

15 w  z* zrpft 380 mttw m$ ̂ r 

%TGTn §*TT I I f̂ TT if̂ ?il?f 7 

tTP? HrT ̂ T irfafaz T̂TT  f̂T T̂TvT

*r? sfafa? 15 srra zx *rr | i *wf

tft?  STF.  ftsff STTR $t ^ I 

<ft fapsĵr ft f( n̂Y, STR if *ft 

*F*ft fflf I  T3?t  % ?TT«ft?P

qft 5fgar ̂ ft ?r r̂aTnT I | %

f̂t̂f ftjifl, vTfarf ̂ani  fcitf fa 2 ̂TP?

15 zm* f̂t̂t ̂*rfr fa* qsrrc fsrr

qr,  wtft  56 |5rrr f*rx?r  qĝr

w ,  w q̂ rr tin wz arsrrf

%  *nw, Sirr ?mtai | fa r̂ 

srest % toV >Tf̂rr r̂ff? i

T«ft % S’c’TTcTn % fa* JTTfffrR

f̂̂rrê n:   ̂ ̂rrcr *?tr | i i*ft

*E**rr | fa 95 ̂ 5tr m

fârr % fâr |?rr «tt frfa*  *r

 ̂  q?P f?TfTf 5TT T$T | I

%TT ̂ RTST I fa ̂  *P*ft n qft 3frq I

faffRt spt  *3 #•

fa**  ̂ I » argt *?t*flqtfe» t'w 

awwff nft i •

qffiyift* ̂trtf  qrcw-qwMffrrifr ‘

1886 (SAKA) Motto* ** 298
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^aricPTflk^ t̂̂ fr̂ T

I  25*̂te*?tirprw *?r

fafTT mm* *t I I * *TtTcT ̂ TTVR

% *r$ «rnrf t̂̂tt ^ tt g fa fafn:

flTsnx ̂t  «rnr ̂t wrt

% ft *r ZTT ̂   % ̂qr $ <jTr

spV  jptte ^ 1

«ft ̂rrerm tut aft?ft (wt̂ttt) : 

n̂rrrfcr ^ ̂  ̂

srarra <n:   ̂̂rarf ̂t t̂t |,

?s%   ̂f̂ 11 «fr |«rr g 1 «rnr

t?r % *?£ sr̂*fr ?f  vt fâfafrr 

3tst fjpurm srtt | 1

?! %apsr <rmw, #«mr, ̂ 5*fafR, sfo 

cnrww, *rsr sr̂w ?nrr «rnT sr̂ff if 

fFrf?r *rtcr tfm ̂  qf̂ »rt | 1 

sptf TTSpftfop *fgt I, T̂t 

<cr«fppTOi t i& m ̂  f̂fr 

ffJTTsrr* «n̂ ̂ r 5R«w  srmw

I *

f® f̂wt fmf %  fa fwfa

$cRt fâs ?r̂t l-fasg *rt ot»t* ?ft 

wsntt ̂   | ̂r 11

rr$? firer * ̂ r fa ̂ Ttf ijqj ?Tft ft- 

f̂îcTH ?r̂ r apr ffiT%sr |-«rrr 

%* sfit 1

“Possibly for the first time,  tihe 
Assam Government has  admitted 
that at least 420 "persons have so far 
died if recent  weeks  in  various 
parts of Kamrup District.”

 ̂426 5ft»r tit *r̂

qT ̂   ? irfajT I ̂  ̂  arr?r ?rt
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[sft atimWTO

zr-Rctfw 11 fa  ̂m  *** % srraTT «tt 

g*r  fcsfr | fa  ̂ *r?ft

JT r̂m 3tt% | sfft ̂ r ̂ r  ̂ r |- 

‘Nobody ig starving in India.’, says 

Ram 3VgSr#3Tt I  ̂  ̂  ̂ft 

ŝw* %

t—

“The Chhatisgarh people are eat
ing grass and animal feed.’

% n̂t |, *r  *?*■

T̂STRT̂ft̂ Tf ̂ T? | 

fa 9Tfow3 %gfor ¥̂r wrfr % q*rrc 

qr  *it §3r | ?ft to sw | fa

zrf r̂̂pprfy m*m jptf q?ft *nTWT

nft |fa3fTSTRmFT̂ m̂:CT̂t| I

5f̂ *fr»rr % wq |-i 943 it «r»rra 

%  ft - ̂r wt spt  tor

% ̂  % varrfsrsR 30 vmj tfPii 

*F£  1  *5 lTm fnM

SptfTrf STWT *rTcTT «JT, ̂Tfan* 5R eft fTO% 

OTfff % wsnrft  w r fa#)- ff

fatft Wf $  St*T % SWT  t I

%n to *sr % 3?TT  sttct I, srnsrf

*r>r ̂ f  |-̂ r ̂TcT' *t vff

«Tf«ffaR *PT?T t I

VTOT I

«ft utram ttw  «iWt : srsft % 

snr«r-£fa  | i  irar ss sjs ̂ '

«rt |,  s?»ft ?ft  stff  i

xnTEipft ̂ snrt mvft fa irnr fait

300

**,  vft *Tt-3*m 9$ «P$*fT fa 

r̂̂rf̂ Trr sr *ri *«pr  |, 

WT ?T$r TO ZTTrft fâ T 

tffTTT ?T̂V $, fa?Pfrt 3TT|T ?TTnT tlcTT 

&, fanfc TR  SRft ̂ ftW

nft |, qH T̂TTF *TC?t | I  tffa fa'T’TT 

m? ̂  | *5*wfâ 11  JTJTT | ?

F ?TPr W TT TT̂TSTRt T* Wtrr  11

?r ?̂T f̂RT  5RTT m  # fa 5̂T 

apV TlofgrRV ̂ q̂r f̂r ?TKift t̂rTT 

5> 3R *§£  qr«r qr  ff̂V ̂fr̂TT tfrc 

fa?ft *pt S¥ % ̂  ̂  f%rflT arr̂nT i

?rtpt stt̂ % srr̂ ?ŵff

 ̂̂   ̂ I W=R ^ t fa vff̂t WTT 

3|T% tfT  STRjf)1 Vi  % | t

^  ?n̂*fV «jt> f cj *t  $',

3f w it wt? f ̂  ?r> ?r?r ?r»nr ̂ sffrcr'V t, 

fa  ̂ f̂r

wttt  ?ft zr̂t | mm %

wzx i ^ feefo | t  fa?t r̂Vr

fon̂rsTR | i  2Tf r̂r fa 

T̂T %  T̂«( ̂ 5T$f fTRT, ̂ R̂'F

f̂  TPTT f̂̂fcT % | qpft 3R ?TT?n"T

T̂ n̂f ?f\ wmx spt  t̂%t fa

5rm ^r  9r*rcrr  ft 

?rtr̂ €t TOrĉft ir?p far *ft urnm 

^^qr t̂sjrT^Tffq i &r%*r«n: 

 ̂  f̂r Jirtrm  fa<ftfâr' T̂t 

jfcfr |, srf 'ftfpt qr ̂ r ̂t r̂it #?ft 

qr f̂ T «roft | «rk t̂r «rn: warwt 

Stafft,?rttrifle  *n ŵrr wrt 

i(  iĵ r mtit t * W r̂*w ̂

Motion jor  NOVEMBER 19, 1974  Motion for 
Adjournment Adjournment
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mm, srrsr tfst *rsft% Uj$®?rr g fr

*r«Tr sr$ar eft srnrnrn: *€t  *f t,

fâ r  % *r*nraK   ̂’sr̂ 

wwnff mm T̂t |, sftr ar? arnet stfa 
***** ̂  srtjt apt ts«p 5ft «rrat t 

*13 3n?r ?TT*r̂r srr̂rt i eft w  % «t̂  

wgt sr̂r irjft f̂rfcr | 

fr*fo ̂t <rerr wFn̂r % faft *ff  m  

^ ?  wfr ̂  ̂ t «rf*?R? f*ft<F£pra 

fa*SW *RT t, *̂ TTR spV cTTtf? % Sferr ft

|,  swr* %aft srsffw «wt  *rc 

 ̂ i ? *T«rf?R*rr wr | sfk ̂ rst 

r̂ ̂   »̂>r ft sp*ft  f i

afcfT TOT | ̂  jtt ?

ŝrrrer, *rs*r sr%?r % ®rftaPif 

fâTC, SPTO t ̂  iFT ? mr. 

fterr eft   ̂  ̂  spy   ̂  ̂

?TT5rr fa q̂ |fqirr *st wsr *PT IT? tr*;

I  | f% ̂PTT % ?S|ft ̂ eTR%

?mt ̂TfiVt sfk  *rm% 5T|V T̂ft 

^%rr *qfffo ̂  ̂ THTt ftcft § I Srfa* 

*rr«r ftff* *t ̂rrfcrr g f% wft m&nm&n

TT «Ff  if tft tffcz ft mTcT ft

^Pt ̂  ?f̂3r £ *rwr sft?r

TO,  ^  ̂ |  i “̂ v

’nrc*  |  eft  ar??  <$*  sf̂r,  ^

^^srf eft«r?iT<rc*v, «th:̂ R|»r

*nrfftw$*rs*fa?rfnCf§i *wgfin*fr

 ̂ st* ̂   ifft

^T  I W V̂plVCtvtyiRST

*r <C* ** ?nrnf«w %

r̂«pt»5#̂f%aRr%%w?rr|ifr (i

 ̂  ̂  t % fraw sft*p f̂ww

r̂% «ro «innrffer to (artyî vk

ti  sft, <ft?r ’Err?r % wz?; ̂rff to?t ?nr

?*TT| ¥T %  r̂ 4% rftff ̂  9 

 ̂    ̂  11

200,300̂   • Twwftm ift xiwr

 ̂ M  |?rr ft*TT i *rf%rr ̂ qrift

¥qr  ̂ I#  mq-»TT r̂ ffe % 

Î f5Pn|,5fT̂ 5nraT | % fgr q̂- 

f*n*n 11 *?r ?nft rr̂r  fir*   ̂  ̂T 

qr̂fo fcT̂TRl T̂qr̂ T qft 

 ̂  1952 % WWTT  ̂  I WT3T «ft

t i   ̂ #?r f sft srrsr «ft 

l̂ >fwF?TTO5T̂ >f>ft 

r̂ff(T apfffift qTcTPTRr % ̂  ?TT̂T ft%

 ̂ ̂  ̂  ̂   | srfi ̂ t *nrwT

vt  f̂ rr r̂r tott | i n̂rv ̂  % 

*w*FPr&n#?£teft i ^ r̂̂ tcrrl

 ̂   ̂?FTR q?ft 3PT̂

?fh f̂t*ff *pt sftf̂ wt spt f̂tfsrer 

v’pft r̂rf̂T | ciTcfrrfi?R; ̂r ̂ q-̂ fir 

*J>iriT  fV ?>rr i

ttw wff ̂ wt  qfr ?nr 

*fl*r wwt % ̂ tt̂t, ?rr  *rh: ?ftnr 

f ̂ wt ?ft ̂ftfeRT w?rr ft <tott i ^

?ft»ff ?Ft STC3TR ̂ft cTTO %  ftr̂PTT

r̂ffir  i «rmhr  ̂  fw k aft %

?TRt STRT  *R  *RIT «P̂ I Ĵ TTT̂

?rvtt % ̂  ?rfir% f»r̂?r «fft «ft 

tn*ftarhrt̂ sr |fv  ̂ wrtfqW 

jtrtt  ijffot f?rvm w* t̂r «pt



tffcr* m vwrcr *rt  t 1 ftr*

vnf* «ift m $  **r *rcr *t 1 snrcrr

27 ar*r % arn?, *rr tfmnff % w 

srcm ift $p*?r  ?rv <r£%  w *Pt 

wm̂i   ̂ff m  fa*j*cr srftrfa * 

it  *s r$r g 1 *rFrctt 

aĵrjpF %  *fr twr sr̂ mr % f  ̂

sr̂r 5>tt  <r?frr  | 1 *ft»ff *Pt ?tt*t 

fjR*r t̂ r 'TfTr 11 qrtft  *r̂fr*rr 

|, STOt WTO pth «w! «rft  f 1

for ?wf t, wfa «rc srfaverc 

orfmwT fwT t «fr?r sr »ft itvpt w 

*wr <ft tft«r v s*  'ftfotf $?t % 

sftr skt  <r*srnr t smr | 

W. ̂    ̂ tft ®t* V* ̂  *Y 3T*T?f

*?t 3rr% 9t*nt 11 *ftr *nr & srft 

qrajift ts *nr<fr & ̂ srt  ?rff fârsn

Wfft pirt [t»V STRT  3TtcT

if r̂r?rr q̂cn

|  rft  srrfart *#fW *> ̂ r, qrtft 

q&fofatf$*rrtt «m*rr**t *pt ot 

sttt ̂r | 1 fa?$  tft *rr<?r | fa 

rwr tft irsft̂
In normal circumstance* it  doea 
not function and in emergency  it 
collapees.

303  Mfcttoft for

srnT̂fassft ?rt w  f*

sett fftr forf̂r Ŝr **r#

JTOfaKt1  3ffW 1   ̂ 'SflW'  ‘

Mdtfafr for,. 30#
AttjtflWWwWT

s*r

5flP  *T  t
Now yo* will have to deekte whe
ther you must continue in power.

* *f  g xtr̂t ff zmr% % *f

fW  f* fipfT I %fip*T VFZ t

? ?r>r 3%  f  T?rf?t

sr*#  f'Twrwt  ?rr%  5ft»r  «rU $ 

mt*X 5> 3fT? I iTcfW ̂  % wtt ̂  

ft \ WTT «TT ̂rt t«TT

«rr,  gr?r̂ft  % sr̂r if

r̂rift’ f̂pr̂f)- q*u  ̂% ̂rrsr ̂*rrwt 1 
^  ̂r wfln&n | ? *5$

r̂r t?t f 1%  5̂r «pt ’t«r»rtt *
r̂w ̂   P? *r& ̂ r  <r 

t̂r  f?r̂  v»rwnT ̂f*r

Ŝr 1 tr̂t  ̂ *rer wr̂t,  1̂% 

imT ^ I ̂T<wt 5TTT «rcrif*f ̂5TT 
wrr 1

*rpr̂ ̂   art % *$r :
Government by the people, for the 
people and oj the people.  But  I 
will say ttiis Government is not with 
the people.  This Government  is 
with power aad without the support 

of the people.

*fff* anr stn W»r  | *% V* 
frff fTT̂, f̂ T fvxt  *pt

mvsrm vt wr, tft eft ?wit t ̂

sqTtrr I f’RTT't #t*T  ?f*T vt?t  ?ricfl- 

If ft 'ft vr*rr   ̂vt ̂  

qx .mm I<t5wlnrtê »rffww 
| ttfrr̂  fi «mr̂t * & " 1 

I# v̂ r'f̂ rprr'̂ T̂ 1

NOVfflKBBit- lf,1974-
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**rr<fr **r % trrr wr vn*r w i  ■ 

T̂Tf?»‘t«ft̂'mr<r9rKf  ? ?rsr? 

ifar ̂ftimnFT ̂  qenr | f *r*T?r srnrr 

$ *r$  ft <rar $ i fcr * «w ̂»rf ̂  

$?ft sptf ̂  fftft | reran *ft fft ®r<n 

11 ar$r =srf̂ *ff ?raf *r$f ffeft t

J*f

3 arra *rr?ft 11 *fWT vr qpfl ml

®wt jfflrfwr arc*t 

|, ̂ ;r waiter *rfa ^

sfe  ŵrr? 1951 $r?r<rrem:f*T 

5«r?t *ft xf t far frwirT *farrft *f>i snrsT 

f̂r t̂t | ̂ rtft ̂ t sfwt ̂tst ?̂t %, 

?r*fer m srw ̂  Tfr t • *n*fr $ 

sr̂rr*- %5ftf̂rR|̂r̂t f*r̂ %<rnft 

*rr rota *r wr srrr ̂  s?r  | ? *«$ 

f*rq *ft fast f«rl q̂NfV *t sprs | ?

q̂ TR % TFft XrmTn̂ft

*TRt q|q7?r ̂  *rm vn wt #■ jft s*cr 

| ? fflj  *P «R V arc sst §*rr 11 

jTf »■£, * f*«;  t*r   ̂ 

ttjtt 11 afi-r s*r *Bt *Fn%  wt?t tft %z

TJ% ajif ?|r ̂ JftT I fzff̂rwft  VT

f̂ rrvr̂i ŝ*pr*WT*rcrR¥|? s*jpfr 

*ft sffcsr ̂ m   % v?*t ̂rsrq̂ 

*rf *ft ?ft $*t qffT ̂ tt *rrf̂ 1 fw 

’ffTTVt  HTH arfT̂T ̂ TF̂t 9ft*  *TR 

femft *7irft ? ?m r̂fv ?a*ft 

*$t aft, srrs <tt£?  sftrar ̂

*P*ft «fr, 3»ffft S?fT «IT fa fT tfiW 

*rm <9R  spftt tot  ̂  i*frr 

*fr»m m* *t  stsft 

^ nw* mr frr  ̂ i **rfwr tc

*tn *Pff ̂  f?r% 1

*r *rt firer «n 1 ft, V5

r̂r wf  irrr % i fa* **r ir qt»r 

wf tos% | / <f5T̂r % 7tt wf «r«fet 

I? fiNtf̂ prrtnmttor

 ̂̂r   ̂ 11  vt ̂err ?*t ̂ nm

ŜffcTT I  fTTT  | ff! f«r̂ T̂

fT*j5 to ̂rrq 1 frPnr *rrr ?sr#?rr9r 

fTTsr̂r#̂ *&rfm vx t|| 1 m m' 

T̂̂rrai *r fir it | «fk *ei*fr 

 ̂  qr?ft *ft fsr̂rr | JtPct 

stpt  r̂ B’q̂fwr   ̂  11 38 

qrw? THt vt «ft snft*r stpt v* x%

11 s?m snfr̂r wf ngt  ?$r |, $$■ 

ir to % srnm f̂Ttsr mr 11 

f̂ rtzfmnr ^  r̂r 

11 r̂̂r im fm grr

sprtFT̂ Î w ̂-nft

sr̂rr,  srfĥrr «rrr wf *>$ ̂t?T t 

*rnrf  f̂r?r srrr ̂r  ^tt 

%f̂ n  f̂snif ̂  | fsp wnr ̂  f?ror> 

<tt ?rf̂r nflr  11  ̂  vr̂* ar̂r

11 «Tnr'T«Pŝ 9r̂ T̂̂ t>«fNrm?r?TT 

n̂c & | ifairr % wttt i r̂ «f> 

ffTT 3RnR «P̂ | ?fk ̂  fartfast 

Vt  | I sfta ̂  % »TT  I ̂  ?TTO 

1,5r̂  ̂ 3f | i 3rfr*r mr 

| fsp ̂  m its |,  #?r  JtVcrr % 1

«frq-̂ ft | ft ip ( 1 ft «w*r«rijrf, 

apn5f«Rr̂ vgwir̂ r̂«r̂ » 

if ft% fen |  %, W t# *tem

fCTP?̂  |t̂ ̂3 <r̂r
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fa 5FT$ frT ~3Si % 'STHT *nfi.ST, sfaKT 

v&ft  f sr> ~5T ¥t & i

3SFF ̂ T«Ft *pr *t f̂fTT

r̂TT eft WmT *  «TfR r̂rrjt $*r 

%  ? spcrr  ?Tr£ Tr STT̂ TfnT

sttwt  tfnrr ̂ tt ̂ ?  (s ŝfa) 

ift * ■sfr f® wzj t  srmT 

mm ft | i 3̂1% £t s’gT ft fa jtw 

*tft *»«rn- <n mr, ?%t t ̂  %?3 

nft̂ T$T| TTfFI ̂ *<T ̂ Sfjft S  t, 

facF.*T SlnR *TFT *3t |, n̂V t T̂T I I

f̂w; ?t sg r? f̂ T fa wnf

STT̂t TRf T%

r̂ wr »r,q- f%% |tr £ i fa?r fare 

^ * W ̂TT̂TT *T? *TCT ̂  t ̂  n w 

7̂ dV̂ ?T ynr̂'T f̂'ITT '3TT 'R’̂'TT  ̂I 

«PTT St %̂ T̂ffa*%SRt n̂t I ?

tp^t  srrp̂rfpr-w *rr*w ffrmi qft 

 ̂  % %?sfar  «r*Tr t o  Tift t,

**TT*ft  *T% 5f WW T̂t t, TlfRT

qfsrft ̂ ?m it ̂  stst* ws*r T$t |, 

w rfr n-r?t ?r srcf<s*T ̂  |, ri sr̂ m 

*r wx TO f  ̂ fa*TF=r  ««t  srrT<Jr 

JRftwrtfftT̂ fspnî  ir̂ fTTtTT 

fem?T wr*r T̂t ?#t

5TT9T* <7T ̂TK ̂Tt ̂ ST̂t fn?*T ̂?t ’Tf 

^T «̂jftcTTf %*PPfo«T9T£|

*ft ̂ To tw ifhrm T̂t (faffTRT-

wn)  *£w  snremr tw f̂t gfWt *Pt 

*̂ra  srtft | *Rt  | fa ̂tjt 

t̂ w mft |Wt
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^  *r  ̂  ̂ w  vr sft *ir ?mmit 

'Tfrara-   ̂̂  t 1 r̂̂ft wr̂ tttspt 

*ft I farTjft %JT *Pt *TTnfV

fŵ rr  ̂ ?̂t t T̂Trsft̂ % fa#t f;*Tt 

t̂¥T ̂  ̂ Tft 5Ft fpft 1 9̂T ?T «ft?ft 

îrfe?rrf sprr | |   ̂ ^

t̂ht,  r̂r  ^̂ rr,  ̂ftet *$r

 ̂    ̂   spTtr ? 1 mt ,̂

*f wr % -*% 11 inrv+i5̂ qr̂f sjrr  *r 

smf’T top? w zrwitj q- r̂?r?fti->r# 

T'wt  ^t srniKt «ft %fâ -3̂% »rr«T 

 ̂ t̂ vft  spr  f- i

f̂r%*Tfr  %?ft  (*!f?rtarT̂)

* JiT T̂ t Tfâ 5(T7  fV  5PT

T̂̂ft ft ̂  ?rrt  ̂1

«ft «mr w jf  %

*r»- t| t  ?TTT ttstt  *r% 

% 1

*ft info tr *ftarei t|t ?ptt *r̂r

3fH Tft T̂cft f- rTt F̂T jft̂fTT ̂rTcTT 

f ?Tk TJPFT *T5m ̂  ?TT̂ ̂t ̂ T̂ t I

inr ̂  ̂ t sft *TcT <Pt ?rnr ̂  i  ̂ 

?tt̂  ?ft * fw * % qrm 3tt wr  ̂  | 

fa ̂TFT ?T*t ̂ T *TPTT ̂  ̂t «tVt ̂ TTt 

T̂TVR % | fa ifFTT ̂ n̂TTf

f̂t, <?P TV*  t ̂rfft *Tt fap JW  T

*t vrtr  ?rrq> yTVR ̂r ̂ 5% f fa 

vm  n̂*r ̂ rt, ̂ wftnrt *t 1 facrrr 

qrfW *rt 5R?ft t   ̂̂t ?rt «pt»t

T̂TT t̂cTT I I w : t«RT «RJTC»; irr% f 

?ft wpt ift if facrtr  1 1  r̂*

*Pfr wrr vTifav 11 iBRTV <5t w  w r sftv
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gf t I tit

OTT | I £ 3[Tm

jIT «Pt f[ sftT '3’R' ̂?T

«ft 'sraftr wf 3r tot wit «fr

sfTT fsrsr̂t 0t fiwHl  ĥj %

jjV̂fT ®ft I ■3TT q«Kl f̂PTFff  tJIMd 

tt   ̂  ̂  *mn i ̂  to 

Ot f??TFT sfr *&fa ̂

STtT <lrHl ̂TT% % ̂TT% ®Ft ff’Scf »T̂T9T *ft I

frmrt ̂ r *n%  m it stott

"1-»Iî ̂ T {ft 'ti'IM «PT Tfa f I ̂ Tcf tIK'+fl 

$ 'Tfa if?r̂5t ̂ RT ̂TT ̂TqfTT f*RFt

r̂f̂r  % fwvfRhFf «rnft ^

?TR  ̂  fw  I HRT ? (mmw) 

OTT% 160*^^^^^Ff3fcr 

%? fer?r snfrer ?nq ? %t i ?mr

n̂tTjr ̂fRTT ¥ft Terr ̂=r n̂rnn \

SHRI SAMAr GUHA:  The  Con
gress has become a dustbin.  All the 
dust from different political parties, 
those who have been expelled, all that 
wastes are being taken by the Con
gress in tlhis dustbin.

MR.  CHAIRMAN;  You are  a 
senior Member.  You cannot do that.

q*o TFRT ifNm  : fPTT ̂fT 

^4 ?TT̂fl f 1 srf?T | >

 ̂̂  aĵT ferr 3rr?rr 

I ̂   ^  11 wOt ̂fhrcft'vh:

'Tf̂rtfĤq- t?: fwt $

| 1  wftir tft *ft

 ̂ f  ?m pff ̂ 3?r*t*rarr

 ̂ fan $tm ?ft *rms *5 w fwr̂ T 

*rdt i

T̂RT̂rr %p&   ̂ r̂fap'T

apT *T*PTW *FVt at OTSrT 

?[t nt 11  %?T|>3rarsrrsnr fsrrfft ̂

*T 5TTC *R ̂ ̂  St «ft I ̂3*T TO *TR 

WSK  p̂fr ̂ ?ft 5R- ̂ff ̂  WTK fT̂FT

t ? t̂?% w 3Ti? ̂  gm smrr

^   T̂%q- I

r̂r wn  »rNt 

% *m  at  11 *gff <pr wn

?TR?ncTt| 1 *Tvt srgt ̂rr zi  f̂rnr 

*r f I R̂i ?r ̂ VRZt fiRTf  f̂ T if 

t1

r̂  ̂srŵft   ̂  t 1 

Ot gicr ̂  11 r̂% ?n̂sr 

n ̂ tit ̂   tot ̂TfrTT f I ̂ tf 

«fV  P̂T ̂?T ti»TT  | jft ̂TTfft '3T̂r?T 

apt ?nlt  T̂ mm ft I Otrt̂ 

=arR  ̂  I 1  sregr 

titwth  htt f 1 f̂t ?rft% % ̂*rr̂ 

TT*r W  | I ¥*0t 5TT$T WfcT ITTT t I 

wft if wit   ̂ 5f̂rr vt ̂  f̂rr 

3TRIT t ̂ft *T  tfhfFT WXK ̂tl̂FT

rr?ST̂ TfhPT ft *TT% f I trap  ^

wrsrn: ms  mm t »

r̂rt *rw  r̂rer zh jtw 11 sr*n:

 ̂ m ̂  {%

% f*n? ̂«r wtn srtf Ot fVqts- ̂

5fT*rr ŴT TS'R̂ ĴŴ

%% wnc  fsrn: ̂ rrsr tot 

Pt«t vix̂tt i ?f*rr|Wnr *3t̂jspt% %  t̂tx 

| ?  ̂   ̂  % f̂tr̂rT ̂tp: ^

f ?rt »rfNf %  ^ wm  xn̂  ifr%

% wt w m  ?



311 Mattgn fort NOVEMBER 19, 1074 Mot*m fm % iz
Adjournment Adjournment

mm (<tare)j **t-

«RT 3RTOI $ I fTT*

*RTt5R|t|?

<F?® wr «ft*rwr  i *rr ht

wwvl  ̂ *hrft *̂r r̂srnr

f«PTT Wt ?cRT $»TRT STFT sfrft ft TO 

f̂ T I  tft =5ft?T | 3ft «nq fft 

ft $ ? 5?W><  5fl'84i?R *FT SHR

75  *rt q̂frc: ^ ? m 

 ̂ qr* fjrarr r̂t? qstT* 

f̂ r  iftr 3*rft 5?»t  f̂cr̂rr

SPTR | I %%?T  f̂PT

*nq fore «r$t | i  Sr ftraft we srs 

sfiwtf ft t* «r̂ OTgprr?rm * t| | <

«ttct sr̂Tfr % 3ft *rra ft ̂ f̂sra?ft 

f ra | i tpp «rrnft  cnp %?ft

*m*r ferr ̂arraT t i ft %$Rft *t *rarr g 

*ftr sfrft ft ftft $ srrt ft

9pT t J  R̂- ̂ TRT $ f% *R

vrrnxirr i

vtf  îmrr |, vtf  tfK

r̂rerr (,$*739 *?nrpr ̂ĵar | i 

<r> *S ̂ rr fa ̂  *ur % ̂  srrcftt wft

*mftd form; ̂  IRA I | *7t f f $*

*rrc*ft «mt f» *r f ® q*r  ftar 

t  ̂ *F*fft<r «ft«T iger rafftsV % 

tt mr% m qsrr *rr srk fast ?n̂ 

 ̂̂ wm ftt % i q$ ̂ r fsrarr |?rr 

t fa ̂  ̂sr $ $r «n<*ft *Pt r?f̂rt % 

swrsr Tsrmr fa*n  ̂ ? *rnr aWfft 

fôTTSft«»ifk*fc faqjt ? «UF£TŜ5r̂

ww «ft<rf ̂ fiw *t *ft* irffefw* 

% f̂ r  6 ?rrar pt srVwrYc f¥*rr ̂  

ft % 4 ?rw «* ?rjw ̂  ft fprr \ t$ 

xfx 5*r  ?rwr i?r tnpr rfNnftt ♦r % 

ft  11 rfr jt$ fwfxz r̂?f> mfyt* i 

irft^wsrraatoT f̂cfotT  ̂

m&ft w?t f w sr f ® ̂ cr ?PT*ft <nrefv 

I «fh: ̂   ^ ffterr $ f̂r

 ̂ ̂irtrr aw  f ?r> ̂  | f% «r-

Wt T̂ JT5T5T? I ̂ rff̂cr,  #*r  *PT

ŵrar  | % sr*n?r  ft anr *rrf ,»rnarr

% «rwT̂rT =̂r  d  srarft % qitsft 

ir?r fTarrtT fcrarm)

SHRI S A SHAMIM.  On a point 
order  How can he describe starving 
Indians, dying Indiana as Bangladesh 
is?

SHRI VAYALAR RAVI (Chirayin- 
kil)  This is very unfair  IB this 
House we should not make such re* 
ferenees to  friendly,  neighbouring 
countries It should not go on record.

SHRI M RAM GOPAL REDDY  I 
am not saying so During Yahya Khan 
days those photograph were taken in 
Bangla Desh, our people also  have 
taken  those  photographs  Those 
photos are now being produced  m 
this House,  that is my contentioh  I 
am not saying anything about Bangla 
Desh  Bangla Desh is as prosperous 
as we are now and there is no doubt 
about it

?r> vsft *r Jraw*r̂t  ^ ̂ft 

afRTr̂ T̂Tnr»T̂ i 

Tm % fjfsmr ft vr 5ftif! ft  | f«p 

1966-67  ft «wft  ft 22 5TW ̂

*t**t q?r itit «rt   ̂ ft tm ft
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mar 2*t «rrr  ̂ fiwr i srs  srre 

«p?>rwn»lr *T*r%fwt

*nft i ?rt iwnr £ i ^

% ut% |Y w«3V **T€fV arrfar **5 

ft t 4 ̂[W *3 #■ TO** fa  ** 

*f ?rrsr *mr | sr «r:r %  srfr*! snf 

| srfa* 3?r  T*t ̂  tost *r®# fft 

*T?ft | eft I ̂  ?rtaff ̂Tt tfff f̂RTT ̂  

*p̂  >̂aR*m  *r*r

*m sf̂t fas arm ̂  i  frri'JT 

r̂r  ar«r  t ’ft *rs ̂  % %q stfa: 

ŝr % faq; ^Wt  fwt̂  11 

wŵ fq A  irzsfivz  vtm 

*[*nf«n5?T 'FTcTT | I

SHRI  SAMAE GUHA  I have  to 
go to  the  Business Advisory  Com
mittee  I want to know when Babuji 
will speak

MR  CHAIRMAN  Opposition 
Members  have been  allotted  some 
time  But I am giving them double 
their time  So, I think  it  will  be 
about 6 30 pm

SHRI SAMAR GUHA  None of the 
West Bengal, M Fs. from the Congress 
side have spoken  Why*

MR CHAIRMAN:  You are  not
supposed to raise fresh points now.

•SHRI M. S. SIVASWAMY (Tiru- 
chendur): Mr. Chairman,  Sir,  on 
behalf of my  party,  the  Dravida 
Munnetra Kazhagam, I rise to say  a 
few words  oft  the  Adjournment 
Motion of my hon.  friend,  Shn 
Samar Guha,-which he has moved to 
focus the attention >of this House on 
the spectre ti famine and starvation
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threatening the  country.  If  the 
Members of Opposition Parties alone 

htd stated that famine conditions and 
starvation deaths were widely  pre
valent throughout the country,  the 
DMK. would have hesitated to  ex
tend its support to this Adjournment 
Motion  Siqce  the  ruling party 
Members as also the  Congress Chief 
Ministers of the States like Rajasth
an, Orissa, West Bengal and Madhya 
Pradesh  have been  so  vociferous 
about famine conditions in their res
pective States, on behalf of my par
ty, the Dravida Munnetra Kazhagam, 
I extend my full support to this Ad
journment Motion on Famine  and 
Starvation Deaths

Shri P. C Sethi, the Chief Minis
ter of Madhya Pradesh, on 11th Octo
ber 1974 issued a statement that,  m 
his State, 50,000 villages in  25  dis
tricts covering 1 62 crores of  people 
are afflicted by  famine  conditions 
and imminent starvation  deaths  I 
would also like to recall to the House 
the statement issued by  the  Chief 
Minister of Rajasthan, Shri Hari Deo 
Joshi, on 3rd November, 1974  that 
90 lakhs of people m 10,000 villages 
of 10 districts m his State are living 
m famine conditions and  starvation 
deaths cannot be a distant possibili
ty  Similarly,  Shri  Siddartha 
Shankar Ray, the Chief Minister of 
West Bengal, has stated that 30 per 
cent of the total population of  his 
State is facing acute famine  condi
tions  The Orissa  Chief Minister, 
Shnmati Nandini Satpathi has  cal
led for immediate assistance from the 
Centre to help 60  per cent of  the 
people in 13 district? of the State of 
Orissa who are undergoing the tra
umatic experience of drought Even 
m the southern  State  of Kerala, 
where there is the coalition Govern
ment of Congress  Party and  the 
Communist  Party  of  India  40,000 
tonnes of paddy have been destroyed 
by drought and  pests—this is  the 
statement of the Chief Minister, Shn 
Achutha Menon.  J have come across 
news reports in the  daily  paperst 
that the people of .Himachal Pradesh

*3h« Original Speech wa* delivered in Tamil
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are eating grass for their very  sur
vival.  I thought it was only Louis, 
the King of France who  once  said 
that the common  people could  as 
well live on grass. But, in this era of 
scientific achievements;  and  techno
logical developments, it is  regrett
able that the people  of  Himachal 
Pradesh should take to  grass  for 
their living. It is  time  that  the 
Government of India  take  serious 
note of this situation and ameliorate 
the living conditions  of the  people 
of our country.

I would like to refer here  to  the 
appalling conditions in  which  the 
people of Gujarat are  living.  I 
happened to attend the meeting of 
Gujarat State Consultative Commit
tee held in  Ahmedabad  on  19th 
October, 1974.  In  that  meeting, 
many Members belonging to Gujarat 
narrated harrowing  tales of  suffer
ings of the people of Gujarat on ac
count of famine conditions.  I tour
ed for 4, 5 days the northern  parts 
of Gujarat—Jamnagar  Gandhidam,
Verawal, etc. The hon. Members may 
not believe statements from one who 
has no personal knowledge and ex
perience. I have toured this area.  If 
a Member travelling by train  from 
Ahmedabad to Verawal, from Vera
wal  to Dwarka via  Rajkot, from 
Dwarka to Bhavnagar, feels thirsty 
and wants to quench his thirst,  he 
has to pay 5 paise or 10 paise for  a 
glass of water, I wish to draw  the 
attention of the  hon.  Agriculture 
Minister to the fact that lakhs of cat
tle do not have feed; either they are 
being shifted to  the  neighbouring 
States or the cattle-feed  in truck
loads is being brought from  neigh, 
bouring States.  There was a report 
in the Press yesterday that one lakh 
of children in  Gujarat have  lost 
their eye-sight on account of  mal
nutrition.  It was also demanded in 
the meeting  of  the  Gujarat State 
Consultative Committee that several 
lakhs of Vitamin tablets should  be 
Tushed to Gujarat because lakhs and
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lakhs of people on account of  mal
nutrition are on the portals of death 
and their legs and hands have  got 
swollen beyond recognition.

Why should there be such a horrible 
situation in Gujarat 27  years  after 
our independence? If  you go  by 
train from Ahmedabad for 500 miles, 
you will not come across even a stray 
pumpset or tubewell.  This assumes 
grave significance when there is  no 
rain during the past three years. You 
compare Tamil Nadu with Gujarat 
In Tamil Nadu, within a distance of
10 miles of train  journey, you  will 
see 1,000 pumpsets.  But in Gujarat, 
if you travel by train for 1,000 mile?, 
you will not come across  even  10 
tubowells or pumsets. Naturally this 
will end only in  famine.  I  will 
humbly request the hon. Minister o! 
Agriculture that, if his  Government 
want to avert thousands of starvation 
deaths in the country, he should en
sure the supply of electric power to 
all the villages in our country, as  it 
obtains now in Tamil Nadu, so  that 
tubewells in lakhs can spring  up 
everywhere.

Sir, Tamil Nadu has,  fortunately 
not so far undergone the  vicissiturlr 
of famine.  But,  during  October- 
November this year the  South-eas’ 
monsoon has failed us.  If  withir 
the next fortnight  the  South-easi 
monsoon rain does not come, then i* 
is certain that 8, 9 districts of Tami' 
Nadu will be afflicted by famine. Ir 
these circumstances, it is highly re 
grettable that the Karnataka  Gov
ernment has stored more water  ir 
the Kabini reservoir than not only tc 
meet the immediate requirement bu 
also that of the next year. This is be
sides the Krishnaraj asagar Dam  re 
servoir.  Tanjavur District in Tami 
Nadu is known  as the granary °1 
South. If there is no rain for  th< 
next fortnight and if the water  ii



the Mettur Reservoir is also exhaus
ted— this will last only for 10  days 
or so—the hopes of harvesting bump
er Chamba crop  within the  next 
three months will be completely be
lied.  On the one  side, as I stated 
just now there is no monsoon  and 
on the other side,  the  Karnataka 
Government  is  in  fact  hoard
ing  water,  depriving  Tamil 
Nadu of water urgently needed. Our 
Chief Minister, Dr. Kalaignar Karu- 
nanidhi, has also sent a telegram to 
the hon. Minister of Agriculture and 
Irrigation here.  If the famine con
ditions that  obtain in  Rajasthan, 
Bihar, Assam, Orissa,  Madhya Pra
desh are to be averted  in.  Tamil 
Nadu, assured water supply is to be 
ensured immediately. When all of us 
are talking about national  integra
tion, one united nation, etc.. it is un
fortunate that in the southern part of 
our t'ounry, there is this kind of un
warranted discrimination being pra
ctised.  The Karnataka Government 
has stored more water than the act
ual requirement. If water is not sup
plied within 15 ways, 7 lakh  acres 
of wet land with the capability  of 
producing 15 lakh tonnes of rice will 
become an arid zone.  As the great 
national poet of Tamil Nadu,  Shri 
Subramania Bharati, used to  recite, 
if one individual is deprived of  his 
food, the entire  world  faces  the 
threat of annihilation.  If Tanjavur 
and Tiruchirappalli districts are de
nied water within the next fortnight, 
it is not only that the 4 crores  of 
Tamil people will face the danger of 
extinction but in fact the entire coun
try.

1 wonder why Narmade water dis
pute between Gujarat and  Madhya 
Pradesh, the Godavari  dispute bet
ween Maharashtra and Andhra Pra
desh, the Cauvery water dispute bet
ween Karnataka and Tamil  Nadu 
could not be settled amicably in the 
interest of. entire nation especially 
when famine stalks the country.

The Government of India, unfortu- 
,, nately, were  keeping Irrigation  for 
so many years under the charge  of 
junior Ministers.  At last, they have
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shown signs of wisdom in  bringing 
together  Agriculture and  Irrigation 
under the charge of a competent and 
capable senior  Minister  like  Shri 
Jagjiwan  Babu. We are all  happy 
that this  very  important  portions 
has been assigned to him. I have got 
great faith in his capacity to  solve 
knotty problems facing the country. 
Similarly, our  D.M.K.  Government 
in Tamil Nadu has unwavering  and 
abiding confidence in his competence.
I would even go to  the extent  of 
saying that perhaps he  tops the list 
of those having administrative  and 
public  experience.  I appeal  to 
him that during his tenure  as  the 
Minister of Agriculture and  Irriga
tion all the unseemly river water dis
putes should be resolved as early as 
possible. I would also request him to 
take immediate steps for persuading 
the Karnataka Government  to sup
ply water to Tamil Nadu, which  it 
has stored more than its actual  re
quirement. If this is not done  im
mediately. I am afraid that 7  lakh 
acres of wet land in Tanjavur district 
which would yield 15 lakh tonnes of 
rice would become barren and  con
sequently a bloody revolution  will 
become inevitable because a hungry 
stomach is more violent than a  vol
cano.

SHRI SHY AM SUNDER  MOHA- 
PATRA (Balasore): Mr.  Chairman, 
Sir, there are no two opinions on this 
(Subject that our country is passing 
through one of the gravest economic 
crisis. There should not be any  two 
opinions on this subject that all of us 
together, whether we are on this side 
or on the other, not only put  our 
heads together but also we should put 
hand in hand to solve this  economic 
crisis rather to make a capital out of 
it.
Mr. Chairman, Sir, Mr. Mukherjee 

was saying that energy of the youth 
should be utilised for de-hoarding and 
solving many such vital problems.  I 
think, he is certainly  aware of  the 
fact that  in his home  State  West 
Bengal the Ministers are also today on 
the streets for de-hoarding purposes. I 
know one young Minister Mr. Subroto

Motion for 3x8
Adjournment

KARTIKA 28, 1896 (SAKA)



319 Motion, for  > NOVEMBER 19; 1974  Metiosr frr 320
Adjournment Adomemment

(Sfcxi Shyaro Sunder Mofeapatra)

Mukberjee wae himself taking the lead 
on the open street* for  de-hoarding 
purposes.  This Is one single instance 
to show that the Congress is alive to 
the fact' and the ruling party Ministers 
are nowhere superior in their minds 
than the ordinary workers that they 
can go whole  hog with the  public 
interest in the drive for de-hoarding. 
Mr. Mukherjee must bear in mind that 
Kremlin was not  built in a day as 
Rome was not built in a day. Russia 
had to sacrifice  tremendously—thou
sands of souls—to establish socialism. 
But only a few years  ago there was 
wheat scarcity and Kremlin had  to 
stretch their hands to Washington. So, 
crisis does not come to one country 
alone.  Crisis in  economic  process 
comes  to  many  countries  wher
ever such  exigencies are there.  It 
is a global crisis because only a few 
months  back  2,500  distinguished 
scholars  from  over  200  countries 
appealed to the United Nations Sec
retary General as below:

“Food  shortages  has  created 
serious social unrest in many parts 
of the world.”

I further quote:

“In the name of humanity we call 
upon all  governments and  people 
everywhere-—rich and poor—to  act 
together.”

It is a global crisis.  Our Agriculture 
Minister—I must say hon. Agriculture 
Minister—is a political Midas. What
ever he touches, it turns into gold. I 
personally feel that utider his re
gime, stewardship and presidentship 
the Agriculture Ministry  will  be 

able to solve many problems unsolved 
till today.

Mr. Chairman, Sir, our Prime Min
ister  giving  an  interview  to  an 
American journalist only the  other 
day saidt .This is a population much 
larger than  most countries  in the 
world. We should not loge sight, of 
the fact that India has a population of 
55 crores and such natural calamities, 
whether flood or drought, have been

ravaging the soil of.Ixutiajaitnost *very 
year «ince 1967. >1 ha** been walking 
In the. flood jujfl  effected areas
sincse  1967.  if the. nature becomes 
erratic and betrays and goes out' of 
the way, can scientists, solve it? There 
are many things  unsolved titModay 
which the scientists have not been able 
to solve. Are we alive to the fact* and 
are we  trying to solve it in tight 
earnest or not?  This is the question. 
Every Chief Minister of India whether 
it be from Orissa or West Bengal or 
Madhya Pradesh or Kerala are trying 
their level best to see that no starva
tion death takes place.

I have already said about this and 
now again I appeal to the hon. Min
ister that the Famine Code should be 
changed. Two years ago, I think, I 
made an appeal  to Mr. Shinde that 
this Famine Code should be changed, 
so that we may know who dies  of 
starvation.  If a person eats  grass 
seeds he suffers from  gastroentntis 
people naturally suffer from malnutri
tion because there* is no food. But let 
us  change the Famine  Code  We 
should know who are the persons who 
suffer from starvation and subsequen
tly die.

In this connection I would like to 
refer to a unique statement made 
by a French Journalist only a few 
days ago. The correspondent Mario 
Bianchi said:

‘Ex-President  Riohard Nixon  is 
reported to have told  his  collabo
rators last year—when I hear ... 
The word Zndia I think of Famine. 
It is the well"worn elicke  of .the 
wealthy countries. < But today It is
* untrue/

There is no famine in India.’ This 
is what the "• Frendh Correspondent 
says.  He gave two- example. One 
example vsftfc- thi«. He said:

•During, the last 15 years ajprteul- 
tural produce has  doubled.  Over



the same period population increas
ed by 60 per cent,’

This is what this French Journalist 
has said about the situation in India.
So, I  appeal to the  opposition  to 
appreciate the situation which is pre
vailing in India today.  I could agree 
that we are passing through a crisis. 
Merely condemning the Government, 
criticising the Government,  hurling 
invectives at each other is not going 
to solve the problem.

As far as relief is concerned the 
Government of India under the able 
leadership of Prime Minister, Shrimati 
Indira Gandhi, has done a commenda
ble job.  We have rushed relief  to 
every nook and corner of the country 
wherever there were demands raised 
by the Chief Ministers and the Gov
ernment has given all aid possible, ad 
hoc sanctions etc.  immediately  to 
those  concerned States. But  let us 
not also forget the fact that we have 
got to work under certain limitations. 
There are limitations of economic re
sources and we cannot create our re
sources out of nothing. In my eariy 
days I remember what I have studied 
that money is what money does Only 
if we can produce more and more in 
terms of wealth can we improve and 
for that we have to put our shoulders 
together and we must work togelher 
to see that production become'- more 

and more

I want to say a few  words about 
Orissa  Orissa  has passed  through 
one of the  most  serious  economic 
situation in the country since 1952. I 
must appreciate that the Government 
of India helped Orissa Government to 
the  maximum extent.  Today  the 
position is this that the prioe of rice 
has come  down to one rupee  fitty 
pais? a kilo. Previously it was Rs. 4 
and Rs- 5 and now  the prices have 
comc down. This  is due to  two 
reasons, namely, one, because of the 
early crop and two, because  the 
dehoarding drive by the youth, by the 
Government, by other social agencies 
etc.
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Sir, Orissa Government has provided 
Rs 9 crores as loans to the agricul
turists and 2,500 quintals of seeds have 
been disnbuted  among the agricul
turists  Rs. 47 lakhg have been releas
ed lor the test relief work.

The cardinal point is to give em
ployment to the rural people. Only 
the other  day 1 had  submitted  a 
memorandum to the  Prime Minister 
saying that we have to provide jobs 
to the rural unemployed people. The 
crux of the problem  in the present 
situation  is  thus.  No  Government 
would have been able to show better 
results. I have seen the performance 
of the Opposition  Government  in 
1967. There was a flood in Bengal in 
1967, there was a flood in  Orissa iFi 
1067 and there was also a flood  in 
Madhya Pradesh. Was here no similar 
type of lethargy on the part  of bu
reaucracy? Similar conditions of star
vation existed There was a similar 
kind of allegation that the  Govern̂ 
ment had not come  up to the task. 
Similar situation  existed. So,  we 
have to fight with the nature  and 
we have to fight  with all the might 
that we have at our command to save 
the people from starvation; we have 
to channelise the relief available to us 
from the international agencies  and 
they have to see that the same reaches 
the people in time.  We have lo see 
that there is bei»t selection of people 
in the government machinery to see 
that the people gf't the relief in time.

In this context 1 must say that the 
Agriculture Ministry has done a com
mendable job; the Government has a 
commendable  job. What is lacking 
here is appreciation on  Part of the 
Opposition that the Government has 
not done anything at all.
SHRI  BHALJIBHAI  PARMAR 
(Dohad)- Mr. Chairman, Sir, I rise to 
support the Motion moved by Shri 
Samar Guha in connection with star
vation deaths which are occurring in 

our country.
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[Shri Bhaljibhai Parmar]

I come from the State which i8 most 
affected  due to famine and  drought 
conditions this year.  I have brought 
this fact to your notice also.  Out of 
19 districts in «Gujarat, 17 districts 
are very much affected.  No adequate 
relief or earth work is started i$ the 
State. The District Officer in ir.y dis
trict are doing something but with no 
results till now  because  they  are 
waiting for money which is not avail
able for  our State.  They  are not 
getting the money at all.  I do not 
know when they are going to take up 
the work. This year due to no rain or 
insufficient rain the State is very much 
affeced.  You know that in this year 
the foodgiains quota that is given to 
the State is only to the extent of 77 
thousand  tonnes  monthly recently 
which is no sufficient at all.  Double 
the quota is required monthly  here. 
As you know, the population of  this 
State is about 2.75 crores. Out of this, 
at least  1.75 crores of  people  are 
affected.  They do not get the grains 
regularly from the fair price shops. 
The grain that is given is 1 or 2 kg. 
monthly t0 each individual which  is 
not  sufficient.  You may say that 
they are not very much affected.

Relief works must be stated imme
diately and they must be prolonged 
upto twelve months, may be upto the 
end of October 1975. Today the ques
tion of giving bread and butter to the 
people hard-hit in the drought-affected 
areas  has arisen and for this relief 
works are' necessary. These may cost 
more than  Rs. 100 crores. I think 
schemes have been submitted in re
gard to this, but no heed has been paid 
to them.  The famine or scarcity con
ditions  prevailing in the State  are 
unique as this type of famine has not 
occurred within the last 100 years. 
Poor people have sold their household 
utensils,  agricultural  implements, 
bullocks,  cows  and  buffaloes  for 
nominal amount of Rs. 40 and Rs. 50. 
Now they have no money to purchase 
their daily requirements. 11 relief works 
are not started, they will be between
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th# devil and the deep sea. They will 
not be able to survive. This is the 
problem which I bring to the notice of 
the Food Minister and also the Gov
ernment.

People are in the grip of starvation. 
They move from district to district. 
They do not get any relief. They do 
not get work.  Scarcity is prevailing 
everywhere. This is the gTeat problem 
for them.  The conditions of the Adi- 
vasis in my  constituency are  very 
miserable. They are very hard hit and 
are quite helpless.  They used to sell 
firewood from the jungle to earn their 
livelihood, but that too is not availa
ble now. This is the great  problem 
for them.

As you know, now there is Presi
dent’s  rule in Gujarat. So it is  the 
special responsibility of the  Central 
Government to look after the welfare 
of the State till the next general elec
tions take place.  I therefore requset 
the Central Government to pay proper 
heed to this problem and give  ade
quate grants to the State so that they 
can tackle these problems and come 
out of these difficulties.

District officers like Collectors  and 
DDOs simply plan and do nothing. So 
please see to it that relief works  are 
started very soon.

Gujarat has a big cattle population. 
Now the problem of securing fodder 
for  the cattle  has  become  great. 
There are 78  lakh heads of  cattle 
there. Proper arrangements should be 
made for  procuring  fodder.  The 
Maldharis go from place to place to 
graze their cattle.  They used to get 
fodder  from Kutch.  But in  Kutch 
scarcity conditions are prevailing  for 
the last four years.  This aspect may 
also be taken into consideration.

The Government should hurry  up 
grant in cash doles to the infirm and 
aged persons and to distribute grass 
to the needy  cultivators and  Mal
dharis and to grant subsidies to pin- 
jrapoles. Even free  kitchens  may 
be started to feed the poor people.
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The  Government  should not  sit 
silent over these matters but should 
work with speed in tackling  these 
problems.  The Central Ĝovernment 
has an equal reseponsibility in these 
matters as the State is under Presi
dent’s rule. .
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The financial condition of Gujarat is 
also very critical. This year only 10 
lakh tonnes of foodgrains will be pro
duced by the State. So there will be 
great need to supply foodgrains. Cen
tral help by way of grants, foodgrains, 
whatever is  needed by  the  State, 
should be rendered to the State.

So far the Government has  spent 
Rs. 8 crores to fight famine conditions 
in the State.  The central team has 
not given any decision. They  must 
come to proper decisions immediately 
and they must see to it that proper 
grants are given to the State.

At least 12 Kilos of foodgrains for 
month should be supplied to  eacti 
labourer on relief work.  At present 
present 1 to 2 kilos of foodgrains are 
supplied monthly to each individual 
which is nothing.

In the end I appeal to the Prime 
Minister Indiraji and her Government 
to take keen  interest and go to the 
rescue of Gujarat Government and do 
justice to the State in solving financial 
as well as other difficulties pertaining 
to food for the people and fodder for 
the cattle.  Nothing should come  in 
their way in solving the problem of 
the State of Gujarat as it is undei the 
President’s Rule.

I once again suggest that Narmada 
River  project may please  be imle- 
mented in  order to solve the  food 
problem of Gujarat for ever and they 
should  not keen the  State in  the 
agony of hunger  and starvation by 
keeping it pending for years together 
by saying that Government have no 
money to implement the same.

In the end I suggest that one Cabi
net Minister may be kept incharge of 
the State for solving all the problems 
till it remains under the President’s 
rule.

I suggest that Babu Jagjivan  Ram 
may take this charge as he is the Food 
Minister and he will be able to solve 
the difficulties.
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sm? fiR ?̂TT¥r T̂r ̂

faat, ?rr̂f̂T srt ̂ fairr t  «0w 

srTcT |?  »tt?t 3fr ̂

h|> t   ̂ » ̂'t ̂   pr

5»i i  ̂sit 5Err?T?r sî  |

ôrir 'fCt «Tt«  ¥V ̂tt ̂r?r t ’ ^

JTr̂rfT tt ifŷfr tr m* zzt  m

11 »fm m»TJT  9T5T qft | i m* ̂

“aSH  afT?i T5i q  _«1W

sf3TT T̂5T ? 7  HT «3-lrfWr*r | I 

ms, îi H qfi ?frmn firfi ni | i 

WT̂T̂ W ¥ HM5|'T »T ̂f?nTT

tft irf | fa ?rrr g*rr? ?:r  ^

q2T *r ?t̂?t it i m ̂ r̂*r wr ̂t̂t t?

Jlt̂ ̂  ̂  % qfRt VT|t 5TWT, ̂IT <13

ititt ̂ cTt  ■sf*r? k sr̂rrsr %■ ?TTcr | i

?̂r fa  wirf̂pr i 3fjfT «T77̂*r?r

f̂lT5T t, imfW 'sftf'T

ir # ?*n<  % f« \  ir

naf: tn-cr’̂srsr rpfir̂ sft ̂ O1 st

TTf ̂ I efT 3TST 5JTT5T ̂ T3T ̂5T ?T% ¥\ 

Slfam WTTTSf ̂ T  || WT37 «RTtir ̂ T

<fer  ̂s*rr?rr % m*t fftr

irsp Trr;psRrT %  *r ?r,f̂S’

?rrq  ?rpT»r  |  «i-*ffeîr tft 

?jî r ?r ?fr  «ft« »rnr%  wr ̂th-

% i ̂TVt ̂Tt *t«t | v* »rPra
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*r *rcra> sftt faft̂ tr ferr arr* 

<ft wm  ?  sft *?nw ̂  |

qv |  sp̂ t

?r?  n̂?r siR̂nT t 1  Tnnftfcr 

STTcft I <tit % ?rra  TTSTfftfcT *gt 

m 1 1% *for | aft ̂  ̂

wm $r *TTf̂> I fFTTTT qfosnT |

ii ffeJTT t  eft i*r famtJTi |"r i

%*T % ?TNTfTT T̂T>*T  ̂I f*ra% 

jwupt r̂ ?rfâ | 3 f̂ wrq.̂ 1

Jsft fW  *ft TTcT fa* **ft

sjm?r % I, «ft 3r«psft«R TnTaftift̂  

 ̂«ni a** aft srfâ %

'zwfi f?T3i?f fstar ̂n%> i arfr chp *11?% 

r «pt as* $,  3* f[V ̂ >r

r̂ *flra ktit̂  t *s*t ®fft§ 3<t iw ̂

| | XHW tft *ft<3 miRT, 3t fW5r?TT g,

?f̂r t, ̂ r ̂ |, %f̂ r̂r̂ q>r 

sift  *> *rrc S*i iSrfe «rrr ?Tt 2r|?r

WiT ̂ T5T TT f̂ r ̂Tt '̂Tf̂cT ̂  | I 

*t T̂rn-  ̂ *tt t| «r, stt 

— gnr  it fra qft frft «f>t

cl> 5ft3pt̂r?T «pt  fa*ft »FT*r$  ?

wt qgt  ^>r t?

sfttft 3ft ft anft 3?TTm % ?p̂t % 

SPT SfEfar *T?t  3tTR | I *TPT ̂  

qr?% «>  sTT̂r *ft foir $■ ?n£t |, 

|T at snw trgqtir  ?r 

«r̂r f?r 5Wn qrîTT %

ar̂ wq'm WT ̂ Ynr ? 5TTCT spr

fT 5̂  #5fV % flit  W T% f 

?̂r% *m â?r  f u>t: ĝ T ̂ *rf 

5T̂t mi ̂  ̂ w  $ ̂ t 

t—5?r ?rqr ̂  ar*?r af> fâTnfr ap> 

*5*pr?t I, ̂?rOr crr̂  *t grr̂r |— 

r̂  n«TT %?3t, 

l?rr— 5̂ *?> j  frm ̂ 

iTTT 'TScTT I I  it <r m   ?J>T

*r$T % ̂ft imr  r̂?r  i?rf?r ?̂- 

«ft»T | 1 ifi  ̂1 2r Tr̂nfrfcT ¥> *tt*t *r 

f̂«r f 1 ̂ r JT̂r s=r̂> tt% |

VR> % ?TT«I 3f̂  SPT

f?raT  3rn>»rT-cR n «rra fa<t ̂  

1

«5rr*r% ̂fr % vm ̂  % ̂ >r 

*tt »r̂, *m m t| t 1 $r srr̂rr g—

JTCT Ŝvr <t 3RT f?«»f<T I I 45 fmif ?T 

25 f*% ̂  I 3T̂T 7p(t ?T ̂t% % VTTOI

*rr arof ?t  % ̂rr̂j  q̂r

»rf t I *f%T 50 ̂  TTKt TOcTT «JT, ̂

13-14 ̂  «rrH> ottw— qfft f̂f?r ?r

«T?n3r q 5T |>  ?T|t ?PP?TT, JlluTf

fr̂t ̂ cft,  qsr q# |t mm t 

5R q?fV fwfer g> *}>t f̂rO' cTT̂j »?pr 

 ̂̂  CT—^ «TTq fr«v «ft faRt̂t ̂

% T̂FT 3FT TOTT i,

far̂Tfr ̂   $t—f% ̂   tot 

t, Tra?r *\k fsrvr̂t *?t ̂t ?mFrr ̂ t 

*r? TT«e  ?m?JTT |, i«

T̂ ̂ TTHR̂ q I faf(V ?T  ̂̂  VfT I
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fsr  ̂*ft w   | s   w

WTfTT  5̂1 W  HT

sf'ns sra §r— ?nrarr

9R * WrtYfa ̂ ̂T5T I I  to fa *r

*rfa ?r?«fr»r «fV  % *r# *f 

f̂ r»rr ?fr ijjr tit £rt wrerfoF 11

Spf *T 3>  *TE3T SĴ % 0*1*9

*r ̂ ffT ̂ Tf?n §—*r mtT ?r ̂ t «it 

far r̂?r tisp *fa$?R %f̂rq- *rwr* *> 

fcirc qr f*r?TTr ̂   «h fa   ̂ 

3RR *ft STift $T irf | I 3T* * ̂  VfiTT 

I  % sq̂TTsr sft T*ft ft *rf |, cfr * ̂  *flr 

sp̂n g fa f*rr* *r̂r eft* wf ft wra 

¥t f?qfa $t  *rf t~̂*r  *>> 10

 ̂ % f?pr t̂fa*  20

z* «Rnr  cfcr-̂TT *r̂t% ?w

**  <re? fa s*rr<Y ’Bffsr  ?r 

?rr arrsr 1 ?f fa* snft  ̂ fani srr̂r  ̂

$* sr̂V ftinr | frsrrfa  *rr?«rr*R 

avcfwr *r 1 ft s«fte ̂t?tt g fa m«r

2TfT  TnTJT *T 18,59,250

*̂ps  *jfa it gw ¥t  ¥t 'JTTcfV Or, 

%fa?r vr *i 3 *tts ft F f̂ 

?̂r q-r?nr frnrr, *jft ̂it  *nrr 1 ̂  

s,85 fare  ̂  ?r sr tft 3t*rrf ft 

srrtfV |, fas* ̂  i *rr<a  ̂   tft 

<rrfft farm 1  »tr *r 595 ^rr 

it f<r ft amr# sitft ft, r r̂ 30 

farr <y$a it aftsnS |f 1 faSTT̂ v 15 

*m3rq?FŜ m?r  ̂w  fRft |

2 ̂ rer iT̂rf «Pt f^rf f r qnft  f̂rarr 1

?TTf  T̂fW*ra, »rfT«fter,

3TfT « ̂   «TT̂ |, ’RT®3T5TT 3T̂T

STf«r  HT̂ |, far̂ T̂ T-----3T|T €

tht »i>Tr5T  fârO ?rr̂ %—mx

m«r ??r ?r  2»>r 9R% m  ?r

*TTq* spt  ¥t 5̂ ¥t ̂ 5r?ft *£& ft

13T«r ̂  ̂ >r sr̂r arr̂ | cit Tîr- 

aprq  |t% ¥t ̂5Tf % 7*T  facT?TT W  

T̂cTT t—STT?  ̂  TRTT3T n̂tT

 ̂  | 1 ?i>T im  Is  4?rr ̂  |— 

f*rq?rr jtr̂ | ?frwrrqrq?Tr  R̂r̂r 

*mr̂ | ?i> ?r̂nr trfV  r̂ t

f̂  tt̂t ttar ̂  ̂t ̂  

fi?%rr «rrsr ?tt fgff t ?rt spto for wt 

icn̂ 1 ipr viviMf̂t ̂  sr#r 5t 

f?rrar m r»rr t fo r  ft£t->rr-

Tfel VS *'T 3R̂T vt f̂TT 1

Trsaft %   ̂ w

f̂da- ^r f 1

v* ̂ TfT  (fafcr) : ̂*rr-

cr̂r spi ?r ̂  

siftft *nr *rm % *rm & 3«if wrtta’

ip ̂*r*5T  T*3nT ̂ T̂cTT f TTTfa

rr f®  f?m 1 snrctft «ftr

5T̂ m if fnTTTTW ft  ̂ f̂TT 

3T5? t ̂tt ?m Tf 3rr?rr | 1

cr̂ft ̂t?t m t $—

?r?i? %  jt? "sn ̂t*t̂tt ht§ t— 

S*i%  an cssr ̂51% |,

*Pt WT*ft 5RT% % f  ̂ T̂ĈTT %



*mt fftfw | ? 4% «r»wnfr ̂

?=frirt *rrc &ff fa  ***T*rt

% ̂ T fa? *T$ ̂  W ̂ TTl̂tSf *ft i\

 ̂  $ 1 «rr?f #   ̂  ^T|frr |  f ;

®PT <£*■  "„ f *V T̂T vtf

?«r *ft jftfcr er t"? ?f *;prt t ?

W ;.'f'̂a ̂ S)M nj,  % WTT 

^  gsrra-  vr 3m r tfi  ̂  q r  75 ?rr 

snw 7T | ;r I 1 t ,j f • -f')o  J<c4r % 

vfT--ftr *r4t <1. %

*TTWr »1 J(V1'$1 tfi XT 'Tf̂rTT R̂t 

«ft, ?>efi hx =5,* ri hvt ̂r v$ & t ̂,-r jr 

« ̂’f  w   w at  # k r   &  f  ■  ftr  ,3 

'♦ft m? # t,:  srqft m 1 ;-tt

’ft Wrfan y.rif \ spj 13̂    ̂jfffa

st* * fâ T ffiar fr «fi ? .r tftfc? 

*!& &  *ft h x \-n r *  ,̂ ?tt  &

: W “ ~  ̂T q T F  irq ̂ ' ftW r W W   'JW'T  -fit 

vfarsrrar 11 ; ,   r *t  w - -?  fa

g * n t  #   ^ar  Jr— fi ̂r ,  w < r?w ,  ?fitfV, 

^ *-*,• gt b'tft, ?f **ft

* 40-45  wr 15-ih 

 ̂ ft fc,  % ̂tWt % *n; sF<m *.t*w

1  TO $—3>f ,7 V$v,7 & fa

TOHRT  <TT t̂ 3Th> 5Sr,?T51  *7  n 

*̂T m’< $ew *wfar Trmr Jr -<g ?h 

fa ?r-cftn stf »ft ̂gt ?f ?t m

% HT’.'nT n Tf I  ̂̂«',7 ̂ff?IT f fa 

?¥f 5KJT % Sr̂rrr̂TT % ̂ Tt  *1̂ 

W  %r<%  5*7  fa-anT  T ĉTt  I   ?

SRl?f5T W fa ̂

335 Motion for
Adjournment

% ?T>*r wr ̂ ewm wv  srw

ww-f ̂  ̂f?r tr?  fa r̂

?TnT5r wqq   ̂ «TT  ft *T>?

fa*  sr̂r ̂ ̂ $r ̂  w%tt ̂ qr̂r

f̂TT 3TT7? | I,f5 tr̂r ̂ >n eft *Tfaft %

^Vt ̂7 fe’ zz tsrr̂rrrr, swff̂; *rrw % 

«rc qrr ̂rw wtt; % ̂rw  I, m

•faft Tt tfPrfwrf̂ t fa r̂r̂ £\

ii  i»£T  w,-«r̂7  .:̂ w

10 u sr.v  t ,  ̂  r 8 f p r r r

v;rich f*r?,* rr t i * t̂̂tt g  fa sm̂-

5*%sn*itsr»-ii  *t<f«r*r-rre  i w*r

•̂?n -. v■*? * \f vtMKtifrn-̂ r-.7T 

f>TT 7

ffr;>. sf i'r̂T  *r n 5fHi7

13*11* >; iT̂f   ̂f. m rf«r ̂ iw. ̂f»

gwr ?tr77t,  «fh  â4

^•F ̂  (ft  ar̂T «F 1 5, 20

f̂; ;th; JTSf̂r '.ft ̂  dMt, <Tf̂ ̂ TK 

50 ir t* t ir a r ̂  g t r̂rrr I  rft 

gr?  f?̂7 *rr<rr i i f̂ '

HTnl ri fRfr,̂ ̂  1 5fw 5T̂ 

n f*r% eft sr̂ ̂.-fr

% f,,-H TT5f4X i\ 5fTdT % I nrtfi fTrrcT ̂ 

*iR %  ̂ i«:?1

M,; ̂f̂cT t ? sri < ̂rr fw  «mrn am

r̂ 7 w  1 ?t̂ t  «rwrft

fs.v W?!*  t,  # ’TTfl

xrrf̂ 1 w   ̂ ^

if #v?t  SfT f̂ f̂r % ̂ «fW % 

f̂lT RTt7 5WT 1."<   ̂ ̂»:
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% 5?rr% *r fosreft r̂̂ sr ft sftr

rr̂T ?TT̂ *ft F̂Tcft ^Tt

«r? fa3*T  *foft ̂  |  TT

WTTo  *fto  *3Fta «T«t f| t •

wfT *?V *r<ft?r  treftsft to $

5̂T fSR̂ft  ̂ T̂TSIR % ft  fw£

ft, sfrfatf w *>r fairra*

faroft xfbc faafaft *Pt  -sn ̂t m?=f 

%  <rc *3* ff | "3 1̂sfta  t^t

-errf̂ I 9TT?FrT*R *rf*>»*TT f*TT̂  (W

5TcSn=fT  mar̂TT ft   ̂*TTWW

?r <r̂T  frj¥t?T f̂ tt 3?r *tt?t "rm
nnfrs srfa ̂  fâTTf £T >T5frft ft Tjq 'Tf̂iTT 

qrr srtfe *r#T srtsi qro *t« ?rk

n rfmtrfi §*  *n-«r jtt t*t

ft nrf%̂ f*t to Frfs'w s ft w jtpsmt

TT WT |*TT I '•T J   ̂̂=T  ̂cTT STcTPTT

3»r?n s fa?  farr ̂rsra tfr sr*t f*farf?T

fw 1 ? r  % tt* ̂ *mwr

WZFW «f ?FTT ft f% «r*f? FT  f̂sTT

V* sftw faff* 5Tf?t f*pf> femiTTnpr 
TfcTT ft fa m̂-TT  * 5*TTT >TW

*rm snst wpt> xtp  n yn
fe-T TV Trg ̂ UTT ■»  fffTTTf % JTTtTtT

*T o*T T fa fffl T*fT qr f̂qT qrfr 

tVt   ̂  £T fjc-rfrr % irfar-f «t?t i*rr 

*rcn »

 ̂   ̂4t ̂frT #-T *»T*R f

<r>- fafn̂   ̂wîsr  m»fw5r tV

<ftsrr̂?TT$ t̂er rifV̂ *n 

sitrr̂  » f*rer an *ht *t ̂

»T 1*$T  % «i JTPt+T̂ «JiFT 1

ifr ft TO  tr *3 t HT Tlftt f̂cTT  m

?rĉ a 5£,fwff ?  t 1  r̂r $w 

ift TO  ̂ Jr **nr  t

*nv v*t »r ?r>̂r ft, stk wm eft tmfi *rpfr

r̂fr $ I 3RT 5T«r  %9T *T ?Tf fsRTT

w ̂t <?ifi f  9TT* +k jsrftar-, r(t ww t
‘ST-n IT *TT<iI | r)oT rf<*  *»RT C

 ̂   ^1 *' *r 1 rr r-|t̂ pti TP?5f<fnrr 

«•*»< 200  *i* >>0 fTO*r 20 hH 
tr ̂    ̂g-, ?|ĵf if

f ̂iT tgr f jf* i- rp̂ ?t enr̂cr  ? 

TrJ *«J «f) tl«f 1 r Tn̂rfJl s <  fVi*T»T 

irfi ■̂stst tr 5fRi

 ̂?fK f’tK<  +f̂ n̂r ̂TlrTl I |?i JfT if 

*M 5T̂J «f Mi' 1̂ WifrJ ff  k«JT 

JlP̂ ^n fiW ir t't t b  *1*:̂ ?I JiH cfTf I

SHHI  B  K  DASCHOWDHURY
(Cooch Behar)  Tht Hon Muver 0i 
the Adjournment Mouon has movtd 
it in a lashion as if ne has depicted a 
picture  but after cartiully listening 
to him and follow, mg him and trying 
to undcistana the question I itdliy 
do not understand what he wanted to 
depict  As a matter of fact certain 
ŝtatements and figures which the hon 
Mover of the Adjournment Motion put 
before the  House  are  themselves 
quite contradictory m nature and with 
overtones of a political natuje  and 
nothing more than that  The con
tradiction is this  He asked, why in 
India since 27 years of Qur indepen
dence this has not happened m this 
countiy why thousands and thousands 
of people are now being faced with 
lick of utlu net ess,itie<3 of their dails 
lives which position is being faced by 
people in different parts of the coun
try  It simply shows that during the 
last 27 years such unprecedented cii- 
icumstancee have  never  happened 
And if it is really unprecedented thei 
one has to go deeper into this prob
lem to find out what are the reasons 
for these unprecedented circumstanc 
cc >  Millions and millions of  people 
are affected and there is no doub 
about this  The hon IVtqver  come! 
from West Bengal and he knows th<
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position.  During the last two years 
if not three years, different parts of 
the State have been affected both by 
flood and by drought.  Large parts 
of West Bengal  particularly  North 
Bengal and some districts of South 
Bengal have  been immobilised  for 
months and months together because 
of these unprecedented circumstances 
and they could not earn their liveli
hood  These are the facts.

But, is it to be the spirit of the 
Motion to say that these has been fail
ure of the Government, to say that 
this Government could not supply to 
the people of this country whatever 
they needed in terms of basic neces
sities of their lives like food, shelter, 
clothing, health, education and so on?
I would like the hon. Mover of the 
Motion and other opposition members 
who have spoken in favour of this 
Motion to look at the pages of history 
beginning from the period of civilisa
tion in general.  Was it possible to 
solve all the problems of the human 
beings in any time in any part of the 
history of the civilisation?  No.  It 
was not possible.  Certain problems 
were solved but certain new problems 
came up and attempts are being made 
to solve those new problems and in this 
way the process of civilisation will go 
on from century to century creating 
history, keeping a link between the 
past and the present.  Therefore we 
have to face the challanges  which 
may come up from any quarter and 
we should try to solve them.  There 
is no denying the fact that a vast 
number of people of this country are 
below the poverty-line.  Even  the 
Planning paper  circulated  by  the 
Government of India has shown that 
4a per cent of the  people  of  this 
country are below subsistence level. 
The West Bengal Government itself 
admitted that even 60 per cent of the 
population are living below the sub
sistence level  But would it be pos
sible for the friends from the opposi
tion and the  Hon.  Mover  of  the 
Motion to show from their speeches

and single report to show  that  the 
Government was not alive to the pro
blem or to the situation.

As a matter of fact, the Govern
ment of the State was  very  much 
alive as was most emphatically stated 
by my hon. Friend, Shri Mohapatra. 
All State Governments whether it is 
Assam or Nagaland or West Bengal 
or Orissa or Bihar or  Gujarat  or 
Maharashtra, whenever such unpre
cedented  situations  happened—the
Chief Ministers of these States—did 
their level best to face this challenge. 
What happened about  one  month 
ago?  That was not so in any of the 
States m India.  My hon. friend just 
now referred to Cooch Behar District. 
The same was the situation here as 
in most of the States.  And most of 
the State Governments have met the 
situation and have come forward with 
all the resources as were available 
with them.  And wherever it  was 
necessary they were extending their 
help  Thousands of people have died 
due to starvation and all that.  Still 
the State  Governments  have come 
forward with the patriotic zeal  or 
impulse to face the  unprecedented 
challenge or situation.  Was it possi
ble anywhere else?  I now come to 
West Bengal.

SHRI SAMAR GUHA:  You had
no guts.  They had no paise or far
thing to spare to West Bengal Gov
ernment though  all  demands  are 
coming from there.

SHRI B.  K.  DASCHOWDHURY: 
Shri Raghu Ramaiah is here.  I say 
that Government is doing its “best. 
As a matter of fact, the hon. Chief 
Minister of West Bengal had helped— 
the hon. Member quoted  that  fifty 
million people of West Bengal were 
in distress—these people.  It is true 
that they were in distress.  What did 
the West Bengal  Government  do? 
30 to 35 or even 36 per cent of these 
people was given this relief.  As  a 
matter of fact, in my district—Cooch 
Behar District—this was worst affect
ed—I may tell you that 17 per cent
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of the people were allowed the gra
tuitous relief known  as  G.E.  In 
Cooch Behar alone, 73 schemes were 
taken up to give this immediate relief 
to the needy people.  A number of 
gruel kitchens have  been  opened. 
Until 5th of November or let us say 
in the first week of November till I 
came here to attend the Parliament 
session, while I was in my constitu
ency, it was within my  knowledge, 
that everyday 25 to  30,000  people 
were fed by this gruel kitchen either 
arranged by Government or arrang
ed in cooperation with certain chari
table organisations.  They requested 
some of the organisations to supply 
meals at a cheap rate of 20 or 25 paise 
a meal.  They were supplying  the 
same at 85 paise  or so  from  the 
cheap kitchen.  In various ways, in 
Cooch Behar, out of 50 lakhs people, 
the Government could give relief to 
the extent of five to six  lakhs  of 
people on each and everyday.  Was 
it possible?  Even during the  U.F. 
Government’s time in  West Bengal 
we have seen the situation and hard
ly 2 to 3 per cent of G.R. was given. 
It is also true that because of these 
tremendous pressure on West Ben
gal Government, whatever was sanc
tioned in their budget for the relief 
measures was already spent.  They 
have already spent more than Rs. 18 
crores or so.  They were going to 
spend Rs. 30 crores or so for which 
West Bengal Government is going to 
ask for nearly Rs. 15 crores as assist
ance from the Centre. What the hon. 
Member wanted to say was this.  I 
would like to request him whether at 
the time of moving his  Resolution, 
he had mentioned this particular as
pect that the West Bengal Govern
ment wanted Rs. 15 crores from the 
Centre, and the Centre  said  ‘You 
cannot be helped looking to the im
pending necessities of the humanity 
at large in this part of the country’. 
He forgot in his own emotion to men
tion it; rather he mentioned  some 
other things.  I do not deny that.

I would say there is a basic thing 
that has to be taken cognisance of. 
Of course, because of these crop fail

ures, this has happened.  But more 
so a new look has to be given.  What 
is it?  There must be a land-popula- 
tion ratio, particularly for the agri
cultural sector.  In some parts of the 
country where the people are mainly 
affected, in  West  Bengal,  Assam, 
Orissa, Andhra, Maharashtra or any
where else, if one goes very deeply 
into this matter, one will find that 
land-population ratio m a particular 
region, in one or two districts of  a 
region or one or two sub-divisions 
of districts and so on, is not there; 
if it was there, the poor agricultural 
families could maintain their liveli
hood by forming their own agricul
tural land.  What is more needed is 
to take care of the extra labour force 
that is added every year because of 
the jumping up of the the population,» 
This extra labour force must be ab
sorbed by giving some economic re
habilitation benefit or assistance. For 
these schemes have to be prepared. 
Fortunately, the Central Government 
have for the first time given a direc
tion to all State Government:  'You
have your own State Planning Boards 
and you have  your  own  district 
plans'.  The process of district plan
ning is going on throughout the coun
try, not only in West Bengal, Orissa, 
Assam and some other States. When 
this is properly  finalised, I believe 
this Government will be in a posi
tion to give certain economic rehabi
litation assistance to all those poorer 
sections of society, particularly the 
agricultural labour, thoŝ who  are 
now outnumbered, s.i that in an em
ergency, when they get immobilised 
and do not have the money to pur
chase their daily necessities, they get 
this rehabilitation assistance and then 
this source of trouble will no longeT 
be there

I do hope the Government will ex
pedite this process.  I would beg of 
the Government on behalf  of  the 
West Bengal and other Governments 
that whatever spocial reUpf the State 
Governments have a«ked becfmsf* of 
these  peculiar  circumstances  they 
should give them grants very liberal-
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ly and not stick to the principle en
unciated by the Sixth Finance Com
mission that no further grant should 
be given  Taking into consideration 
that this is a peculiar circumstances, 
the scheme of special grants by the 
Centre to all the schemes  for  the 
district plans at least for the deve
lopment of backward regions, should 
be approved a*? early as possible

SHRI  SURENDRA  MOHANTY 
(Kendrapara)  Before  I begin to 
offer my comments on the adjourn
ment motion I would crave your in
dulgence to give me  a  few  more 
minutes if I cross my timelimit

MR CHAIRMAN  You are a verv 
good speaker yooi| can finish your 
speech in time

SHRI SURENDRA MOHANTY  I 
will try to but if I do not I crave 
vour indulgence  foi  a  few  moit 
minutes

Listening to the speeches that have 
flowed from the Congress bcnches I 
feel one common strand xuns through 
all of them  do not make, a political 
capital out of the food situation and 
the starvation stalking the land lead
ing to deaths  I would invite the 
attention of the House to Fntry 
of List HI of the Seventh Schedule 
of the Constitution under which the 
Government of India has the respon
sibility of supplying and distributing 
foodstuffs  hiding* edible  oilseeds 
and oils  So mv submission will be 
that failure of the Government  of 
India to supply and distribute food
grains m the famine-stricken States 
has resulted in a man-made femme 
and if for bringing this into proper 
focus, it is alleged that we are mak
ing political capital out of it I plead 
guilty Jo that charge  I do not want 
to mmce matters  The question of 
starvation deaths is a political ques
tion  it cannot be  a  humanitarian 
question only, it cannot be a question 
which is beyond the purview of poli
tics
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Having said that, I would Bay that 
every mute corpse that is collapsing 
today on the footpaths of the cities 
and is rolling on the dust of the vil
lage lanes bears eloquent indictment 
of the failure of the Government of 
India and also the failure  of  the 
State Governments

It is a sad irony that the man who 
was primarily xesponsible  for  the 
failure of the Government of  India 
on the food front, instead of being 
indicted and punished is today adorn
ing the Rashtrapati Bhawan  (In
terruptions)

MR  CHAIRMAN  No references 
like, tins

SHRI ATAL BIHARI VAJPAYEE 
(Gwjlior)  Could we not discuss the 
conduct of the former Food Minis
ter (Interruptions)

MR CHAIRMAN  I have already 
advised Mr Mohanty not to make any 
such lefercnces  that should be the 
end of il

SHRI PILOO  MODY  (Godhra) 
Before you give the ruling will you 
kindly tr 11 us if we want to discuss 
the behaviour of the  former  Food 
Minister in what wav this is to be 
done'  Or aie all the climes com
mitted by the former Food Minister 
to be wiped out now from the me
mory of all Indians’

V.

MR  CHAIRMAN  We are con
cerned with the piesent Food Min
ister and not with  the  past  Food 
Minister

SHRI PILOO MODY  Will  you 
quote the rule under which you have 
given thi* ruling because as far as- I 
know there is no bar on mentioning 
the Rashtrapati?

DR KAILAS (Bombay South)  He 
can make a reference to the past Food 
Minister but he cannot say that he 
was inducted as Rashtrapati  That 
is objectionable
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SHRI  SURENDRA  MOHANTY: 
Now I will come to the present Food 
Minister.  The present Food Minister 
visited Rome for the World  Food
Conference where he is reported to 
have stoutly denied  any  starvation 
deaths in India.  The House would 
be interested to know from him how 
much fat tax he has paid  m  the
World Food Conference.  According 
to Press reports in the lobby of the 
Food Conference in  the  Congress.
Palace the delegates were confronted 
with a scale which was urging them 
to weigh themselves and Pay a volun
tary fat tax at the rate of 3 dollars 
for every U lbs.  over  their  ideal 
height-weight ratio.  The  fat  tax
fetched 150 dollars for the freedom 
from hunger campaign  These  fat 
obese men who met in Home discuss
ed the problem of hunger  of  the 
world___(Interruptions).

What did these entrustic gentlemen 
do in Rome?  According to Press re
ports emanating from Rome on Nov
ember 17th  “While the 1,250 dele
gates representing 123 nations at the 
World Food Conference talked a lot 
about hunger they also did a lot of 
eating, reports the associated Press. 
What did 1hey eat?  They consumed 
6 tonnes o' pastry, C tonnes oi meat, 
a tonne o{ fish, 7 tonnes of fruits £»nd
8,000 quarts of wine, beer and mine
ral water, according to the conference 
caterers.  Their expenditure on food 
alone during the eleven day confer
ence was about 2.7 lakhs dollars.  In 
that euphoric context I would not be 
surprised if Babu Jagjivan Ram de
nies any starvation  deaths occurring 

anywhere m India.

For his kind infoimation, here is 
the screaming headline 111 Times of 
India, a paper very much with the 
Congress Tarty: “2 million starve in 
Ori«»”.  Here is Patriot,  which is 
more loyal than the king.  Its head
line screams  “Starvation  deaths  in 
Bhubaneswar”.  While  starvation 
deaths are stalking the land, in  a 
smug way the Congress Party  has

been preaching us sermons and tel
ling us what to speak and what not 
to speak  Who is  responsible  foi 
this?  1 make bold to say it is the 
failure of the Government in its food 
policy which has lesulted in a man- 
made famine  1 call it man-made 
deliberately because' there is no scar
city of foodgrains in the bazzar. It is 
available but the prices are beyond 
the purchasing capacity of the people, 
as a result of which people are dying 
like rats m a blind alley.

Much has been ‘-aid of the dehoard- 
mg drive of the Congress Party and 
their loyal ally, the Communist Party.
It had been bandied about that this 
year  the  Congress  Government 
would procure 5 million tonnes of 
wheat and the Congress Party with 
their loyal allies went  about drum- 
beating  “dehoarding  drive”.  But 
their procurement is not  going  to 
exceed 2 million tonnes, in spite of all 
these exercises

Coming to Onssa, last year we had 
a bumper crop and the Congress Gov
ernment’s target was to procure  4 
lakh tonnes of rice  Under the pres
sure ol the hoarders, it was reduced 
to 3 lakh tonnes. 3 lakh tonnes were 
smuggled out by road, iail and sea 
with their connivance, as a result of 
which their procurement today would 
not  exceed  2 lakh  tonnes.  When 
Goveinmonl was confronted with  a 
very serious situation with no food 
stocks and people dying of starvation, 
the  Congress Government and their 
allies, thi* Communist Party—which 
I call ‘B’ team of the Congress—sur- 
lendered themselve* to the hoarders 
and miller-,, ti-i the dual price system 
came  Millers wote told, “You can 
procure onv quantity, but you have to 
give 50 per cent its levy  The other 50 
pei cent you can sell at any price any
where you like.”  The result is to
day you have allowed the millers to 
have this dual price system and bdl 
rice at Rs 3.  What is the purchasing 
capacity of the people in the State? 
When 80 per cent of the people live
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below the poverty line, you can ima
gine the purchasing capacity of the 
people in the State of Orissa.  Then, 
how much have you done in test re
lief?  It will not exceed Rs. 1,05 
crores.  Shri S. S. Mohapatra  was 
waxing eloquent about  the  munifi
cence  of  the  Central Government. 
How much have you given  to  the 
Orissa Government?  You have given
23.000 tonnes in October, which is the 
lowest  which  have been allotted to 
other afftcted States. I do not grudge 
the allotments to other States. They 
are also having starving people and 
I am glad you are helping them ade
quately.  You are giving to Bengal
1.15.000 tonnes, Gujaiat 77,000 tonnes 
and  Bihar 60,000 tonnes.  But  how 
much are you giving to Orissa?  Only
23.000 tonnes.  I think Assam is the 
lowest with 18,000 tonnes and Onssa 
comes next with 23,000 tonnes.  But 
even then, the population  involved 
in Assam is lower than m Orissa  I 
make bold to say that the failure of 
the Government policy on the food 
front has resulted today in a man- 
made famine, the kind of which we 
had not in living memory.

18.00 hxs.

Now the question is what is going 
to be done for the future.  The Gov
ernment do not seem to have  any 
clear food policy  In the course of 
the reply to the debate would the 
Tood Minister tell us what is the ac
tual food requirement till the next 
khariff or rabi crop?  In Rome he 
declined to mention what is the ac
tual food requirement.  We do not 
know what is the actual food require
ment.  The Government do not say 
confidently that they will be able to 
face the food situation.  They take 
umbrage behind the recommendation 
of the Fifth Finance Commission and 
they do not grant any money that 
would be required by the States for 
undertaking adequate  rehef  work. 
Kalahandi and Balasore are the rice 
bowls of Orissa.  It is a cruel irony 
that famine is stalking those districts
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of Kalahandi and  Balasore  and  a 
number of starvation deaths are tak
ing place, not because foodgrains are 
not available but because the peo
ple have not got the purchasing capa
city. I would like to know what pur
chasing capacity you are  going to 
enthuse among the consumers So that 
they will be able to purchase food
grains so that they will be able to 
survive. ^

The Food Minister should take this 
House into confidence and  tell  us 
what is the actual food requirement. 
He should also tell us whether they 
have abandoned the policy of State 
trading in loodgrams and  whether 
they have surrendered themselves to 
the monopoly interests.

1 want the Government to assure 
us that not a single man would be 
allowed to die of starvation.  With 
these words, I veiy strongly support 
the adjournment motion mqved by 
Professor Samar Guha.  As I said in 
the beginning, every mute corpse that 
is collapsing and rolling on the dust 
of the village lanes and bylanes is an 
eloquent indictment  of the callous
ness, lack of sympathy and lack of 
understanding of  this  Government 
and the failure of its policies

SHRI B. R. SHUKLA (Bahraich): 
Mr. Chairman, Sir, I know how hard- 
pressed foi time you are.  But that 
is no iault of mme.  In this House, 
there us so much difficulty about dis
tribution of time.  You can very well 
imagine how difficult it  would  be 
about the distribution of food arti
cles in those parts of  the  country 
where floods and famines are affect
ing the millions of our countrymen.

The question is not that the situa
tion is not grave. The Government 
is  quite  alive to the gravity of the 
situation.  The food scarcity is there. 
The question is whether the Govern
ment deserves censure for failure to 
meet effectively the situation which 
is partly man-made and which  is 
mainly as a result of natural cala
mities.  The food scarcity  is  not
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mainly due to the failure of rains or  of fundamental rights is being  de-
excessive rains.  If in one year there  cried. The other day, these very hon.
is failure of rains or there are ex-  Members who are so vociferous about
cessive .rains, then there should not  the cause of the poor and the exploit-
be any food shortage because there  ed people in these parts of the coun-
are other years in which there are  try where there is scarcity and fa- 
bumper crops.  Therefore, the Gov-  mine are now saying that this is an
ernment should so manage the food  arbitrary act, that this is something
affairs that there should be sufficient  which cuts  at the very root of our
buffer-stock to meet any eventuality  democracy and, therefore, they stag-
which is caused by flood or famine.  ed a walk out.

The Government  his,  therefore, 
taken right steps to take over the 
wholesale trade in wheat  It  also 
tried to take over wholesale trade m 
paddy.  But the hon. Members occu
pying the Opposition Benches raised 
a hue and cry and they tried to sabo
tage the scheme.  In order to meet 
the difficult situation,  the  Govern
ment modified the scheme of whole
sale trade. It was followed by hoard
ing, profiteering and black-marketing 
by foodgrain dealers who had given 
a solemn assurance to provide suffi
cient and adequate  foodgrains  for 
distribution by fair price shops.  But 
they failed in honouring their  com
mitment.  Therefore, there was re
version to the taking over of whole
sale trade policy m foodgrains. How
ever, that could not succeed to a very 
material extent.

Now, since our present Minister has 
assumed the  responsibility  of  the 
Ministry of Agriculture and Irriga
tion, he rightly pointed out that there 
is not so much dearth of foodgrains 
m the country.  What is necessary is 
that rich farmers should be compelled 
to de-hoard the  foodgrains  which 
they have hoarded, motivated by pro
fit.  The anti-smuggling  operations 
have been started.  When these ope
rations are making a visible, marked, 
dent on the lowering of the prices of 
essential commodities, the hon. Mem
bers opptosite, irrespective of their 
party commitment, are raising a hue 
and cry.  They are saying that their 
fundamental rights to freedom  and 
property are in jeopardy.  The Pre
sident who is duly authorised because 
of the State of Emergency  in  the 
country to suspend the enforcement

Today* they aie coming with an 
adjournment motion. The hon. Mem
ber, Shri Samr*r Guha, is in a peipe- 
tual state of emotion and he is al
ways given to exaggeration.  The re
gard for truth and fact is foreign to 
him.

Prfo Mukherjee spoke in  anguish 
He is in state of distress because  he 
is seeing and witnessing failures and 
lapses in some parts of his own Slate 
So. let us not take note  of  these 
things.

Now, in a few minutes I will  put 
ceitam concrete facts which will high
light the achievements of the  State 
Governments and also  the  Central 
Government.

Bihar has got 275,000 tonnes. .

MR. CHAIRMAN: I have a prob
lem.  I want the House to note it 
My predecessor has decided that the 
Government reply  should  begin at 
6.30.  My list is still quite long.  1 
do not think all members can speak 
if the Minister is to reply at 6.30  3
to 4 Members can  speak  and  ea(h 
should not take more than 5 minutes

SHRI B. R. SHUKLA:  There is a
dyarchy in the functioning  of the 
Agriculture and Food  Ministry bet
ween the States and the Centre. The 
Government is oblivious of the situ
ation except when some  abnormal 
situation arises and  taking advan
tage of the opportunity furnished by 
this debate, I will say that in UP al
though there is no famine condition, 
there is no allegation  of starvation
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and there are, in fact, no starvation 
deaths, the irrigation facilities are so 
negligible that it needs the concen
tration of the attention of the  hon. 
Food Minister who  fought a war 
against a foreign country and brought 
it to a splendid finish  and I hope 
that the food situation also would be 
tackled by him in the same effective 
and splendid way and there will be 
no cause for anxiety in the country.

SHRI D. K.  PANDA  (Bhanjana- 
gar):  With regard to the food situ
ation in the country, much has been 
said and I will confine myself to the 
State of Orissa where the situation 
is  unthinkable and the  miserable 
plight of about 120 lakhs of people, 
even according to the Government’s 
statistics, has become so  miserable 
that it is unprecedented in the mag
nitude.  Therefore, here the  ques
tion is that everybody talks about the 
miseries of the people.  Even  my 
respected friend on my right,  Shri 
Mohanty of BLD has also expressed 
his sympathies for the  miseries of 
the people  But he did  not even 
make a single suggestion how it can 
be solved, whether  we shall have 
wholesale trade in rice or any other 
suggestion.  If the prices have gone 
up and if there is hoarding, who are 
the people who are benefited? Is he 
in a position to make a reference to 
it?  Therefore, I have nothing much 
to criticise either the Pragau  P.vrty 
which has now taken the shape of 
BLD because all  through the Biiu, 
Mehtab, and Singh Deo’s rule, what 
has happened in Orissa?  When they 
were ruling, the same conditions of 
famine, the same scarcity conditions 
were there which ate man made und 
they are continuing till to-day.  But 
this time, our State has gone to the 
level of 1918 as far as the rainfall is 
concerned.

It is something beyond our ima
gination so far as drought situation 
is concerned. Why are they not pre
pared to change the allotment, t

want to know.  The report of the 
Sixth Finance Commission has said,
Rs. 3 crores; 1.5 crores is to be given 
by the State and Rs. 1.5 crores is to 
be borne by the Centre.  Our de
mand has been this.  We demanded 
Rs. 20 crorcs for immediate rushing 
of test-relief programmes  and for 
that the minimum of Rs. 19 crores 
would be necessary. I wish to point 
out in this connection that only 0.1 
per cent  of the total  institutional 
finance has been allotted for Orissa. 
This has to be increased for rabi crop 
immediately to make up for the shor
tage of 20 lakh tonnes of rice  As 
far as the institutional finance is con
cerned, this must be immediately in
creased for Orissa. 46 lakhs of ton
nes of rice was produced last year.
36 lakh tonnes of rice is to be con
sumed in the State. That is their re
quirement.  And, 10 lakh tonnes are 
the balance out of which 2 lakh ton
nes could be procured. The rest re
mained with the  hoarders.  On be
half of my party therefore we de
mand that there should be dchoard- 
ing drive and the BLD people  and 
some people who are  inside Cong
ress, who are in league with  those 
hoarders, went out to the extent of 
assaulting throe  of our comrades, 
one of whom wa? a harijan who was 
kille'i m the village Podamari sim
ply because lie participated  m de- 
hoaiding chive which brought about 
1500 quintals of piddy.  In spite of 
the order f'-om the Government the 
police people have »ot cooperated, but 
they helped the hoarders and I de
mand that they should be taken to 
task and the severest  punishment 
should be accorded to them and they 
should be dismissed from service.

In answer to my Question No. 992 
the Minister stated that it has been 
planned to increase th© production 
of summer rice from about 3 million 
tonnes in 1973-74 to 4.5 million ton
nes m 1974-75. That means even for 
this 45 lakh tonnes there is no crash 
programme.  He said ‘No crash pro
gramme has been  drawn as such'. 
Therefore, how can you meet  the



Motion for  KARTIKA 28, 1896 (SAKA) Motion for 354
Adjournment Adjournment

deficit in Orissa this year, to  the  landlords. (Interruptions). We never 
tune of 20 lakh tonnes of rice?  That Expect the B.L.D. people to come to
is only in one State.  In my district 
from where Mr. Giri also comes, the 
condition is such that it is already 
declared to be a ‘famine area’.  We 
demanded one lakh  dug  wells  and 
one thousand tube-wells which was 
quite possible. But they take the plea 
about want of rigs.  I do not  know 
why it should not be brought from 
Punjab or from outside.  You cannot 
take the plea that bureaucrats  and 
Fragati poeple were ruling for 26 
years and they are responsible  for 
all this.  Such types of excuses and 
plea cannot be allowed when  peo
ple are dying of starvation.  Imme
diate aid should be given in required 
quantities.  Institutional  credit has 
to be increased by 10 per cent.  At 
present this is 0.1 per  cent  only. 
This should he immediately increas
ed. All the incomplete irrigation pro- 
iects and Central Projects like Rare 
Earth Factory should be  completed. 
There  should be  coordination bet
ween concerned  departments  and 
Planning Commission.  We have dif
ference with the Chief Minister of 
Orissa regarding  food policy.  But 
they  depend  upon  three  pillars. 
Three pillars  who are  supporting 
them are the  hoarders, the millers, 
the traders and the producers.

SHRI  SURENDRA  MOHANTY: 
May I set right  the  record here? 
While we were in office we procur- 
red 4 lakhs tonnes of foodgrains.  It 
has been reduced to 2  lakh tonnes 
now.  We set that thing right when 
we were in office.

SHRI D. K.  PANDA: My  basic 
question is this.  If we depend  on 
these hoarders, milliers and produ
cers  as well as  big  landlords—we 
expect  70  per  cent  procurement 
from these people—they can  never 
help you.

Coming to fertilisers 80 per  cent 
the requirement is  given to  these 
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power. It is out of question. We will 
consistently fight against these hoard
ers and these big landlords.  In the 
last election we fought against  the 
same blackmarketeers and some  of 
these big monopolists and capitalists.

So my only suggestion is this. A 
minimum of Rs. 10 crores should  be 
allowed to Orissa. Otherwise a  very 
critical situation may take place. Al
ready the situation is very worse and 
it is worsening day by day.  There
fore, with the central aid that  you 
may rush in, the Orissa Government 
should also change their policy  as 
far as procerument and distribution 
system are concerned.

MR. CHAIRMAN: I shall call the 
Minister at 6.30,  I  cannot help it- 
Mr. Munsi.

SHRI  PRIYA  RANJAN  DAS 
MUNSI:  (Calcutta—South)  Mr.
Chairman, Sir, I shall confine myself 
only with a few suggestions.

So far as the speech of my friend 
Prof Guha is concerned, he  spoke 
with emotion  perhaps.  He spoke 
about  his  constituency only.  He 
might not  have  visited the  other 
places in Wpst Bengal.  If he  has 
really visited the other places  like 
M.P. etc., he would have known the 
conditions existing  there.  Under 
the present economic system in  our 
country, it may not be  satisfactory 
so far as distribution of foodgrains is 
concerned. It is partly true  that the 
people are also  not  happy at  the 
moment.

What  I would  like  to emphasise 
here is this that it is not wise to ex
aggerate things which are really not 
true as it sometimes  confuses  the 
people and they may take advantage 
of the present  situation in  doing 
certain things which are not  called 
for.  The situation in Bengal, Bihar, 
Assam and Madhya  Pradesh  and 
other places is not quite smooth.  I
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have also visited some of these areas 
and I can certainly say that the Gov
ernment of India and the State Gov
ernments like Assam, Bengal,  M.P. 
and U.P. have been able to tackle the 
situation well. In spite of the  crisis 
that we see at the present moment,
I can say with courage and convic
tion that it is rather unexpected of 
the people how to face that situation 
and control it. About two  months 
before, I have myself seen the situa
tion in Bengal and I can say that it 
was rather difficult to  understand 
how it could be tackled. I can proud
ly say that the situation was tackled 
by the Government and  the  party 
and the people there in a right man
ner which is not  comparable  wiih 
any of the situation obtaining in any 
part of the country. Prof. Guha is in
terested to politicalise the issue.  I 
can say that the gruel  kitchen  in 
West Bengal—I myself have  visited 
this—is an example of  what  they 
have done. 1

The allocation of food assistant e and 
central finance to all the States  is 
really not satisfactory.  We know it. 
But how does the Centre get money 
or foodgrains?  From the  different 
States after procurement.  If that is 
not satisfactory, how can there be a 
proper and systematic  distribution 
system?  We must understand this.

What I would emphasise is this 
In spite of this crisis, when a call was 
given by Government to all the poli
tical parties to fight the menace and 
when a dehoarding operation went on 
on a big scale, except the Congress 
and the CPI from the Opposition, not 
a single Opposition party took any 
initiative in giving support to  this 
measure.  When we were fighting th'e 
hoarders in West Bengal, Prof. Samar 
Guha was busy with JP (Interruptions) 
You people kept quiet at that time. 
Do not talk like this.  You ask your 
leader.  Three crores were unearthed 
before the Puja festival.  Your party
was keeping quiet amd giving shelter

to the hoarders for getting money. 
You only shout here and in the streets 
When relief operations were going on, 
you tried to collect people in  the 
streets and instigated them  to  fight 
against Government.  Even then you 
could not do  anything.  So please 
keep quite.  With the support  of 
Prof. Guha, JP, BLD and others, you 
are not going to come into power in 
five years  You keep quiet.

18.27 hrs

[Shhi Vasant Sathe in the Chair |
What I want to submit to the Food 
Minister is that in the present situa
tion food and irrigation alone can deal 
with the present situation.  If you 
really want to fight the situation, you 
must not concern yourself only with 
allocation of foodgrains  You must 
think of tackling some basic problems. 
The peasants and farmers lhave got to 
be inspired.  I know he supports th‘e 
downtrodden  But he must immedia
tely call a conference of all the Food 
Ministers and finalise measures for a 
•minimum wage for agricultural labour. 
He should also expedite land reforms. 
Then he should attend to the utili
sation of subsoil water.  These mea
sures alone can help us to deal with 
the present situation fully.

I know T can count on the wisdom of 
the Food Minister. But he should not 
be influenced by the comments  of 
the Opposition and their exaggeration. 
While they speak  inside the House 
like thev did, outside they are busy 
with JP. Do not take cognisance of 
tiheir speeches.  Prof. Guha is mourn
ing and is frustrated seeing the huge 
rallies of the Congress in Bihar  and 
Jaipur. This has also made him angry. 
But T would request the Food Minis
ter to do his utmost on  the  lines 
of the suggestions I have made.

MR. CHAIRMAN: Shri Mavalankar.

Some hon Members rose—

MR. CHAIRMAN:  I have  been
‘ requested by the Minister of Parlia
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mentary Affairs categorically in writ
ing that positively at 6.30 the hon. 
Minister has to be called.  So at least 
as far as the government side is con
cerned, those members who have not 
been able to participate so far will 
have to forego their claim. Shri Mava- 
iankar will kindly cooperate by taking 
only five minutes.

DR. KAILAS:  You may allow one 
or two members one or two questions.

MR. CHAIRMAN;  Afterwards.

SHRI P. G. MAVALANKAR (Ahnie- 
UaoacO;  yuite lramcly, 1 snouid have 
iiKed  ueuaie to be cased diligent
ly, not. 011 ine babis 01 an adjournment 
motion because m such a  motion ag
gressive and detensive postuies are 
birucK.  inis is not a matter of any 
party alone, this is a matter  wuich 
concerns tne entire nation,  'ihereiore, 
j would have liked Government Unem- 
facives to have come forward with a 
motion tor discussion soon after the 
return of bhn Jagjivan liam fiom the 
Rome conference.

Anyway I would suggest that  we 
cannot make speeches here purely and 
exclusively on the basis of emotions,
li emotions can feed people, let  u3 
have more of them.  But we have to 
think in terms Of certain concrete 
proposals and concrete ideas.  This 
Problem is not something which only 
our country is facing.  It is a global 
problem; it is a problem particularly 
lacing the entire developing world. I 
have not the time to go into details. 
But look at the two books which have 
come out.  One is by Barbara Ward 
and Rene Dubos Only One Earth.  It 
is published in the form of a report 
in time for the Rome conference.  It 
clearly lays down certain basic facts. 
The developing countries of the world 
are facing this tremendous problem. 
While population is increasing at the 
rate of 11.5 per cent, in spite of the 
utmost effort food supply is increas
ing only by 8.9 per cent.

That report says that the widening 
gap has to be bridged  until we do 
something ccmcreately and massively 
about increasing food supplies and 
restricting the population, 1 am afraid 
ikiat we will go on attacking and de
fending and that is not the way to 
bolve the problem,  l wish that this 
motion had come in  different  form.
I am glad that no less a person th{Jn 
Shri Jagjivan Ramji has become the 
new  Food  Minister.  Babuji  re
turned from Rome  recently.  Even 
in Rome he must lhave seen that the 
Rome  Conference  produced more 
words than food.  I would have very 
much liked the Government of India 
to advance the idea of the World Food 
bank so that irrespective of ideological 
differences would go to those countries 
which are in need of it, irrespective 
of whether tlhey are behind the iron 
curtaiu ... (Interruptions).
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SHRI P. G. MAVALANKAR; I am 
glad that a seasoned and eminent Par
liamentarian Shri Jagjivan Ram has 
taken charge of this portfolio and I am 
hopeful that agriculture will receive 
the  right  priority.  Secondly,  the 
food produced should be distributed 
properly and it rihould not be allowed 
to be hoarded by criminal and anti
social elements.  The public distri
bution system should be strengthened.
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We must change our attitude.  In
stead of trying to go head with indus
trialisation we must first set oui agri
culture right by having a right prio
rity.  If we do that the other sectors 
will take care of themselves.  Let 
food, and agriculture be given the first 
priority.  Our  priorities were mis
placed.  If we have to produce more 
food, major and minor irrigation works 
and the generation of electrical energy 
should also be given equal importance. 
In this context I do not want to re
peat what has been said about  the 
Narmada Water dispute.  It should 
be expedited by the Tribunal because 
that is the only way to solve the prob
lem quickly.  Tine reoonrmendations of 
the Finance Commission make it im
possible for drought hit States to get 
adequate financial assistance.  Stales 
like Orissa, and Gujarat must  be 
given  massive  assistance.  1 covne 
from  Gujarat  and  this year v>e 
had great difficulties  Jagjivan Ramji 
knows that it will be very difficult 
next year,  beginning  from January 
1975.  Kharif has gone and Rabi is 
not promising  That is the condition 
in many other parts of the country 
also.  If we give agriculture the first 
priority, within the forceable future, 
next five or ten years, things  would 
improve  I hope that the new Minis
ter with his experience and resource
fulness will tackle the situation effect- 
tively and boldly.

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI JAGJIVAN 
RAM): Sir, I approach the delicate 
subject of food, which is no doubt in 
a distressing situation, with all  the 
humility at my  command.  I agree 
with the last speaker that the  best 
way to discuss the subject would have 
been not through a censure motion, 
especially at a time when fortunately 
for the country, the wholesale and 
retail prices of essential commodities 
have shown a markedly downward 
trend.  I lhave said that food is a very 
delicate subject and it reacts  very 
sharply to even the slightest sugges
tion this way or that way.  So, while
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discussing it, care should be taken to 
see that we do not disturb the trend 
that has started in the country. I am 
not saying that  the  country is not 
passing through a very difficult situa
tion.  it is, nobody can say it is not. 
That is not the claim of the Govern
ment.  The problem created by flood 
and drought is  colossal.  The area 
and population involved are  much 
larger than the area and population 
Of many countries of the world.  To 
tackle such a problem to the General 
satisfaction of the people involved is 
something which should be appreciat

ed- il'.JL

Prof. Guha who initiated the debate 
is an emotional person.  In all sin
cerity he puts the subject with all the 
emotion that he possesses.  He start
ed with the humanitarian ift him be
ing tine uppermost.  But when he was 
ending  the politician  in him over
powered the humanitarian in him.  I 
have all appreciation for what  he 
said.  Only he has not the proper ap
preciation of the  situation we are 
dealing with.  I will not claim  that 
tmere is no distress to the people in 
the affected  areas.  There is, but 
everything will have to be judged m 
the context of the  overall national 
situation what is our national income, 
what is our per capita income, what 
is our lowest per capita income, what 
percentage of our people have  the 
income with \frhidh they can afford to 
have nutritious food, what percentage 
have income with which they can only 
subsist and what percentage have in
come with which it is very difficult 
even to subsist.  So, the present situa
tion will have to be judged in  the 
context of the overall national situa
tion  You cannot judge it apart from 
that.  I think if Mr. Samar  Guha 
will bring his  scientific, analytical 
•mind to bear on the subject, he will 
agree that whatever has been done in 
this matter, i.e.  providing relief in 
affected areas, is really an achieve
ment by the government.  He  has 
said that this question should not be 
considered from a political angle. As 
Food Minister, I would make it quite
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clear that politics in the matter of 
food and  agriculture  has  never 
weighed  with me  and  Khali never 
weigh with m«.

People are in distress.  But is it 
correct to say that because of  that 
alone there are  starvation deaths? 
When we hear so many people have 
died of starvation, is it not open lor 
us as responsible persons to verify at 
least a few of them to see whether 
those allegations are really correct and 
borne out by facts or not?  When we 
at the Centre hear such reports, when 
such reports are brougjht to our notice 
by some persons, or they appear  in 
newspapers, we do refer them to the 
proper agency in the States concerned, 
and it is only after verification by them 
that we make a'ny statement whether 
there have been starvation deaths or 
not.  This again will have to be con
sidered in tlhe context of the overall 
national situation.  Something appears 
in the paper and somP  people read 
between the lines.  Or the correspon
dent himself says “it is reported thal 
such a thing has happened”; he does 
not take the responsibility for  what 
he says or sends to line newspaper. 
That sense of objectivity is not there 
whether the reporter verifies  what 
has been reported is correct or not be
fore the news is published.  If a veri
fication is done we will find that many 
of the cases reported are not correct.

I have got figures of cases which 
have been verified by the State Gov
ernments, on the basis of the allega
tions made, and in seme cases il has 
been found that the people who have 
been alleged to have died of starva
tion are still alive and are in proper 
health.  Tthen it is found that  scrme 
people who have been  reported to 
have died because of starvation re
cently had actually died a few years 
ago.

SHRI SAMAR GUHA:  It is  cruel 
to quote only one or  two  such ins
tances.

SHRI JAGJIVAN RAM:  I would
request Samar  Babu to  have some

patience.  I will straightway say that 1 
this does not mean that there is  no 
case of distress.  Having said that in, 
some cases after verification we found 
that some people who have been re
ported to have died are still alive and 
some people who have been reported 
to have died of starvation  recently 
died a few years ago, I would straight
way concede there are case®  where 
people have continuously been in dis
tress for want of purchasing power.

SHRI  SAMAR  MUKHERJEE 
(Howrah):  Do you mean to say that
there is no starvation death?  Please 
reply categorically.

SHRI JAGJIVAN RAM:  I will not 
reply categorically.  If you have com- 
vnonsense, you can understand it.

SHRI SAMAR  MUKHERJEE:  By
referring to common sense you  are 
trying to cover up a reality... (Inter
ruptions).

SHRI  JAGJIVAN  RAM:  In our
country even in normal times there is 
a large percentage of our population 
whose income is such that they can
not aflford to have nutritious food. If 
you follow that, what is the inference?

SHRI NOORUL HUDA:  Please tell 
us.

SHRI  JAGJIVAN RAM:  I  said
you can draw your inference.

SHRI  NOORUL  HUDA (Cachar): 
The motion is on starvation  deaths 
&‘nd there are reports of  starvation 
deaths ... (Interruptions), We  have 
gone to those places ourselves  and 
seen the condition ....(Interruptions.)

SHRr JAGJIVAN RAM:  I am not 
yielding. So, according to the conven
tion what others speak should not be 
reported.

MR. CHAIRMAN:  I would inform 
hon.  Members that only  when the 
Minister yields they can speak.  I do 
not want to strike out of the pro
ceeding anything  now.  But please 
bear this in mind.



SHRI JAGJIVAN RAM:  The diffi
culty with the hon. Members is that 
they want me to serve their political 
ends.  I may assure them I am not 
going to oblige them.

SHRI SAMAR MUKHERJEE;  The 
way you are replying will serve our 
purpose.

SHRI JAGJIVAN RAM;  Why do 
you feel so much disturbed then.  I 
am stating the facts.  These are the 
facts.

SHRI SAMAr MUKHERJEE;  The 
Assam Government has admitted that
there have been starvation deaths-----
(Interruptions)

SHRI JAGJIVAN RAM:  l repu
diate that.  Why are you so anxious 
tor admission oi starvation, deaths? 
You want that that  will serve your 
political purpose?  You do not want 
to serve the national purpose.

SHRI SURENDRA MOHANTY; You 
are also trying to cover up politically 
by saying that there are no starvation 
deaths... (Interruptions)

SHRI JAGJIVAN RAM:  You took 
a flight to Rome.  You cannot  see 
anything  except  Rome.  What  you 
see is nothing but Rome.  (Interrup
tions).  I am amazed that when we 
are discussing a very serious situa
tion, the people brazen-facedly try to 
bring in humour in that.

SHRI SURENDRA MOHANTY:  I
take strong exception to this kind of 
remark by the Minister.  He cannot 
get away by calling the Opposition 
Members .brazen-faced.  It is beyond 
your dignity.

MR. CHAIRMAN:  It is not un
parliamentary; you know the English 
language very well.

SHRI JAGJIVAN RAM; I do not 
propose to offend anybody.  But I 
must again repeat that when we are

|63 Motion for
Adjournment

discussing a serious question m which 
me wlaoie nauon is involved, in whicn 
a large number ot people are sutiering, 
does it Dehove any non. Member 01 
this House to  bring in lighter or 
humorous things in mat  I am put
ting it to you in ail seriousness.  If 
anybody mistook me of what I said,
I would again appeal to him to revise 
his opinion. If he would consider m 
his cooier and  saner moments, he 
would feel wloat he said was not jus
tified on an occasion like this.

I need not go into the question how 
it has been said by hon. Member that 
due to failure of rains consecutively 
lor three years and then excessive 
rains m certain large parts of  the 
country, like north Bihar, North Ben
gal, Assam, the  standing crop was 
practically damaged.  In certain parts, 
there were drought conditions and in 
many areas, the kharif crop could not 
be sown.  Even where it was trans
planted, for want of rain and lack of 
ingation facilities, it completely dried 
away.  That was the serious situation 
that the country was taced.

We had some reserves ol foodgrains, 
as the House is aware and procure
ment was also done.  We tried to 
maintain the minimum of the distu- 
buticm system.

My approach to this problem in the 
areas affected whether by flood or 
drought, is that if the affected people 
are provided with same purchasing 
power, we can avoid misery for them. 
The necessity, therefore, for carrying 
on hard manual work, light manual 
work and even in certain cases, pro
viding consumption loans to the peo
ple who are not in a position to engage 
themselves due to physical condition 
or social  customs  of society either 
m hard manual work or light manual 
work.  That is the way we can avoid 
•misery to the people.  I am specially 
using the word ‘misery’ because tho
ugh it may not be starvation point, 
still they are put to a miserable con
dition and if you provide them the 
purchasing power, that is the only way
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to avoid misery and distress to the 
people because even if the foodgrains 
are made available and one hag noth
ing to purchase the foodgrains, that 
is not going to help them.  Therefore, 
we insist on the State Governments 
to start free kitchens to start provi
sion of subsidised rotis and also pro
vision of hard manual work so that 
one can earn.  All these three things 
have been done in the affected areas. 
One can say that the scale on which 
they have started is not commensu
rate with the population that is involv
ed  Well, that, again, may be a mat
ter of opinion.  But what we have 
tried to do is that we have asked the 
state  Governments that in all the 
affected areas, affected by flood  or 
drought, works should be started so 
that the people get the purchasing 
power.  But where it ia not possible 
to start the work as for instance, in 
Assam. North Bengal and Orissa, large 
scale kitchens have been started where 
people are given free food. There may 
be that at some plactes  the arrange
ments may be found not satisfactory 
by some.  May be that in certain 
areas on a particular day there was 
a larger influx of people than  the 
number for which  the  provision is 
made in the kitchen and as a result, 
they could not have been served.  I 
cannot rule out such a contingency 
happening in a condition where we are 
dealing with a problem on a collossal 
scale and I think things have happen
ed at places. We have been trying to 
see that more satisfactory arrange
ments, develop.

A reference has been made to the 
new dispensation the Finance Commis
sion has made that every State will 
have to provide some amount as sug
gested fey the Finance Commission for 
such natural calamities and in the first 
place, that amount is to be depended 
upon in swrh a situation developing in 
a particular State.  But the Finance 
Ministry and tihe Planning Commission 
have taken care to see that when this 
amount is exhausted, the work does 
not suffer and that the amount that 
may be *et apart in the next budegt
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may be spent this year.  The arrange
ment has been made because whether 
it is deficit financing or inflation, hu
man misery has to be avoided.

Then, the sowing season has start
ed.  Fortunately, last month’s rain 
has been Of immense value both to 
the kharif crops that were standing 
and also for the ensuing Rabj season. 
In certain  parts of  Bihar, Orissa, 
Madhya  Pradesh  and  Maharashtra 
where the kharif crops were not com
pletely damaged this rain has revived 
the crops.  Certainly, it has  been 
very very beneficial for the ensuing 
Rabi season which has just started.

1 visited some areas and l  found 
that the kharif jowar and cottô in 
Maharashtra and some of the stand
ing paddy crops in certain areas of 
Orissa have benefited.  Also in Bihar 
in Chhatisgarh the rain has beten bene
ficial and it has given a new sense 
of confidence among the farming com
munity  There have been widespread 
rain in Gujarat especially in sowitig 
areas.  This has not only given a new 
sense of confidence to the farmers but 
it has also reduced the burden on the 
Government.

As soon as I took over I said and 
I say this on the basis of the know
ledge that I have of the Indian vill
ages. I said that the shortage of food- 
grains was not as much as it  was 
shown to be because I knew that the
fanners, ------1 mean the rich fanners,
—were holding on to their stock#, in 
the expectation that they will get the 
higher price, if they hold on.  And 
when I wrote to the Statfe Govern
ments for taking necessary action to 
dehoard the stocks, well, it had some 
effect  When stocks came forward, 
when they came to the market, natu
rally the prices showed a downward 
trend. Farmers in our country are 
very wise men; they are very patrio
tic men as well.  They will not try 
to hold the nation to ransom because 
they will see that very valuable for
eign exchange is not wasted  if they 
could bring out the stoekg which they
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are holding.  I told  them, if they 
cling to their stocks any further, well, 
they will lose 'much more than what 
they are expecting.  It had naturally 
some effect.  Apart from that, I wrote 
to the State Governments to  take 
action for de-hoarding from the far
mers, that is, the big farmers.  I sug
gested to the State Government  that 
steps will have to be taken under the 
Essential  Commodities Act, Defence 
of India Rules and also the MISA.  As 
a result of various steps taken in this 
regard nearly one lakh tonnes of food
grains have been dehoarded. If effort 
continue like this more foodgrains will 
be released.  And, with the prospect 
of next rabi crop,  with the falling 
prices, I am sure, more and more food
grains will be coming to the mandis.

Mr. Mohanty asked me what amount 
I require  I win tell him if he comes 
to me.  But I will not announce it 
here. ’*{

SHRI  SURENDRA  MOHANTY: 
What is the harm if you announce it 
here?  Why can’t you take the House 
into confidence?

SHRI C. M. STEPHEN:  What re
action it will have in the market? How 
can that be announced here?

19.00 hrs.

SHRI JAGJIVAN RAM:  1 am not
announcing it.  When you will come 
to me I will tell you what my require
ment is and also the harm that will 
be caused if I announce it here.  We 
are roughly allotting to the various 
State  Governments  affected with 
drought and flood nearly 9 lakh ton
nes of foodgrains every month.  This 
includes wheat, rice and coarse grains. 
I do not want to take much time of 
the House by giving the figures for 
each States.  They are available, but, 
certainly, where the necessity is more, 
we aro giving more.  I cannot claim 
that I am meeting all that is demand
ed because I have noticed a tendency
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and that is unfortunate, vthat the sur
plus States try to show not as much 
surplus as they have and the deficit 
States try to show more deficit.  So, 
I have to strike a mean between the 
two.  But I think the  quantity that 
we are allotting is more or less com
mensurate with the  requirements of 
the States concerned in the situation 
in which they have been placed on 
account of flood or drought.

I went to Rome to attend the World 
Food Conference.  Certanily  India 
put forth a suggestion to the Confe
rence and I am happy to say that the 
approach placed before the Conference 
by India has by and large, been ac
cepted by the countries attending the 
Conference.  One Member—I think it 
was  perhaps  Joshiji  whD with all 
seriousness tried to humour the House 
—tried to draw a caricature of the 
Rome Conference.  I will assure him 
that the deliberations at Rome were 
not such as to lend themselves  for 
drawing a caricature  The last Spea
ker, perhaps it was Shri Purushottam, 
said that we only talked there.  He 
forgets that in democracy we mostly 
talk  That is what he  does in this 
House as well.  Even that talking did 
d lot of good to the developing nations 
and it was a gratifying thing to see 
that a group of 77 developing countries, 
moving together in all spheres, had a 
tremendous effect on the  developed 
nations and I hope the unity that was 
established among the developing coun
tries at the Rome Conference will 
continue so that we can develop our 
agriculture and become self-reliant in 
the matter of requirements of food
grains of the developing countries.

I mav inform Joshiji that when I 
spoke in the Conference I did not 
speak only on  behalf of India.  I 
spoke on behalf of the  developing 
countries of the world.  If at a»y 
stage I brought in India, it was only 
at a stage when I offered scientific 
and research assistance to the deve
loping countries which may require 
fihat assistance.  Otherwise, whatever
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I said was on behalf of all the deve
loping countries of the world and per
haps, that is one reason why the de
veloping countries were attracted to
wards rndia.

Some friends asked, what has been 
the achievement at Rome? The achie
vement at Rome has been that there 
is a consciousness among the develop
ing nations that they have been neglect
ed and exploited all these years and 
that they should move concertedly in 
all spheres if they want to achieve 
anything and there has been an aware
ness on the part of the  developed 
nations that they can ignore the deve
lopment of the developing  countries 
only at their great  peril.  I think 
these are the magnificent achievements 
of the Rome Conference.

For the Rabi sowing we have assured 
ihe State Governments that we  will 
meet their requirements of Seeds, ferti
lisers t0 a great extent and also the 
credit  1 think we have made avail
able to the various States from  our 
own budget roughly Rs. 55 crores  as 
short crcdit loans.  If further assist
ance will be required, we will try to 
fmd and meet their requirements.

About Bihar or West Bengal they 
?equired seeds and they approached us 
at a very late stage. But even at that 
»tajie we have  made  arrangements 
from Ihi' Food Corporation or from the 
Haiyana Government to see that their 
jequirementa of seeds are fully met.

As I said, the situation is easing.  I 
will appeal to the Members  of  the 
Mouse not to say anything that  will 
diflurb the delicate food situation in 
the country.  It is not my claim that 
there is no distress to our people in 
the affected areas. Some of th)em are 
in a miserable condition.  I have no 
hesitation in admitting that.  But the 
conditions that exist to-day are the 
accumulation of  the  'economic  and 
social conditions that have existed in 
the country for years. It has not been 
possible to disentangle ourselves from 
the inequitous social set-up  in  o«r 
country that affects the  agricultural

production as well.  If one compares 
the productivity in the Western UP 
and the productivity in the  Eastern 
UP, all the conditions being similar, 
one would come to the painful conclu
sion that the social conditions are also 
a very important factor in agricultural 
production.  Where one works himself 
in the field or where one works entire
ly by hired labour, the productivity 
shows a great variation.  That social 
set up also is a factor to reckon with 
in our agricultural production.

Tho day I took over this responsi
bility I was talking to my officers of 
the various departments and I  said 
that my effort will be to see that there 
is no necessity of a Food Department 
at the Centre. And that can be done 
only when we develop our agriculture 
in such a way that we become self- 
reliant in our requirem’ents of food
grains.  With our rivers with  sweet 
water, with 0ur inexhaustible  reser
voirs of underground watep, with our 
fertile soil and with our sturdy far
mers, there is no reason why we can
not become self-sufficient in our  re
quirements of food.

Anrf during the period that I will 
be incharge of this Ministry, I may 
assure the House that it will always 
be my endeavour to develop irrigation 
potential in such a way that even in 
the worst monsoon, our crops may not 
wither away.

I am conscious of the fact, myself 
being a student of Science, that even 
after all the achievements of Science, 
Science will have to stand as a pigmy 
before the giant of Nature.  All  the 
same, the pursuit of Science will con
tinue to add to  the  happiness  of 
mankind.

India, in its agriculture, will  try 
to enlist all these scientific and techno
logical developments for increasing the 
agricultural productivity in our objec
tive of achieving self-sufficiency in our 
requirements of food. I may tell Shri 
Guha—I bow to him—that  the  ap
proach to food should be kept out of 
all political considerations. He should
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join in our efforts to see how we can 
jointly lessen the misery of our vast 
mass of people. It will go a long way 
a x  our Garibt Hatao programme, if 
we can show that there is no one in 
this country who has not taken his 
bread during the night. There would 
be n<» children who will not be given 
the necessary nutrient for their pro
per development. This endeavour 
should be above all party considera
tions, that is, by raising the stature of 
this nation, by our stature we can say 
that in India nobody is hungry, nobody 
is unhoused and nobody is unclad.

It would have been better to discuss 
this problem—a delicate, serious and 
the national problem—not on the basis 
of an adjournment motion but on 
some other basis. Having done that, 
I appeal to the House and the mover 
of the Motion that with all his emo
tions he will also think of withdrawing 
his motion.

tr j fa m  : («rr*n-) 
qfa  ft cnp [̂T̂ Tr g I

mjfou ft m
5 ft $ET*f *Ft 

iw r r  j fm  % *tft % ^  r % ?ffar 
ft t^r tot

wr i

vft sNft v p  fa* .
m ft i t  5 ^ *7  i

«rrq- £ fa  
srrr sjfV Tr#f % ^

SHRI SAMAR GUHA- Mr. Chaii- 
man, Sir, I wa» hearing the speech of 
Babuji with much . . .

PKOF MADHU DANDAVATE 
(Rajanui)- We respect the Chair not 
to ask questions My only submission

is this that in the course of the 
debate, you told Dr, Kailas that you 
would permit the questions latei. 
Would you permit us to put questions 
now?

MR. CHAIRMAN: I did not *ay 
that. I only said that I shall consider 
that later. I considered that and I a«) 
not allowing that now.

PROF. MADHU DANDAVATE: 
The Chairman spoke like a Minister*

SHRI SAMAR GUHA: I heard tire 
speech of Babuji with much respect
and expectation. But it appeared to 
me as if Babufri has become a doctoi 
who was giving very good advice to a 
cholera patient: ‘Walt, we are prepar
ing a very good kind of chloromycetin 
and when it is prepared indigenously, 
you will be saved; don't worry, oui 
policy is fine, our objective is nice and 
our hope is very glorious and human i- 
tariar’ I have heard the speeches of 
many other friends It appeared to 
me that this Parliament has prepared 
a bundle of speeches as good relief 
articles for those people who are 
anxiously looking to this Parliament 
fot « few morsels of food

I have been accused to be an emo
tional man. Manv people may not 
know, but at l«ast Babuji knows that 
I picked a word of Swami Vivekananda 
‘Daridra Narayan’ and the word of

Rimakmhna r̂f̂ TJqr in
my young days, and I was greatly 
inspired by these maxims of these two 
great men. When I find Daridra- 
nnrayaa, the mother and the «<>n fight
ing each other to match a morsel o f  
food from each other, when I find a 
mother leaving her dead child or a 
child dead in the arm® of the mother, 
when I find a mother wants to get a 
ladle-full of kicheri in addition with a 
dead child, when 1 find parents giving 
up their tons and daughters «itfae)r to 
be sold or to be lost, when I find that 
parents are killing their children and 
then trying to kill themselves, when 
I flntj many Muslims divorcing their
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wives to get rid of thes* problems, as’ 
a human being, I will become a wooden 
hearted,  stoic  person,  only  worth 
living either in a jungle or u cave, if 
1 do not become  emotional.  I  will 
consider it )g a blessing of  God  to 
remain emotional in such a situation. 
The day I cease to  be  emotional— 
emotional not for any personal purpose 
but to be m tune with the emotion of 
Daridranarayan—then I think the day 
has come for me to quit.  I do  not 
speak with the voice of a hypocrite; 
I have not learnt the art of Machia
vellian politics.  I speak  from  my 
heart; I feel through my heart and I 
work through my heart and I consider 
this a blessing of God.  If I do not 
respond to the misery of the people 
around me, what am T for’

Many people have accused me oL 
exaggeration.  For that very  reason 
I have started from my own constitu
ency. In my own constituency, I have 
seen and verified.  I have said there 
arc two kinds of them, one directly 
duo to complete emaciation, devitali
zation, decay from within, eating of 
the vitals by himself, of his own flesh, 
and another kind by taking adulterated 
food and having the cholera type of 
dianhoea, a largei number of deaths 
being due to that.  I verified not only 
from Government sources when I men
tioned the figure of 700; I verified from 
tile Chairman of the  Medical Asso
ciation  I went round  the villages 
Babuji would believe me when I say 
that after the last session I could not 
take a day’s rest; I was doing a» much 
as  T  could  moving  about  though 
I  could  not  still  do  much  I 
may  tell  Babuji  that 1 am also 
a student of  science.  I have my 
emotion  but  my 'emotion is bact- 
r*cl  by  statistics  and  scientific 
argument  and  scientific  facts. 
I say 700. The Chairman of the Me
dical Association said that )t would be 
a thousand. To be on the sale side I 
deducted 30 per cent. About the others 
I have not said a single word of *ny 
own. I have only quoted the reporta 
and statements of the Congress Mi
nisters.  Congress M.L-As. and Con
gress Presidents. If it is exageratlon

who is guilty of exaggaration? Me ot 
your loyal associates or colleaquart
Here I have got one piece and I hope 
you will verify it  It is in the Hin
dustan Standard5?... (Interruptions) 
tions)

MR. CHAIRMAN: I tell ytu that it 
is totally wrong. You caimot cross the 
floor and go to the Minister and give 
something to him like this. You have 
to give it to me. Please do not  do 
again. I do not  wish to use strong 
language. It may be a good exprearion 
of your emotions or whatever it is. 
You should not play to the gallaries 
in this manner. You mJ»t allow me 
to regulate the proceeding ... (Inter
ruptions) This set* a bad precedents 
and it should not be done.

SHRI SAMAR GUHA: Do  you ac
cept the challange? You are a §ludont 
of scienoe and I also belong to your 
faculty. The challange is this. 1 have 
said that according to my pesonal in
vestigation in my  own constituency 
there were about 700 deaths  I have 
not quoted Shri Pratnod  Das Gupta 
and others w ho have also issued ,tate 
ments I -have not quoted any opposi

tion leaders.

MR. CHAIRMAN: Will you address 
the chair for a change?

SHRI SAMAR GUHA: Will Babuji 
accept the challenge and institute  a 
National  Commission  to  investigate 
into the reports of starvation deaths, 
to find out whether they are real or 
whether it is political propaganda from 
West Bengal to get money ’from  the 
Centre. Let the Commission he l̂ven 
15 days to get at the facts.

SHRI JAGJIVAN RAM: I have ap
preciated his emotions and I have ap
preciated everything he haa said.  I 
have never challenged anybody nor do 
I accept challanges.

SHRI. SAMAR GUHA; The issue is 
whether there had been thau«asAi
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starvation deaths, whether the  Gov
ernment has provided adequate relief 
ior the starving people. I am not rais
ing the basic issue of agricultural pro
duction  or the construction of irri
gation works or the price policy.  I 
have not raiaed the Question of  the 
import of food Or the issue of nutri
tions food or additional proteins con
tent, or increasing the per capita con
sumption.  1  have said that  you 
should feed the people who according 
to the official record are starving and 
are facing famine conditions. That is 
the only appeal I made to the Gov. 
ernment.  The Government is taking 
shelter under the Finance  Commis
sion’s recommendations. If there is an 
earth quake in Delhi or Lucknow or 
Calcutta which is not covered by the 
Finance Commission should nothing be 
done7 . .. (Interruptions:)

MR.  CHAIRMAN:  You  have
taken  40 minutes  for your  first 
speech.  I  will  be  highly  ob
liged  if  you  finish  by  7.30.

SHRI SAMAR GUHA:  It  is  not
codified  in  the Finance  Commis
sion’s  recommendations.  A ro  you 
not incurring extra expenditure  on 
that? When these natural calamities 
have overtaken West Bengal, Assam, 
Orissa and other parts of the country, 
would you be bound by the Finance 
Commission’s recommendations? Last 
year you spent Rs. 300 crores in the 
drought prone areas by  way  of 
central assistance. But why have you 
not given a single  rupee to  West 
Bengal, Assam, Orissa, etc.?  You did 
not answer that. My only point  is, 
get food from  wherever you  can, 
either by de'boarding or by import or 
even from Marsr. People want  food. 
That is the only basic issue.  People 
are dying and you have to save them. 
For that, no logic b needed. At least 
keep them in skin and bone for the 
coming few months.  To that you 
have not replied.

The hon. Minister and the Congress 
members spoke laudably about  the 
distribution system. Coming from  a

rural constituency, I know it is the 
policy of the Government to kill  the 
producers in the villages to feed the 
urban people. You talk about distri
bution of food in urban areas. It is 
my experience that infrequently the 
village  people  got  ration  through 
fair price shops, not frequently. We 
should feel ashamed of it. They got 
usually makka and milo and cei oc
casions wheat, that too only 100  to 
20o gms per head  per week, which 
is not even sufficient feed  for  the 
chicken. That is how you are feeding 
the producers of rice and wheat  in 
the villages. This is the  one  basic 
reason for famine in the rural areas 
and people are dying not in  urban 
areas tout in rural areas. My  young 
friend, Mr. Das Munsi wa»> so voci- 
forous about gratuitous relief.  In my 
constituency, 1.5 per cent  G.R. was 
given S.D.O. admitted that 70 per cent 
of the people in Contai are facing star
vation, i e 10 lakhs. A few days ago, 
when I led a demonstration  before 
the SOD’S office, he said that this cir
cular has come to distribute J.5 per
cent  reducing  the  quantum,  but 
raising the total number of recipients 
to 6 per cent.  West  Bengal  Govt, 
said Rs. 12.5 crores were distributed 
among 22 million people  Leaving 
aside the establishment, maintenance 
and other contingency expenditure, it 
comes to Rs. 10 crores. That  means 
per head Rs. 5.  That means 1J kilos 
of rice or 2\ kilos of atta  that you 
have given per head for  3 months. 
These are the figures given by  the 
West Bengal Government. It is not my 
figure.

Babuji, forget the  Finance  Com
mission as you did in  the case  of 
Maharashtra, Gujarsft  and  other 
drought-prone  areas last year when 
you spent Rs. 300 crores. You  have 
not started any development projects 
of any kind in the eastern region and 
you cannot expect  the benefits of it. 
On the Plea of the finance Commis
sion’s recommendations, do not with
hold your central help.  You  must 
come out with central  help  to feed 
the people and save their skin  and 
bone.
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Lastly, I have not done politics till 

now, I tell you there was  massive 

demonstration in my constituency.  I 

could not provide  them  transport. 

They come from only 7  miles  and 

they were 15,000 people.  I first  de

sided to take 3,000 or 4,000  people 

with me for the satyagraha. I  did 

not do it in the name of any  party 

but for the famine relief committee. 

Then I thought that if it is a big pro

cession with so many people, if  we 

go like that, I will be first arrested, 

then the people will be lathicharged 

and  there will be  looting  of  the 

whole city.  To avoid that, I stopped 

that and I alone offered  »iatyagraha 

with 25 colleagues.  I do not want to 

play politics at all. But, at the same 

time, I will tell the people in autho

rity not to have feasts  in  five-star 

hotels not to indulge in luxuries but to 

do something for the amelioration of 

the condition of Ihe starving people. If 

they continue m their present  be

haviour, I told Mr. Dias, “do not cx- 

pect mo to behave as I behaved  on 

the 4th November.  Whatever may be 

the consequences, I will not  allow 

my people to die. I will fight  them. 

If there is firing, firing there will be 

because the fire of hunger is  more 

powerful than the so-called  police- 

firing.”

MR. CHAIRMAN:  The  question
is:

‘The House do now adjourn”

The motion was negatived.

19.32 hrs.

ARREST OF MEMBERS

MR. CHAIRMAN: I have to inform 
the House that the Speaker has re
ceived the following telegram  dated 
the 19th November, 1974 from  the 
Police Commissioner, Nagpur:_

“Shri Jambuwant Dhote and Shri 
Ram  Hedaoô  Members of  Lok 
Sabha, arrested and taken in custody 
at 12.05 hrs. today (19-11-74), at 
Nagpur under section 342 IPC and 
Section 7 Criminal Law  Amend
ment Act, 1932 by Shri V. B. Desh- 
pandc, Police Inspector,  Sitabuldi 
for .staging dharna at  New  MLA 
Rest House, Nagpur, and  causing 
obstruction to  MLAs and  MLCs 
from going out to attend  session 
ol Assembly  and  Legislative 
Council at Nagpur. Both of  them 
beifig produced before a Magistrate 
to day.”

19 32i hrs.

BUSINESS ADVISORY COMMITTEE

Forty-ninth Report
THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHIT 
RAMAIAH): I beg to present  the 
Forty-ninth Report of  the  Business 
Advisory Committee.

19.33 hrs. *

The Lok Sabha then adjourned till 
Eleven of thc Clock on Wednesday, 
November 20, 1974/Karltka 29, 1896 
(Saka),
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